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LOK SABHA DEBATES 

LOKSABHA 

Monday, March 3, 2003fPhaiguna 12,1924 {Sakal 

The Lok Sabha met at Eleven of the Clock. 

(MR. SPEAKER In the Chair) 

[English} 

MR. SPEAKER: Now a. No. 161 - Shrimatl Nlvedlta 
Mane 

... (Interruptions) 

FELICITATION TO INDIAN CRICKET TEAM FOR 
THEIR OUTSTANDING PERFORMANCE IN 

WORLD CUP TOURNAMENT 
{Translation] 

SHRI MOHAN RAWALE (MUMBAI SOUTH CENTRAL); 
Mr. Speaker, Sir, the Indian Cricket Team should be 
congratulated on behalf of the Parliament.,1t should be 
congratulated on entering super six stage. On behalf of 
Parliament, we would also congratulate Sachln Tendulkar for 
completing 12000 runs and the whole team should be 
welcomed. 

SHRI KIRIT SOMAIYA (MUMBAI NORTH EAST): Mr. 
Speaker, Sir, on behalf of the Parliament, Indian Cricket team 
should be congratulated for its grand victory. 

(English] 

SHRI K. YERRANNAIDU (SRIKAKULAM): Sir, on behalf 
of the House, from the Chair you kindly congratulate the Indian 
cricket team for their victory against Pakistan .... (lnterrupt/ons) 

MR. SPEAKER: A large number of Members have given 
me a notice and they have desired that we should congratulate 
the Indian Cricket team for a grand victory against Pakistan. 

As the hon. Members are aware, the Indian cricket team 
has registered convincing victories against England and 
Pakistan. 

The House may congratUlate the Indian cricket team on 
their spirited performance and wish them all the SUCCeSS In 
the remaining matches for the World Cup. 

[Translation] 

SHRI PAWAN KUMAR BANSAL (CHANDIGARH): Sir, 
India defeated Pakistan and Congress d .... ted BJP. 

SHRI J.S. BRAR (FARIDKOT): Mr. Speaker, Sir, the 
prices of diesel and fertilizers have been hiked sharply . 
... (Interruptions) I have given a notice for an Adjournment 
Motion on the issue. It Is a serious Issue. Farmers are a 
distressed lot today . ... (Interrupt/ons) Government are doing 
nothing for farmers. 

MR. SPEAKER: Please sit down. I will allow you only 
during Zero Hour. 

11.02 hr •• 

ORAL ANSWERS TO QUESTIONS 

{English} 

Incentives to New Industrial Units by KVle 

+ 
'161. SHRIMATI NIVEDITA MANE: 

SHRI C.N. SINGH: 

Will the Minister of AGRO AND RURAL 
INDUSTRIES be pleased to state: 

(a) whether the Khadl and Village Industries 
Commission (KVIC) has been given responsibility to provide 
incentives to new industrial units for creating new job 
opportunities in rural areas; 

(b) if so, the number of new industrial units provided 
incentives In the country during 2000-01 and 2001·02. State-
wise; 

(c) the estimated number 01 persons provided with 
the jobs as a result thereof; 

(d) the targeted number of new units to be set up 
following the incentives given for the purpose during the 
current financial year; and 

(e) the steps taken by the Government to achieve 
the targets within stipulated time? 

THE MINISTER OF STATE OF THE MINISTRY OF 
AGRO AND RURAL INDUSTRIES (SHRI SANGH PRIYA 
GAUTAM): (a) to (e) A statement is laid on the Table of the 
Hou.e. 

Statement 

(a) Yes, Sir. The Khadl and Village Industrl •• 
Comrnlulon (KVIC) provides Incentive. to new Industrial units 



3 Oral Answers 3 March, 2003 To Questions 4 

by way of Margin Money (MM) under the Rural Employment 2 3 4 

Generation Programme (REGP). 
16 Mlzoram 302 09 

(b) The State-wise details of number of new 
Nagaland 4119 162 industrial units provided Incentives In the country during the 17 

year 2000-01 and 2001-02 Is at Annexure. 
18 Orissa 199 619 

(c) The estimated number of persons provided with 
19 Punjab 3215 1118 

jobs asa result are 3.50 lakhs and 3.43 lakhs In the years 
2000-01 and 2001-02. respectively. 20 Rajasthan 3735 2647 

(d) It Is targeted to set up about 30,000 new units 21 Sikkim 03 :l 
under AEGP during the current financial year. 

22 Tarnll Nadu 1629 598 
(e) The committees at the Central and State level 

regularly monitor the Implementation of the programme to 23 Tripura 20 25 
ensure achievement of targets. 

24 Uttar Pradesh 7745 1863 
Annexure 

25 West Bengal 781 2892 
State-wise number of new industrial units provided 

incentives by the KVIC during 2000-01 and 2001-2002 26 Andaman & Nicobar Islands 25 50 

S.No. Name of the StateslUTs 2000-2001 2001·02 27 Deihl 37 31 

2 3 4 28 Chandigarh 119 

Andhra Pradesh 5388 797 29 Dadra Nagar Havell 06 

2 Arunachal Pradesh 202 5 30 Pondicherry 59 6 

3 Assam 120 199 31 Lakshadweep 

4 Bihar 155 37 32 Daman & Diu 

5 Goa 837 482 33 Chhattisgarh 79 191 

6 Gularat 356 83 34 Jharkhand 6 139 

7 Haryana 2078 511 35 Uttaranchal 44 269 

8 Himachal Pradesh 250 594 Total 53919 20767 

9 Jammu & Kashmir 2471 790 [Translation] 

10 Karnataka 3083 1311 SHRIMATI NIVEDITA MANE: Mr. Speaker. Sir, Khadi 

1601 1432 
and Village industries occupy an important place In the 

11 Kerala economy of our country. Keeping this in view, what parameters 

12 Madhya Pradesh 8038 1049 Government are adopting to allocate funds to the states for 
development of Khadl and Village Industries. Arid the 

13 Maharashtra 6354 2564 Government discriminating In the allocation? Through you, I 
would like to know from the Government about the effective 

14 Manipur 359 11 steps taken by the Government to promote Khadi and Village 
O!! 

Industries in Maharashtra. 
15 Meghalaya 623 157 

,SHRI'SANGH PRIVA GAUTAM: Mr. Speaker. Sir, 
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Government of India are not discriminating against any state 
Government. As for the question relating to parameters for 
fund allocation. we t8kelnto account the number of units, those 
functional among them. their fund requirements, their 
production. their sale and the number of people working ther •. 
All these factors are taken into account while making state-
wise allocation of funds. 

SHRIMATI NIVEDITA MANE: Mr. Speaker, Sir, 
Government provided Rs. 12 crore to Gularat for the purpose 
while Maharashtra was provided only Rs.3.S1 crore. Even a 
small state such as Haryana was given Rs. 5 crore and 
Himachal Pradesh was given Rs. 3.86 crore. What Is this if 
not discrimination? 

SHRI SANGH PRIYA GAUTAM: Mr. Speaker, Sir, the 
states. where the number of units is more and more work Is 
undertaken. are given higher allocation while states having 
lesser number of units and consequently less work, are given 
less allocation. Apart from this. Government have no otner 
criteria for fund allocation. 

SHRI C.N. SINGH: Mr. Speaker, Sir, the misuse of funds 
meant for implementing projects relating to Khadi and Village 
industries has become common. It has been revealed even 
by KVIC. The misuse of funds Is not possible without the 
involvement of officers. Through you. I would like to know 
from the hon'ble Minister the number of cases of misuse of 
funds detected in the country, the names of the persons found 
involved and also the steps taken by the Government to 
prevent misuse of funds in future. My second questton is that 
In answer to part (a) of the question, It was said that. 

{English] 

SHRI SANGH PRIYA GAUTAM: Let me reply tn your 
first part. Then. you can ask another supplementary. 

{Translation} 

SHRI C.N. SINGH: My question is related to It, I wanted 
to know about the margin money you provide to an Industry 
and also what parameters are adopted for the purpose? How 
much amount has been given to the States on the basis of 
units located there? Is hon'ble Minister aware of the Instances 
of misuse of funds by the State Governments or Its officials? 
Is It true that the funds alk>cated to the States are being used 
In building parks Instead of being provided to units - units are 
only on paper? 

SHRI SANGH PAIVA GAUTAM: Mr. Speaker, Sir, the 
question he hal au .. I. not one question rather the single 
question contains many quarte •. I win answer some of them 

in 'Ves' and some in 'No'. I will answer some questions In 
detail, so my reply ought not to be misunderstood. 

Sir, the cases of misuse are reported from all over the 
country and Govemment take steps to check such Incidents. 
Anyone interested In setting up a unit, first approaches a 
bank. The system has been changed number of times, but It 
Is often revealed that margin money Is deposited In the bank 
directly by the KVIC, but through the units do not exist margin 
money Is taken. Inquiries Into such cases were made, action 
was taken against gulny officials and employees and money 
was recovered from them. In some cases, It also happened, 
that in order to get a share in the margin money, the bank 
officials or the Director certified a particular case. Such cases 
were also Investigated and action was taken against duihy 
officials. If the hon'ble member wants to have details, I will 
make them available to him. 

SHRI C.N. SINGH: I would like to have the details. 

SHRI SANGH PRIYA GAUTAM: I will make them 
available. 

SHRI C.N. SINGH: Sir, I would Uke to know the number 
of officials against whom action was taken? And also the total 
number of cases which came to Ught. 

MR. SPEAKER: The information may be provided to him 
later on. 

(English] 

SHRI SONTOSH MOHAN DEV: I welcome the hon. 
Minister first. 

SHRI SANGH PRIVA GAUTAM: Thank you. 

SHRI SONTOSH MOHAN DEV: But I had seen you that 
you were one of the most vocal Members In RaJya Sabha. As 
a Minister, you are very active. You allow us to put our 
questions first and then your answer. 

Khadi and village industry Is one of those industries 
which can give Its help to the rural people for getting various 
job opportunities as well as for encouraging different products 
which are wasted. I have seen It In Kerala during my tour as a 
Member of the Standing Committee. In Kerala. it is a well-
knitted organisation. In Assam. of late. it has picked up. After 
having come in this Ministry, will you try to make an in-depth 
study of those areas where there Is an ample opportunity to 
Invest money and encourage employment In the rural qreas 
Ike in Assam and In the entire North-Eastern region? I also 
request you to give a Plcka;. to the North-Eastern States for 
getting employment In !he rural ar .... 
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SHRI SANGH PRIYA GAUTAM: The suggestion is 
welcome and it is well-taken. So far as the question of North· 
Eastem Region Is concerned, my Ministry and my Government 
are already very much aware, very much conscious of it and 
we have already taken certain measures to advance the 
activities of KVIC In the North-Eastern States. The margin 
money Is enhanced from 25 per cent to 30 per cent In the 
North·Eastern States. The age criterion has also been relaxed 
there. We give them training; we give them financial 
assistance; we create awareness also; and we go to the places 
where the raw material Is available. " there Is viabiHty and 
feaslbltity of starting of a new project, we try to pick up the 
persons who are wilHng to carry out certain projects. Then 
they are prompted to go to the banks and the banks are 
requested to advance loans to them. Certainly, I have taken 
note of whatever you have suggested. 

[Translation] 

MR. SPEAKER: Question and Answ .. r should go 
concurrently. 

SHRI KIRIT SOMAIYA: Mr. Speaker, I would like to know 
from the hon'ble Minister whether same efforts are also being 
made to boost efficiency, competitiveness and marketing of 
Khadl and Village Industries as for their set up. 

(English1 

SHRI SANGH PRIYA GAUTAM: During the last few 
years, Sir, there have been so many changes, and various 
suggestions have come from various quarters. 

Firstly. there was some amendment In the Act itself in 
1988-89, in this direction. 

Secondly, there was a High Power Committee set up 
under the leadership of the then hon. Prime Minister Shrl P. V. 
Narasimharao which submitted a Report and gave various 
suggestions. Subsequently, two conferences of the Industry 
Ministers of all the States were held in 1997 and 199B. 

MR. SPEAKER: Mr. Minister, his question Is very 
specific. 

SHRI SANGH PRIVA GAUTAM: I am coming to that, 
Sir. The KVIC and the Ministry have taken many steps to 
modernise khadi and other things. 

MR. SPEAKER: Mr. Minister. may I tell you his question 
once again? 

SHRI SANGH PRIVA GAUTAM: I have understood his 
question. Sir. He has asked what steps the Government has 
taken to promote. advance the activities of these areas. I am 

tetUng you, Sir, about modernisation of the outlets. then, c.:,aslgn 
and fashion technology advancement, then. about workers 
who are working in this field, provide them insurance scheme. 

MR. SPEAKER: He is pointing out monitoring and 
marketing. 

SHRI KIRIT SOMAIVA: Sir. modernisation and 
marketing. 

SHRI SANGH PRIVA GAUTAM: Sir. so far as marketing 
is concerned, we are trying to create clusters. Then there are 
common facility centres set up by KVIC. So far as the question 
of market Is concerned, we are giving due publicity. We are 
holding exhibitions. These products are sold in the exhibitions 
and we are arranging from our khadi bhandar also the sale of 
these products. In Mumbai, 5000 private outlets are selling 
the products of KVIC. 

SHRI P.H. PAN DIAN: Thank you, Speaker. Sir. The Khadi 
and Village Industries' Commission has to ensure the 
development of rural economy in India. Sir, in the rural areas, 
we have crores of unemployed youth with full of energy and 
they seek bank's loans to start a new industry. Sir. when we 
see the margin money given in different parts of the State. In 
2000-01 for Tamil Nadu it was 1629 units. Why Is it reduced 
to 598 units this year? I would say, Sir, that it is the primary 
duty of the Khadi and Village Industries' Commission to open 
a centre In all the collectorates to get a census of all the 
unemployed youths· all the persons - who are seeking loans 
from different nationalised banks to start a new Industry. Sir, I 
want to ask the Minister whether RLEGP • an el1'¢Jtoyment 
generation programme of the centre· is sufficient to meet or 
combat the unemployment problem? 

SHRI SANGH PAIVA GAUTAM: Sir. so far as the first 
part of his question is concerned that why there is a retaraation 
in Tamil Nadu. I would like to tell the hon. Member that in the 
beginning the focus was paid on the increasing number of 
projects. Now. big projects are also being installed. Therefore 
more money, now. is being invested in the big projects. This 
Is number one. Therefore, the number of projects have come 
down. It is because more money is now being Invested In the 
big projects. 

{Translation] 

KUNWAR AKHILESH SINGH: Mr. Speaker. Sir, whether 
Members of BJP are observing 'Shok Dlwas' today? Most of 
them are absent. 

SHRI SANGH PRIVA GAUTAM: Vou seem to be happy. 

MR. SPEAKER: Since you arrived late, they are 
unhl!lppy. i 
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(EngDshl 

SHRI SANGH PRIYA GAUTAM: So far as the second 
part of the question Is concerned, there are various centrally-
sponsored schemes for providing employment both in rural 
and urban areEls. 

My Ministry provides employment through the Pradhan 
Mantrl Rozgar Yojana. That is done by my Ministry; but so 
far as the KVIC is concerned, It provides employment either 
In khadl or in village Industries. The number Is Increasing 
day by day. 

Setting up of Cold Storage Plants 

·162. SHRI A. BRAHMANAIAH: Will the Minister of 
FOOD PROCESSING INDUSTRIES be pleased to state: 

(a) whether the Government have been providing 
assistance to private entrepreneurs in setting up cold storage 
plants for non-horticultural products: 

(b) If so, the details of the assistance given for 
such storage plants: 

(c) the details of funds released for this purpose 
during 2002-2003. 

(d) whether there Is a proposal to expand this 
scheme to boost marketing in rural areas: and 

(e) if so, the details of the plans to encourage 
storage of non-horticulture products In the country? 

THE MINISTER OF STATE OF THE MINISTRY OF 
FOOD PROCESSING INDUSTRIES (SHRI N.T. 
SHANMUGAM): (al to (el A statement is laid on the Table of 
the House. 

Statement 

(a) Yes, Sir. 

(b) and (c) The Ministry of Food Processing Industries 
has assisted the setting up of four cold storage plants for 
non-horticulture products in the 9th Plan period. Total 
assistance provided by the Ministry to these 4 cold storage 
plants was Rs. 12Slakhs. In the year 2002-03, RS.7Slakhs 
have been released for another 2 such projects. 

(d) and (e) There has been a Significant enhancement 
in the 10th Plan outlay for the Ministry of Food processing 
Industries, a substantial part of which Is earmarked for 
development of infrastructure. Infrastructure development 
inckJdes strengthening of Integrated cold chain. setting up 
of value added centres and other post-harvest handling 
systems for horticulture and non-horticulture produce. which 

is expected to provide a boost to marketing of agro-produce of 
rural areas. 

SHRI A. BRAHMANAIAH: Hon. Speaker, Sir, It Is generaUy 
agreed that at least 20 per cent of the foodgrains grown in ttle 
country perish due to lack of good storage facilities. 

As far as fruits, vegetables and many other products are 
concerned, the wastage Is very high. The Government has been 
frequently saying that It has sufficient storage facillties but the 
storage facilities are Inadequate, especially in the rural areas. 
In this connection, I would like to know from the hon. Minister. 
through you, what are the figures with respect to storage 
required for non-horticultural products in various States. 

SHRI N.T. SHANMUGAM: Sir, I share the concern of the 
hon. Member. 

As per the Mackinsey Report on Food Processing, the 
estimated wastage is about eight per cent to thirty-seven per 
cent. The money value of this wastage Is roughly about 
Rs.2S,OOO to Rs.SO.OOO crore annually. My Ministry is 
encouraging and providing assistance to the food processing 
industry for cold storage for non-horticultural products, cold 
storage In food parks, cold storage which Is an integral part of 
the food processing industry and modified atmospheric cold 
storage. Apart from this we are going to formulate a Food 
Processing Policy, which would definitely create an enabling 
environment for the food processing industry. 

We are also rationalislng the tax structure. In 2001 and 
2002, food processing Industries of fruits and vegetables ware 
exempted from excise duty. In addition. as per the hon. Prime 
Mlniste(s directive, we are now going to formulate an integrated 
food law, which would also definitely help the food processing 
industry grow more. Now, a GOM has been constituted to 
formulate the law. We are also setting up food parks in various 
parts of the country where we are creating cold storage facUlties. 
That would also help in reduction of wastage and more utilir.atlon 
of vegetables, fruits and other food products . ... (lnterruptions) 

MR. SPEAKER: Mr. Minister, let him ask the next 
Supplementary. You can give further reply in the Supplementary. 

SHRI PAWAN KUMAR BANSAL: Sir. the hen. Minister of 
Finance has been talking about this matter. Even in the Budget 
and in the whole Plan. only Rs.l.2S crore have been allocated. 
... {lnterruptlons) 

MR. SPEAKER: I agree, It Is a very small amount. 

SHRt PAWAN KUMAR BANSAL: What a small amount It 
Is and what are they harping on! 

• 
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SHRI A. BRAHMANAIAH: I would like to know to what 
extent the Central Government Involves the banks and other 
financial institutions In lending money at concesslonal rates 
to people who want to build such cold storage facilities in 
various States. 

SHRI N.T. SHANMUGAM: Sir, our Ministry is a 
promotional one. We are promoting the setting up of cold 
storage facilities In various parts of the country. The food 
processing sector is In the priority sector in bank lending. 
Therefore, it is for the private industry and also for the public 
sector undertakings and the NGOs to approach the banks. 
We are also here to help them, to give them assistance and 
also to ask the banks to give assistance for setting up such 
cold storage facilities. 

PROF. A.K. PREMAJAM: Sir, thank you very much for 
giving me this opportunity. 

As you are aware coconut is one of the major agricultural 
products of rural areas in India, especially In Kerala and other 
south Indian States. 

Of late the price of coconut has crushed very low leading 
to the misery of the farmers who are investing in the coconut 
sector. 

Sir, here in the statement, the hon. Minister has given 
'the answer that there has been a significant enhancement in 
the Tenth Plan outlay for the Ministry of Food Processing 
Industries. Against this background, I would like to know 
whether any plants are actually being envisaged by the 
Ministry for giving incentive to the agIO-based, that Is, coconut-
based products, especially food items, and also for drinks 
produced out of the tendered coconut water, which is very 
nutritious. If the Government has not already envisaged any 
plants, I would like to know whether Ihe request would be 
considered 10 have plants to encourage and give incentives 
to the coconut sector. 

SHRI N.T. SHANMUGAM: The Ministry of Food 
Processing Industries is giving assistance for setting up food 
processing industries and also for modernisation and 
expansion of the food processing Industries. 

But as far as coconut industry is concerned, they c~n 
prepare tender water from coconuts. We are giving assistance 
forthal They can also manufacture powder from the coconuts. 
We are giving assistance for that also. Therefore, for setting 
up an industry, we are giving 25 per cent of subsidy for the 
plant and machinery and for technical and civil work. A 
maximum of As. 50 lakh we are giving in the general area 
and In the hard area. we are giving 33.3 per cent, maximum 

of Rs. 75 lakh for setting up Industries in places like Himachal 
Pradesh, Jammu and Kashmir and also In the North-Eastern 
States. Therefore, they can utilise this facility and create more 
infrastructure, which will reduce the misery. 

[Trans/ation) 

SHRI RAJa SINGH: Mr. Speaker, Sir, hon'ble Minister 
is not giving clear reply to the question asked. The question 
asked was about the details of' agriculture production from 
horticulture and non-horticulture sector. The question also 
related to the measures taken to protect the produce of 
farmers. In the reply, It was said that an assistance of As. 125 
lakh was provided. They have to provide the boost to the two 
types of production - fruits and vegetables grown here. Wha~ 
measures have bee taken for It? Besides, I would also like to 
know as to whether storage of vegetables and fruits would be 
arranged in the eXisting cold storages only. Please also apprise 
the House 01 your proposals for Bihar, Uttar Pradesh and 
Jharkhand. You just read out from a voluminous book. You 
seem to be unconcerned with the question. 

(English] 

SHRI N.T. SHANMUGAM: The hon. Member Is 
concerned only with the answer that is given. I have given the 
answer for non-horticulture cold storage plants. The total 
assistance provided by the Ministry to these four cold storage 
plants was Rs. 125 lakh in the Ninth Plan. In the year 2002-
03, Rs. 75 lakh have been released for two such projects. So, 
in total, Rs. 2 crore have been given for the non-horticulture 
products. 

(Translation) 

SHRI RAJa SINGH: Mr. Speaker. hon'ble Minister 
should not give wrong statement. Reply puts the figure of Rs. 
751akh and not Rs. 75 crore. If there was As. 75 crore I would 
have been satisfied or asked a different question. 
... (Interruptions) 

[English) 

SHRI N.T. SHANMUGAM: So, in total, we have given 
Rs. 2 core for the non·horticulture products. So far, we have 
assisted 53 units. 

We have given RS.1486.91 lakhs. Therefore, now 
approximately in the Ninth Plan we have created a capacity 
of 70.000 metric tonnes. The total number of cold storages 
available In the country as on 31.12.01 is 4146 and the 
cap'tClty available Is 14.96 mUHon tonnes. 
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{Translation} 

SHRI RAJO SINGH: Mr. Speaker, Sir, I don't know from 
where hon'ble Minister is reading out his answer. The question 
is about setting up of cold storage plants for non-hortlculrure 
produces and hon'ble Minister is replying about fruits . 
... (Interruphns) 

[English1 

MR. SPEAKER: Shri Malaisamy. 

SHRI N. T. SHANMUGAM: For horticulture and non-
horticulture products, we have 4146 cold storages. 

MR. SPEAKER: Shrl Malalsamy I have called your name 
three times. Why are you not getting up to ask your question? 

SHRI K. MALAISAMY: Sir, I will ask a simple and general 
question so that it can be easily answered. I would like to 
know from the Mlnisterwhether any potential survey has been 
made with reference to the possibility of establishing cold 
storage facilities state-wise. 

If it is so, how much has been exploited? Suppose there 
is 100% potentiality, whether 1 % has been exploited or 2% 
has been exploited? According to me, only a marginal 
percentage has been exploited. If so, is it due to want of finance 
or due to want of will? 

sHRI N.T. sHANMUGAM: It is true, Sir, that only a small 
quantity of raw material has been processed. only about 2 % 
of raw materials in food products has been processed. 
Therefore, we are here for assisting plants for setting up cold 
storage and also creating environmentfor the food processing 
industry by creating food parks in various parts of the State 
thereby anybody can start food parks. We are also giving 
assistance of Rs.4 crore for food parks for setting up cold 
storage, warehouses, godowns, analytical laboratory and also 
common effluent treatment. We are also creating common 
infrastructure in all the areas of the State. Therefore, anybody 
can come and start an industry in food parks. For that we are 
giving 25% assistance, to the maximum of Rs. 50 lakh. 

The Tenth Plan working group has assessed the 
additional capacity of four mitRon tonnes as necessary tor the 
Tenth Plan: also the modernisation of one mlltion tonnes Is 
necessary. Therefore, we are creating and making 
environment for creating Infrastructure for food processing. 

{English} 

EncrollChments Ne.r Monuments 

-163. OR. RAGHUVANSH PRASAD SINGH: Will the 
Minister of TOURISM AND CULTURE be pleased to state: 

(a) whether the boundary walls of Jahapanah 
consisting of Olla Ral Pithora, city ot Sirt and Lal Kot has been 
encroached upon extensively eAmlnating the very character 
of Jahapanah built by Emperor Mohammad-bin-Tughlaq in 
the 14th Century: 

(b) if so, the details and the facts thereof; and 

(c) the measures taken by the Government to 
safeguard the said monuments? 

THE MINISTER OF TOURISM AND CULTURE (sHRI 
JAG MOHAN): (a) to (c) A statement is laid on the Table of the 
House. 

Statement 

Over the last decade or two, a number of encroachments 
have been taking place on public land in Deihl including the 
area covered by aila Rai Pith ora, Jahapanah. Siri. 
Tugalaqabad. Lal Kot. etc. While primary responsibility for 
clearance of encroachments is that of the MuniCipal 
Corporation of Delhi, Delhi Development Authority and other 
local agencies, the Archaeological Survey of India/Department 
of Culture has also a role to play with regard to prevention of 
encroachments within the 'prohibited' or 'regulated' area in 
terms of the provisions of the Ancient Monuments and 
Archaeological Sites and Remains Act. 1958. The area up to 
100 metres from the protected limits and further beyond up to 
200 metres near or adjoining protected monuments fall under 
prohibited and regulated areas, respectively. 

As regards the action to be taken under the law by the 
Archaeological Survey of India/Department of Culture. a drive 
has recently been launched to rid the monuments of the 
encroachments. Lal Kot/aila Rai Plthora has largely been 
cleared and radically improved and conserved. Likewise, a 
lot of clearance has been done from Tughlakabad area and 
the complex improved/conserved. Action to improve the 
matters further is in hand. 

[Translation] 

DR. RAGHUVANsH PRASAD SINGH: Mr. Speaker, Sir. 
the hon'ble Minister in his reply has admitted that 
encroachments have been taking place In Oila Rai Pilhora. 
Jaha Panah. sirl, Tugalakabad, Lal Kot.etc. over the last 
decade or two. The reply of the hon. Minister is an example of 
how responsibility is shifted to other departments in the 
Government. which further states that the responsibility to 
remove encroachments lie with Deihl Municipal Corporation. 
Deihl Development Authority and other local agencies. It 
means it is the responsibility of several institutions. 
Responslblllty of several means responslblBty of none. There· 

I 
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after hon'ble Minister says that as per the provisions of the 
Ancient Monuments and Archaeological Sites and Remains 
Act. 1958, It is the responsibility of his department. It means 
that statutorily, his Department is responsible and he Is shifting 
It to other departments. In such circumstances, how can we 
hop, to save our historical, cultural and old heritage which 
are pride to us? 

Sir, we have evidence that the heritage is not being 
protected and hon'ble Minister Is not owning up responsibility 
for that. instead he Is following the prtnciple of 'passing the 
buck' and holding other Institutions such as MCD, DDA and 
other agencies responsible whereas the reality is that as per 
the Act. it is the responSibility of his department. They have 
tried to remove some encroachments. Some have been 
removed also. but I would like to know the encroachment area 
stili not cleared and the efforts to be undertaken toclear them? 

{EnglIsh} 

SHRI JAG MOHAN: Sir. the hon. Member has asked 
question In three parts. First. whose responsibility Is It? The 
answer given Is that It Is the primary responsibility of the 
municipal corporation because nobody can put up any 
construction without first getting the plan sanctioned. So. all 
these illegal constructions and encroachments have taken 
place In violation of the Municipal Corporation Act. Secondly. 
DDA is also responsible in the sense that land uses are 
prescribed by the DDA. zoning regulations are also prescribed 
by DDA and any violation of this can be prosecuted by DDA. 
That is the second authority responsible. For anything which 
falls within the area. the responsibility has to be taken by the 
DDA. 

So far as Ancient Monuments and Archaeological Sites 
and Remains Act is concerned. there are limitations in taking 
action. If the area is a protected monument and If it falls within 
a radius of 100 metres from the protected limits. Ihen it is a 
prohibited area for construction and nobody can construct 
there. But if It Is beyond those 100 metres. up to 200 metres, 
then it Is a regulated area where with permission, some 
construction can be allowed. II depends upon the mertt of the 
case. So, the reply given is that for constructions In areas 
which fall within 100 metres in the prohlbitt·d area the 
responsibility has to be taken by the Archaeological Survey 
of India also In addition to the other authorities concerned. 
but I am not shelving the responsibility of the Department. 

The pOint is that everybody in the House knows what Is 
my attitude towards illegal construction and unauthorised 
construction. I have always treated It as a great cancer in our 
civic fife. Therefore. there should be no reservations about It. 
... (lnterruptJons) Let me explain. 

The iec.ond point which I would like to make is that a lot 
01 improvements have been made during the last few months 
In the area, which I have mentioned. we have done complete 
clearance in the Lal Kot area and a very beautiful park and 
Oila Rai Pithora hCive been developed. The ancient wall has 
been dug up and brought out and a statue of Prithvlraj 
Chauhan has been put there. All that past history has been 
documented and a Documentation Centre-curTI-Interpretation 
Centre-cum-Inlormation Centre has been built there. Now, a 
green park around it of about four acres has been developed 
where thousands of people go early morning for a walk, that 
is, the people from Saket colony and the colonies around it. 
They really see not only the past heritage of India but the 
contemporary use is also available. 

Secondly. Tughlaqabad area is also concerned, a lot crf 
encroachments have been removed from Tughlaqabad and 
in this House. as Urban Development Minister. I had to answer 
a very large number of questions on why Tughlaqabad was 
being done like this. 

(Translation] 

SHRI PAWAN KUMAR BANSAL: Shri "Madan Lal 
Khurana is not present in the House today. 

SHRI JAG MOHAN: But you are present. ... (Interrup-
tions) 

(English) 

My pOint is that even in that area. a very large number 
of encroachments have been removed In Tughlaqabad. The 
area has been green and it has been improved. 

About Red Fort, you must have read in the newspapers 
that a lot of work has been recently done. Even if you go to 
Tughlaqabad in the night. you will see that from Tughlaqabad 
to Suraj Kund. a new development has taken place during 
the recent past. It Is allUghted. We have even put lights on so 
that you can see all the conservation and all the restoration 
work that has been done. Green development has also taken 
place around Tughlaqabad and Red Fort. 

We are also doing it similarly in Humayun Tomb. In the 
area called Haltat Nizamuddin. where a large number of 
construction is there. a lot of work is being undertaken and for 
the first time during the last 50 years. we are going to clean 
up the baolt in the Hazra! Nizamuddin area. All these things 
have been done. These encrOachments have been there for 
the last 25 years to 30 years and we have now taken the 
major areas first. The major areas are Humayun Tomb. Hazrat 
Nizamudd~n. Red Fort. Lal Kot. alia Rai Plthora and 
Tugtllaqabad. All these areas have been cleared. There arr 
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minor things here and there and I assure that we will certainly 
take action. 

I have already held a meeting with the Lt. Governor and 
the Police Commissioner. They have all assured me that they 
will take action and they will activate the poHce force for that 
because after all, we depend upon the poHce force. 

MR. SPEAKER: Mr. Minister, your reply was interesting 
and convincing but the only question which is not repHed is 
that how much unauthorised construction still exists. That was 
the question. 

SHRI JAG MOHAN: it is true. There is unauthorised 
construction within the 100 mts radius to the protected area. 
So far as we are concerned, in Jahapanah, there is practically 
no construction within the radius because the whole wall is 
not a protected monument. Only 1/3rd of the Jahapanah wall 
Is protected and the other area which is In Qlla Ral Plthora, 
there is only a portion which Is protected. 50, within 100 meters 
we have practically cleared everything except In two cases, 
which are pending in the High Court. The High Court has put 
up a Court Commissioner to visit the pl3ce and find out whether 
It falls within the area or not. I will assue you that H there Is 
anything, I will remove It. 

{Translation] 

DR. RAGHUVANsH PRASAD SINGH: Mr. speaker, Sir, 
House will ba assured after the Interest expressed by The 
hon'bla Minister in protecting historical heritages. Wherever 
our heritage, history and culture exist, It should be protected 
and not be encroached. The 'Bhlksha Patra' of Lord Buddha 
was taken to Afghanistan in the second century by Kanishka 
and an ex-chief Secretary shrl Vasudeo soni has written an 
article that it Is still there. I had written a letter In this regard. 
Would hon'bla Minister inquire into It and the department in 
collaboration with Ministry of External Affairs and Department 
of culture bring back the Bhlksha Patra of Lord Buddha. which 
is a world heritage and which he had returned to ValshaR at 
the time of his Nirvana. 

{English] 

sHRI JAG MOHAN: There Is two parts of the question. 
Firstly, he has asked what action is being taken to protect and 
preserve other monuments of Clur cultural heritage. We have 
taken a very large number of steps throughout the country 
and you yourself are aware as to what has been done in 
Jahapanah. A large number of encroachments have been 
removed, nearly 300 of them and a new area has been 
developed. 

In every world heritage monument. aU these 

encroachments are being removed and I have written 
personally to all the Chief Ministers that no Central assistance 
from the Tourism and Culture Department would be aVailable 
unless they cooperate in the removal of these unauthorised 
constructions around these monuments. And it applies to Bihar 
as well, Sir. 

50 far as the idea of bringing back our heritage, which 
has been taken out, we depend upon the Ministry of External 
Affairs. We are in touch with them. We have also requested 
them to help us in this regard and we will do our best to bring 
back as much as possible. 

[Translation] 

sHRI RAMDAs ATHAWALE: Mr. Speaker, Sir. I 
represent Pandharpur. shirdi and Pandharpur are two large 
areas in Maharashtra. I have been trying for the last three 
years that the two areas are developed as tourist places by 
the Government. They need to be included in the list kept for 
the purpose by the Government. Hon'ble Minister had made 
an announcement to this effect also. Every year about 40·50 
lakh devotees from Maharashtra. Karnataka. Andhra Pradesh 
and Madhya Pradesh visit Pandharpur and my question is 
whether Government propose to Include It in its Ust or not? 
Please make announcement to this effect without delay. 

{English} 

sHAI JAG MOHAN: Sir. this I have already announced 
al the special function which was attended by the han. Prime 
Minister that the Pandharpur Vatra. In that a lot of people 
experience a lot of difficulties because of rain and other t; ,Ings. 
I have said that we will take up that area and as far as possible. 
and we will try to improve it on the same lines as Valshno 
Devi shrine. All the passages will be Improved and I have 
committed myself to go there personally and you are also 
welcome and all those who are interested are also welcome. 
Our idea is to improve the passage and also give all the 
facilities to the people on their way, Including medical facilities, 
so that nobody is inconvenienced. I have already earmarked 
certain amount of money for this purpose. During the recess 
period, I will Visit that place. 

MR. SPEAKER: Is the Speaker also welcome to visit 
that place? 

sHRI JAG MOHAN: Definitely, Sir. 

sHRt P.H. PANDIAN: Thank you, Mr. Speaker Sir. Even 
an encroacher enjoys the fundamental right to get a protection 
and the Supreme Court has said that no encroacher can be 
evicted without due process of law. 

f 
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Sir, you may know, about 18 years ago the pavement 
dwellers In Mumbal refused to be evicted, and the matter went 
to the Supreme Court, that Is, the Volga Telly's Case. The 
Supreme Court said that citizens have a right to shelter. Now, 
the trend Is that before encroaching or occupying a place, 
they get an Injunction saying that they are living In that 
particular area; they get an anticipatory injunction. Will the 
Department. the Deihl Municipal Corporation and the Delhi 
Development Authority pre-empt those moves and watch and 
protect the public land that Is lying vacant here in Delhi? 

sHRI JAG MOHAN: The question Is really related to the 
Deihl MuniCipal Corporation and the Delhi Development 
Authority, and what action they have taken to prevent this. 
Although It pertains to the Urban Development Ministry, I will 
be very happy to answer this. The question Is that the High 
Court has itself said that those encroachers should not be 
given any alternative land. Practically, in all such cases, special 
arrangements were made, and they are stili in operation that 
If anybody goes to court, It should be effectively countered 
straightaway; Caveat should be introduced In the court so 
that If anybody, tries to get an ex-party stay order, that should 
not be allowed. In fact. the courts now have a trend of not 
allowing ex·party stay order, and they are themselves Issuing 
orders for the removal of encroachments. 

Development of Tourism CIrcuits 

·'64. sHRI V.S. sIVAKUMAR: Will the Minister of 
TOURISM AND CULTURE be pleased to state: 

(a) whether the Union Government propose to 
develop tourism circuits by connecting cultural and tourism 
hubs in each State as a joint venture with the State 
Govern ments: 

(b) if so, whether the Union Government propose 
to include Thlruvananthapuram under the proposad tourism 
circuit: and 

(c) if so, tha details thereof? 

THE MINISTER OF TOURISM AND CULTURE (sHRI 
JAG MOHAN): (a) to (c) A statement Is laid on the Table of the 
House. 

Statement 

(a) to (c) With a view to providing an elevating Image of 
India's culture and promoting healthy and sustainable tourism, 
during the Tenth Five Year Plan, the Ministry of Tourism and 
Culture has drawn up proposals to develop hubs which 
synthesize the eiements of culture, tourism and clean civic 
tife. There would be at least one such hub in every State and 

Union Territory. Underthis plan, both destination and domestic 
tourism is being promoted. Thiruvananthapuram Is includad 
in one of the identified tourism circuits. The other protnkl.ent 
places covered by the circuit are Cochln-Kumarakom-
(Backwaters) - Kottayam-Quilon-Trivandrum (Kovalam). 

sHRI V.S. SIVAKUMAR: Sir, in the reply, the hon. 
Minister has enunciated that Trivandrum-Cochln circuit has 
been included in the proposals of the Tourism Ministry. Will 
you be pleased to enunciate the provision or the outlay 
earmarkad for the proposed project during the Tenth Flve-
Year Plan? 

Sir, a recent study conducted by the Word Travel and 
Tourism Council, which was already submitted to the 
Government of India, revealed that Kerala is the fasteSt 
growing tourist destination in the world. In this context, may I 
know from the hon. Minister whether the Government of India 
will consider the entire Kerala State as a tOUi·lst destination 
under the proposed tourism circuit, as recommended by the 
Government of Kerala? 

sHRI JAG MOHAN: Sir, as I have answered In reply to 
the Question that this circuit has already been sanctionad by 
us. 

SHRI V.S. sIVAKUMAR: Sanction has already been 
given to the Trivandrum-Cochln circuit. 

sHRI JAG MOHAN: The policy which we have now 
carried out is that one great hub of culture, tourism and clean 
civic life should be given to each State, at least, one, and that 
is tha policy that we will be following in the Tenth Five Year 
Plan. Kerala has, no doubt, done very good work in the field 
of tourism. We have already sanctioned for this circuit, which 
includes Trivandrum, an amount of Rs. 8 crore and that r.:oney 
has been made available to the Government and other 
agencies who have to execute It. It Includes forts, heritage 
walkways and all those provisions are there, Which I will send 
it to you In detail if you like because I have got all those figures. 
The total amount has been given to the Government. 

Apart from that. a lot of money has been given for the 
backwater development. We also have a programme of what 
is called 'Yatra' that is, sankara Yatra, Gandhi Yatra and 
Vlvekananda Yatra. These are three great historic 'Yarras' 
which we are wanting to Ink up with the tourism circuit because 
from the birth place of these great.personaNties, who have 
regenerated the culture of India, we want to have these' Yattas'. 
Under the 'Sankara Yatra', a lot of projects are being given to 
Kerala State: for example, KaJady; Guruvayoor Temple is 
another. Kerala is getting a Don's share from our project. 

SHRI V.S. sIVAKUMAR: Sir, even though Kova:am in 
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Kerala Is the first international tourist destination In India, there 
is not even a single direct Intemational fight either from Europa 
or USA to Trivandrum, the Capital City of Kerala till date. Will 
the Union Minister, in consultation with the Civil Aviation 
Minister, he is here, take necessary steps to start direct flights 
from various international destinations, both from USA and 
Europe, to Trivandrumto incraase the international tourist flow 
to Kerala? 

SHRI JAG MOHAN: I will certainly take It up with my 
distinguished colleague, but a large number of chartered flights 
and other flights have also been given to Kerala up to Cochln 
and other places. 

MR. SPEAKER: Your reply is enough. The hon. Member 
can take up this matter with the Minister of Civil Aviation. 

DR. D.V.G. SHANKAR RAO: Thank you, Mr. Speaker, 
Sir. Tourism sector is very promising in our country and 
Government is doing well to promote this sector. At the same 
time the qualified professionals, especially tourism professions 
at managerial levels are not adequate number. So, our State 
Government of Andhra Pradesh has proposed to establish a 
National Institute of Hospitality Managemen, and Tourism. For 
this, Central Government has agreed to assi~' this. 

I would like to know. whether you are going to expedite 
the project. 

SHRI JAG MOHAN: Sir, there Is a project which has 
been recommended by the State Government of Andhra 
Pradesh and I myse" had personally gone there. We have 
already sanctioned the Central share of this project. Now they 
have to draw the blue print and other things. 

SHRI ADHIR CHOWDHARY: Thank you, Sir. Tourism 
industry is regar'ded as a smokeless industry In the world. In 
the midst of dismal performance of this Government especially 
in the economic field the only silver lining on the horizon is 
service sector. 

Sir, West Bengal is such a State which Inherits a panoply 
of exquisite charm as far as touri~rn is concemed. Ranging 
from majestic Himalayas in the North, lush green area that is 
called Teral region at the foothills to the South it is a bountiful 
sea, let alone umpteen number of retigions and historical 
places of interest. 

Sir, in today's world eco-tourlsm has emerged as a new 
trend In the world and on that score Sunderbans area which 
Is the greatest deltaic region In the world with Its faSCinating 
environment can deNver lot of opportunities to the tourism 
sector. May I Isk the hon. Minister Whether any such proposal 
has been mooted from the State of West Bengal or whether 

you on your own are taking any endeavour how to develop 
particularly the delta region? 

MR. SPEAKER: No long questions will be permitted. 
How long will you go on with your question? You must be very 
quick. 

SHRI JAG MOHAN: Sir. I would like to make It clear that 
we are now treating tourism as a special sector for 
development. We are now treating tourism not only for the 
purpose of bringing more tourists but es an Instrument of 
removal of poverty, of creating more employment and 
enhancing the quality of life and what is called ecologically 
sound tourism which you said eco-tourism. It is a part of our 
system. Eco-tourism is inherent In the Indian tradition because 
from the very ancient times we have been saying that we 
should not dig out from the earth more than the mother earth 
can recover from itself. That Is the policy that we are following. 
The first Veda scripture is incorporated in our eco-davelopment 
sector and I have already made il clear. 

So far as West Bengal is concerned. Sunderbans is one 
of the projects which i have myself suggested to the State 
Government that they should prepare a comprehensive plan 
because it is ideally suited for aco-development purposes. 
There is water body, thera are forests, there are other 
adventures where lot of things can be done. They are already 
working on It. They have appointed some consuHant to do the 
job. I am already in consultation with them and we will definitely 
do something for it. 

SHRI VARKALA RADHAKRISHNAN: The Stata of 
Kerala Is always described as Western Ghat. Trlvandrum has 
been identified as one of the tourist circuits. Now. you have 
given an Idea that it will be connected by certain different 
places. Now, in the case of Western Kumarakom, Kottayam, 
Ouilon and Trivandrum via Kovalam, what are the ingredients 
. back water development, road development and air traffic? 
All these may be included. 

What are the schemes now in your Ministry for the 
development of this particular circuit? 

SHAI JAG MOHAN: Sir,lt all depends upon the problem 
which a particular area has. For example. for backwaters, jetty 
constructions, block-ways. approaches, power . ... {lnterrup-
tions) 

SHRI VARKALA RADHAKRISHNAN: I am asking about 
the expenditure, the money that is given? 

SHAI JAG MOHAN: Money depends upon the plan that 
is drawn up and the need of that area. We WOUld Ike to provide 
for the project In aN •• pects 10 that the project Is complete in 

• 
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all respects, including the approach, alr-connectlvity, facilities. 
jetties. After all. this project has to be . ... (lnterruptlons) 

SHRI VARKALA RADHAKRISHNAN: I am asking about 
Qullon and Thiruvananthapuram . ... (lnterruptions) 

MR. SPEAKER: Question No. 165 - Shri Saiduzzama. 

SAROAR SIMRANJIT SINGH MANN: Sir, I want to ask 
a specific question In respect of Punjab, Please allow me. 
Please, Sir, may I ask a specific question in respect of Punjab? 

MR. SPEAKER: Ask him. Without my permission you 
can ask him! 

SARDAR SIMRANJ1T SINGH MANN: Thank you, Sir. 
... (Interruptions) 

MR. SPEAKER: I said that he could ask a question 
without my permission. 

SHRI E. AHAMED: Sir, this privilege should be given to 
all the Members . ... (lnterruptlons) 

SAROAR SIMRANJIT SINGH MANN: 1 want to 
congratulate the hon. Minister for Culture for being one of our 
best Culture Ministers since 1947. 

The Punjab Government has moved a case for the 
Golden Temple .... (Interruptions) 

MR. SPEAKER: Ask the question straight away. 

SARDAR SIMRANJIT SINGH MANN: Yes, Sir. The 
Government of Punjab has moved a case for the Golden 
Temple Complex to be declared a heritage site. Has the case 
been sent to UNESCO in Paris so far or not? If not, why not, 
and when will it be sent? Thank you. 

SHRI JAG MOHAN: The question is limited to the 
declaration 01 Durbar Saab Complex as a heritage site. A 
detailed proposal has been received from the State 
Government. It has been discussed with the Minister, INTACH 
and other authorities concerned. UNESCO takes only one 
item In two years. We will definitely be writing to them as early 
as possible. 

SARDAR SIMRANJIT SINGH MANN: The :;cheme is 
running out, Sir. 

National Dairy Development Board 

"165. SHRI SAIOUZZAMA: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether the Fonner Chairman of National Dairy 

Development Board (NDDB) has recently criticised on NODS's 
ties with MNCs; 

(b) 

(c) 

if so, the facts and details thereof; 

whether NDD8 has been losing heavily on its 
Fruits and Vegetables Project in Delhi; and 

(d) 
therefor? 

if so, the details thereof and the reasons 

THE MINISTER OF AGRICULTURE (SHRI AJIT 
SINGH): (a) to (d) A statement is laid on the Table of the House. 

Statement 

(a) and (b) Yes, Sir. NDD8 does not have any Joinl 
Venture with Multi National Companies. Mother Dairy Foods 
limited, a wholly owned Company of subsidiary of NDD8 has 
offered to form Joint Venture Companies with the State 
Cooperative Dairy Federations for the purpose of 
strengthening the marketing of their milk and milk products. 
This offer is purely voluntary in nature. 

(c) No. Sir. 

(d) Does not arise in view of (c) above. 

[Translation] 

SHRI SAIDUZZAMA: The purpose for which questions 
are asked, are twisted here. My question was correct, but the 
Department altered it which is improper. Mr. Speaker, Sir, we 
have been informed by the print and the electronic media that 
a dispute has arisen between Dr. Kurien and Ms. Amrita Patel. 
It is adversely affecting cooperative movement. I would like to 
know from the hon'ble Minister as to what action has been 
taken in this regard? Amul dairy converted the mild powder 
and butter oil received as a gift from other countries, into Dairy 
food and sold It at higher price, it is not proper. I want to know 
what action has been taken in this regard by the Government 
and whether Government would recover crores of rupees 
which accrued on the selling of the above mentioned product. 
There is also the second part of my question. 

MR. SPEAKER: Only one question be asked at a time 
or else reply would not be given for the paucity of time. 

SHRI AJIT SINGH: Hon. Member has asked two 
questions. One, what has been do"" in regard to the funds 
received by NODS from abroad and also the milk powder 
imported and sold by it. NDDB was not provided any funds by 
the Government when it was set up under a legislation by 
Parliament In 1987. There was a provision under which NODB 
was P9rmltted to import milk powder and sell it under the 
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operation flood and promote the dairy In India by the profit 
assumed from It. An Investment of Rs. 1750 crore was made 
in NDDB during period from 1970 to 1996 out of which 30 per 
cent grant was given to States and the rest 70 per cent was 
provided as loan. NDDB is undertaking the dairy development 
work in the country with the interest 0' this loan. The second 
question of the hon. Member was regarding the reservation 
expressed by the former Chairman of NDDB on the proposed 
joint venture of NO DB In this connection. I would like to inform 
the hon. Member that India has become the largest milk 
producing country in the worfd but there is problem 0' its 
marketing, as cooperative federations are not in a position to 
undertake the marketing of the milk. Now NDDB propose to 
enter Into a joint venture with Mother Dairy that Is basically 
meant for marketing. State Federations can also enter Into 
joint venture If they are wilting to do so. There is no constraint 
on their part. State Govemment of Kerala and Andhra Pradesh 
have expressed their desire to enter Into joint venture. U.P. 
and Punjab are also wilting 'or the same with Mother Dairy to 
sell the milk procured 'rom the farmers and the talks are going 
on in this regard. 

SHRI SAIDUZZAMA: Hon. Minister, Sir, Ohara Is the 
product of NO DB. When hon'ble Kurlen Saheb was chairman 
of both Mother Dairy and Amul Dairy then the right of sole 
distribution of Ohara was given to Amul Dairy without floating 
any tender and without any quotation. I would like to know as 
to whether he will try to return It back to Mother Dairy so that 
Amul Dairy can be run properfy also. Secondly, I would like to 
know as to what action has been taken by the Government in 
regard to the various cases of fraud which are under trial 
against Kurlenp? 

SHRI AJIT SINGH: The Court would decide about it and 
the Court's decision would be final in this regard. 

KUNWAR AKHILESH SINGH: Mr. Speaker, Sir, I have 
read in the newspaper that the hon. Minister propose to 
withdraw the price hike on fertlUzers. I want to know by when 
It would be done . ... (Interruptlons) 

MR. SPEAKER: Salduzzarna~, you please resume your 
seat, how can you ask the question. Hon. Minister will send 
you the written reply. 

(EngDsh) 

Insurance Scheme for Indian Workers 

·166. DR. MANDA JAGANNATH: Will the Minister of 
LABOUR be pleased to state: 

(a) whether the Government have recently 
announced any compulsory insurance scheme for the Indian 
workers migrating to the Persian Gulf; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE IN 
THE MINISTRY OF LABOUR (SHRI VIJAY GOEL): (a) and 
(b) The Hon'ble Prime Minister on the occasion of Pravasl 
Bhartiya Divas. on 9th January, 2003, had announced that 
Indian workers going to Gulf countries to take up emplo:''llent 
will be Insured. Consultations have been held with the Ministry 
of External Affairs and the New India Assurance Company to 
prepare an Insurance Scheme for the unskilled workers 
emigrating to these countries for employment. The details are 
under flnallsation. 

DR. MANDA JAGANNATH: Sir, It Is about two months 
now when the NRI Conference was held. But so far, no action 
is forthcoming. 

So, my first Supplementary is that when this scheme of 
compulsory insurance is likely to be finalised and made 
effective? 

(Trans/ation) 

SHRI VIJAY GOEL: Mr. Speaker, Sir, hon. Prime Minister 
has announced an insurance scheme for the Indian wurkers 
migrating abroad. Thereafter two meetings between the 
representatives of the Labour Ministry and the External Affairs 
Ministry and the New India Insurance Company have been 
convened on 7th and 13th February and many schemes have 
been formulated therein. I am ready to give the detail about 
all schemes. I hope that aU the schemes would be implemented 
in the next six months. 

[English) 

DR. MANDA JAGANNATH: Sir, there are a number 
people· who were taken to the Gulf and other countries for 
employment by some unscrupulous agents· who are left over 
there to their fate without providing them any job. There are a 
number of such cases. So, whether the Govemment of India 
has got any proposal to safeguard their interests, more so of 
the women employees who are put to the untoward ml-:eries 
including sexual exploitation. 

(Trans/alion) 

SHRI VIJAY GOEL: I would like to tell him that the 
Government are itself concemed about it and it has already 
formulated a scheme in this regard. We recruit agents at the 
state level and the action against them is taken from time to 
time. There licences are cancelled and FIR is lodged and they 
are punished also whenever complaint of any kind against ., 
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them is received. We have 8 officers for Immigrants In our 
Ministry wherein their grievances are redressed. 

[Eng/ish] 

SHRI E. AHM.AED: Mr. Speaker, Sir, first of all, In the 
Question, it should not have been the 'Persian Gulf countries'. 
It should have been 'Arabian Gulf countries'. There Is no 
country in the Persian Gulf which Is allowing Indians to wort< 
there. Only the Arabian Gulf countries are allowing Indians to 
work there. 

There are various types of employees wort<lng in the 
Gulf countries. There are private agents who are sending them. 
As a manpower agent they are wort<lng. But they are not 
providing whatever legally they ought to do. 

With the consent of the hon. Speaker, I also raised this 
issue the other day that 19 Indians have been stranded in 
Oman. But our Embassies are not taking It up with local 
Governments properly. 

MR. SPEAKER: Shrl E. Ahamed, please ask your 
Supplementary. Otherwise, time will be over and you will not 
get the reply. 

12.00 hr •. 

SHRI E. AHAMED: Therefore, I would Uke to ask this. 
Even before employees have been sent to Gulf countries for 
wort<, this Insurance scheme should be made available. It 
should not be done after they go over there; but before they 
go over there, they should be insured. 

[Trans/ation] 

SHRI VIJAY GOEl: Sir, this scheme Is meant for those 
who would get employment abroad. The basic purpose of the 
scheme was to make available benefits of the scheme to the 
persons living abroad and facing hardships and Io.e their job 
as a result of becoming handicapped in the accidents and 
suffering from disease. I would Hke to Inform the hon. Member 
that the scheme Is applicable to the persons who get 
employment abroad. 

WRITTEN ANSWERS TO QUESTIONS 

[English} 

W ... rCe •• 

·167. SHRI JOACHIM BAXLA: win the Minister of 
ENVIRONMENT AND FORESTS be pleased to state: 

(a) whether the Union Government and State 
Governments have agreed In principle to levy water cess to 
recover operational and maintenance costs; and 

(b) If so, the details thereof? 

THE MINISTER OF ENVIRONMENT AND FORESTS 
(SHRI T.R BAAlU): (a) and (b) The Parliament enacted the 
Water (Prevention & Control of Pollution) Cess Act. 1977, 
providing for levy of Water Cess from every person carrying 
on any specified industry and every local authority, to augment 
the resources of the Central and State Pollution Control Boards 
for the prevention and control of Water Pollution. Upto 80% of 
the Water Cess collection Is reimbursed to the State Pollution 
Control Boards (SPCBs) for meeting their approved 
expenditure requirement and the balance 20% remains with 
the Central Government for undertaking specific projects in 
any part of the country through Central Pollution Control Board 
(CPCB). Of the amount reimbursed to the SPCBs, upto 25% 
can be utlHzed for office operations and establishment cost 
and the remaining amount on programmes and activities 
directly related to the prevention and control of pollution. 

[Translation] 

Promotion of Agro .nd Rural Industrle. 

"68. SHRI RAMSHAKAl: 

SHRI RAM TAHAl CHAUDHARY: 

Will the Minister of AGRO AND RURAL 
INDUSTRIES be pleased to state: 

(a) whether the Union Government have reviewed 
the Implementation of the Centrally sponsored schemes for 
the development of agro and rural Industries; 

(b) If so, the details thereof, State-wise; 

(c) whetherther8 is any coordination with the State 
Governments for the implementation of these schemes; 

(d) If so, the details Indicating the allocation ct. ~nds 
for the purpose, targets fixed and achieved in terms of setting 
up of Agro and Rural Industries vis-a-vis employment 
generation and industrial production during the said period, 
State-wise; and 

(e) the steps taken to achieve the targets and 
promote the ARI sector in each State of the country? 

THE MINISTER OF STATE OF THE MINISTRY OF 
AGRO AND RURAL INDUSTRIES (SHRI SANGH PRIYA' 
G~UTAM): (a) The Government regularly reviews the 
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performance under the Rural Employment Generation 
Programme (REGP), a Central Plan Scheme being 
implemented by the Khadl and Vlnage Industries Commission 
(KVIC) for the development of Agro and Rural Industries. 

(b) Based on reviews, the State-wise details of 
number of units set up. employment generated, production 
and funds utlHsed In the past three years and thereafter Is 
given al statements I to V respectively. 

(c) Yes, Sir. 

(d) These details are enclosed as statement I. II, 
III. IV and V. 

(e) In order to aChieve the target. KVIC has placed 
margin money advances with State KVI Boards as well as 
Public Sector scheduled commercial banks. Regular quarterly 
meetings involving Public Sector scheduled commercial 
banks, State KVI Boards and KVIC officials are conducted to 
review the progress In achievement and target. A Task Force 
has been formed with Sacretary-Incharge of Rural Industries 
in each State as Chairman to review implementation of the 
~rogramme at the State level. Besides, the implementation of 
the scheme Is also regularly reviewed at the National level. 

Statement-I 

State-wise projects sanctioned by the KVIC during 1999-2000, 2000-200 " 
2001-2002 and 2002-2003 (up to Jan. 03) 

S. No. Name of the StateslUTs 1999-2000 2000-2001 

2 3 4 

Andhra Pradesh 2032 5388 

2 Arunachal Pradesh 9 202 

3 Assam 67 120 

4 Bihar 189 155 

5 Goa 357 837 

6 Gujarat 169 356 

7 Haryana 399 2078 

8 Himachal Pradesh 55 250 

9 Jammu and Kashmir 2472 2471 

10 Kamataka 4290 3083 

11 Kerala 1914 1801 

12 Madhya Pradesh 5864 8038 

13 Maharashtra 3350 6354 

14 Manlpur 50 359 

15 Meghalaya 1940 623 

16 Mlzoram 176 302 

2001-2002 

5 

797 

5 

199 

37 

482 

83 

511 

594 

790 

1311 

1437 

1049 

2564 

11 

157 

9 

2002-2003 
Up to January 

6 

915 

32 

294 

74 

300 

33 

576 

45 

390 

969 

574 

376 

965 

170 

133 

------------------------------------------------------------------------------------
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2 3 4 5 6 

17 Nagaland 312 4119 162 0 

18 Orissa 297 199 619 389 

19 Punjab 2625 3215 1118 1161 

20 Rajasthan 10895 3735 2647 1276 

21 Sikkim 3 0 17 

22 Tamil Nadu 1048 1629 598 449 

23 Tripura 20 25 136 

24 Uttar Pradesh 652 7745 1863 1221 

25 West Bengal 6230 781 2892 1732 

26 Andaman & Nlcobar Islands 29 25 50 18 

27 Delhi 39 37 31 0 

28 Chandlgarh 19 0 119 3 

29 Dadra Nagar Havell 0 6 0 

30 Pondlcherry 10 59 6 

31 Lakshadweep 0 0 0 

32 Daman & Diu 0 0 0 0 

33 Chhattisgarh 0 79 139 91 

34 Jharkhand 0 6 191 59 

35 Uttaranchal 0 44 269 519 

Statement-IJ 

Ye.r-wi.selSmt.-wlse Employment under REGP (Nos.) 

S. No. States 1999-2000 2000-01 2001-02 2002-03 
(Up to Jan. 03) ---

2 3 4 5 6 

Andhra Pradesh 14224 33328 23308 11474 

2 Arunachal Pradesh 63 1212 1ST 4« 
3 Assam 469 1720 2878 4075 

4 Bihar 1323 930 552 897 

5 Goa 2499 5022 5511 4156 
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-----
2 3 4 5 6 

6 Gularat 1183 2136 795 457 

7 Haryana 2793 13468 16786 8031 

8 Himachal Pradesh 385 2500 14845 635 

9 Jammu and Kashmir 17304 14826 8052 4217 

10 Kamataka 30030 30082 20459 13740 

11 Karala 13398 9606 28325 8450 

12 Madhya Pradesh 39048 50228 21492 5231 

13 Maharashtra 23450 4012" 31613 13369 

14 Manlpur 350 2154 54 13 

15 Maghalaya 13580 3738 1908 2356 

16 Mlzoram 1232 1812 214 1767 

17 Nagaland 2184 24714 2931 0 

18 Orissa 2079 1194 5711 5281 

19 Punjab 18375 20290 27115 15802 

20 Rajasthan 66265 2«10 46724 16568 

21 Slkklm 7 18 0 236 

22 Tamli Nadu 7338 11774 11011 6284 

23 Tripura 7 120 702 1885 

24 Uttar Pradash 4564 48470 43002 17033 

25 Wast Bangal 42810 4688 16159 23930 

26 Chhattisgarh 0 474 4445 1261 

27 Jharkhand 0 36 1308 831 

28 Uttaranchal 0 26-' 5333 8038 

29 Andaman & Nlcobar I -,nds 203 150 376 182 

30 Chanc:llgarh 133 0 805 88 

31 Oadra & Nagar Hava. 0 36 14 0 

32 Daman & DIu 0 0 0 0 

33 Deihl 273 222 299 c 

f/I' 
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2 3 4 5 6 

34 Lakshadwe.p 0 0 46 0 

35 Pondlcherry 70 354 80 

Grand Total 305437 350098 343010 174732 

Statement·1II 

State·wise Production under R.E.G.P. 

(Rs. In Lakhs) 

S. No. States/Unlon Territories 1999-2000 2000-01 2001-02 2002-03 

2 3 4 5 6 

Andhra Pradesh 28989.55 33915.08 6777.94 7781.45 

2 Arunachal Pradesh 9.13 155.72 57.23 366.27 

3 Assam 4047.85 4671.91 731.12 1080.15 

4 Bihar 16166.76 16656.40 195.65 ~91.30 

5 Goa 1116.99 2405.31 1609.97 1002.06 

6 Guj&rat 17895.93 40371.22 244.21 97.10 

7 Haryana 7194.23 8736.82 5696.42 6421.01 

8 Himachal Pradesh 10724.53 9965.63 4844.84 367.03 

9 Jammu & Kashmir 9831.96 12263.77 2277.42 1124.30 

10 Karnataka 50314.10 46465.65 5478.24 4049.13 

11 Kerala 18877.27 21275.91 9116.22 3641.41 

12 Madhya Pradesh 34080.41 4102(.43 5594.72 2005.35 

13 Maharashtra 100351.69 119476.84 7896.95 2972.14 

14 Manlpur 5382.36 5328.77 15.65 1.42 

15 Meghalaya 2119.12 2862.45 568.76 615.85 

16 Mlzoram 2277.93 3007.27 88.36 1305.76 

17 Nagaland 2535.31 4101.73 865.50 0.00 

18 Orissa 4392.95 5468.62 1531.34 962.34 

19 Punjab 22942.95 25456.67 7301.81 7582.65 , 
'f 
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2 3 4 5 6 

20 Rajasthan 51059.93 57122.41 11344.94 5468.89 

21 Sikkim 223.31 206.80 0.00 62.45 

22 Tamil Nadu 53084.85 58035.05 2943.23 2209.88 

23 Tripura 1055.24 1279.92 248.78 1353.36 

24 Uttar Pradesh 93948.96 102377.82 13773.26 9026.92 

25 West Bengal 18157.26 20336.44 4208.14 2520.23 

26 Chhattlsgarh 0.00 218.51 1507.26 986.77 

27 Jharkhand 0.00 40.83 254.20 78.53 

28 Uttaranchal 0.00 307.47 1632.97 3150.60 

29 Andaman & Nlcobar Islands 168.48 252.60 120.23 43.28 

30 Chandigarh 853.82 1085.00 239.18 6.03 

31 Dadra & Nagar Haveli 0.00 0.00 12.97 0.00 

32 D,man & Diu 0.00 0.00 0.00 0.00 

33 Delhi 2920.86 3351.65 99.71 0.00 

34 Lakshadweep 6.15 6.45 15.75 0.00 

35 Pondlcherry 630.50 937.81 34.45 5.74 

Statement· IV 

Utilisation of funds under REGP during 1999-2000. 2000-01. 200 1..(J2 
and 2oo2..(J3 upto January 2003 (Rs. In Lakhs) --

S.No. Name of the StateslUTs 1999-2000 2000-01 2001-02 2002-03 
(Up to Jan. 03) 

2 3 4 5 6 

Andhra Pradesh 381.B1 842.04 1307.02 853.18 

2 AlunachalPradesh 6.00 39.00 11.21 21.44 

3 Assam 15.78 67.94 142.51 100.62 

4 Binar 22.47 28.65 37.46 4.65 

5 Goa 81.16 lS0.58 311.95 143.61 

6 Gularat 22.87 41.47 46.85 26.32 

7 Haryana 218.35 642.28 1130.47 712.71 

.. 
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2 3 4 5 6 

8 Himachal Pradesh 124.92 371.67 953.73 83.68 

9 Jammu & Kashmir 105.00 83.95 436.50 135.00 

10 Karnataka 599.38 849.34 1067.94 1444.15 

11 Kerala 761.39 1063.20 1789.10 956.26 

12 Madhya Pradesh 876.67 787.06 1096.50 523.42 

13 Maharashlra 837.13 955.79 1538.08 828.88 

14 Manipur 42.00 0 2.98 0 

15 Meghalaya 75.93 53.12 110.50 58.64 

16 Mizoram 23.00 0 16.83 135.02 

17 Nagaland 4.32 180.74 168.89 0 

18 Orissa 69.74 58.32 292.98 150.19 

19 Punjab 904.74 1093.61 1438.62 12e9.04 

20 Rajasthan 1015.24 1133.20 2211.91 1097.56 

21 Sikkim 1.00 11.91 0 2.00 

22 Tamil Nadu 321.02 547.68 567.34 384.28 

23 Tripura 1.14 7.17 49.54 27.42 

24 Uttar Pradesh 1547.73 1917.53 2706.95 1130.56 

25 West Bengal 142.61 191.06 822.20 368.93 

26 Andaman & Nicobar Islands 0 1.71 22.90 15.41 

27 Delhi 40.05 15.82 19.35 0 

28 Chandigarh 5.06 4.84 47.56 5.44 

29 Dadra & Nagar Havali 0 0 2.47 0 

30 Pondicherry 1.56 9.21 7.06 0.08 

31 Lakshadweep 0 0 3.00 0 

32 Daman & Diu 0 2.50 0 0 

33 Chhattisgarh 0 2.94 297.99 54.76 

34 Jharkhand 0 12.37 49.34 9.87 

35 Uttaranchal 0 13.98' 318.00 53.46 $ --.. --.--.------~ .. ------.-----.. -.---------.~--... 
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Statement·V 

State-Wise No. of Projects TarrJ.t and Achievement and 
Funds Utilised during 2002-03 (Up to January 03) 

(Rs. in Lakhs) 

SI.No. StateslUTs Target Achievement Funds 
Utilised 

2 3 4 5 

Andhra Pradesh 2244 915 853.18 

2 Arunachal Pradesh 439 32 21.44 

3 Assam 872 294 100.62 

4 Bihar 1575 74 4.65 

5 Goa 432 300 143.61 

6 Gujarat 1315 33 26.32 

7 Haryana 851 576 712.71 

8 Himachal Pradesh 611 45 83.68 

9 Jammu & Kashmir 565 390 135.00 

10 Karnataka 1278 969 1444.15 

11 Kerala 1258 574 956.26 

12 Madhya Pradesh 2011 376 523.42 

13 Maharashtra 1544 965 826.88 

14 Manipur 435 0.00 

15 Meghalaya 613 170 58.64 

16 Mizoram 425 133 135.02 

17 Nagaland 345 o 0.00 

18 Orissa 1018 389 150.19 

19 Punjab 1225 1161 1209.04 

20 Rajasthan 2202 1276 1097.56 

21 Sikklm 140 17 2.00 

22 Tamil Nadu 1195 449 384.28 

23 Tripura 460 136 27.42 

2 3 

24 Uttar Pradesh 3691 

25 West Bengal 1348 

26 Chhattisgarh 508 

27 Jharkhand 656 

28 Uttaranchal 339 

29 Andaman & Nicobar 54 
Islands 

30 Chandlgarh 56 

31 Dadra & Nagar HaveU 61 

32 Daman & Dlu 65 

33 Delhi 99 

34 Lakshawdeep 50 

35 Pondicherry 94 

4 5 

1221 1130.56 

1732 36B.93 

91 5476 

59 9.87 

519 53.46 

18 15.41 

3 5.44 

o 0.00 

o 0.00 

o 0.00 

o 0.00 

0.08 

De.ths Due to Environmental Pollution 

'169. SHRI LAXMAN GILUWA: 

SHRI MANSINH PATEL: 

Will the Minister of ENVIRONMENT AND 
FORESTS be pleased to state: 

(a) whether the Centre for Science and 
Environment in its recent study has revealed that 
environmental pollution is the cause of excessive deaths 
occurring in major cities of the country; 

(b) if so, the details alongwlth the percentage of 
the total annual Increase In the environmental polhJtlon and 
the comparative increase In the number of deafhs which look 
place during the last two years: 

(c) the strategy being formulated by the 
Government to gear up the measures of controlling 
environmental pollution: and 

(d) the details of the steps taken to implement the 
above strategy alongwith the progress made by the 
Government in this regard? 

THE MINISTER OF ENVIRONMENT AND FORESTS 
(SHRI T.R. BMLU): (a) and (b) No. Sir. However, this Non· 
Governmental Organisation. published an article In Its 
magazine "Down 10 Earth" wherein incidences of morbidity 

.. 
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and mortality based on the studies done In few cities in India 
and across the world were mentioned. However, there Is no 
conclusive data available to establish cause-effect relationship 
between the environmental pollution and manifestations of 
various diseases. 

(c) and (d) With several steps taken for prevention and 
control of environmental pollution in major cities, the ambient 
levels of Respirable Suspended Particulate Matter (RSPM) 
and Sulphur Dioxide have come down. The strategies adopted 
and measures taken for control of environmental pollution 
include Comprehensive Policy for Abatement of Pollution, 
supply of improved auto-fuel, tightening of vehicular and 
industrial emission norms, mandatory environmental 
clearance for specified industries. management of municipal 
& bio-medical wastes, promotion of cleaner technologies, 
setting up of net-work of air & water quality monitoring stations. 
assessment of pollution load, preparation and implementation 
of action plans ~r major cities & critically polluted areas. 

Global Warming Due to Increased Air Traffic 

·170. SHRI BHERULAL MEENA: 

SHRI RAM RAGHUNATH CHAUDHARY: 

Will the Minister of ENVIRONMENT AND 
FORESTS be pleased to state: 

(a) whether temperature of earth and atmosphere 
is increasing rapidly due to the fast growing air traffic world 
over as per the opinion of environmentalists; 

(b) if so, whether the hazard of global warming is 
taking alarming shape as a resuh thereof; 

(c) If so, the details thereof; and 

(d) the concrete measures takenlbeing taken by 
the Government In this direction? 

THE MINISTER OF ENVIRONMENT AND FORESTS 
(SHRI T.R. BAALU): (a) to (d) Air traffic is one of the sources 
of greenhouse gases contributing to global warming. Global 
warming due to air traffic Is projected to increase sligl'ltly over 
the next fifty years as per the estimates of Intergovemmental 
Panel on Climate Change (IPCC). 

According to the estimates of IPCC. the Earth's surface 
temperature has risen between 0.4 and 0.8 degree centigrade 
and the world-wide measurements of sea level show a rise of 
0.1 to 0.2 metres over the last century. It has also been 
proJected that globally averaged surface temperature would 
rise between 1.4 and 5.8 degree centigrade and the global 

mean sea level may rise between 0.09 and 0.88 metres over 
the next century. 

The steps taken by the Government to address green 
house gas emissions include measures relating to energy 
efficiency. energy conservation, power sector reforms. 
renewable energy programmes, fuel switching to cleaner 
energy, afforestation and conservation of forests, efficient 
utiHzation of coal, reduction of gas flaring, installation of heat 
recovery system in 011 and power sector, standardization of 
fuel efficient irrigation pump sets and better cultivar practices. 

[English] 

Harvesting of Rain Water 

'171. SHRI A. VENKATESH NAIK: 

SHRI RAMSHETH THAKUR: 

Will the Minister of WATER RESOURCES be 
pleased to state: 

(a) whether the Union Government have 
encouraged the State Governments and NGOs to promote 
rain water harvesting; 

(b) if so, the details of the schemes formulated by 
the Union Government in this regard; 

(c) whether some State Governments have 
requested the Union Government to provide additional 
assistance for the purpose; 

(d) if so, the funds released to State Governments 
during the last three years and the current year; and 

(e) the funds utilized by the State Governmentsl 
NGOs in this regard? 

THE MINISTER OF WATER RESOURCES (SHRI 
ARJUN CHARAN SETHI): (a) to (e) Water being a State 
subject, it is primarily the responsibility of the concerned State 
Governments to plan, finance and execute schemes for 
augmenting water resources including rain water harvesting. 
The Central Ground Water Board (CGWB) is providing 
technical assistance to State Governments and Non-
Governmental Organisations to promote rain water hafwsting. 
CGWB is organising training cou(ses on "Rain Water 
Harvesting including Roof Top Rain Water harvesting" and 
mass awareness programmes throughout the country. which 
are attended by representatives of State Government 
Organisations. Non-Government Organisations. Voluntary 
Organisations. etc. 

f 
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During IX Plan, CGWB had taken up demonstrative 
rainwater harvesting and rec,harge projects in the country under 
its Central Sector scheme for 'Study of Recharge to Ground 
Water'. Undarthls scheme, a total number of 174 projects 
were approved for implementation in 27 States/Union 
Temtories at a ~ost of Rs. 35.81 crore. A sum of Rs. 26.30 
crore was released during 1999-2000 to 2002-2003 for 
completion of these schemes. 

CGWB has received large number of additional 
proposals from State Governments for consideration. No funds 
have been released for these additional proposals, as 
presently there is no approved scheme under which these 
proposals can be considered. 

Laws to Deal with Spurious Seed 
Manufacturing Companies 

*172. SHRI SHASHI KUMAR: 

SHRI ASHOK N. MOHOL: 

Will the Minister of AGRICULTURE be pleased 
to state: 

(a) the details of the existing laws to deal with the 
spurious and bogus seed manufacturing companies in the 
country; 

(b) whether the existing laws are insufficient to bring 
them to book; 

(c) if not, the details of such manufacturing 
companies brought to book in the country particularly in 
Karnataka and Maharashtra during the last three years; 

(d) whether the Government are planning to 
introduce new legislation In this regard; and 

(e) If so, the details thereof? 

THE MINISTER OFAGRICULTURE (SHRIAJITSINGH): 
(a) The Seeds Act, 1966 regulates the quality of seeds of 
notified kinds and varieties. The Seeds (Control) Order, 1983 
regulates the production, supply and distribution of all types 
of seeds. 

(b) No, Sir. 

(c) A Ust of dealers/seed producers whose seeds 
were found sub-standard during the years 1999-2000 to 2001-
02 is given in the statement enclosed. 

(d) and (e) Government propose to amend the Seeds 
Act in order to regUlate the quafity of seeds of non-notified 

kinds and varieties and to provide for more stringent penalties 
for infringement. 

Statement 

List of seed dealers/seed producers whose seeds ~~·sr. 
found sub-standard during the last three yea~ 

(1999-2000 to 2001-02). 

Kamataka 

1. Karnataka State Seeds Corporation 

2. Mahyco 

3. Amareshwara TSR Seeds 

4. National Seed Corporation 

5. Karnataka Seeds Bas811anagudi 

6. Biseo Seed Tech 

7. Karnataka Agro Seeds 

8. Hindustan Lever 

9. Amareshwara Agri Tech 

10. Spic PHI 

11. Green Tech 

12. Nath Seeds 

13. ECI Agri Tech 

14. Sun Agro Seeds 

15. Golden Seeds 

16. Solar Seeds 

17. Zuari 

18. Vaganti Seeds 

19. Maharashtra State Seeds Corporation 

20. Travlk Seeds 

21. Monsanto Technologies 

22. Kaveri Seeds 

23. Goverdhan Seeds - Baroda 

24. Vlnayak Agro Agency 

25. Multiplex FertiUzers 

26. Nunhems Proagro 

27. Somnath Seeds 

28. Hlndustan HI Tech Agro Product 

29. Proagro Seeds 

30. Namdharl Seeds 
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31. Preethi Seeds 

32. Bhadra Hy. Seeds 

33. Kinara Seeds 

34. Splc Seeds 

35. Season seeds 

36. Sal Krlshl Kendra 

37. Seed Markfed 

38. Ganga Kaveri 

39. Sagar Seeds 

40. Solar Seeds 

41. Multiplex Laxml Fert. 

42. Consolidated Seeds 

43. Indo American Seeds 

44. Kaveri Kodai Seeds 

45. Nuziveedu Seeds 

46. SSCI. Haveri. 

47. Sri Seeds Corpn. 

48. Sri Amareshwara Hy. Seeds 

49. Aruna Seeds 

U.h.r •• htr. 

1. Bharat S Line Hyderabad 

2. Nav Bharat Seeds Pct. Ltd .• Jalna 

(Translation) 

Cow S.ughter 

·'73. SHRI THAWAR CHAND GEHLOT: 

SHRIMATI MANEKA GANDHI: 

Will the Minister of AGRICULTURE be pleased 
to state: 

(a) the States where slaughter of cow and Its 
progeny Is legally banned: 

(b) the steps the Government propose to take to 
completely ban the cow slaughter throughout the country: 

Ic) whether slaughter of cow and its illegal 
transportation is on the rise In some States: and 

(d) If so. the remedial steps taken by the 
Government? 

THE MINISTER OF AGRICULTURE (SHRI AJIT 
SINGH): (a) The following States/Union Territories have 
enacted legislation for banning/restricting the slaughter of cow 
and its progeny: 
----_._--_._----------
SI No State Union Territories 

1. Andhra Pradesh 1 . Andaman and Nleobar Islands 

2. Assam 2. Chandigarh 

3. Bihar 3. Dadra & Nagar Haveli 

4. Goa 4. Daman & Diu 

5. GUJarat 5. Pondieherry 

6. Haryana 6. National Capital Territory of Delhi 

7. Himachal Pradesh 

8. Jammu & Kashmir 

9. Karnataka 

10. Madhya Pradesh 

11 . Maharashtra 

12. Orissa 

13. Punjab 

14. Rajasthan 

15. Sikkim 

16. Tamil Nadu 

17. Uttar Pradesh 

18. West Bengal 

19. Manipur 

20. Uttaranchal 

21. Jharkhand 

22 Chhattisgarh 

(b) It Is in the State list. Even then the Government 
of India is examining the Issue. 

Ie) and (d) There Is no evidence that slaughter of cow 
and its illegal transportation Is on the rise. In regard to the 
transportation of animals. Government of India have notified 
the Transport of. Animals (Amendment) Rules. 2001 on 
26.3.200n Rule 96 of the said Rules reads as under: 



Written Answers Phalguna 12. 1924 (Saka) To QuesrJons 50 

"96 - Issue of certificate before transportation" 

A valid certificate issued by an officer or any person or 
Animal WeHare Organization duly recognized and authorized 
for this purpose by the Animal Weltare Board of India or the 
Central Government shall be procured by any person making 
transport of any animal before transportation of such animals 
verifying that all the relevant Central and State Acts, rules 
and orders pertaining to the said animals including the rules 
relating to transport of such animals have been duly complied 
with and that the animal is not being transported lor any 
purpose contrary to the provision of any law. 

In the absence of such certificate, the carrier shall refuse 
to accept the consignment for transport. 

If any transporting agency transports animals without 
the said certificate they are liable to be punished. 

{Engllsh1 

Setting up of Horticulture Products Exports Zon •• 

·174. SHRI P.S. GADHAVI: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether the Union Government propose to set 
up Horticultural Products Exports Zones In the country: and 

(b) if so, the details alongwlth the funds proposed 
to be allocated for the purpose, State-wise? 

THE MINISTER OF AGRICULTURE (SHRI AJIT 
SINGH): (a) Based on the proposals received from the State 
Governments, the Central Government has approved setting 
up of 45 Agri-Export Zones (AEZs). The Zones have been 
approved for various agricultural products Including 
horticulture products. 

(b) The State-wise, product-wise details of all the 
AEZs alongwith the proposed allocation of funds is given in 
the enclosed statement. 

Statement 

List of Approved Horticulture Agri Export Zones 

(Rs. In crore) 

S.No. Slate Product AEZ Sanctioned Support Irom Slate/CentrelPrivale 

Stale Gov!. Central Gov!. Pv!. 

2 3 4 5 6 7 

1. West Pineapple DarjHlIng, Uttar 0.51 4.15 30.93 
Bengal Dlnajpur. Cooch Behar (APEDA 

and Jalpaiguri 1.22) 

2 Lychee Districts of Murshidabad, 2.25 6.12 2.07 
MaIda, 24 Pargana (N) (APEDA 
and 24 Pargana (5) 1.93) 

3 Potatoes Districts of Hoogly. 3.24 4.82 2.U59 
BurcMan, Midnapore (APEDA 
(W). Uday Narayanpur 171) 
and Howrah 

4 Mango Maida and Murshidabad 7.70 5.25 18.23 
(APEDA 

3.27) 

5 Vegetables Nadia. Murshldabad and 3.60 3.65 21.55 
North 24 Parganas (APEDA 1.45) 

2. Kamataka 6 Gherkins TumIl..... BangaIore NA 3.20 7.75 
UrbIn. Bangalore Rural. (APEDA 
H ... .,. Kotar. 3.02) 
ChhIhdurga. OhIrwad .rid 
Bagalkot 

III 
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2 3 4 5 6 7 

7 Roae Onion Sangalor. (Urban). 0.56 1.92 3.82 
SangaJor. (Rural). Kolar (APEDA 

0.85) 

8 Flowers Bangalore (Urban). 7.37 11.7'1 10.20 
Bangalore (Rural). Kolar, (APEDA 
Tumkjur, Kodagu and Belgaum 6.92) 

3. Uttaranchal 9 Lychee Udhamsingh Nagar. 0.74 4.52 3.44 
Nainital and Dehradun (APEDA 

2.21 

10 Flowers Districts 01 Dehradun. Pantnagar 1.43 1.55 10.78 
(APEDA 

0.55) 

11 Basmatl Ric. Udharn Singh Nagar, Nainital, 1.73 1.34 3.28 
Dehradun and Harldwar (APEDA 

0.00) 

12 Medicinal & Districts 01 Uttarkashi, 4.23 5.53 9.05 
Aromatic Plants Chamoll, Pithoragarh, (APEDA 

Dehradun and Nainital 1.53 

4. Punjab 13 Vegetables Fatehgarh Sahib, Paliala, 0.60 11.23 14.94 
Sangrur. Ropar & Ludhiana (APEDA 

3.80) 

14 Potatoes Singhpura. Zirakpur 0.74 8.19 1.48 
(Pallala). Rampura Phul, (APEDA 
Muktsar, Ludhiana. Jallandhar 0.92) 

15 Basmali Rice Districts of Gurdaspur. 1.85 11.85 9.60 
Amritsar. Kapurthala, (APEDA 
Jallandhar. Hoshlarpur 0.00) 
and Nawanshahar 

5. Uttar 16 Potatoes Agra. Hathra&, Farrukhabad, 0.24 8.19 1.99 
Pradesh Kannoj. M .... ut. Aligarh and Bagpat (APEDA 

0.92) 

17 Mangoes Lucknow, Unnao, Hardoi. 1.10 15.38 28.23 
Sitapur & Barabanki. (APEDA 

9.04) 

18 Mango Saharanpul. MuzaHarnagar. 1.15 17.78 1718 
Bijnaur. M .... ut. Bhagpat (APEDA 
and Bulandshahar 5.7~) 

19 Basmatl RiDe Districts of eareilly. Shahajahanpur. 9.46 10.79 HI. SO 
Pllibhlt. Rampur. Badaun. 81jnor. (APEDA 
Moradabad. J B Phulenagar. 0.00) 
Sah ... anpu-. Muzaftarnag .... Meerut. 
Bulandshahar. Ghaziabad , 

-.----
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2 3 4 5 6 7 

6. Maharashtra 20 Grapes and Naslk, Sangli. Pune. Satara. 1.15 2.35 0.00 
Grape Wine Ahrnednagar and Shotapur (APEDA 

0.87) 

21 Mango Districts of Ratnagiri. 16.17 9.84 9.01 
Sindhudurg. Ralgarh and Thane. (APEDA 

6.04) 

22 Kesar Mango Districts 01 Aurangabad. 2.92 469 10.95 
Jalna. Seed, Latur. (APEDA 
Ahmednagar and Naslk 0.61 ) 

23 Flowers Pune, Naslk, Kolhapur NIL 7.23 10.66 
and Sangli (APEDA 

4.39) 

24 Onion Districts of Nasik. Ahmednagar. 12.99 6.13 13.12 
Pune, Satara and Solapur (APEDA 

0.58) 

7. Andhra 25 Mango Pulp Chittor District 6.41 11.29 10.44 

Pradesh & (APEDA 
11.71 ) 

Fresh 3.11 8.67 13.76 
Vegetables (APEDA 

0.00) 

26 Mango & Districts 01 Ranga Reddy. 3.38 12.05 14.78 
Grapes Medak & Parts of (APEDA 

Mahaboobnagar Districts 5.65) 

27 Mangoes Krishna District 4.23 3.77 9.89 
(APEDA 

2.32) 

8. Jammu & 28 Apples Districts of Srinagar. Baramula. NIL 27.65 57.70 

Kashmir Anantnag, Kupwara. Badgaum (APEDA 
and Pulwama UO) 

29 Walnut Kashmir Region • Baramulla. NIL 17.36 19.57 
Anantnag. Pulwama. Budgam. (APEDA 
Kupwara and Srinagar 6.80) 
Jammu Region • Doda. Poonch. 
Uclhampur, Rajouri and Kathua 

9. Trlpura 30 Pineapple Kumarghat. Manu, 1.16 8.11 6.39 
Melaghar. Malabar; and (APEDA 
Kakraban Blocks 201) 

10. Madhya 31 Potatoes. Malwa, UJiain Indore, NIL 20.72 2873 

Pradesh Omon and Dewas. Dhar. Shafapur. (APEDA 
Garlic RaIIam. NNRWCh and 1.00) 

Mandsaur 

.. 
t 
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2 3 4 5 6 7 

32 Seed Spices Guna. Mandsaur, Ujjain. 8,43 8.06 15.44 
Rajgarh. Rallam. Shajapur (Spices Board 
and Neemach 2.68) 

33 Wheat Three distinct and 27.55 9.03 49.84 
contiguous zones: (APEDA 
Ujjain Zone comprising 0.00) 
of Neemach. Ratlam. 
Mandsaur and Ujjain 
Indore Zone comprising of Indore. 
Dhar. Shajapur and Dewas 
Bhopal Division, comprising of Sehor •. 
Vidisha, Ralsen. Hoshangabad. 
Harda. Narsinghpur and Bhopal 

11, Tamil 34 Flowers Dharmapurl 2.91 3.48 18.46 
Nadu (APEDA 

3.48) 

35 Mangoes Districts of Madurai. 4.12 6.56 13.92 
Theni, Dindigul. (APEDA 
Virudhunagar and 1.51) 
Tirunelveli 

36 Flower i ~ilgiri District 2.00 5.23 8.65 
(APEDA 

1.99) 

12. Bihar 37 Lychee Muzatfarpur. Samastipur. 0.18 4.45 7.50 
Hajipur, Valshali. East (APEDA 
and West Champaran. 1.49) 
Bhagalpur. Begulsaral. 
Khagaria. Sitamarhi. 
Saran and Gopalganj 

13. Gujarat 38 Mango & Districts of Ahmedabad. 5.34 10.02 18.36 
Vegetables Khalda, Anand, Vadodra, (APEDA 

Surat, Navsari. Valsad, 5.11 ) 
Bharuch and Narmada 

14. Sikkim 39 Flowers East Sikkim 2.40 8.09 21.82 
(Orchids) & (APEDA 
Cherry Pepper 0.20) 

40 Ginger North. East. South & 10.06 6.67 7.88 
WestSikkim (APEOA 

4.12) 

15. Himachal. 41 Apples Shimla. Sirmour. Kullu. 17.80 9!77 29.50 
Pradesh Mandi. Chamba and (APEDA 

Kinnaur 3.42) 

16. Orissa 42. Ginger and Kandhamal DIstrict t.49 1.51 3.03 
Turmeric (APEDA 

l 0.65) 



57 Written Answers Phalguna 12, 1924 (Saka) To Questions 58 

2 3 4 5 6 7 

17. Jharkhand 43 Vegetables Ranchi, Hazaribagh and 
Lohardaga 

1.93 1.93 
(APEDA 

0.97) 

3.23 

18. Kerala 44 Horticulture Dislricts of Thrissur, Emakulam, 8.03 9.98 
(APEDA 

0.80) 

11.86 
Products Kottayaam, Alappuzha, Pathanamthitta, 

Kollam, Thiruvanthapuram, 
Idukki and Palakkod 

19. Assam 45 Fresh and 
Processed 
Ginger 

Kamrup, Nalbari, Barpeta, Darrang, 4.93 2.27 
(APEDA 

0.70) 

10.33 
Nagaon, Morigaon, Karbi Anglong 
and North Cachar districts 

National Tourism Policy 

*175. SHRI A. NARENDRA: Will the Minister of 
TOURISM AND CULTURE be pleased to state: 

(a) whether the Union Government propose to 
revise the existing National Tourism Policy to attract more 
investment for its rapid development and employment; 

(b) if so, the details thereof; 

(c) whether any suggestions from various State 
Governments on new National Tourism Policy have been 
received by the Union Government; 

(d) if so, the details thereof; 

(e) whether the draft new policy has been cleared 
by the Union Government: 

(f) if so, the salient features thereof alongwith the 
suggestions of the State Governments incorporated therein; 
and 

(g) the time by which it is likely to be announced? 

THE MINISTER OF TOURISM AND CULTURE (SHRI 
JAG MOHAN): (a) to (g) The Government has announced a 
National Tourism Policy in May, 2002. Before the 
announcement. the draft of the Policy was discussed at various 
forums including meeting of State Chief Ministers, Tourism 
Ministers and State Tourism Secretaries and their views have 
been considered in finalising the policy. The National Tourism 
Policy attempts to:-

Position tourism as a major engine of economic 
growth: 

Harness the direct and multiplier effects of tourism for 
employment generation, economic development and 
providing Impetus to rural tourism: 

Focus on domestic tourism as a major driver of tourism 
growth. 

Position India as a global brand to take advantage of 
the burgeoning global travel trade and the vast untapped 
potential of India as a destination; 

Acknowledge the critical role of private sector with 
Government working as a pro-active facilitator and 
catalyst; 

Create and develop integrated tourism circuits based 
on India's unique civilization, heritage, and culture in 
partnership with states. private sector and other 
agencies; 

Ensure that the tourist 10 India gels physically inVigorated 
menially rejuvenated. culturally enriched. spirrtually 
elevated and "feel India 'rom within". 

[Translation) 

Incluaton of Stat.sln Special Tourism Ar.a 

*176. SHRI RAJO SINGH: Will Ihe Minister of 
TOURISM AND CULTURE be pleased to state: 

(a) whether the Government propose to include 
certain States in special tourism area: 

(b) if so, the criteria for including such States: 

(c) whelher BIhar and Jharkhand are proposed 10 

be included in special tourism area: and 
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(d) if so, the details thereof and the assistance 
given to the State Governments for the purpose? 

THE MINISTER OF TOURISM AND CULTURE (SHRI 
JAG MOHAN): (a) The Department 01 Tourism, Govl. 01 India 
has no proposal 10 include certain States in the Special 
Tourism Areas. With a view to providing an elevating image of 
India's culture and promoting healthy and slJstainable tourism, 
including eco·tourism. during the Tenth Five Year Plan, the 
Ministry of Tourism and Culture has drawn up proposals to 
develop hubs which systhesise the elements of culture, 
tourism and clean civic life. There would be atleast one such 
hub in every State and Union Territory. 

(b) to (d) Does not arise. 

Situation A ••••• m.nt Surv.y ( 

·'77. SHRI NAWAL KISHORE RAI: 

DR. SUSHll KUMAR INDORA: 

Will the Minister of AGRICULTURE be pleased 
to state: 

(a) whether the first phase of Situation Assessment 
Survey (SAS) on the Indian farmer has revealed that reforms 
have failed to benefit poor and marginal farmers; 

(b) if so, the reaction of the Government thereon; 

(c) whether the Government has taken any 
remedial steps in this regard; 

(d) if so, the details thereof; and 

(e) if not. the reasons for the same? 

THE MINISTER OF AGRICULTURE (SHRI AJIT 
SINGH): (a) No, Sir. The Situation Assessment Survey is being 
conducted by the National Sample Survey Organization as 
Phase·1I of the Study titled "State of Indian Farmers - A 
Millennium Study", with agricultural year: 2002-2003 as the 
reference period. The field work for the Survey commenced 
In January. 2003 and is planned to continue till December, 
2003. The report of the Survey is expected to be available 
after about 12 months from the date of completion of field 
work of the Survey. 

(b) to (e) Do not arise. 

[Eng/ish] 

Bonded Child Labour 

"t78. DR. CHARAN DAS MAHANT: Will the Minister 
of LABOUR be pleased to state: 

(a) whether the National Human Rights Commi-
ssion has initiated action for the implementation of the Direction 
of the Supreme Court for rehabilitation of child workers in silk 
industry; 

(b) if so, the steps taken by the Government to 
rehabilitate these children; 

(c) whether the bonded child labour in silk industry 
as well as other industries is also increasing; and 

(d) if so, the details alongwith the steps the 
Government propose to take to check exploitation of children, 
State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE IN 
THE MINISTRY OF lABOUR (SHRI VIJAY GOEl): (a) In 
pursuance of the directives of the Supreme Court, the National 
Human Rights Commission (NHRC) has been overseeing the 
enforcement of directives of the Supreme Court on child labour 
including rehabilitation of children withdrawn from work in 
hazardous occupations like silk industry. 

(b) Government of India has taken steps for 
withdrawal and rehabilitation of Child Labour working in 
hazardous occupations including child workers in silk industry 
to reduce the incidence of child labour in a particular district 
through the Scheme of National Child Labour Project (NCLP). 
Under the Scheme, special schools have been set up in the 
child labour endemic districts with the provision for non-formal! 
formal education. vocational training, stipend, nutrition. health-
care etc. So far, NCLPs have been sanctioned in 100 districts 
of 13 child labour endemic states. 

(c) and (d) No specific case about children being 
employed in the silk industry as bonded labour has oeen 
reported. 

Violation of Air SpiICe 

·179. SHRI N. JANARDHANA REDDY: 

SHRI VILAS MUTTEMWAR: 
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Will the Minister of CIVIL AVIATION be pleased 
to state: 

(a) whether recently there have been a spurt in 
incidents of violation of Indian Air space including flying over 
no-fly zone; 

(b) if so, the details of such violations noticed during 
the last three years and the current year; 

(c) whether any enquiry has been conducted in this 
regard; 

(d) if so, the outcome thereof; 

(e) the action taken or proposed to be taken against 
the guilty crew members: 

(f) the authority responsible for monitoring the no-
fly zone: 

(g) the reasons for its failure to check the violation 
of no-fly zone; and 

(h) the action proposed to be taken against the 
negligent· officers? 

THE MINISTER OF CIVIL AVIATION (SHRI SYED 
SHAHNAWAZ HUSSAIN): (a) and (b) No, Sir. During the last 
3 years, only 26 incidents of violation of Indian airspace by 
foreign aircraft have occurred during the period from 17th 
January 2000 to 3rd February 2003. Details are given in the 
statement enclosed. 

(c) to (e) On 20.11.2002 Lufthansa Cargo Flight DLH 
8443 flew over no fly zone designated as ProhibitedfVlP area. 
The incident was investigated and it was found to be due to 
an error of judgement by the pilot. Lufthansa airlines has been 
informed of the lapse of their pilol and advised to take 
corrective action. 

On 3.2.2003 an American registered Boeing 757 aircraft 
N610G while flying from Karachi to Male was noticed flying 
on air route N-S19 when the route was not available for civil 
operations. Investigations were carried out by Directorate 
General of Civil Aviation (DGCA). Air Force, Intelligence 
Bureau, Customs and Immigration. It was found that the ATC 
Karachi did not guide the pilot correctly and they had no 
knowledge about operating time of the route. The crew and 
aircraft wer •. released for operations to Seychelles after 
questioning. Other incidents of violations pertaining to 

Ministry of Defence were handled as per their standard 
procedures. 

(f) and (g) Airports Authority of India and Indian Air Force 
are responsible for monitoring the No Fly zones at radar 
covered areas. In non-radar covered areas it is ensured that 
the flight paths approved by ATC do not infringe No Fly zones. 
The Radar Controllers have been continuously monitoring the 
violation of No fly zones. 

(h) Does not arise. 

Statement 

Details of violations of airspace by foreign aircraft during 
the period from January, 2000 to February, 2003. 

51. Date of violation Area of Country 
Na. violation of Origin 

2 3 4 
-----

2000 

1. 17 January Balurghat Bangladesh 

2. 27 January Coach Behar Bangladesh 

3. 25 February Kargil Pakistan 

4. 4 April Kishanganj Nepal 

5. 26 June Balurghat Bangladesh 

6. 16 August Gorakhpur Nepal 

7. 16 September Gurdaspur Pakistan 

8. 16 September Gurdaspur Pakistan 

9. 6 October Dehradun China 

10. 25 October Bahraich Nepal 

11. 7 November Lakhimpur Nepal 

2001 

1. 19 February Chhamb Pakistan 

2. 19 February Jammu Pakistan 

3. 21 March Jammu Pakistan 
.-... ----.--~ 
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2 3 4 

4. 14 September Nepalganj Nepal 

5. 24 September Darbhanga Nepal 

6. 2 November A & N Islands NlK 

7. 2 November Mechuka China 

8. 19 November Mechuka China 

9. 23 December Munnabao Pakistan 

2002 

8 January Jammu Pakistan 

2. 13 January Tangdhar Pakistan 

3. 11 February Gurdaspur Pakistan 

4. 15 April Gorakhpur Nepal 

s. 20 November Delhi Malaysia 

2003 

1. 3 February Mumbai Pakistan 

Pollution In Ground Water 

°180. SHRI ADHIR CHOWDHARY: 

SHRIMATI SHYAMA SINGH: 

Will the Minister of WATER RESOURCES be 
pleased to state: 

(a) whether the Government are aware that 
pollution in ground water has assumed lerious proportion in 
many States: 

(b) if so, the details and facts thereof, State-wise: 

(c) whether the grolJnd water reserves which are 
depleting contain arsenic, mercury and other harmful 
chemicals: 

(d) if so, the details thereof; and 

(e) the steps taken/proposed to be taken by the 
Govemment to check ground water pollution? 

THE MINISTER OF WATER RESOURCES (SHRI 
ARJUN CHARAN SETHI): (a) to (e) The Central Ground Water 

Board (CGWB), under the Ministry of Water Resources 
monitors ground water quality thtoughout the country on 
regular basis. The studies carried out by the CGWB indicate 
that the ground water in major parts of the country is by and 
large potable. There are, however, areas which have poor 
quality of ground water mainly due to the contamination from 
industrial and domestic effluents, excessive use of fertilizers, 
mining wastes, saline water ingress and due to the nature of 
the ground water bearing rock formations. The names of States 
and locations where ground water has been found 
contaminated and reasons thereof are given in the enclosed 
statement. 

As per studies conducted by the CGWB in West Bengal, 
arsenic has been found in shallow aquifers in eight districts of 
that State. Deeper aquifers in these areas have, however, 
been found free from arsenic. 

Water being a State subject, it is primarily the 
responsibility of the State Govemments to take steps to check 
ground water pollution. However, the Union Govemment has 
also taken following measures to mitigate ~he problem of 
ground water pollution:-

(i) The Central Govemment has set-up Central 
Ground Water Authority to regulate and control ground water 
management and development. 

(ii) Mass awareness and education programme 
have been launched on the significance of water economy. 
efficient utilization, health, hygiene and sanitation. 

(iii) Central Pollution Control Board has ad"pted 
several measures like directing the industries through State 
Pollution Control Boards to limit the discharge of effluent within 
the stipulated standards, initiation of scheme to give assistance 
to clusters of small scale industrial units for setting up common 
effluent treatment plants and taking 'up of quality scheme of 
monitoring in critically polluted areas. 

(iv) The Rajiv Gandhi National Drinking Water 
MiSSion, under the Ministry of Rural Development, has also 
been assisting and guiding the States in the provision of safe 
drinking water to the rural population under the Accelerated 
Rural Water Supply Programme (ARWSP) and exclusive Sub-
Mission project in areas having serious ground water quality 
problems like Fluoride, Iron, Arsenic, Nitrate and Brackishness. 
In such quality affected areas, where ground water is unfit for 
drinking, the safe drinking water is supplied either through 
alternative sources, tapping surface water or by other rr~ans 
by undert,king remedial measures like de-fluoridation, iron 
removal and arsenic removal. 
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(Eng/ish] 

Indo-Russ'an Protect 

1664. SHRI AMAR ROY PRADHAN: Will the Minister 
of TOURISM AND CULTURE be pleased to state: 

(a) whether the Asiatic Society has shelved a 
prestigious Indo-Russian Project on the evolution of ties 
between the two countries; and 

(b) if so, the reasons therefor? 

THE MINISTER OF TOURISM AND CULTURE (SHRI 
JAG MOHAN): (a) No, Sir. 

(b) Does not arise. 

[Translation] 

Report by Commission Cow Progeny 

1885. SHRI MAHESHWAR SINGH: Will the Minister 
of AGRICULTURE be pleased to state: 

(a) whether Cow Progeny Commission constituted 
for cow breeding in the country has submitted its report to the 
Government; 

(b) if so the detaUs thereof; 

(c) the reaction of the Government thereto; and 

(d) by when a final decision is likely to be taken In 
this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADA\;): (a) 
to (d) The Government constituted the National Commission 
on Cattle to review the relevant laws of the land (Centre as 
well as States) relating to protection, preservation and well 
being of cow and its progeny and suggest measures for their 
effective implementation. The Commission has submitted its 
report. An Expert Group has been constituted to examine the 
recommendations of the Commission and to suggest 
measures to implement them. The Group has been asked to 
submit its report by 15 March, 2003. The salient features of 
the recommendations of the Commission are given in the 
statement enclosed. 

SUltement 

The Salient Feature. of the ~mrnendations made by 
the National Commission on Cattle 

(1 ) The prohibition for slaughter 01 cow and its 

progeny should be included in the Fundamental Rights to make 
it enforceable by the Court of Law. 

(2) The Constitution should be amended to 
empower Parliament to enact a Central Law lor prohibition of 
slaughter of cow and its progeny and its transport from one 
State to other. This may be done by shifting the subject to 
Central list or alteast to the concurrent list in the Seventh 
Schedule of the Constitution. 

(3) Any violation of this law should be made non· 
bailable and cognizable offence and provide for trial by a 
Session Court. The minimum punishment for violation should 
be three years rigorous imprisonment. which may extend to 
ten years with fine. The onus of proof should be on the accused 
to prove his innocence. 

(4) The Central Government should constitute a 
permanent National Cattle Development Commission or 
Rashtriya Goseva Ayog for the country as a whole to provide 
it adequate funds for its functioning. 

(5) A separate Ministry for Caltle Preservation and 
Development should be formed independent of the 
Department of Animal Husbandry. 

(6) Animal Husbandry Department should be reo 
organized and the subject allotted to It should be for 
preservation and development of animals and not lor animal 
lood by way 01 meat etc. 

(7) No linancial assistance should be given by the 
Animal Husbandry or Agriculture Department for the 
construction or maintenance etc. of slaughter houses," the 
country. 

(8) There should be complete ban on the export 01 
beel and veal. 

(9) The Central Government should ensure 
constitution and functioning of Goseva Ayogs in each SlaW 
and also provide them adequate funds lor their functioning. 
These Ayogs should be monitored by the Rashtryia Goseva 
Ayog at the Centre. 

(10) Central Cattle Protection· Rapid Task Police 
Force with regional offices in each States should be created. 
It should have a special force deputed on the Kerala and 
Bangladesh Border to check exodus of cattle. 

of 
(11) Appropriate direction may be given under Article 

355 of the Constitution to the Govemment of Kerala and 
northeastern States to enforce prohibition 01 slaughter of cow 
and its progeny. 
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(12) Special protection may be given to Kerala to 
stop receiving cattle from neighbouring States for slaughter. 

(13) The cruelty to cattle during their transport by 
railltrucks etc. and extraction of milk by giving oxytocin should 
be prohibited. 

(14) A circular should be issued by the Government 
for banning production of leather of slaughtered cattle. The 
export of goods made of such leather should be banned. 

(15) Penal law like POTA should be amended to 
detain smugglers/mafia of cow and Its progeny who indulged 
in large-scale exodus to Kerala and Bangladesh. 

(16) Cross breeding from imported callie like Jersey 
and their import should be prohibited. 

(17) Indigenous breeds should be encouraged and 
Government should provide sizeable financial assistance for 
their development and preservation throughout the country. 
A National Breeding Policy should be evolved and special 
plans should be developed and implemented. 

(18) The report of the Organic Manure Task Force 
Committee 2001 should be accepted and its recommendations 
implemented in toto. 

(19) The use of production of chemical fertilizers and 
chemical pesticides should be discouraged. 

(20) The recommendation of the XI Sub-Group (on 
Meat Sector) set up by the Planning Commission for the 10th 
Plan proposals should be rejected outright. 

(21) Gaushalas; Gosadans and Pinjrapoles should 
be organized through voluntary organizations both by Centrall 
State Governments. The Government should give financial 
assistance/grants for construction and maintenance of such 
Gaushalas and their day-to-day expenses. 

(22) The information and Broadcasting Ministry 
should undertake programmes for awareness campaign of 
qualities and virtues of cow milk, cow products etc. 

(23) The State should be asked to ensure production 
of fodder and feed in proportion to cattle pOplllation. 

(24) Burning of standing crop residues in States like 
Punjab and Haryana that can be used. as fodder should be 
made a penal offence. 

(25) Fodder Corporation of India should be 
established with its branches in each State on the pattern of 
the Food Corporation 01 India. 

(26) Special fodder production drive should be 
undertaken by the Agriculture Universities and Agriculture 
Ministries in collaboration with the Ministry of Environment 
and Forests. 

(27) The CentrallState Governments sl,ould 
subsidise the fodder sale on the pallern of subsidy given to 
people below poverty line from ration shops. 

(28) A circular should be issued to the State 
Governments. Gram Panchayats & Municipal Committees to 
regulate and maintain the stray cattle. 

(29) Every State must have a breed centre which 
should concentrate on the development of local breed alone. 

(30) The Cattle Laws Enforcement Directo'rate 
should be constituted which shall be incharge of the movement 
of cows. bulls etc. from place to place and State to State. 

(31) Export and Import of beef should be totally 
banned. 

(32) Cow should be declared as Natipnal Anim,:,1 and 
killing of cow and its progeny should be made constitutional 
offence. 

[English1 

Use of Synthetic Flavours/Colours In Soft Drinks 

1666. SHRI DALPAT SINGH PARSTE: Will the 
Minister of FOOD PROCESSING INDUSTRIES be pleased 
to state: 

(a) the measures taken by the Central Government 
to ensure that the various artificial colours and flavouring. 
agents particularly those manufactured by the Small Scale 
Industries which are at present being indiscriminately used 
not only in soft drinks but also in confectionary. strictly adhere 
and comply with the provisions of the Food Products Norms; 

(b) whether the Government have received any 
complaints in this regard: and 

(c) if so, the steps Government propose to take to 
discourage the use of such synthetic flavours and colouring 
agents? 

THE MINISTER OF STATE OF THE MINISTRY OF 
FOOD PROCESSING INDUSTRIES (SHRI N.T. 
SHANMUGAM): (a) As per the prOVisions of Fruit products 
Order. 1955. only permitted artificiaVsynthetic colours or a 
mixture ~hereof can be used in specified fruit products including 
stOft drir'lks in specified quantities. The permitted artificiaV 
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synthetic colours when used in food products shall be pure 
and free from all impurities. Further, under the provision of 
the Prevention of Food Adulteration Rule. 1955, all the 
manufacturers, whether in small scale or large scale have to 
manufacture the synthetic f artificial food colours under 
compulsory certitication scheme of Bureau of Indian Standards 
(BIS) and are require to conform to the specifications laid down 
under these rules. As per the labelling provisions prescribed 
under PFA Rules 1955, it is mandatory to declare on the label 
of the food products, the use of synthetic food colours and 
added flavours, as the case may be, if used in any food 
product. PFA Rules, 1955, also provide the list of prohibited 
flavours, which cannot be used in any food products, 

(b) and (c) Any complaint in Jhis regard are looked into 
by the concerned regulatory authority who implement 
Prevention of Food Adulteration Act 1954 and Fruits Products 
Order 1955 and action initiated for violation. 

Request of A.P. for Exemption in Royalty 

1667. SHRI B.K. PARTHASARATHI: 

SHRI GANTA SREENIVASA RAO: 

Will the Minister of AGRICULTURE be pleased 
to state: 

(a) whether the Government of Andhra Pradesh 
has sought exemption of royalty and licence fee, payable to 
the Union Government on very high frequency radio sets/shore 
communication stations used by the fishermen; and 

(b) if so, the reaction of the Union Government 
thereto and the relief proposed to be given to fishermen in 
this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV): (a) 
Yes, Sir. 

(b) The Ministry of Communications charges a 
licence fee of RS.100/· and royalty of RS.4800/· per annum 
per link for communications over a distance of 50 to 60 Kms. 
But for fishing vessels, only 2501- per annum per vessel as 
licence fee (no royalty) which is quite moderate, is charged 
for issue of Maritime Mobile Station licence. 

Creation of Job, 

1668. SHRI MOINUL HASSAN: 

SHRI BASU DEB ACHARIA: 

Will the Minister of LABOUR be pleased to 
state: 

(a) whether there was steep fall in creation of jobs 
during 1994-2002; and 

(b) if so, the details thereof and the reasons 
therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE IN 
THE MINISTRY OF LABOUR (SHRI VIJAY GOEl): (t.: and 
(b) No, Sir. As per the estimates available from labour force 
surveys carried out by National Sample Survey Organisation, 
estimated employment which was of the order of 374 million 
during 1993-94 has gone up to 397 million during 1999-2000. 
Employment grew at an average rate of approximately 0.98% 
per annum during 1994·2000. 

{Translation J 

Drip Irrigation Scheme 

1669. SHRI HARIBHAI CHAUDHARY: Will the 
Minister of AGRICULTURE be pleased to state: 

(a) funds allocated under drip irrigation scheme to 
Gujarat during the last three years; 

(b) whether the State Government have sought 
hike in the said allocation; 

(c) if so, the details thereof; 

(d) whether any report on utilization of fundi has 
been sought from the State Government; 

(e) whether the State Government hav.lnformed 
the Central Government regarding drought prevailing in 
Mehsana and Banaskantha; and 

(f) 
purpose? 

funds allocated to the State Government for this 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV): (a) 
Funds earmarked for drip irrigation in the Work Plan of 
Government of Gujarat under the Centrally Sponsored 
Scheme on Macro Management in Agriculture • 
Supplementation/Complementation 01 State Efforts through 
Work Plan during the last three years is as follows:· 

Ye.r 

2000-01 

2001·02 

2002-03 

Amount (RI. In lakh) 

252.00 

315.00 

340.00 
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(b) and (c) No. Sir. As per the Macro Management 
Scheme. the State Government has the freedom to take up 
the programmes accof'tjing to the fell needs and requirement 
of the State through the Work Plans. 

(d) Yes. Sir. It is mandatory for the State 
Government to furnish the Utilization Certificate for funds 
released. 

(e) In December 2002. the Government of Gujarat 
declared 1 3 districts of the State as drought affected which 
included Banaskantha district also. 

(f) The entire Central Share of Calamity Relief 
Fund for the year 2002-03 amounting to Rs.133.46 crores 
have been released to the State Government. 

[English] 

Coconut R.search Centr •• 

1670. SHRI T. GOVINDAN: Will the Minister 01 
AGRICULTURE be pleased to state: 

(a) whether the Coconut Research Centres have 
successfully found a remedy for the disease affecting the 
coconut tree in various parts of the country. especially in 
Kerala; and 

(b) il so. the details thereof including the assistance 
provided to each State in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV): (a) 
Yes. Sir. 

(b) The control measures are available lor all the 
major diseases 01 coconut. For coconut root (wilt) disease in 
Kerala. management practices have been formulated for 
ameliorating the ill effects of the disease and lor improving 
productivity. Disease toterant palms have been identified lor 
further use in development of disease tolerant lines. 

To control the coconut diseases. the assistance provided 
to different states by Coconut Development Board under the 
Technology Mission on Coconut is as tollows: 

State Rs. in Lakhs 

Kerala 65.09 

Karnataka • 42.98 

Orissa 29.18 

[Translation] 

Development of catchment A ..... 

1671. SHRI RAMANAND SINGH: Will the Minister of 
WATER RESOURCES be pleased to state: 

(a) the funds allocated by the Union Government 
to Madhya Pradesh Government for development of 
catchment area during 2001-2002 and 2002-2003. district-
wise; 

(b) whether ponds are unfit for storage of water 
due to sub-standard construction: and 

(c) if so. the steps proposed to be taken by the 
Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRIMATI BIJOYACHAKRAVARTY): 
(a) The Ministry of Agriculture is implementing a programme 
01 Soil Conservation lor enhancing the procluctivity of degraded 
land in the catchments of River Valley Projects and Flood 
Prone Rivers (RVP&FPR) through Macro-Milnagement Mode. 
The lollowing are the catchments covered under the 
programme in Madhya Pradesh: 

51. No. Catchments 

1. Chambal 

2. Mahi 

3. Matatila 

4. Ukai 

5. Tawa 

6. Rengali Mandira 

7. Sardar Sarovar 

8. Sone 

9. Banas 

Districts covered 

Dewas. Dhar. Indore. 
Mandasaur. Ratlam. Shajapur 
and Ujjain 

Dhar. Jhabua and Ratlam 

Bhopal. Guna. Raisen. 
Shivpuri. Sagar and Vidisha 

Khandwa. Betul and Khargaon 

Betul. Chhindwara and 
Hosnangabad 

Raigargh 

Khandwa,Hoshangabad. 
Uijain, Khargaon; Betul. 
Dewas. Raisen. Jhabua. 
Sehore and Chindwara 

Satna. Shahdol. JabaJpur. 
Rewa and Ambikapur 

Mandsaur 

~ Stale Government 01 Madhya Pradesh implements this 
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programme and funds are released under Macro-Management 
mode to the State Department of Agriculture as per Work Plan 
proposal prepared by the State. Rs. 782.00 lakh and Rs. 
500.60 lakh have been provided during 2001-02 and 2002-
03 respective'y to the State Government under RVP & FPR 
programme. 

(b) No, Sir. 

(c) Does not arise. 

[English] 

Development of Sundarbans 

1672. SHRI SANAT KUMAR MANDAL: Will the 
Minister of TOURISM AND CULTURE be pleased to state: 

(a) whether the Government of West Bengal has 
sent any proposal to the Union Government for development 
of tourism in Sundarbans; 

(b) if so, the details thereof; 

(c) the amount released to West Bengal 
Government during 2002-03; and 

(d) the action taken thereon? 

THE MINISTER OF TOURISM AND CULTURE (SHRI 
JAG MOHAN): (a) Yes, Sir. 

(b) The proposal consists of following 
components:-

(i) 

(ii) 

Upgradation of a part of the State owned Great 
Eastern Hotel; 

One non-propelled Houseboat with 16 double 
bedded air-conditioned cabins with modern 
luxurious facilities; 

(iii) One fast ferry wit~catamaran hull to carry 40/50 

persons; 

(iv) Five small inflatable/rigid hull FRP boats for local 
movement: 

(v) Development of other infrastructural facilities. 

(c) No amount has been released to West Bengal 
Government for tourism project in Sundarbans during 2002-
03 so far. 

(d) Keeping in view the fragile eco-system of 
Sundarbans. the Tourism Department of West Bengal has 

been requested to suggest names of suitable oHicers and 
experts for constitution of a Task Force to suggest the extent 
of development and to identify specific components of 
development project for this area. 

[Translation] 

Pending Propoul of Placlculture 
In Jammu and Ka.hmir 

1673. SHRI ABDUL RASHID SHAHEEN: Will the 
Minister of AGRICULTURE be pleased to state: 

(a) whether there is any proposal for Ihe 
development of pisciculture in Jammu and Kashmir lying 
pending with the Government; 

(b) if so, the details thereof; and 

(c) the efforts made by the Government to clear 
the said proposal expeditiously? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV): (a) 
No, Sir. 

(b) and (c) Question does not arise. 

{English] 

National Tourl.m Day 

1674. SHRI M.K. SUBBA: Will the Minister of 
TOURISM AND CULTURE be pleased to state: 

(a) whether January 25. 2003 was observed as 
National Tourism Day in North-East with special reference to 
the North Eastern Region as a major tourist attraction; 

(b) if so, the salient feature thereof alongwith the 
details of tourist attractions highlighted on the Tourism Day; 
and 

(c) the steps the Government propose to take to 
develop these places to attract domestic/foreign tourists? 

THE MINISTER OF TOURISM AND CULTURE (SHRI 
JAG MOHAN): (a) Yes, Sir. 

(b) The salient features of the activities by North 
East States on the National Tourism Day are: 

Mass awareness campaign by way of advertise; .lenls 
in media to publicise the major tourist spots. 

Cultural programmes to enhance awareness about the 
State. 

t 
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Painting Competition and Photo Exhibition. 

Decoration and illumination of tourist lodges/spots. 

Banners and traditional welcome of foreign tourists at 
the airport. 

Distribution of literature about the major tourist attractions 
to tourists 

(c) The Government proposes to take the following 
steps in North East area lor development 01 tourism: 

An eco-tourism circuit namely Shilling - Guwa-
hati - Kaziranga - Tezpur - Bhalakpung - Taw-
ang - Majuli- Sibs agar - Kohima has been identified 
for integrated development in the North East region. 
Besides this, it has been decided to take up one 
major destination in each North East State for 
development. 

A meeting was held with all the North East States 
to review the sanctioned projects. 

As.lstance to Grape Growers 

1675. SHRI SUBODH MOHITE: Will the Minister of 
AGAICULTURE be pleased to state: 

(a) whether the NABAAD has decided to lend 
Rs.150 crore for buying water for the grape growers of 
Maharashtra; 

(b) if so, the details thereof alongwith the reasons 
therefore; 

(c) whether the NABAAD propose to provide some 
lending facilities to the orange growers of Vidharbha region of 
Maharashlra; 

(d) if so, the details thereof; and 

(e) if not, the reasons thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NAAAYAN YAOAV): (a) 
and (b) National Bank for Agriculture & Rural De~lopment 
(NABARD) has formulated a refinance scheme in consultation 
with the State Government and Financing Banks for the grape 
growers to meet the additional cost of irrigation in selected 
eight districts of Maharashtra, which is operative during the 
year 2002-03. The rate of interest on refinance Is 6.75 per 
cent and no limit has been fixed by NABARD for providing 
refinance. 

(c) to (e) NABARD extends refinance facilities to the 

participating banks for financing plantation and horticulture 
activities including orange plantations in Vidharbha region of 
Maharashtra. 

The refinance disbursement made by NABARD to the 
participating banks towards plantation and horticulture 
activities in Maharashtra during the year 2001-02 is to the 
tune of Rs.5049.00 lakhs. 

Investment in Civil Aviation 

1676. SHAr N.N. KRISHNADAS: 

SHRI SUNIL KHAN: 

Will the Minister of CIVIL AVIATION be pleased 
to state: 

(a) the details of the investment made in Civil 
Aviation sector during the last three years; 

(b) the details of the major project proposals 
received from State Government's during the last three years; 
and 

(c) the details of major project proposed to be 
taken/completed during the Tenth Plan period in the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CIVIL AVIATION (SHAI SHRIPAD YASSO NAIK): (a) During 
1999-2000, 2000-2001 and 2001-2002, a total of Rs. 5.182, 
344.14,1399.51,1028.79,29.82 and 24.32 crores have been 
invested by the Bureau of Civil Aviation Security, Air India, 
Indian Airlines. Airports Authority of India, Pawan Hans 
Helicopters Ltd. and Hotel Corporation of India respectively, 
on various schemes relating to new Photo Identity Card (PIC) 
system, acquisition of aircraft and helicopters, development 
of airport infrastructure, renovation of hotel rooms etc. 

(b) Government has already approved in principle, 
the proposals from State Governments for setting up of new 
international airports at Devenahalti near Bangalore, 
Shamshabad near Hyderabad and Mopa (Goa). Proposals 
have also been received from State Governments for 
construction of new airports at Kannur in Kerala, Taj 
International Aviation Hub in Uttar Pradesh, Almer in 
Rajasthan, Pune (Chakan) and Navi Mumbai in Maharashtra, 
Pakyong near Gangtok in Sikkim and for upgradation of 
Nagpur Airport as a multi-national intemational passenger 
and cargo hub. 

(c) Air India has provided a total outlay of Rs. 
2661.39 crores during the Tenth Five Year Plan period .lhich 
includys an qlItlay of As. 1623.50 crores for repayment of 
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aircraft loans, Rs. 277 .89 crores towards acquisition of two A-
310-300 leased aircraft and Rs. 750 crores 10r non-aircraft 
projects. Indian Airlines have provided an outlay of Rs. 3166.90 
crores for aircraft schemes and Rs. 1073.60 crores for other 
supporting facilities. Airports Authority of India has provided 
an outlay of Rs. 500 crores for construction of new terminal 
buildings, Rs. 220 crores for expansion of terminal buildings, 
Rs. 110 crores for development of new civil enclaves, Rs. 
580 crores for construction, extension and strengthening of 
runways and associated pavements, etc. at various airports. 
These schemes are at various stages of implementation. 

(Trans/ation] 

Setting up of National Environment 
Protection Agency 

1677. SHRI SURESH CHANDEL: 

SHRI MAHESHWAR SINGH: 

Will the Minister of ENVIRONMENT AND 
FORESTS be pleased to state: 

(a) whether the Government propose to set up a 
National Environment Protection Agenc) in the country as the 
Central Pollution Control Board has not b3en able to protect 
the environment effectively; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI DILIP SINGH 
JUDEV): (a) and (b) Ministry of Environment & Forests is 
conSidering a proposal to constitute a National Environment 
Authority and Regional Environment Authorities under section 
3(3) of the Environment (Protection) Act, 1986, to deal with 
environment and forestry related matters in a comprehensive 
manner. 

{English! 

Procurement of Tobacco 

1678. SHRI IQBAL ~HMED SARADGI: Will the 
Minister of AGRICULTURE be pleased to state: 

(a) whether the Government have decided to 
procure excess tobacco production without penalty; 

(b) if so, the total procurement of tobacco made by 
the Government from the Karnataka State: 

(c) whether the Government have decided that a 
service tax of one percent would be charged on the produce; 

(d) If so, whether the Government had al80 issued 
a notification to this effect; 

(e) if so, to what extent the farmers of tobacco 
growers has been helped by procuring excess tobacco 
produce from them; 

(f) whether the Government propose to continue 
the procurement of tobacco in future also; and 

(g) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV): (a) 
No, Sir. 

(b) Does not ariH. 

(c) and (d) Levy of Rs.21- per Kg. as extra fee plus 2 per 
cent of the sale proceeds has been nolified by lhe Government 
on the marketing of the unauthorized Flue Cured Virginia 
tobacco of unregistered growers in Karnataka during 2002-
03 crop season. 

(e) The Government have not procured excess 
tobacco from the Karnataka growers. 

(f) and (g) Do not arise. 

Training of Blo-Technology 
to Sclentlata 

1679. SHRI MAHBOOB ZAHEDI: Will the Minister of 
AGRICULTURE be pleased to slale: 

(a) whether the Indian Council of Agricultural 
Research had decided to train its young scientists in "frontier 
areas" of Bio- Technology; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV): (a) 
Yes, Sir. 

(b) The training is envisaged for young and middle 
level scientisls primarily from Indian Council of Agricultural 
Research (ICAR) and the State Agricultural Universities 
(SAUs). ICAR instituteS/SAUs have been identified for their 
training needs. Priority areas in biotechnology in crops. 
horticulture. fishery and animal sciences have been Identified. 
The identified areas comprise development of transgeniCS. 
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molecular breeding, genomics, bio-informatics, edible 
vaccines, molecular diagnostics, disease diagnostics, gene 
isolation and related aspects. 

{Translation] 

Master Plan for Utilisation of 
Water Resources 

1680. SHRI SUNDER LAL TIWARI: 

SHRI SATYAVRAT CHATURVEDI: 

Will the Minister of WATER RESOURCES be 
pleased to state: 

(a) whether the Government have formulated any 
master plan 10 utilize the conventional waler resources; 

(b) if so, the names of States for which master plan 
have been formulated; and 

(c) by when the process of water conservation is 
likely to be started? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRIMATI BIJOYACHAVRAVARTY): 
(a) to (c) Water being a State subject, water resources 
schemes, including master plans. are formulated, planned, 
executed and funded by the respective State Governments. 
Master Plans are prepared taking into consideration the 
availability of water resources and needs of the areas for which 
the Masler Plan is prepared. 

Conventional methods of rain water harvesting, 
construction of dams and minor tanks, restoration of old tanks, 
watershed management etc., are being practised in the 
country. Central Ground Water Board under Ministry of Water 
Resources has prepared a 'Master Plan for Artificial Recharge 
to Ground Water', which envisages recharge of 36453 Million 
Cubic Metre volume of water through 2.25 lakh artificial 
recharge structures in rural areas like percolation tanks, check 
dams, sub-surface dykes, gully plugs, gabion structures. nala 
bunds, contour bunds, recharge shafts etc. In addition to this. 
roof-top rain water harvesting structures in urban areas is 
proposed through 37 lakh structures. The estimated cost of 
this Master Plan covering all States and Union Territories is 
around Rs. 24.500 crores. 

Water conservation by roof-top rainwater harvesting. 
selective lining in the conveyance systems, minimising losses. 
modernisation and rehabilitation of existing systems and 

sprinkler and drip irrigation techniques are also being 
adopted. 

Setting up of Klsan Vidya Peeth in Ranchi 

1681. PROF. DUKHA BHAGAT: 

SHRI RAM TAHAL CHAUDHARY: 

Will the Minister of AGRICULTURE be pleased 
to state: 

(a) whether the Government propose to set ,",p 
Kisan Vidyapeeth in Ranchi; 

(b) if so, the details thereof; 

(c) if not, the reasons therefor; and 

(d) the action taken by the Government so far in 
this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV): (a) 
No, Sir. 

(b) Not applicable. 

(c) Agricultural Education is a State subject, 
opening of Kisan ViJyapeeth comes under the purview of 
concerned State Government. 

(d) Not applicable. 

[Eng/ish] 

Farmers Agro Service Centres 

1682. SHRI SHIVAJI MANE: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether farmers Agro Service Centres have 
been established by the Government in the country particularly 
in Maharashtra; 

(b) if so, the details thereof, State-wise; 

(c) whether the Government has assessed the 
performance of these centers; and . 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRIC~LTURIi (SHRI HUKUMDEO NARAYAN VADAV): (a) 
to (d) A statement is enclosed. 
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Statement 

1. EIIt8bII.hment of F......,. Agro Servlcn Centres, Stste-wt ... their functions and performllflC8 •• repor1Wd by S .... Government •• 

S. No. Name of the State No.ofASCs Functions of ASCs Performance 

2 3 4 5 

Andhra Pradesh 21 Supply of agricuhural equipment Turnover 01 these centers was 
at Rs.192.06 lakh against the 
target 01 Rs.20S.S2 lakh during 
2001-02 (till October 2001) 

2 Arunachal 3 Custom hiring services of These centers have performed 
Pradesh agricultural equipment well. 

3 Assam 82 Popularisation of agricultural The centers have lulfilled their 
equipment objectives to popularize 

agricultural equipment. 

4 Gujarat 18 Custom hiring service 01 Some of the centers are 
the agricultural equipment functioning satislactorily. 

Others are making efforts to 
Repair & manulacture services increase their business. 

5 Haryana 128 Custom hiring. supply of agricultural From the year 1979-80 
machinery and other inputs onwards these centers have 

either closed or become 
independent because no 
assistance was available to 
them from the Government. 

6 Kamataka 16 Training in repair & maintenance The State Government has 
work of agricultural equipment. r&pOrted Ihallhese have been 

closed down. 

Supply 01 agricultural implements 

7 Kerala 1047 Custom services 01 agricultural The performance has been 
equipment found satisfactory. 

Supply of agricultural equipment 

Providing remedial services lor plant 
prOlection. drainage. soil & water 
conservation 

8 Madhya Pradesh 50 Custom hiring 01 agricultural The UP State Agro Industries 
equipment Development Corporation lid 

informed that most 01 the 
centers have been wound up. 

S Maharashlra 258 Custom hiring 01 agricultural 130 ASCs could continue their 
equipment business and rmalning have 
Supply 01 agricuhural imp/eme, & been closed down 
providing technical guidance 
lor their use 

Supply 01 spares of 
agricultural implements. 

10 Manipur 2 Training 01 repair & The performance of these 
maintenance 01 agricultural centers has not been 
equipment and supply of satisfactory during last 2 - 3 
agricultural inputs. years because of financial 
Processing 01 agricultural constraints. 
productl. 
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2 3 4 5 

11 OrllSa 242 Custom hiring service of The State Government have 
agricultural equipment observed their performance to 

be satisfactory and 
encouraging results in terms of 
repayment of loan. 

12 Sikkim 6 Custom services 01 post The performance of the centers 
harvest operations has been reported satisfactory. 

13 Tamil Nadu 418 Custom hiring of agricultural The State Government has 
machinery and repair & reported that ASCs are no 
maintenance thereof. more functional. 

supply of agricultural inputs. 

providing related technical services 

14 Uttaranchal 8 Supply of agricultural inputs The performance of the ASCs 
has been reported to be 

dissemination of technical satisfactory. 
know-how 

custom hiring services of 
agricultural equipment 

procurement of foodgrains 
15 West Bengal 450 Supply of inputs No ASC is functioning at 

present. However, out of 450 
ASCs, 36 are dealing in. 
agricultural inputs as free traders. 

2. All the remaining States have informed that no Agro Service Centres (ASCs) have been established therein. 

Bllatera' Agreements 
Rejuvenation of Coconut Industry 

1684. SHRI VARKALA RADHAKRISHNAN: 
1683. SHRI T.M. SELVAGANPATHI: Will the Minister 

of CIVIL AVIATION be pleased to state: SHRI N.N. KRISHNADAS: 

(a) whether Indian Airlines is expected to benefit 
from the proposal to grant its larger share of earnings from 
bilateral agreements; 

(b) if so, the details thereof: 

(c) whether Indian Airlines has been barred from 
all future expansion; and 

(d) if so, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL 
AVIATION (SHRI SHRIPAD YASSO NAIK): (a) No proposal 
to grant Indian Airlines a larger share of earnings from bilateral 
agreements is under consideration of the Government at 
present. 

(b) Does not arise. 

(c) No. Sir. 

(d) Does not arise. 

SHRI RAMESH CHENNITHALA: 

Will the Minister 01 AGRICULTURE be pleased 
to state: 

(a) whether the production of coconut in Kerala has 
come down to 5,747 nuts per hectare due to a combination of 
pests and diseases; 

(b) 
thereon; 

if so, the details thereof and the action taken 

(c) whether the Government of Kerala has 
submitted a proposal for rejuvenation of coconut sectc;· with 
an outlay 01 Rs.576 crores; and 

(d) if so, the reaction of the Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV): (a) 
The P~oductil(ity of coconut in Kerala has increased from 5,747 
nuts per ha. 10 1999-2000 to 5.870 nuts per ha. in 2000-2001. 
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(b) For management of root wilt disease in Kerala, 
the Coconut Development Board is implementing the 

~ . 
programme on Integrated farming in coconat holdings lor 
productivity improvement which includes cutting and removal 
of diseased palms, laying out demonstration plots; productivity 
improvement and organic manuring units. Coconut 
Development Board since its inception has sanctioned 
Rs.110.94 crores to Government of Kerala for various 
programmes for increaSing production and prot!~ctivity 01 
coconuts in the State. For control of coconut mite which was 
first reported in Ernakulam district in 1998, an assistance of 
Rs.30.09 crores has been provided to the State exclusively 
for management of mite. 

(c) and (d) Government of Kerala submitted a Project 
for "Enhancing Productivity of Coconut Holdings in Root Wilt 
Diseased Areas of Kerala" with an outlay of Rs.S7B.14 crores 
for a period of 5 years with emphasis on cutting and remova.l 
of diseased tre .. In border districts of Thrillur and 
Thlruvananathapuram; supply of seedlings for replanting and 
adoption of improved crop management etc. The projlct wal 
examined in Department of Agriculture & Cooperation. For 
similar programmes, Government of India has sanctioned 
Rs.11 0.94 crores to Government of Kerala, through Coconut 
Development Board since its Inception. Funds for such a 
project requiring high investment within a time frame cannot 
be provided from the meagre financial allocation available with 
Ministry of Agriculture, Government 01 India. Government 01 
Kerala has been advised to send the revised project to 
Planning Commission directly for funding or identified external 
agency with detailed justification for strategies and 
components proposed to be implemented, time frame for each 
activity alongwith Techno-economic and financial viability etc. 

Sitting up of Forl.t Development Agency 

1685. SHRI ANANTA NAVAK: Will the Mlnlater of 
ENVIRONMENT AND FORESTS be pl .... d to It.te: 

(a) whether the Government have let up Foreat 
Olvllopment Aglnclea In .very Stat. In the country; 

(b) If ao, the number of auch agenclel let up In 
each State; 

(c) whether the Government have received and 
approved any proposals to .et up .ome Forest Development 
AgenCies In the country including Orlsla; and 

(d) if so, the details thereof. State-wise? 

THE MINISTER OF STATE IN THE MINISTRV OF 
ENVIRONMENT AND FORESTS (SHRI DILIP SINGH 
JUDEV): (a) A" rhe State Governments except the 

Governments of Assam. Meghalaya and Goa. have set up 
Forest Development Agencies in select TerritorialfWildlife 
Divisions in their respective States for implementing the 
National Afforestation Programme. 

(b) A statement indicating State-wise details of 
Forest Development Agencies set up is enclosed. 

(c) and (d) The State Governments do not require the 
approval of the Central Government to set up Forest 
Development Agencies in their States. 

Statement 

SI.No. Name of the State No. of Forest Development 
Agencie. Set up 

2 3 

1. Andhra Pr.dtlh 17 

2. Chhatlilgarh 12 

3. Bihar 3 

4. Go. o 
5. Gujaral 12 

6. Haryana 18 

7. Himachal Pradesh 3 

8. Jammu & Kashmir 21 

9. Jh.rkband 4 

, O. KarnBtaka 30 

11. Kerala 15 

12. Madhya Prad.ah 24 

13. Maharashtr. 27 

14. Orissa 28 

15. Punjab 

16. Rajasthan 8 

17. Tamil Nadu 14 

18. Uttar Pradesh 31 

19. Uttaranchal 
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2 3 

20. West Bengal 12 

North Ea.tern State. 

21 Arunachal Pradesh 8 

22. Assam o 
23. Manipur 4 

24. Mizoram 18 

25. Meghalaya o 
26. Nagaland 15 

2? Slkklm 8 

28 Tripura 9 
. - - -- --------

Total 345 ----_ .. 
Illegal Proce •• lng of Old LHd Acid Batterl •• 

1686. SHRI SURESH RAMRAO JADHAV: Will the 
Minister of ENVIRONMENT AND FORESTS be pleased to 
state: 

(a) whether the Govemment are aware of the large 
scale illegal processing of used lead acid batteries for recovery 
of lead despite a ban; 

(b) if so. the action taken against such activity; and 

(C) the steps taken to allow only those registered 
units to recover lead from old batteries. which are equipped 
with enVIronment friendly facilities? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI DILIP SINGH 
JUDEV): (a) There have been press reports regarding illegal 
processing of used lead acid batteries for recovery of lead. 

(b) and (c) All the SPCBS/PCCs have been asked to 
check and close down backyard lead smeltersltly-by-night 
operators so that reprocessing of used lead acid batteries is 
undertaken only by Units registered with this Ministry. In 
addition. awareness is being created regularly among all 
stake-holders about management of lead acid batteries 
through the print and electronic media. 

Availability of Khadl at Cheaper Rat. 

168? SHRI Y. V. RAO: Will the Minister of AGRO AND 

RURAL INDUSTRIES be pleased to state the steps the 
Government propose to take to make khadi available to 
common person at an affordable price? 

THE MINISTER OF STATE OF THE MINISTRY OF 
AGRO AND RURAL INDUSTRIES (SHRI SANGH PRIYA 
GAUTAM): The Khadi package announced by the Government 
on 14.05.2001, which inter-alia provides for market 
development assistance, packaging and design facilities. 
brand building, technology upgradation etc., is aimed at 
facilitating availability of khadi products to all at competitive 
rates. Besides, 10% rebate on Khadi has been extended from 
90 days to 108 days in a year. 

Conservation of Monument. 

1688. SHRI SUNIL KHAN: Will the Minister of 
TOURISM AND CULTURE be pleased to state: 

(a) whether the Government have identified 753 
Centrally Protected Monuments for structural, conservation . 
chemical preservation and development under the Tenth Plan; 

(b) if so, names of the identified monuments; and 

(c) the total amount of funds earmarked and 
allocated 80 far for such developmental activities. State-wise 
and year-wise? 

THE MINISTER OF TOURISM AND CULTURE (SHRI 
JAG MOHAN): (a) to (c) The Archaeological Survey of India 
had identified over five hundred centrally protected 
monuments for structural conservation, chemical preservation 
and development under the Tenth Five Year Plan. 

As there has been an increase in the revised estimates, 
a fresh exercise is under way for allocating the monument-
wise requirement of funds for the current year as well as for 
the remaining years of the Plan period. 

(Trtlns/ationJ 

Reduction In Cost of Llme.tone and Dolomite 

1689. SHRI BRAJ MOHAN RAM: Will the Minister of 
STEEL be pleased to state: 

(a) whether Steel AuthOrity of India Limited (SAIL) 
has taken any steps to reduce the cost and improve the quality 
of limestone and dolomite producect at Bhavnathpur limestone 
mines of raw material division of SAIL; 

(b) if so, the detailS thereof; 

(c) the reasons for not implementing the woft(s 
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even after awarding tenders for the raising work of limestone 
and dolomite in Bhavnathpur limestone mines; 

(d) whether SAIL has followed the policy of open 
tender for said works; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
STEEL (SHRI BRAJA KISHORE TRIPATHY): (a) Yes, Sir. 

(b) In order to bring down the cost and improve 
quality of Limestone and Dolomite, SAIL has taken the 
following measures: 

i) 

Ii) 

iii) 

Reduction in Expenditure on Power. 

Rationalisation of Manpower and 

Quality Improvement by Effective Mining with 
Improved Supervision. 

(c) to (e) The information is being collected and will be 
laid on the Table of the House. 

[English] 

Assistance for Strengthening of Poultry Farming 

1690. SHRI GANTA SREENIVASA RAO: Will the 
Minister of AGRICULTURE be pleased to state: 

(a) whether the Government are providing 100 
percent central assistance for strengthening poultry farming 
in States; 

(b) if so, the details thereof; and 

(c) the assistance provided to the State 
Governments particularly Andhra Pradesh, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV): (a) 
and (b) This Department Is implementing a Centrally 
Sponsored Scheme "Assistance to State Poultry Farms· in 
all the States/UTs of the country during the Xth Plan (2002-03 
to 2006-07). The pattern of assistance is 100% for North 
Eastern States including Sikkim and on 80:20 Centre to State 
basis for other States. Under the scheme one lime financial 
assistance is provided to selected State poultry farms to 
suitably strengthen them for striclly maintaining low-input 
technology breeding stock. 

(c) No proposal has been received under the 
scheme from the Government of Andhra Pradesh. The 
assistance provided to the States under this scheme are as 
under: 

State 

Assam 

Chhaltisgarh 

Himachal Pradesh 

Jharkhand 

Mizoram 

Uttaranchal 

Amount sanctioned 
(Rupees in lakhs) 

170.00 

68.00 

59.87 

25.48 

70.00 

68.00 

__ W_e_st_B_e_n_~ga_I _______ ~~:~.~ .. _ ......... __ ... __ . __ . 

Market·lntervention Scheme for Arecanut 

1691. SHRI A.C. JOS: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether the Government have extended the 
Market Intervention Scheme for the growers of arecanut in 
Andaman and Nicobar Islands; 

(b) if so, the details thereof including total quantum 
of arecanut procured; 

(c) whether all the growers have been paid; 

(d) if so, the details thereof: and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAVj. (a) 
and (b) ThiS Department has sanctioned the MIS lor 
procurement of 3.250 MTs of arecanut in A&N Island from 
1.6.2002 to 31.8.2002, which was laler on exlended uplo 
31.10.2002. Upto 31.10.2002 a lolal quantity 01756.73 MTs 
of arecanut amounting to Rs.4.16 crores was procured. 

(c) to (e) As per the final accounts submilled by the A&N 
Cooperative Supply & Marketing Federalion (procurrng 
Agency), an amount of Rs.2.67 crores has been paid to the 
farmers and the batance of Rs.1.49 crore is payable to the 
farmers. 

{Translation} 

Child Labour 

1692. SHRI KAILASH MEGHWAL: 

SHRI DINSHA PATEL: 

Will the Minister of LA~OUA be pleased to 
state: 
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2 

29 Goa 

30 Lakshadweep 97 

31 Mizoram 

32 Pondicherry 3,725 

3 

56 

6,314 

3,606 

4 

4,656 

34 

16.411 

2,680 

Total 10,753,985 13,640.870 11.285.349 

• Includes figuras of MilO dl"rict .'so which then fOlmld part of Allam 
•• Census could no! be conducted. 
... Census ligures 011971 in respect 01 Mizoram included under Assam. 
NB: Figures lor 1991 relales to workers 01 age group 5·14 years. 

[English] 

Reconstruction of Afzal Khan Smarak 

1693. SHRI KIRIT SOMAIYA: Will the Minister of 
ENVIRONMENT AND FORESTS be pleased to state: 

(a) whether the Government have granted 
clearance for development of Afzal Khan Smarak at 
Pratapgarh Maharashtra; 

(b) if so, the details thereof; 

(c) whether the ~overnment propose to withdraw 
the NOC in the face of public demand: and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 'MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI DILIP SINGH 
JUDEV): (a) and (b) On an application by the Government of 
Maharashtra on 19.04.2002, the Central Government has 
approved diversion of 0.2218 hectare of forest land for 
renovation of dharamshala and public road to Afzal Khan 
Memorial Society on 23.09.2002 under the provisions of the 
Forest (Copservation) Act, 1980. r~is diversion .. tJeen 
approved lor ten years when it will be~. to~ further 
continuance. New construction a"d tarring of road has not 
been anowed. 

(c) No such proposal for withdrawal of the approval 
has been received from the State Government. 

(d) Does not arise. 

(Translation] 

ChUg Lake 

1694. SHRI CHANDRAKANT KHAIRE: Will the 
Minister of ENVIRONMENT AND FORESTS be pleased to 
state: 

(a) whether the Chilka is losing its beauty and 
~harm due to man-made circumstances: 

(b) if so, the reasons therefor: and 

(c) the names and number of migratory birtis of 
rare species which flock here? 

THE MINISTER OF STATE IN THE MINISTRY OF .... 
ENVIRONMENT AND FORESTS (SHRI DILIP SINGH 
JUDEV): (a) and (b) It is not a fact that Chilka is losing its 
beauty and charm due to man-made circumstances . 

(c) The rare, threatened species of migratory birds 
which flock Chilka in large numbers are: Spoonbilled 
Sandpiper, Asian Dowitcher. Spotbilled Pelican, Dalmatian 
Pelican, Barheaded guise etc. 

Financial Assistance to Cottage Industries 

1695. SHRIMATI REENA CHOUDHARY: Will the 
Minister of AGRO AND RURAL INDUSTRIES be pleased to 
state: 

(a) the share of the cottage industries in every State 
including Uttar Pradesh in the total industrial production of 
the country State-wise; 

(b) whether the Government have provided any 
financial assistance to these industries; 

(c) if so. whether assistance from World Bank has 
also been taken; 

·(d) if so, the details thereof. Stale-wise: and 

(e) if not, the reasons therefor? 

THE MINiSTER OF STATE OF THE MINISTRY OF 
AGRO AND RURAL INDUSTRIES (SHRI SANGH PRIYA 
GAUTAM): (a) The state-wise details of production in Khadi 
and Village Sector including cottage industries during ,000-
01 and 2001-02 is given in the statement enclosed. The share 
of cottage indUltries in the total industrial production of the 
country il estimated 10 be 1.74%. 

(b) Yes, Sir. 

(C) and (d) No, Sir. 

(8) The cottage industriel programme il preHntly 
being implemented with full financial uaillanee provided from 
the budgetary source of Government of India and the Bank, 
and doel not require recou .... to any exlemal borrowings. 
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Statement 

State-wise Production under K. V.I. Sector during 2000-01 and 2001-02 

(Rs. in Lakhs) 

Sr. No. States/Union 2000-2001 2001·2002 
Territories Khadi V.I. Tolal Khadi V.1. Total 

--.. _-----_. 
2 3 4 5 6 7 8 

I.S ..... 

Andhra Pradeeh 2204.22 33915.08 36119.30 1856.46 34776.33 36632.79 

2 Arunach~ Pradelh 5.00 155.72 160.72 4.18 212.95 217.13 

3 Assam 421.62 4671.91 5093.53 403.39 5039.68 5443.07 

4 Bihar 1543.81 16656.40 18200.21 1543.81 16656.40 18200.21 

'. 5 Goa 0.00 2405.31 2405.31 0.00 2586.35 2586.35 

6 Gujarat 2416.05 40371.22 42787.27 1857.24 40371.22 42228.46 

7 Haryana 1634.92 8736.82 10371.74 2007.16 12450.88 14458.04 

8 Hi.machal Pradesh 296.92 9965.63 10262.55 296.92 16547.23 16844.15 

9 Jammu and Kashmir 702.35 12263.77 12966.12 . 702.36 15154.38 15856.7~ 

10 Karnataka 3300.24 46465.65 49765.89 3273.55 58295.20 61568.75 

11 Kerata 969.28 21275.91 22245.19 992.73 27308.37 28301.10 

12 Madhya Pradesh 392.54 41024.43 41416.97 339.30 44849.82 45189.12 

13 Maharashlra 2703.09 119476.84 122179.93 3489.91 119476.84 122966.75 

14 Manipur 35.00 5328.77 5363.77 35.00 5477.45 5512.45 

15 Meghalaya 3.60 2862.45 2866.05 1.60 3329.00 3330.60 

16 Mizoram 40.84 3007.27 3048.11 40.80 3110.00 3150.80 

17 Nagaland 69.55 4101.73 4171.28 54.89 4174.52 4229.41 

18 Orissa 208.81 5468.62 5677.43 221.89 777008 7991.97 

19 Punjab 1252.57 25456.67 26709.24 1063.41 31845.20 32908.61 

20 Rajasthan 2497.57 57122.41 59619.93 1278.90 64731.87 66010.77 

-21 Sikkim 6.93 206.80 213.73 8.73 259.41 268.14 

22 Tamil Nadu 6040.32 58035.05 64075.37 5408.04 59961.89 65369.93 

23 Tripura 3.40 1279.92 1283.32 3.40 1822.07 1825.47 

24 Utlar Pradesh 11290.99 102377.82 11366S.S1 9920.86 101167.51 111088.37 
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2 3 4 

25 West Bengal 4222.01 20336.44 
. 

26 Chhattisgarh 436.89 218.51 

27 Jharkhand 314.99 40.83 

28 Uttaranchal 0.00 307.47 

Total·1 43013.46 643535.45 

II Union Terrltorl .. 

Andaman & Nicobar Islands 0.00 252.60 

2 Chandigarh 0.00 1085.00 

3 Dadra & Nagar Haveli 0.00 0.00 

4 Daman & Diu 0.00 0.00 

5 Delhi 113.27 3351.65 

6 Lakshadweep 0.00 6.45 

7 Pondicherry 30.66 937.81 

Total·" 143.93 5633.51 

Grand Total 43157.39 649168.96 

[English} 

Types of Aircraft 

1696. PROF. UMMAREDDY VENKATESWARLU: Will 
the Minister of CIVIL AVIATION be pleased to atate: 

(a) whether Air India is considering to acquire 18 
single-aisle planes in the near future; 

(b) the sectors on which these aircrafts will be 
inducted; 

(c) the reasons for p:-eferring single· aisle planes 
to wide bodied planes by Air India; 

(d) the cost of acquisition of 18 .lngl .... I ... plane. 
by Air India along with the sources of fund; 

(.) whether Indian Airlines plans to remove all the 
wide bodied planes from Its operational fleet; and 

(f) if so, the reasons ther.fore? 

5 6 7 8 

24558.45 4612.38 22279.48 26891.86 

655.40 584.22 3438.37 4022.59 

355.82 154.24 350.87 505.11 

307.47 808.64 3834.22 4642.86 

686548.91 40964.01 707277.59 748141.60 

252.60 0.00 349.97 349.97 

1085.00 0.00 1278.97 1278.97 

0.00 0.00 28.37 28.37 

0.00 0.00 0.00 0.00 

3464.92 106.96 4195.67 4302.63 

6.45 0.00 15.75 15.75 

968.47 28.93 906.03 934.96 

5777.44 135.89 6774.76 6910.65 

692326.35 41099.90 714052.35 755152.2!i 
---.. -.----

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL 
AVIATION (SHRI SHRIPAD YASSO NAIK): (a) Air India has 
not taken a final decision on acquisition of Single aisle planes. 

(b) to (d) Do not arise. 

(e) and (f) Yes, Sir. The wide bodied aircraft inducted in 
the late seventies and early eighties are no longer in 
production. Th.se aircrafts with over 20 years of service in 
Indian Airlines require more frequenl scheduled checks as 
per DGCA stipulations leading to an increase in maintenance 
workload and higher mainlenance cost. They are also required 
to undergo mandatory inspection and modification entailing 
heavy expenditure and grounding lor lairly long period 01 lime. 

Diversion of Fo,.., Land 

16.7. DR. RAGHUVANSH PRASAD SINGH: Will the 
Minister cit ENVIRONMENT AND FORESTS be pleas.d to 
state: 

(a) whether the Government had allotted 16.17 
hectare 0' forest land againl' the original demand 01 61.2 
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hectares for laying Bagha-Chitoani Railway. line in 1990, 
resulting in blocking the water flow of Rahva and Koteriva 
streams whereby 1691 hectare of forest land continues to 
remain under 6 to 7 feet deep water; 

(b) if so, whether the Government of Bihar originally 
objected for the same and has been constantly taking up the 
issue with his Ministry demanding Rs. 75.351akhs from Railway 
Ministry: and 

(c) if so, the details thereof and the action so' far 
taken by his Ministry to resolve this issue? 

THE MINISTER OF STATE IN THE MINISTRV OF 
ENVIRONMENT AND FORESTS (SHRI DILIP SINGH 
JUDEV): (a) to (c) As recommended by the Government 01 
Bihar, the Central Government has granted in-principle 
approval with certain stipulated conditions for diversion of 
61.17 ha. of forest land for construction of Chhitauni· Bagha -
Rail - cum - road link in West Champaran District of Bihar on 

. 21-1-1992. The State Government had submitted the 
compliance report of the stipulated conditions oll 10-8-1992. 
In the compliance report, the State Government had intimated 
that the Department of Water Rescurc,es of the State has 
conveyed that Government of Bihar will bear the cost of its 
share lor flood control measures and lor control 01 soil erosion 
arising due to the construction 01 Rail-cum-road-bridge. Inv!ew 
01 the said compliance report, the Central Government had 
issued lormal approval to the project under Forest 
(Conservation) Act, 1980 and therelore, there was no 
commitment made by Government of India in thi~ regard. 

Contaminated Ground Water 

1698, SHRI VINAV KUMARSORAKE: Will the 
Minister of WATER RESOURCES be pleased to state: 

(a) whether according to a recent research, more 
than 449 million residents along the Gangetic basin are 
exposed to arsenic poisoning through contaminated ground 
water; 

(b) if so, whether the wells surveyed in the region 
contain five times more arsenic than the permissible levels: 

(cl if so, whether a deeper region-Wise study on 
ground water quality has been suggested: and 

(d) 
thereon? 

if so. the details thereof and the action taken 

THE MINISTER OF STATE IN THE MINISTRV OF 
WATER RESOURCES (SHRIMATI BIJOVA CHAKRAVARTY): 
(a) to (c) As per studies conducted by the Central Ground 

Water Board (CGWB), under the Ministry of Water Resources, 
arsen~c contamination in ground water in the lower GangetiC 
Plain of West Bengal has been identified sporadically in a 
linear tract extending from southern part of Maida district (North 
of Ganga River) through Murshidabad, Nadia, North 24 
Parganas and South 24 Parganas districts to the East of 
'Bhagirathi and Bardhaman, Howrah and Hoogly districts to 
the West of Bhagirathi. At present 67 blocks or eight districts 
01 West Bengal have been identified to have arsenic 
contamination in ground water more than the permissible limit 
of 0.05 mg/!. 

(d) :A'Ctio~ taken to contain the problem of ar-;enic 
contamination in the State of West Bengal include the 
following:-

,. The State Government of West Bengal, in 
collaboration with and financial support from the 
Government of India have sanctiol'r&cbeheme for 
supply of surface water based water supplY" tor 
Maida district, South 24 Parganas district and has 
prepared a perspective plan to tackle arsenic 
contamination. 

2. The All India Institute of Hygiene and Public Health 
under. the Union Ministry of Health and Family 
Welfare. has undertaken epidemiological Study in 
arsenic affected areas. 

3. Several Research & Development projects. as 
given below. have been sanctioned under the Rajiv 
Gandhi National Drinking Water Mission 0& the 
Ministry of Rural Development:-

, (~) Sub-Mission Project on arsenic pollution in ground 
water in West Bengal. 

(ii) Study of arsenic confamination in six districts of 
West Bengal. 

(iii) R&D project on epidemiological Study for 
asses~ing toxicity in chronic arsenic aHected 
areas. 

(iv) R&D projects on control of arsenic and other 
chemical pollutants. 

(v) Development of low-cost filtering medium for 
removal of arsenic from ground water. 

(vi) Study of geology and geo-chemistry of arsenic 
occurrences in ground water of six districts in 
West Bengal. 
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{Translation] 

Shortage of Manpower In Directorate 
Gene ... 1 of lIines Safety 

1699. rROF. RITA VERMA: Will the Minister of 
LABOUR be pleased to state: 

(a) whether the Govemment are aware that there 
is a shortage of inspectors and other officers in the Directorate 
General of Mines Safety (DGMS); 

(b) If so, the extent to which the functioning of 
DGMS has been affected owing to the shortage of manpower; 

(c) whether this factor has been responsible for 
mine accidents in the recent few months: and 

(d) if so, the remedial steps taken by the 
Govemment in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STAT~ IN 
THE'MlNlSTRY OF LABOUR (SHRI VIJAY GOEL): (a) The 
Directorate General of Mines Safety (DGMS) has sanctioned 
strength of 167 inspecting officers with 133 persons in position 
and 34 posts lying vacant. 

(b) to (d) The mine managements are responsible for 
ensuring safety in their mine as laid down under Section 18 of 
the Mines Act, 1952. The role of inspecting officer of DGMS is 
limited to oversee the status of compliance of the safety 
provisions through inspection of these mines. The reduction 
in number of accidents in both Coal as well as Non-coal mines 
illustrates that the safety situation has improved. The Staff 
Inspection Unit (SIU) has also been asked to make a fresh 
assessment of the manpower requirement of DGMS. 

[English] 

Unclaimed Cargo at Airports 

1700. SHRI SHEESH RAM SINGH RAVI: Will the 
Minister of CIVIL AVIATION be pleased to state: 

(a) the time limit for removal of cargo by its legal 
owner from the airport; 

(b) the cargo lying unclaimed at various airports 
for the past three years; and 

(c) the amount realized from the sale of unclaimed 
cargo from April 1998 to December 2002? 

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL 

AVIATION (SHRI SHRIPAD YASsa NAIK): (a) As per Customs 
Act. 1962, the import cargo can be cleared by its legal owner 
within 30 days from the date of its landing. Airports Authority 
of India provides five working days as free period within which 
the import cargo may be cleared without payment of any 
demurrage charges. 

(b) The number of cargo packages unclaimed for 
the past three years from April 2000 to December 2002, lying 
at Mumbai, Delhi, Chennal and Kolkata airports are 8090, 
15986, 121 and 1886 respectively. 

(c) The airport-wise amount realized from the sale 
of these unclaimed cargo at Mumbai, Delhi, Chennai and 
Kolkata are Rs.S.7S crore, RS.S.S7 crore, RS.2.47 crore and 
RS.0.33 crore respectively. 

Private PartiCipation In River-linking Protect 

1701. SHRI RAMCHANDRA VEERAPPA: Will the 
Minister of WATER RESOURCES be pleased to state: 

(a) whether the Govemment have invited private 
participation for funding river-linking project: 

(b) if so, whether river-linking project is expected 
to generate employment; 

(c) if so, whether the Govemment have chalked 
out any scheme in this regard; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRIMATI BIJOYA CHAKRAVARTY): 
(a) to (d) A Task Force on Inter-linking of Rivers und."r the 
Chairmanship of Shri Suresh P. Prabhu, Member of 
Parliament, Lok Sabha has been constituted on 13.12.2002. 
The terms of reference of the Task Force inter alia include 
consideration of the various modalities for project funding. 
The Task Force has been given a time table for preparation of 
an Action Plan by 31st July, 2003 for giving alternative options 
for funding and execution of the project as also the suggested 
methods for cost recovery, etc. 

{Translalion] 

R .... rch and Development of Sugarcane 

1702. SHRI SHIVAJI VITHALRAO KAMBLE: Will the 
Minister 01 FOOD PROCESSING INDUSTRIES be pleased 
to state: 

(a) whether the Government propose to utilize 
sugarcane relaled Research and Development in order to 
promote food processing industries: and 
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(b) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
FOOD PROCESSING INDUSTRIES (SHRI N. T. 
SHANMUGAM): (a) and (b) The Ministry of Food Processing 
Industries encourage utilization of modern technology and 
processes for promotion of food processing industries in the 
country. Financial assistance to the extent of 25% of the cost 
of plant and machinery and civil works subject to a maximum 
of Rs. 50 lakhs in general areas and 33.33% subject to a 
maximum of Rs. 751akhs in respect of difficult areas is provided 
for setting up, expansion and modernisation of food processing 
industries and such assistance is available to proposals which 
are found technically feasible and financially viable. 

[English} 

Strike by AI Employ ... 

1703. SHRI DINSHA PATEL: Will the Minister of CIVIL 
AVIATION be pleased to state: 

(a) whether the Air India Employees Association 
have given a strike call: 

(b if so, the details thereof: 

(c) whether the Government invited the Air India 
Employees Association leaders for negotiation; and 

(d) if so, the outcome thereof and if not, the steps 
taken by the Government to resolve the crisis? 

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL 
AVIATION (SHRI SHRIPAD YASSO NAIK): (a) to (d) There is 
no Association by the name of Air India Employees Association 
in existence in Air India. However, a National Action Committee 
consisting of various Unions/Associations/Guilds of airlines 
had given a notice ~o go on one day token strike from 0600 
hrs. of 20 Feb. 2003 to 0600 hrs. on 21 Feb. 2003 to protest 
against Income Tax on free/concessionsl passage utilised by 
Airline emptoyees. The proposed strike was subsequently 
called off following an assurance from the Ministry of Finance 
that the mailer has been favourably considered. 

Financial Los. to Farmers due to Jowar Seeds 

1704. SHRI PRAKASH V. PATIL: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether the Government is aware that the 
Jowar seeds supplied to the farmers of Maharashtra has failed 
miserably leading to huge financial losses to the farmers: 

(b) if so, whether the Government have ordered 
any inquiry into the matter: and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV): (a) 
to (c) Maharashtra State Seeds Corporation Ltd. has reported 
that 144 Otis. of certified seeds of Jewar c. v. M-35-1 supplied 
by them to farmers showed poor field emergence. Maharashtra 
State Seeds Corporation has reimbursed the cost of seed to 
the affected farmers. 

Winding up of Directorate of Maize Research 

1705. SHRI NARESH PUGLIA: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether the Directorate of Maize Research, 
Pusa a constituent of ICAR is proposed to be windup: 

(b) if so, the details thereof; 

(c) the performance of DMR recorded during each 
of the last three years in physical and financial terms: and 

(d) the fate of the employees likely to be rendered 
surplus after its winding up? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV): (a) 
No such proposal has been initiated by the ICAR regarding 
windup of DMR in future. 

(b) Not applicable. 

(c) The Directorate of Maize Research WH 
established in 1994. The objectives of the DMR and its 
achievements both in physical and financial tenns year wise, 
since inception are given in enclosed statement-I and 
statement-II. 

(d) Not applicable. 

Statement-I 

Oblectlves: 

A. To undertake basic and strategic research activities with 
respect to germ plasm enhancement like tolerance to 
abiotic and biotic stresses, quality improvement, 
specialized uses etc. 

B. To Co-ordinate interdisciplinary research activities as 
follows: 

1 . Strategic and applied. research for genetic 
improvement in yield, quality and resistance to 
biotic and adiotic stresses. 

2. Development of efficient package of practices for 
increasing productivity. 
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3. Tailoring maize for diversified uses for industry and 
other sectors. 

C. To organize activities related to overall development of 
maize. For example training programmes on farm 
researches. frontline demonstration etc. 

D. To render and undertake consultancy services and 
programmes on maize research and development for 
needy agencies/institutions in 'India or abroad. 

E. To develop effective collaborative programmes in maize 
research and development w.ith national and 
international agencies/institutions. 

Achievements: 

Since its inception in 1994 the Directorallt" of Maize 
Research has released 16 hybrids and six com~pit"s for 
cultivation in the various agroclimatic zones of the country. 
These cultivars have helped in increasing the productivity from 
1493 Kg/ha in 1994 to 2060 Kg/ha in 2001 . The total production 
has also increased from 9.1 million tonnes in 1994 to 13.51 
million tonnes in 2001-2002 which is a significant increase. 
Special emphasis was laid on development of nutritionally 
superior quality protein maize hybrids Accordingly. single cross 
hybrids Shaktiman-I and Shaktiman-II were released. These 
hybrids will provide nutritional security to the tribal and poor 
strata of the society and also better feed for poultry industry. 
Maize has exceeded the targeted production (12 mt) to 
, 3.5 mt, an increase of 1.5 mt. in the year 2001-2002. 

Statement-II 

Financial Allocation and Expenditure 

There was no separate approved allocation during VIII 
Plan period for the Directorate of Maize Research as this 
Directorate's budget was met from the overall allocation of 
Indian Agriculture Research Institute. New Delhi. The year-
wise remittance from the Council to IARI during 1994-95 to 
1996-97 in respect of the DMR and expenditure against that 
remittanc;e u'nder the Directorate during the VIII Plan period 
are given in TabliN. The allocation during IX Plan and 
expenditure year wise 'are given in Table 2 below: 

VIII Plan (Table-I) (Rupees in Lakhs) 

Year Remittance from Council Expenditure 

1994-95 0.40 0.30 

1995-96 1.44 0.76 

1996-97 2.90' 2.85" 

'Including AICRP 

IX Plan (Table-2) (Rupees in Lakhs) 

Year Allocation Expenditurf> 

1997-98 1.57 1.57 

1998-99 1.07 1.07 

1999-2000 1.17 0.96 

2000-2001 1.26 1.26 

2001-2002 668.11·· 666.70·' 

.. Includmg AICAP 

Tour Performed by Officials of DMR 

1706. SHRIMATI SHYAMA SINGH: Will the Minister 
of AGRICULTURE be pleased to state: 

(a) the details of foreign/domestic tours perfr'med 
by the officials of Directorate of Maize Research. Pusa during 
the· last three years alongwith the country/State visited wIth 
the purpose of each visit; 

(b) the expenditure incurred on each of the visit 
alongwith the designation of each participant; 

(cl the achievements made as a result of such 
tours; and 

(d) if not. the steps taken to stop such tours? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV): (a) 
The details of the tours (foreign/domestic) performed by the 
officials of the Directorate of Maize Research (DMA). Pusa. 
New Delhi during the years 1999-2000 to 2001-02. country-
wise and state-wise are given in Annexure-I & II. The k,,'eign 
tours had been conducted for planning the on·going research 
of the Asian Maize Biotechnology Network under the 
International Collaboration Research Programme in Maize 
in the country. The Scientists of the DMR were also deputed 
for participation 10 the International workshops/seminars and 
for attending training programmes abroad, The tours within 
the country had been conducted for collection. evaluation and 
characterization of maize germplasm from different states and 
also for monitoring and evaluation of Maize improvement 
activities at different centers of the projects. The scientists 
and other officials of the DMR had to undertake periodic tours 
for organising and conducting different farm and training 
activities besides coordinating with State Government 
Agencies. 
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(b) The details of expenditure on each visit along towards meeting the targets of research work. 
with designation of officials are given in enclosed statement-
I and slatemenl-II. 

(c) The participation in the meeting abroad helped 
in interaction with the various maize workers and planners of 
different countries as well as in evalualion and selection on 
large scale of tropical. sub-tropical and high land germplasm 
from Mexico. Thailand and other countries. These visits also 
benefited the scientists with their exposure to the latest 
technologies available. The domestic tours helped in 
monitoring and coordinating activities at different centers 

The visits abroad as well as the domestic tQurs were 
conducted in the interest of overall improvement of maize 
programme. 1\ is pertinent to mention thaI the production of 
the Maize Crop has increased from 11.15 million lonnes in 
1998-99 to 11.84 million lonnes in 2000-01. The productivity 
has increased from 1797 kg per hectare in 1998·99 to 1806 
kg per hectare in 2000-01. 

S.No. Name of Scientist 

2 

1. Dr. N. N. Singh 

2 Dr. R. P. Singh 

(d) Not applicable. 

Statement-I 

Details of Foreign Tours (1999-2000 to 2001-02) 
undertaken by officials of DMR. 

Purpose Expenditure 

1. 

3 

To participate in the AMBIONET 
planning meeting from 26·301h 
April. 99 held at Beijing. China. 

2. To participate in the Project Advisory 
Meeting of Quality Protein Maize held 
from 22-27 August. 1999 in Brazil. 

3. To participate in the meeting on AMBIONET 
activities held from 7 ·12 November 2000 at 
Philippines and Indonesia. 

4. To participate in the Indian-Iraq Work Plan 
meeting held from 26·4·00 to 8-5-00 in Iraq. 

5. 4th Annual workshop of the ASian Maize 
Socioeconomic workshop group at Kathmandu. 

6. To have fruitful interaction and diselussions with 
CIMMYT maize staff to get information and 
guidance on maize germ plasm that will be useful 
for Indian Maize Programme and also to strengthen 
research collaboration between DMR and CIMMYT. 

7. ToAMBIONET activities in Philippianes. 

8. To participation in the national maize symposium 

4 

being organized by Nepal Agricultural Research Council 
in Nepal. 

For importing training on "Geographic information 
systems" (GIS) for the period of six weeks from 
Nov. 6 to Dec. 16, 2000 at Mexico. 

Nil (All the expenditure 
was incurred by host 
Institution) 
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3 

To participate in Maize Pathology programme held 
from 25 Sept. 99 to 20 Oct. 99 10 CIMMYT, Mexico. 

To participate and presenl papers in the 3rd ICSC 
meeting future Human Need held at Hamburg. 
Germany from 17-22nd Aug. 2000 

Boy SCAST fellowship award under the 
sponsored by DST CIMMYT, Mexico from 
25.2.2002 to 19.2.2003. 

Statement·1I 

To Questions 

StlIe·wi.e cleM/I. of Domestic Tou" performed by o"ic/a'. of OMR (1999-2000 to 2001·02) 

(1 .... 2000) 

Anclhnt P,ICIe.h 

DHlgn.llon of OffIcer PIt'IOd of YlIII EICpend!lur. Incurred Purpol. R,m,rk. 

2 3 4 5 6 

Principal ScienU.t 3·4·" to 11·5·'8 Ra. 74741· To ov ...... the harv"Ung 0' malz, 
ptanlld It Amberpet 'arm. HV\S.rlbad 

Technical Aa'iatlnt 2i. ·4·" 10 22·5·89 As 54651· To a .. ill in harveiling Mllze ma'ellal II 
Hyderabld. 

Technical Alliltant 20·4·" to 11·5·89 Rs 34251· To Is&II' In hlrvllting 01 maize ma'ana' 
a' Hyderlbad. 

Principal Sciantllt 24·04·99 to 17·05·99 R'.9.0001· To over .. , Ihe harvesllng work and 
Beed putting ma'erial I' Amberpel larm. 
Hvderlbad. 

Principal Belentiat (Agro) 24·04·99 to 17-05-99 RI. 125001· To allend NATP meeting I' NAAAM. 
Hydellbad. 

Technical OffIcer 2·5·n 10 14·5·99 AS.19501· To harv"t malte pathoiogicil ml",ill 
planted at Amberpet 'arm, Hyderabad 

Technl:al Officer 2·5·01 10 21·!·0I AI 27671· To halp In harveatlng in Maize mltlrlal 
It Hyder.bad. 

Technical Aliiallnce 2-5·01 10 n·!· .. R •. 8475/· To dlacul. in hlrv"ting Ind Irranglng 
Irlall al Atnberpel farm, HyderlblCl 

ProjlCl Director (MalII) 1-5-1111 to 11·5·" A •. '27801· To attend harv"tlng 01 maizl pllnted at 
AmbIrpat 'Irm. Hyderabld. 

PrincipII ScilnUlt 8·5·99 to 18·5·" As. 471/· To IVllul'e Ind hlrv,.' mItZI breeding 
mlterial pllnted It Amb,rpe'. 
Hyderlbld 

Technical Officer 8-5·99 to 18·5-at RI. 1070/. To help in harvntlng 01 mlizi ml',"al 
grown II Amberpet Ilrm. Hydll"lbId 

Prlnclpel Scientilt 8-5-91 to 21·5-at RI.70001· To IVllulle and herv .. wintlr nur .... y 
mllZI mlleril' pltnled II Amberpet. 
Hydll"lbId 

Technical Officer 6·5·H to 21·5·GG A •. 80001· To help in harvn'lng 01 Mlizi mllerial 
al~pMlann, Hydll"abld 

• • 

114 
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14 Project Director (Maize) 23-6-99 to 26-6-99 Rs.1742O/· To monitor and evaluate breeding 
material and trial at Hyderabad 

15 SCientisl 6-9·99 to 12·9-99 RS.4369/· Hybrid seed production training 
programme in maize at Hyderabad 

16 Principal Scientlsl 27·11·99 to 10·12·99 RS.3401/· To attend Hindi Annual Workshop al 
NAARM and winter Nursery planting at 
Amberpet Farm, Hyderabad 

17 Principal Scientisl 27·11·991011-12·99 As 10000/· To attend Hindi Workshop and for 
planting of Rabi Winter Nursery at 
Hyderabad. 

18 PPSS (NATP) 1·12·99 to 5·12·99 RS.13000/· To participate in IXlh Annual Nutrition 
Conference at Hyderabad. 

19 Technical Assillant 17·12·991031-12·99 RS.6000/· To assist in sowing and weeding work 
al Hyderabad. 

20 Technical Asaistant 17·1·2000 to RS.6820/· To help in pollination work al 
11·2·~000 Hyderabad. 

21 Technical Aasiltanl 17-1-2000 to RS.6805/· To help in pollination work at 
11·2-2000 Hyderabad. 

22 Principal Scienllat 28-1-2000 to As 10051/· To attend hybrid workshop al Amberpet 
13-2-2000 farm, Hyderabad 

23 Principal Scientlal 28·1·200010 As. 11129/· To attend hybrid workshop al Amberpel 
21-2·2000 Farm, Hyderabad. 

24 Principal Scienllsl 28·1·2000 Iv Rs 10028/· To attend meeting of NATP mission 
8·2·2000 mode project on development of Hybrid 

in maize and to record observation on 
maize enlc"nological breeding material 
al Hyderabad. 

25 Dr. N. N. Singh, Project Director 29·1·2000 10 As. 13347/· To attend hybrid workshop al 
(Maize) 3·2·2000 Directorate of Rice 

Aesearch Hyderabad. 

26 Sh O. P. Bhagat, 1·2·2000 to As. 10480/· To help in pollination work at 
Technical Assistant 3-3·2000 Hydarabad. 

27 Dr. Iqbal Singh. 11·2·2000 to Rs. 12269/· To oversee Ihe pollinalion work al 
Principal Scientisl 28·2·2000 Hyderabad. 

28 Sh. Sushil Dutt, 20-2·2000 to As. 8000/· To help in pollination work at 
Technical Auistant 11·3-2000 Hyderabad. 

29 Sh. Vis~wanalh. 20·2·2000 to AS.1599/· To help in harvesling work at winter 
Technical Alsiatant 16-3-2000 maize Nursery, Hyderabad. 

30 Sh. S. l. Sharma. 21·2·2000 to As.3501/· To help in silking and pollination work 
Technical Auis!ant 14·3-2000 al Winter Nursary, Hyderabad 

31 Dr PH Zaidi. 22·2·2000 10 As. 7000,· To observe the experiments al Winter 
Prlncipel Sclentisl 1-3·2000 Nursery. Hyderabad. 

32 Dr. N. N. Singh, 10·3-2000 10 Rs. 12570/- To mOnilor winter maize programme al 
Projecl Director 12·3·2000 Hyderabad. 
(Maize) 
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Bihar 

Dr. RajpaI Singh. 3-5-99 to 15-5-99 Rs. 5019/- To over ... the harve.ting maize 
Principal Scienti.t isolation at Kushmohut. 

2 Sh. Satish Ral. 3-5-99 to 16-5-99 Rs.3721/- To help in harvesting maize ilOlation a 
Technical AssI.tant Kushmot\ut. 

3 Sh. Salish Rai. 15-6·99 to 23-6-99 Rs.3000/- To help in harvesting maize ilOlatlon at 
Technical Assistant Ku.hmohut. 

4 Dr. Rajpal Singh. 7·8-99 to 13·8·99 RS.4342/· To monitor the maize isolatron at 
Principal Scientist Kushmollul. 

5 Sh. Satish Rai. 7·8-99 10 13-8·99 RI.3882/- To help the maize ilOlalion farlilizer 
Technical Assistant application at Beguaarai. 

6 Dr. Sangam Lal. 29·8-99 to 1-9·99 Rs.1762/- To Visil two viliage of Lalilpur under 
Principal Project. World Bank projacl. 
Investigator 

7 Sh. Satish Rai. 12-11·99 to 16·11-99 RI.3000/- To help aowing in maize isolallOn at 
T echnic:al Asslstanl Baguural. 

8 Dr. Rajpal Singh, 12·11-113 to 16-11·99 Rs.4000/- To overne the maize ilOlalion sowing 
Principal Scientist al Bagu .. rai. 

9 Sh. Salish Rai. 15-11·99 to 26·11·99 Rs.3000/- To help maize isolation lowing al 
Technical Assistanl Begusarai. 

10 Sh. Bindeshw.r 16-12-99 to 23-12-99 RI.l000/· To supply the demonstralion seed 
Saini. SSGr. I maize al Oholl. 

11 Dr. N.N. Singh. 22+2000 10 25+2000 RS.7192/· To Vilil maize regional reseatch slalion 
Projecl Director Begus8rai. 
(Maizel 

12 Dr. Rajprl Singh. 22-1·2000 to 26-1·2000 Rs4606/· To vlsil maize ragional research a.lion 
Principal Scienlisl Begunrai. 

13 Dr. V.K. Vadev, 22-1-2000 to 7-2-2000 RI.6997/· To help in organizing Iralning 
Scienli.t programme at Bihar. 

14 Or. Rajpal Singh, 21·2·2000 to 1·3·2000 RI.5000/- To vilit Regional Research Slalion and 
Principaf Scientist lor .eI8c:Iion of EM line isolation plot al 

KUlhmohut., Bihar. 

15 Dr. V. P. Ahuja. 3·3·2000 to 13-3·2000 Rs5000/· To mondor the experiments al 
Principal Scientist Kulhmohoul. 

Total RI. 70556.00 

............. 
Dr. K.L. Meena. 29-4·99 to 4·5-99 R •. 3902/- To collect the AUC for granl in Aid 10 the 
Scienti.t Centers and fLO's AUC 

.. 
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2 Dr N. N. Singh, 16-5-99 10 16-5-99 Rs. 1351- To visit larmers field al Banswara, 
Project Director Rajasthan. 
(Maize) 

3 Sh. Vinod Paawan, 16-5-99 10 16-5-99 Rs.551- To accompany P. D. (Maize) al 
Driver Banawara. 

4 Dr. IcPll SIngh, 6-9·99 10 17·9-99 As.S0311- Tu monilor lhe maize trials 01 breeding 
Principal Sciential programme al Udaipur, Banswara. 

5 Sh. V.K. Yadav, 2512·99 to 1·1·2000 RS.3144/· To help In organizing training 
Seientlat programme 01 FLO al Banawara 

Utt8r Predea" 

Dr. N.N. Singh, 11·5-89 10 14·5-89 Ra.27151· To acceIerale the proceu 01 opening of 
Protect Director cenlre and dlacuaa the requirement 01 
(Malle) alan al Pantnagar. 

2 Dr. N.N. Singh, 18·5-8910 18·5-n RI.13s/· To dlacull characterization 01 rice 
Projecl Dlreclor whul Iy.,em under NATP al 
(Malle) Panlnagar. 

3 Sh, Vlnod Pa.wan, 21·7·991023·7·99 Rs.40S/- To lake p, D. (Maize) 10 al!lPUAT, 
Driver Panlnagar, 

4 Principal Sclenlill 18·7·891025·7-99 RS.1S5/· To collecl maize leal lample uncler 
AMBIONET projecl al Panlnagar, 

5 Sh. Vinod Paawan, 29-8·Y9 10 1·9-99 Rs.220/- To accompeny a scienlisl 10 Panlnagar. 
Oliver 

8 Dr. N.N. Singh, 21·7·991023-7-99 Rs.1674/· To monll\.r Ihe maize programme al 
Projecl Dlreclor GBPUAT. Panlnagar. 
(Maize) 

7 Sh, S,N. Ral. 29·8·99 10 1·9·99 Rs,4BO/· To help In palhology Irial, al Panlnagar. 
Technical ASllllanl 

8 Dr. S.B. Singh, 1 B·9·99 10 29·9·99 Rs,GOOO/· To lIisil and monllor malze Iriall and on 
Principal ScienllSl farm experlmenl. al Panlnagar 

9 Dr. R.C, Sharma. 29·9·99 10 30·9·1111 AI.270/· To 111811 maize Irlal al Panlnagar, 
Principal Sclenlill 

10 Dr. S.B Singh. 29·11·88 10 30·11·119 AI.270/· To villi maize Irlal al Panlnagar. 
Prlnclpa' SclenUII 

11 Dr. V.P. Ahujl. 29·9·89 10 30'9·89 R'.332/· To 111111 mllze Irlal It Panlnagar. 
Principal SClenlil1 

12 Dr. N,N. Singh, 14·10,91110 15·10·119 R1270/· To Plrtlclpate In SAP muting al 
Projecl Director Modlpuram. 
(Mllze) 

13 Sh. Vlnod Pa.wan. 14·10·99 10 15·10·99 AI,110/· To Iccompany P.O. (Maize) II 
Driver Modi~ram. 

14 Sh. JK Guill!. 15·10·9910 15·10·911 As,10S/· To help in organizing SAP I"OHllng al 
Ann Finance & Modi~ram. 
Accounts Officer 

IS Sh Deepak 15·10-9910 15·10·99 As81S/· To help in orglnizlng SAP mHllng al 
Bawejl. Technlca' Modipuram, 
Ollie.r 
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16 Dr. N. N. Singh, 21·10·99 to 27-10-99 Rs.2772/- To attend brain storming session at 
Project Director Almora on highland maize and to 
(Maize) monitor NATP programme at Faizabad 

and Lucknow. 

17 Dr. R.P. Singh. 25-11·99 to 30-11-99 Rs.1500/- To allend Brain Siorming session at 
Principal Scientist Lucknow. 

18 Sh. V.K. Yadav, 25-11-99 to 2·12-99 RS.981/- To allend Brain storming session at 
Scientist Lucknow. 

19 Dr. Sangam Lal, 8-2-2000 to 24-2-2000 Rs.2356/- To help in organized Iraining al 
Principal Bulandsaher and Lalitpur 
Investigalor 

20 Sh. V_K, Vadav, 8-2-2000 10 24·2·2000 Rs.3233/- To help in organized training at 
Scientisl Bulandsaher and Lalilpur 

21 Sh. Deepak 9·2-2000 RI.7281· To help in training programme held at 
Bawaja, Technical Bulandaaher. 
Officer 

H..-y .... 

Dr . .v.P. Ahuja, 2·4·99 Rs.464/- To vilil maize Irials and demonltra\ton 
Principal Scienliat al Yamuna Nagar. 

2 Dr. R.P. Singh, 7-4-99 to 9-4-99 Rs.3256/- To 8" Ihe roughing inbreed. seed 
Principal Scientisl plOIS al Karnal. 

3 Dr. V.P. Ahuja, 14·5·99 Rs.464/- To accompany a sclenlisl al Karnal 

Principal Scientist 

4 Sh. Anand Singh, 21-5·99 to 22·5-99 Rs.408l- To collecl lhe seedlfor experimenlal 
Technical Assistanl Iriala from Karnal. 

5 Dr. R.C. Sharma. 31-7-99 RS.135/· To visil maize Irillis and demonll,alion 

Principal Scientist at Yamuna Nagar. 

6 Dr. S.B. Singh. 31·7·99 Rs.135/- To select the CM135 and eM 36 

Principal Scientist Inbreedl harvesl at Karnal. 

7 Johar Abbas. 3·9·99 RI.5S/- To vilil drought experiment al Uchani. 

Driver Karnal. 

8 Dr. P.H. Zaidi. 3·9·99 Rs.120/- To vilit droughl experiment al Uchani. 

SCi enlist Karnal. 

9 Dr. N. N. Singh. 17·1·2000 RI.13S/- To VI.itthe Farmers field for Rice and 
Project Director Wheal Research Sialion at Karnal. 
(Maize) 

10 Sh. Vinocl PUW8n. 17-1·2000 Rs.55/- To accompany projeel O"eclor (Maize) 

Driver 10 Karnal. 

Pun,eb 

Dr. V.P.S. 6-9-99 10 17-9·99 Rs.30aO/- To monitor Ihe Kharl' expenments and 
Panwar. Principal ·FLD planled at Ludhlana. Solan 

Scientilt 

2 Dr. V.P.S. 22·9-99 to 23·9·99 Rs25241· To Vllit maize Irial al Ludtuana. 

Panwar. Principal 
Scientist 

II' 
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3 Dr. R.C. Sharma. 22·9-99 to 23·9·99 Rs.2410/· To lake observation on maize Irials at 
Principal Scienlisl Ludttiana. 

4 Sh Bincieshwar 10·12·99 10 11·12·99 RS.41S/- To bring seed 01 inbred lines Irom 
Saini. SSGr I Ludtliana. 

Tamil Nedu 

Dr. RP Singh. 2·4·99 10 8·4·99 RS.7045/· To attend annual workshop 01 maize al 
Principal SCientist Coimbatore 

2 Dr. S.B Singh, 3-4·99 10 12·4·99 RS.8000/· To allend Kharil Maize Workshop al 
Principal SCientist Coimbalore. 

3 Dr. H.O. Gupta. 3·4·99 10 13·4·99 R •. 601>O/· To attend and presenl annual report 01 
Principal Scienlisl malzl qU!ltlty in Maize Workshop at 

Coimbator •. 

4 Dr. N P. Gupla. 3 ... ·99 to 11·5-99 RS.747·"· To attend annual maize worklhop to 
Principal Scientist Coimbator •. 

5 Dr. Rajpal Singh. 4-4·99 to 29·4·99 RS.l0000/· To attend Maize Workshop at 
Senior Scienlist Coimbatore. 

Eo Sh. S Vankalesh. 4·4·99 to 13·4·99 Rs.245/· To participate 42nd maize workshop al 
Scienlisl Coimbalor •. 

7 Dr. Sal DaIS. 4·4·99 to 12·4·99 Rs.4391/· To atlend the Maize Workshop al 
Principal SCientist COlmbalore. 

8 Dr. Davanand. 4·4·99 10 12·4·99 RS13189/- To atlend annual workshop 01 maize al 
Principal Scientist Coimbalore. 

'l Dr. R.C. Sharma. 5-4·99 to 12-4·99 RS.6872/· To visil maize trial and 10 harvesl maize 
Principal ScienllSt materials at Coimbatore. 

10 Dr. V. P Ahula. 5-4·99 to 12 .... 99 RS.8500/· To attend Maize Workshop Group 
Prrnclpal Scientist Meeting held al TNAU. Coimbalore. 

11 Dr. Sangam Lal. 5-4·99 to 14·4·99 Rs.l0000/- To participale in Ihe maize Workshop al 
Principal Investigalor COlmbalore. 

12 Dr N.N. Singh. 6·4·99 to 12·4·99 RI.20254/- To organize maize workshop al 
Project Director Coimbatore. 
(Maize) 

13 Sh. A.K Khanna. 4-6·99 to 13·6·99 R'.4000/· To Illend IJSC meeting at Willington. 
Senior Clerk 

14 Dr N N Singh. 9·9-99 to 11-9-99 Rs.17865/- To monilor and evaluation maize 
PrOlcct Duector malerial and trial at Coimbatore. 
(Maize) 

15 Dr. NP Gupta. 6·9·99 to 17·9·99 Rs.9000/· To monllOf the maize eKperimenl at 
Pnncipal Scientist COlmbalore. 

16 Dr R.P. Singh. 25-12·" to 31-12·99 R •. 17000/· To attend Indian Science Conoreu at 
Prrncipal Screnlilt Coimbatore _ 

1'7 Dr N III Singn. 1·1·2000 10 10·1·2000 RI.1S360/- To ditlcual with VC ebouI the problem 
PrOletl Director al the cenlr. and to monllor maize 
(Maize) crop al Coimbelore. 

. __ .... _----
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2 

18 Dr. R.C. Sharma, 
Principal Scientist 

Dr. I_I Singh, 
Principal Scientisl 

2 Sh. BiQdeshwar 
Saini, SSGr I 

3 Dr A.P. Singh, 
Principal Sci enlist 

4 Dr. V.P. Ahuja, 
Principal Scientist 

5 Dr. Sangam Lal, 
Principal 
Investigalor 

1. Dr. N.N. Singh, 
Project Director 
(Maize) 

1. Sh. A.K. Khanna, 
Senior Clerk 

2. Dr. N.P. Gupta, 
Principal Scientilt 

3. Dr. N.N. Singh, 
Project Director (Maize) 

4 Dr. N.N. Singh. 
Director (Maize) 

5. Dr. R.C. Sharma. 
Principal Scientist 

1. Dr. R.P. Singh, 
Principal Scientist 

2 Dr. N.N. Singh. 
Project Director (Maize) 

3. Dr. R.C. Sharma. 
Principal Scientilt 

1. Dr. Oayananel. 
Principal Scientist 

S.No. Name and D8Iognalion of Officer 

I. 

2 

3 

2 

Sh. C.P. Bhagat. 
Techntca' QIIicer 

Dr. N.P. Gupta. 
Principal ScientiSI 

Dr. RajpaI Singh. 
Principal Sclentisl 

Phalguna 12, 1924 (Saka) 

3 4 

1-1-2000 to to-1-2OOO Rs.16199/· 

Madhya Pradesh 

24-4-99 to 16-5-99 RS.9000/· 

25-5-99 10 29-5-99 RS.796/· 

30-7-991031-7-99 Rs.2073/-

30-7-99 to 31-7-99 RS.2143i-

29-8-99 to 1-9-99 As.1762/-

Himachal Pracleeh 

16-4-99 to 19-4-99 As.13649/-

Ktlrna .. kII 

4-8-99 to 13-6-99 RI.4000/-

6-9-99 to 17-9-99 AI.BOOO/-

22-9-99 10 30-9-99 As t8133/-

1-1-2000 to 15-1-2000 As.14000/-

1-1-2000 to 15-1-2000 As.14000/-

Mehara.hlra 

7-4-99 to 9-4-99 As.3256/· 

7-8·99 to 11-6-99 AS.1268/-

7-8-99 to 13-8-99 RS.13000/-

....... mu.Knhmlr 

9-g.99 to 19-9-99 Rs.11449/-

2000-01 
Andhra Pradelh 

To Questions 126 

5 6 
.. _-_._-_.-

To visil maize trial al COlmbalore. 

To anend group meeting lor Forge crop 
al Jhansi. 

To collect maize soed Irom IARI 
Aegional Station al Indore. 

To see planling and Shelling mach,ne a' 
Bhopal 

To see planling and shelling machine at 
Bhopal. 

To visit Lalitpur near Jhansi 10 participate 
In AMDP Ministry 01 Agriculture meeling 

To attend IVLP meeting 01 NATP under 
Irrigated Agro-Eco System at Kullu 

To attend NC meeting Wellington. 

To monltorin~ dinerenl Kharil expellmenl 
at Mandya hilI. 

To monitor and evaluate malerial at 
Mandya. 

To finalize plan 01 construction work al 
Bangalore. 

To linalize plan 01 construction work al 
Bangalore. 

To collecl Data on Maize seed Irom 
public and private seed industries 
Irom Nagpur. 

To organize teed production progranlme 
01 QPM al Kolhapur 

To vilit maize materials and Irials at 
Kolhapur. 

To visil Sri Nagar wilh mOnitoring leam. 

------------------_ .. _._---_._._.-
Period 01 Visil 

3 

30 March to 
22 April. 00 

3 April to 18 April. 00 

10 April to 3 May. 00 

Expenditure (As.) 

4 

4427 

4083 

4195 

Purpose 

5 

To help in harvesting of maize at 
Hyderabad 

To harvest maize crop at Hyderabad 

To attend ,he mllze workShOp at 
Hyderabad 

Remarks 

6 

_. __ . __ ._ ... .". 
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4 Sh Vishwanath, 7 Aprtlto 11 May. 00 105 To assist in harvesting at Hyderabad. 
Technical Alli.tant 

5 Sh. S.L Sharma, 17 April to 9 May 00 2866 Do 
Technical Oflicer 

6 Sh. V.K. Yadav. 25 Aug. to 24 Dec.OO 7469 To altend 7151 FOACARS training 01 
Scientist NAARM. Hyderabad. 

7 Dr. N.N. Singh, 5 Sept to 7 Sepl.OO 12570 To monitor maize experiments seed 
Projecl Director production activities and FLDs maize 
(Maize) Research station at 

Amberpet Farm Hyderabad. 

8 Dr. J.C. Shekhal 17 Oct. to 4 Nov. 00 7315 To discuss maize planting lor 2000 at 
SCientist Hyderabad. 

9 Dr. PH. Zaidi. 25 Nov. to 1 Dec.OO 878 Sowing and drought and water 
SClenhst logging experiments 

at winter nursery Hyderabad 

10 Dr. KP. Singh. 28 Nov. to 31 March 01 8000 To attend the 72nd FOCARS (TA) 
SCientist Programme at NAARM Hyderabad 

11 Dr N.!t·'Gupta. 5 Dec. to 18 Dec-OO 8000 To conduct the planting 01 maize at 
Seniof Scientist Amberpet larm Hyderabad. 

12 Dr. V.P.S. 20 Jan to 30 Jan. 01 3641 To hetp in pollinallon work at Amberpe" 
Panwar. Principai Hyderabad. 
Inveltigator 

13 Sh. S.N. Rai, 2 Feb to 24 Feb. 01 7814 To help in pollination 01 maize 
Technical Oflicer pathological materials planted at MRS 

Amberpel Hyderabad. 

14 Dr. N.P. Gupta. Sr. g Feb to 23 Feb.01 4320 To Organize pollination work in winter 
Scientist nur.ery at Ambefpat Hyderebad. 

15 Sh. VlShwanath. 10 Feb. to 1 MarCh. 01 3127 To assill in silking and pollinatlon work 
Technical Assistant at winter Nur8ery Hyderebad. 

16 Dr. Sujay Aakshit. 13 Feb. to 2 March, 01 1623 To conduct the eltperiments on maize 
Scienhst materials at Hyderabad. 

17 Dr Rajpat Singh, 20 Feb. to 10 March. 01 6000 To oversee the pollination maize 
Scientisl materiat at Amberpet Farm. Hyderabad 

18 Sh. Nanak Chand. 26 Feb to 21 March-01 2763 To help in pollination and held work at 
Technical ASSIStant Hyderabad. 

19 Sh. O.P.Bhagat. 27 Feb. to 26 6000 To help in pollination 01 maize at 
Technical Ollicer March 01 Hyderabad. 

III ... 

Dr. N.N. Singh, Project 25 to 21 May, 00 7669 To discuss about civ.1 work at Begusaral 
Dorector (Maize) with Chiel Engineer. CPWD. Patna. 

2 Sh. D~ Bawe;a. 25 to 28 May, 00 4178 To accompany PO (Maiza) at Patna 
Technical Anistant 

3 Dr P.H Z8Idi, 2S .. 28 May, 00 4178 To dilCUl' construction works under 
Scientist taken at Kushmahul and Bishnupur. 

Begu.aral. 

4 Sh. J K. Gulati, 25 to 28 May, 00 4127 To diIOUI' construction works under 
ASSistant Finance & taken at Kushmahut and Biatmupur. 
Accounts OIlicer 

~ Begua.rai. 
~---. ---~. 
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5 Sh. Kamal Vats, 14 to 20 June, 98 1278 To cwry ned and OIIW material lor 
Technlcal Anistant Beguaarai 

6 Dr.V.K.Yadav, 17 10 23 June, 00 973 To organi .. FLO at 8egusarai 
Scientist 

7 Dr. Rajpal Singh. Senior 17 10 27 June. 00 818 To vilil RRS lor isolation plot at 
Scientist Begusarai 

8 Dr. N.N. Singh. Project 24 10 27 June. 00 9430 To organize maize training programme 
Director (Maize) and to villi maize r .... rch statIOn at 

Kushmahut.8egu.arai 

9 Dr. Sangam lei. 24 to 28 June 00 3500 To ... the maize inbreds at Kulhmahut 
Principal Investigator Farm. Begusarai 

10 Sh. Satish Rai. Technical 24 to 29 June. 00 3585 To see the meize inbreds al KUlhmahul 
Assistant Farm. Begularai 

11 Dr. Sangam Lal 24 10 29 June. 00 1484 To participale in Krishi GhoSli and 
Principal Investigalor Iraining programme al Begusarai 

12 Dr. R.P. Singh. Senior 24 to 29 June. 00 4164 To anend Krilhi Gholli and training 
Scientisl programme at Begusarei 

13 Dr. V. P. Ahuja. Senior 25 10 29 June, 00 3953 To vilit DMR MRS Kushmahul Centre al 
Scientist Begusarai 

t4 Dr. V.P.S. Panwar. 25 to 29 June. 00 4018 To visit DMR MRS Kushmahut Cenlre al 
Senior Scientist Begusarai 

15 Dr. Rajpal Singh. 25 to 29 June. 00 3945 To viSIt DMR MRS Kulhmlhul, 
Scientist Begusarai 

16 Sh. Binde8hwar Saini. 141024 July. 00 4198 To deliver the maize aeecI al Begu.arai 
SSGr I 

17 Sh. Salish Ral. Technical 14 to 25 July. 00 4000 To help in lOWing maize crop al 
Assislant. Begusarai 

18 Sh. A.K. Khanna. 8 to 19 Augull. 00 7000 To ascertain lirll hand inlormalion aboul 
Senior Clerk lhe problem laced by the Ila" working 

al Bihar. 

19 Dr. Rajpal Singh. 11 10 21 Sept .• 00 4326 To vilitlield dernonalralion plol al 

Scienlist Begusarai 

20 Sh. Salish Rai. Technical 11 10 21 Sept. 00 424 To lee the demonalralion on maize al 

Allislanl Begusarai and Electrical work al 
Samaslipur 

21 Dr. R.P. Singh. Senior 18 to 28 Sept. 00 6321 To anend training programme and 

Scientisl monitoring FLO Begusarai 

22 Dr. Sangam lei. 181028 Sept. 00 6391 To conducl Irainlng programme al 

Principal Investigator 8egu .. ,ai. 

23 Sh. Salish Rai. Technic8I 4 to 13 Oct. 00 3040 To help in maize isolation selection al 

Assistant Kulhmah8ul. Segusarai 

24 Dr. RajpaI Singh. 4 10 18 Oct. 00 4000 For harvesting and saIecIion 01 maize 

Scientist illOlalion III Kulhm8haut. Begusarai 

25 Sh. Deepak Sa';a. 5 to 7 Dec. 00 4433 To inquire theft al Begusarai and oIher 

Technical 0IIicer work 

,26 Dr. R.C. Sharma. Senior 5107Dec-OO 4403 To find out 181:1 01 dIICoiIy al KuIhmahut 

Scientisl 
.. 
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27 Sh. J.K. Gulati. Assistant 5to 7 Dec. 00 3741 To inquire theft at Begusarai and other work 
Finance & Accounts 
Officer 

28 Sh. Satish Aai, Technical. 5-10 Dec-oo 3095 Sowing 01 breeding material at 
Assistant Bagusarai. Bihar 

29 Dr. R.P. Singh. Senior 20 to 24 Jan. 01 4620 To discuss with chief engineer CPWD 
Scientist at Begusarai 

30 Sh. J.K. Gulati. 20 to 24 Jan., 01 3029 Todlscuu with chiel engineer CPWO 
ASBistant Finance & at Begusarai 
Accounts Officer 

31 Dr. N.N. Singh. Project 21 to 23 Jan., 01 8890 To select the sile for Kisan Mela and 
Director (Maize) discuss about the construction of RRS 

complex with the Chief engineer 
CPWD at Begusarai 

32 Dr N.P. Gupta. 2 to 9 Feb. 01 3500 To see the FLOs management 
Scientist activities at Kushmohaut. Begusarai 

33 Sh. Satish Aai. Technical 7 to 13 Feb. 01 3462 To attend Krishi Mela at Kalihar. Bihar 
Assistant 

34 Dr N.N Singh. PrOJect 21 to 23 Feb. 01 8730 To moni.tor maize programme and 
Director (Maize) organize visil 01 Dr. Norman 

E Borlaug 

35 Dr V.P.S. Panwar 2 to 8 March. 01 5000 To oversee rabi trials on maize at PUSI 
PrinCipal Investigator and Begllsarai 

36 Dr. S.B. Singh. Seniol 2 to 8 March. 01 5000 To see the larmers demonstration on 
Scientist maize at Pusa and Begusarai 

37 Sh. Satish Ral. Technical 2 to 8 March-01 2695 To attend Krishi Mela at AAU. 
Assistant Samastipur 

38 Sh. V.K. Yadav. Sentor 2 to 9 March. 01 3500 To Visit rabi programme at Pusa and 
Scientist Begusaral 

Harya"a 

Dr N N. Singh 8 April. 00 135 To monitor maize trials at 
PrOJoct Director Panipat. Khalilabad 
\Malze) 

2 Sh. VI nod Paswan 8 April 00 55 To accompany PO (Maize) lor 
Drtver lield visit at Panipat. Khalilabad 

3 Sh. Bindeshwar 13 to 15 May 00 149 To accompany PPSS Irrigated 
Saint. SS Gr I Agro Eco System for Karnal and 

Hisar 

4 Dr N.N. Singh. 20 May 00 135 To evaluate maize crop planting 
Project Director at Uchanl 
(Maize) 

5 Sh. Deepak 20 May, 00 120 To asalst PO (Maize) at Uchani 
Baweia. Techntcal Karnal 
Assistant 

6 Sh. J.K. Gulati, 20 May. 00 105 To collect the lifst hand infomlation 
Assistant Finance 01 AICAP Maize at Karnal 
& Accounts Officer 

7 Johar Abbas. 20 May. 00 55 To accompany PO (Maize) for 
55 Gr t Karnal vieit 

8 Dr N.N Singh 11 Aug. 00 135 To visit seed production plot at 
Protect Director tARI Reg. Station Kamal 
(Maize) 

~-, -.------.. -.---- --- .- --_. --.--... ---.- ----. -.-.-.---- -____ t. 
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9 Sh. Vinod Paswan, 24 Fllb-Ol 55 To ac:compeny P.O. (Maize) to 
Driver VamuMna"ar 

Dr. S.B. Singh. 4 April. 00 to 25 5557 To attend wortcahop at Otwwld 
Senior Scientist AprH.oo 

2 Dr. Om Prakash. 8 April. 00 to 18 1517 To Plrticiplte in 43rd ennual matze 
Scientisl April. 00 workshop at Oharwld 

3 Dr. Dayanand. 9 April. 00 10 18 4988 To attend annual workshop at Oharwad 
Principal April. 00 
Investigator 

4 Dr. K.P. Singh. 9 April. 00 to 18 1517 To attend the annual maize workshop al 
Scientist April.OO Dharwad 

5 Sh. V.K. Vadav. 9 April. 00 to 18 1390 To anend annual workshop al Dharwad 
Scienlisl April. 00 

6 Dr. R.P. Singh. 9 April. 00 to 18 581 To attend maize workshop al Dharwlld 
Senior Scientist April. 00 

7 Dr. P.H. Zaidi. 9 April. 00 to 26 3230 To anend lhe 43rd annual maize 
Scienltsl April. 00 workshop al Dharwad. 

8 Dr. V.P. Ahuja. 10 April. 00 1018 5262 To attend annual maize workshop at 
Principal Scientist April. 00 Dharwad 

9 Dr. R.C. Sharma. 10 April. 00 10 21 3356 To attend workshop at Charwad 
Senior Soientisl April. 00 

10 Dr. Sangam Lal. 11 April. 00 10 16 10368 To monitor Ihe crop planting al Arbhavi 
Principal April.OO and to Plrticipate in the maize 
Investigator workshop 

11 Dr. N.N. Singh. 12 AprIl. 00 10 17 14830 To organize lhe Annual mltze workshop 
Project Director April. 00 al Charwed and evaluation maize 
(Maize) at Hyderabad 

PunJab 

Dr. R.P. Singh. I to 6 April 00 857 To ViSit locatIOn of on farm tratl In 

Senior Scienltst Punjab 

2 Dr. N.N. Singh. 3t04Ocl.00 2285 To attend meeting and discussion wtlh 

Project Director VC PAU Ludhiana authority regarding 

(Matze) NATP projecl 

Ibdhya PrIIdHtI 

,. Sh. A.K. 30 May to 6 June 00 3000 To attend IJSC meeting Indore 

Khanna. Senior 
Clerk 

2 Sh. A.K. 18 to 26 June. 00 1182 To attend USC meeting at Indore 

Khanna. Senior 
Clerk 

3 Dr. N.N. Singh. 20 10 24 June. 00 8824 To attend IJSC meeting at Indor. 

PrOjeCt Director 
(Maize) 

4 Dr. R.C. Sharma. 4 to 7 Dec. 00 2648 To He maIZe pllnter and other farm 

Senior Scientist experiman" at CIAE Bhopal 

HInUIcIIIeI "...., 

Or. R.K. Sharma. " to 15 July. 00 2000 To record observation in enternologlcal 

Scientist tr atls on COlton at Ba!eur a 
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2 Dr. H.O. Gupla. 1106 Nov. 00 2000 To present lead paper enlailed poSI 
Senior Scientisl harvesl lechnology food products in Ihe 

nalional seminar on science al Bajaura 

3 Dr Iqbal Singh. 1 to 6 Nov.OO 1161 Do. and also 10 allend National Seminar 
Projecl Direclor on agriculture Induslries inlerface al 
(Maize) Palampur 

5 Sh. Vinod 2to 4 Nov.oo 165 To Drive the Stall car with PO (Maize) 
Paswan. Driver attending symposium al Palampur 

Ibhlll'llhtri 

Dr. S.B. Singh. 410 10 July. 00 5033 To visil Kolhapur for formulation of triala 
Senior SClentisl and sowing of Iiolation of OPM 

2 Dr. S.B. Singh. 14 10 20 Oci. 00 7843 To Visit seed production plot and see 
Seniol SCientist the harvesting material al Kolhapur 

3 Dr H.O Gupla. 26 Feb. to 7 7812 To participale & present paper in Ihe 
Senior SCientist March.Ol National Symp. on Relevance of Planl 

Biochemistry & Biotechnology Modern 
Trend Kolhapur. 

Rilisthin 

Dr. VP.S. 151026 Sept.OO 5000 To monitor khar;f experimenl and FLO 
Panwar. Senior planled by various research centres at 
SClentisl Udaipur. Banswara 

2 Dr. R.C. Sharma. 210 6 Del. 00 4000 To conduct training programme undef 
Senior Scientist TMOP&M at Banswara 

West Bengal 

Dr. N.N. Singh. 19 June. 00 12663 To discuss about civil work at 
PrOJICI Director KUlhmahut Beousarai with Sr. 
(Maize) Architect CPWD. Calcutta 

2 Sh A.K. 28 Oct. 104 Nov. 00 5000. To a!lend IJSC Meeling at RS 
Khanna. Senior Kalimgpong 
Clerk 

A.lam 

Dr. R.e. Sharma. 2910 31 Aug. 00 17105 To oversee Ihe maize pathological tnals 
Senror Scientist at Jorhal 

2. Dr. N.N Singh. 29 Aug. to 2 Sepl 00 17105 To monilor maize Irail at research 
Project Dlreclor station and FLDs at farmers' field 
(Maize) and also discuss various problem 

of stall wilh VC at Jorhat 34210.00 

Orilla 

Sh Vlnod 26 Feb 1009 8336 To attend central joinl staff meeting al 
Paswan. Member March-Ol Bhubneshwar 
IJSC 

unar Praclelh 

Dr. NN. Singh. 1810 24 Ap~rI. 00 5145 To monitor rabi and spring FLO. at 
Project Director Lucknow 
(Maize) 

2 Dr. N.N. Singh. 121017 May. 00 5155 To select .ite for opening of maize 
Project Dlreclor cenlre in Deorial Ghorakhpur 
(Maize) 

3 Dr Sangam Lat. 5 July 00 135 To vilit Laharahe village 10 finalize JPM 
Principal trial under UNOP programme 

._. ___ ~n~~Sh~~~! .. __ .. _____ . _______ . ________ ..... ________ ..l. 
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4 Dr. V.K. Yadev. 5 July. 00 120 Do 
Scientist. 

5 Sh. V.K. yav. 15 July, 00 120 To attend Knshi Gholli al Butandshehar 
Scientisl 

6 Dr. N.N. Singh. 19 to 23 July. 00 4471 To monitor maize programme at Dearia 
Project Director GorakhpurlBahraichllucknow 
(Maize) 

7 Dr. S.B. Singh. 1810 19 Sept. 00 470 To conducl training programme on 
Senior Scientist maize and to vlsil Farmera fields al 

Bulandlhaher 

8 Dr. R.C. Sharma. 18 to 19 Sept. 00 470 To conducIlrlining programme under 
Senior Scientist UNDP at Bufandshaher 

9 Johar Abbas, SSGrl 18 to 19 Sept. 00 55 To accompany Ihe scientists 10 visit al 
Bulandshaher 

10 Dr. V.P.S. Panwar. 1106 Ocl. 00 2000 To conduct training programme on 
Senior Scientisl maize seed production lechnology al 

(Bahraich and Kanpur) 

11 Dr. S.B. Singh. 1 10 10 Oct. 00 5517 To conduct Iraining programme at 
Senior Scientisl Bahraich 

12 Dr. Sangam Lal. 9 to 11 Oct. 00 2462 To help In organizing Iraining 
Principal programme under UNDP al Jhansil 
Investigator Lalilpur 

13 Sh. Sunil Mehlo. 191021 Ocl. 00 582 To help In SAP meeting at Lucknow 
Junior Clerk 

14 Dr. N.N. Singh. 20 10 21 Oct. 00 5540 To attend SAP meeting at Lucknow 
Project Director 
(Maize) 

15 Dr. R.P. Singh. 24 10 27 Dec. 00 8650 To visil centre regarding rab! 
Senior Sciential experimenls and bring materials 

from Varanasi 

16 Dr. P.H. Zaidi. 26 10 31 Dec. 00 2356 To discual aboul waler logging projeCI 
Senior Scientist on maize a' NDUT Flizabad 

17 Dr. N.N. Singh. 24 to 31 Jan. 01 5624 To monitor FLDs at Faizabad 
Projecl Director 
(Maize) 

18 Dr. N.N. Singh. 7108 Feb. 01 7340 To organize Dr. Borlaug's programme in 
Project Director tndla 
(Maize) 

19 Dr. R.P. Singh. 4 10 8 March. 01 2522 To orgaOlze field experimenl and Kisan 
Senior Scientisl Mela II Bahraich 

_1002 
AndIn ........ 

Dr. Sujay Rakshit 23 ... ·01 10 3-5-01 7791 To harVftt materials at Hyderabad and 
Scientist to diacuss the biointomatic network. 

2 Dr. N.P. Gupta 30 ... -01 to 15-5-01 18875 To twarv.lt Winter Nur-V Maize at 
Principal ScienIIsI Hyderlbad 

3 Sh. SaIi8h Rli. 1·5-01 to 18-5-01 4773 To usiat in haMllling II ,..,abad. 
Technical Officer 

4 Sh. Jai Ram 1-5-01 10 18-S.01 4788 To auill in haMtIIing .. Hyderabad 
Technical Allislant 

• 
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5 Dr. Rajpal Singh 1-5-01 to 18-5-01 11488 To harvest maize breeding materials at 
Principal Scientist Hyderabad. 

6 Dr. R.K. Sharma 12-5-01 to 19-5-01 3000 To participate in National workshop 
Principal Scientist for updating IPM Package on maize 

and to collect Germ plasm Irom 
Bhopal. 

7 Sh. Vishwanath 1-5-01 to 20-5-01 6000 To assist in harvesting on maize cropa. 
Technical Alsislanl 

8 Sh. D.P. Bhagat 1-5-01 to 20-5-01 7000 To help in harvesting 01 maize. 
Technical Assistant 

9 Dr. R.C. Shamra 30-4-01 to 9-5-01 12282 To undertake harvesting 01 maize 
Principal Scientist pathology materials. 

10 Dr. N.N. Singh 
Project Director 

15-1-02 to 16-1-02 14990 To monitor the harvesting process. 

(Maize) 

11 Dr Iqbal Singh 
Pnnclpal Scientist 

20-1-02 to 25-1-02 4679 To assist Project Director (Maize) 

12 Dr. Iqbal Singh 16-2-02 to 28-2-02 7000 To undertake harvesting 01 maize 
Principal Scientist pathology materials. 

13 Dr. S.B. Singh 16-2-02 to 28-2-02 10343 To undertake harvesting 01 maize 
Principal Scientllt pathology materials. 

14 Dr. N.P. Gupla 10-3-02 to 16-3-02 10035 To Monitor the harvesting process 
Pnncipal Scientist 

15 Dr. SUJay Rakshit 8-2-02 to 16-3-02 10592 To collect the maize data 
Scientist 

16 Dr. R.C. Shamra 10-3-02 to 17-3-02 7000 To monitoring the maize seeds 
Principal Scientist 

17 Sh. Vishwanath 8-2-02 to 5-3-02 7659 To assist In harvesting process. 
Technical Assistant 

18 Sh. S.N. Rai 12-2-02 to 5-3-02 9429 To help in harvesting maize crops. 
Technical Assistant 

19 Dr. RlIlpal Singh 16-02-02 to 7-03-02 13140 To monitor the Maize Khanl. 
Principal Scientist 

Utt ... Predeah 

Dr. J.C. Shekhar 5-<&-01 to 14-4-01 7740 To discusa winter nursery programme 
SCientist and to attend annual workshop at 

Kanpur. 

2 Sh. V1nod Palwan 16-4-01 to 16-4-01 55 To carry Project Director (Maize) from 
Technical Auistant IARI to Kuhitola lor lield visit. 

3 Dr. P.H. Zaid 31-3-01 to 16-4-01 2352 To attend annual maize workshop at 
Scientist Kanpur 

4 Dr. N.N. Singh 2-4-01 to 5-4-01 1152 To attend annual maize workshop 
Project Director 
(Maize) 

5 Dr. N.N. Singh 7-4-01 to 10-4-01 9179 To attend maize workshop at Kanpur 
Project Direotor (Maize) 

6 Dr R. P SIngtI 7-4-01 to 11-4-01 2220 To attend maize workshop at 
Principal Scientist K,npur 
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7 Dr v,P.S. Panwar 7-4-01 10 12-4·01 2597 To attend maize workshop 
Principal Scienlisl at Kanpur 

16 Dr. S.B. Singh 7-4-01 10 12-4-01 2687 To attend maize workshop 
Principal Scienlist at Kanpur 

17 Sh. Ashok Kumar 7-4-01 10 12-4-01 2211 To assisl in the secretanal work In lhe 
Stenographer workshop 

10 Dr. Sujuy Rakshit 7-4-01 to 12-4-01 2332 To attend maize workshop 
Scienti'I at Kanpur 

11 Sh.V.K.Yadav 7-4-01 to 12·4-01 2179 To arrange the maize workshop 
Scientist at Kanpur 

12 Dr. A. S. Sethi 7+01 to 9-4-01 2255 To attend maize workshop 
Principal Scientist at Kanpur 

13 Sh. Bindeshwar Saini 7·4-01 10 12·4-01 874 To hetp 10 maize workshop at 
SS Gr. I Kanpur 

14 Dr. N.P. Gupla 7-4-01 1012-4-01 2657 To attend maize workshop at 
Principal Scientist Kanpur 

15 Dr Om Prakash 7-4-01 10 12·4-01 2332 To attend maize worksnop al 
Principal Scientist Kanpur 

16 Or.P.H. Zaidi 6-2·02 to 13-2-02 2405 To assist the Project Director (Maize) 
. Scientist 

17 Dr. N.N~ Singh 1-1-02105-1-02 7355 To see the maize crops. 
Project Director 
(Maize) 

18 Dr. N.N. Singh 22-1-02 to 24·1-02 6935 To see Ihe milize crops 
Project Director 
(Maize) 

Bihar 

Dr. N.N. Singh 20-4-01 to 22-4-01 10365 To see the FLO's 
Projecl Oireclor 
(Maize) 

2. Satish Rei 13·8-01 to 21-8-01 2855 To see lhe FLO's progress 
Technical OHicer 

3. v. K. Vadav 24-12-02 10 5-H)2 6830 To conducl FLO's lesl, 
Sclentisl 

4 Dr. N.N. Singh 19-2-02 to 20·2-02 9690 To lee lhe FLO·s crops. 
Project Director 
(Maize) 

5. v'K. Vadav 21-4-01 to 30-4-01 5385 To look after seed production acliviltes 
Scienlisl and FLO al Bagusar81 

HaryaM 

Dr. PH ZaIdi 28-4-01 10 ~1 630 To setecI Drought lolerance tine 
Scientilt 

2. Dr.H.O~ 12-2-02 10 18-2-02 2234 To Hlect Drought tolerance lin .. 
Principal Scientlll 

KoIhIpUr 

Sh. R.8.Thakur 20-5-01 10 HI-Ol 2000 To 1M maize crape at Kohiapu-
Technical Asailtllnl 

,. 
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2 3 

Colmblltore 

Dr. V.S. Upadhayay 
PPSS (NATP) 

8-4-01 to 12-4-01 

Vav_ma' 

Dr. P. Kumar 
Principal Scientist 

11·1·0210 13-1-02 

Dr. S.B. Singh 
Principal Scientist 

31·8·01 10 2·9·01 

All India Conference of State 
Agriculture Ministers 

1707. SHRI KODIKUNNIL SURESH: Will the Minister 
of AGRICULTURE be pleased to state: 

(a) whether All India Conference of State 
Agriculture and Cooperation Ministers was held at Delhi on 
11 December, 2002; 

(b) if so, the details thereof; 

(c) whether the Government have taken steps to 
implement the resolutions adopted at the conference; 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV): (a) 
and (b) Yes, Sir. All India Conference of State Agriculture & 
Cooperation Ministers was held at New Delhi on 11 th 
December, 2002 to discuss the credit related issues. Almost 
all the State Agriculture & Cooperation Ministers attended the 
Conference. After deliberation important resolutions relating 
to Agriculture Credit and Crop Insurance were passed. 

(c) and (d) Yes, Sir. The Resolutions passed in the 
conference have been sent to all concerned including the 
Ministry of Finance for taking necessary action in the matter. 

(e) Does not arise. 

Irregularities In Awarding ot Contracts by DUR 

1708. DR. RAMESH CHAND TOMAR: Will the 
Minister of AGRICULTURE be pleased to state: 

(a) whether gross irregularities have been reported 
in the matter of awarding contracts by Directorate of Maize 
Research. Pusa during the last three years; 

4 5 6 

17939 To allend the technology assessment 
and through IVLP 

4500 To collect the IVLP Projects 

2977 To see the maize crops at Jhansi. 

(b) if so, the details thereof; 

(c) the details of the remedial steps taken by the 
Government; 

(d) the salient features of the work contracts 
awarded by the DMR during each of the last three years; and 

(e) the status with progress reports of each of the 
contract as on date? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV): (a) 
The external Audit by the Principal Directorate of Audit 
(Scientific Department) has already has been done. No 
irregularities have been reported in mailer of awarding 
contracts by the Directorate of Maize Research (DMR). 

(b) Not Applicable. 

(c) Not Applicable. 

(d) The original works of DMR including the petty 
ones are being carried out by the works section of. Indian 
Agricultural Research Institute (IARI). The works have also 
been awarded on the basis of rate contract made by IAR!. 
The works regarding construction of farmers Guest house, 
levelling of land etc. of regional centre of DMR at Begusarai 
have been awarded to CPWD, Patna in consultation with the 
Director (Works), ICAR. 

(e) The work awarded in the DMR (HQ) as well as 
at Begusarai are satisfactory. 

Production of Bia-fertlllzers 

1709. DR. N. VENKATASWAMY: Will the Minister of 
AGRICULTURE be pleased to state:" 

(a) whether the Government have formulated any 
plan to increase production of bio-fertilizers like Vermi-
Compost etc. and encourage farmers to use these bio· 
fertiliz~s and undertake organic farming; 
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(b) if so, the details thereof; 

(c) whether any subsidy is being given to farmers 
for encouraging them to produce as well as use bio-fertilizer; 
and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV): (a) 
and (b) During 10th Plan il is envisaged 10 implement a new 
scheme, "National Project on Organic Farming" which includes 
setting up of a National Instituie of Organic Farming (NIOF) 
and its Regional Centres to promote and facilitate various 
aspects of organic farming in the country_ The scheme includes 
inter-alia support to commercial production units of organic 
inputs like fruit and vegetable vest compost units, bio-fertilizers 
production units and hatcheries for vermiculture etc. 

(c) and (d) To make available bio-fertilizers at reasonable 
rate and also as to encourage the use of bio-fertilizers among 
farmers the Government has provided a non-recurring grant 
upto Rs.20 lakhs during 9th Plan for setting up for Bio-fertilizers 
production units. This activity is propo~ed to be continued 
during 10th Plan under the National F- 'oject on Organic 
Farming. 

National Conference on Plant Biotechnology 

1710. SHRI RAM MOHAN GADDE: 

DR. M.V.V.S. MURTHI: 

Will the Minister of AGRICULTURE be pleased 
to state: 

(a) whether a three day national conference on 
'plant biotech.,ology' role in sustainable development was held 
recently in Jaipur; 

(b) if so, the details in this regard alongwith the 
matter discussed therein; and 

(c) the . outcome theraof and the reaction of the 
Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRt HUKUMDEO NARAYAN YADAV): (a) 
"The National Symposium on Plant Biotechnology: Role in 
Sustainable Development" was organised by University of 
Rajasthan, Jaipur on behalf 0' Plant Tissue Culture Association 
of India. The Symposium was held at Jaipur during February 
17-19,2003. 

(b) The issues related to plant tissue culture. 

secondary metabolites, metabolic engineering and molecular 
biOlogy, genetic transformation system, resistance to biotic 
and abiotic stresses, tree biotechnology. embryogenesis, 
regeneration and micro-propagation, genomics and 
biotechnology and sustainable development were discussed. 

(c) No recommendations of the workshop have 
been received so far by the Department of Biotechnology 
which is the nodal department for biotechnology. 

Security Passes for Charge.heeted Officer. 

1711. SHRI ASHOK ARGAL: Will the Minister 0' CIVIL 
AVIATION be pleased to state: 

(a) the number of applications for airport entry 
passes which are valid till December 31,2004 processed by 
Air India Security both for officers and staff working in Air India 
at Delhi station; 

(b) the number of applications related to both 
departmental as well as police case; 

(c) whether the applications were accompanied by 
the copies of relevant documents as required under the Rules; 

(d) if so, the total number of such applications; and 

(e) the number of applications, sent to BeAS for 
processing and how many were not processed and reasons 
thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL 
AVIATION (SHRI SHRIPAD YASSO NAIK): (a) So far, at Delhi 
Air India has processed 1779 applications for airport entry 
passes under the new system. 

(b) 8 applications. 

(c) and (d) The applications were submitted in the 
prescribed form. 

(e) 1778 applications were sent to Bureau of CiVIl 
Aviation Securily and one application has been withheld by 
Air India for want of additional information. 

Loss of Air Traffic by IA 

1712_ SHRI RAGHUNATH JHA: 

SHRIIQBALAHMED SARADGI: 

SHRI RAMJIVAN SINGH: 

SHRI SULTAN SALAHUDDIN OWAISI: 

SHRI OINESH CHANDRA YADAV: 

Will the Minister 01 CIVIL AVIATION be pleased 
to state: 
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(a) whether any recent review has been 
undertaken by the Government to assess the extent to which 
the Indian Airlines have been losing in passenger load factor 
to other airlines operating in the country: 

(b) if so, the details thereof stating the extent of 
loss suffered by the Indian Airlines on Ihis account during the 
last three years; 

(c) the reasons lor such losses; and 

(d) the steps being taken by the Indian Airlines to 
compete with the Private Airlines and regain market share? 

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL 
AVIATION (SHRI SHRIPAD YASSO NAIK): (a) to (c) The 
passenger load factor (seatlactor) during the last three years 
is as under: 

Year Indian Airlines Jet Airways Sahara Airlines 

2000 64.0% 71.8% 39.71 % 

2001 63.4% 63.1% 40.09% 

2002 58.9% 61.6% 51.70% 

During the last lew years, capacity induction has been 
much in excess of demand by the private airlines in domestic 
aviation market. This has led to a decline in seat factors for 
the industry as a whole. The induction 01 capacity by the private 
airlines. has led to decline in Indian Airlines capacity share 
and a consequent decline in seatlactor and profitability. 

The profiU(loss) 01 Indian Airlines for the last three years 
is given below: 

New Airport for Taj Economic Zone 

1713. SHRI K.P. SINGH DEO: 

SHRI VILAS MUTTEMWAR: 

Will the Minister of CIVIL AVIATION be pleased 
to state: 

(a) whether the Government have decided to 
develop a new international airport near Delhi as a part of the 
Taj Special Economic Zone; 

(b) if so, the salient features thereof; 

(c) whether the techno-economic feasibility report 
for the proposed international airport has been obtained: 

(d) if so, whether the feasibility, viability, safety and 
security of an international airport barely 80 Km from the 
existing international airport in Delhi has been examined; 

(e) if so, whether the airport infrastructure policy 
lay down that no airport within an aerial distance of 150 km of 
the existing airport be allowed: and 

(f) if so, the final decision taken by the Government 
about the development of such an airport near Delhi? 

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL 
AVIATION (SHRI SHRIPAD YASSO NAIK): (a) to (f) There is 
a proposal from tho State Government of Uttar Pradesh to 
develop Taj International Airport Hub. Final decision on the 
proposal will be taken after taking into consideration techno-
economic feasibility of the project and the existing policy 
guidelines. 

Cultural Exchange Progl'llmme 

1714. SHRI AMBAREESHA: 

Years Net ProfiU(Loss) (Rs. in crores) SHRI C. SREENIVASAN: 

1999-2000 51.42 SHRI Y.V. RAO: 

2000-2001 (159.17) Will the Minister 01 TOURISM AND CULTURE 

2001-2002 (246.75) 

It is not possible to separately estimate the impact of 
variation in load factor (capacity utilisation) on the profitability 
of the Company as the operating margins are affected by a 
combination of factors such as increase in input prices, 
variation in revenue yields, capacity utilisation, utilisation of 
aircraft and others resources. 

(d) Indian Airlines maintains its services 
competitively with. other operators through introduction of 
promotional fares and by upgrading, as also adding value to 
its product. 

be pleased to state: 

(a) whether India has signed cultural exchange 
programmes with some foreign countries particularly with Italy 
recently: 

(b) if so, the salient feature of the agreement: and 

(c) the benefits that are likely to be accrued to India 
as a result thereof? 

THE MINISTER OF TOURISM AND CULTURE (SHRI 
JAG MOHAN): (a) Yes, Sir. The sixth Cultural Exchange 
Programme with the Government of Italy was signed 01' 25th 
January,2003. 
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(b) The agreement with Italy enables reciprocal 
exchanges in the fields of education, culture & art, protection 
of cultural heritage, museums, archaeology, archives, libraries 
& publishing and cinema, radio & television. 

(c) The Cultural Exchange Programme is for 
strengthening of bilateral cultural links and for projecting India's 
cultural image abroad. 

(Translation) 

Accidents in Coal and Other Mines 

1715. PROF. RASA SINGH RAWAT: 

SHRI RAVINDRA KUMAR PANDEY: 

COL. (RETD.) DR. DHANI RAM SHANDll: 

SHRI SUNDER lAl TIWARI: 

SHRI SATYAVRAT CHATURVEOI: 

Will the Minister of lABOUR be pleased to 
state: 

(a) the number of incidents of caving in fire and 
flooding of water in the Coal and other mines during the last 
three years, till date including the 10$se& of life and property, 
State-wise and year-wise; 

(b) whether one of the c,,"'sed mine in the 
Jharkhand (Distt. Hazaribagh) had caught Ij~e recently; 

(c) if so, the reasons therefor; and 

(d) the safety measures adopted to check the 
recurrence of such incidents? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE IN 
THE MINISTRY OF lABOUR (SHRI VIJAY GOEl): (a) A 
statement giving the State-wise and year wise details in regard 
to accidents and losses of life is enclosed. The details 
regarding loss of property is not available. 

(b) and (c) Yes Sir, a fire accident in Banagarha seam of 
the Kananpura Khas Colliery of Mis Central Coalfields Limited 
had occurred on 6.12.2002. The mine was started in the year 
1983 and workings were discontinued on 28.12.1999. While 
discontinuing, the management sealed off all the seams except 
one seam, namely, Banagarha seam. which was standing on 
pillars. The incidence of fire occurred due to non-sealing 01 
workings in this seam. After the incidence of fire the air supply 
to the working has been cut off temporarily. The management 
proposes to construct isolation stoppings in all the openings 
to deal with the problem permanently. 

(d) Salety measures required to be taken to check 
occurrence of accidents in the mines have been laid down in 
the Mines Act, 1952 and the Rules and Regulations framed 
thereunder. These safety laws are kept under constant review 
and amended Irom time to time. The Directorate General 01 
Mines Salety (DGMS) also issued guidelinea in the form 01 
circulars to the management for improving safety measures. 
The safety provisions are required to be complied with by the 
mine managements. The inspecting officers 01 OGMS inspect 
the mines to oversee the status of compliance and tah-I! the 
following action in case of default: 

(i) Warning to the delinquent. 

(ii) Suspension of the certificate. 

(iii) Modilication in the method of working. 

(iv) Action by the management against their 
employees on the basis of finding of the Directorate General 
of Mines Safety. 

(v) Prosecution in the court of law. 

Government also takes various other measures by way 
of organizing Conferences of Safety, Safety Weeks and 
dec:laring National Safety Awards to improve safety awareness 
among the miners. 

Statement 

State 

Andhra Pradesh 

Chhattisgarh 

No. of 
cases 

2 

2 

2000 

No. of 
death 

3 

4 

Coal mine. 

2001 

No. of 
cases 

4 

Caving In/Subsidence 

-Nil-

Fire 

No. of 
death 

5 

No. of 
cases 

6 

2002 

No. of death 

7 

if 
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2 3 4 5 6 7 

Jharkhand 

Madhya Pradesh 

Maharashtra 2 

Uttar Pradesh 

West Bengal 

All India 3 5 3 6 
~--.-.------.---

Filing of Water 

Andhra Pradesh 

Bihar 

Chhattisgarh 

Jharkhand 2 30 

All India 2 2 30 2 

Non-coal 

Caving In/Sublldence 

·NiI· 

Fire 

Assam 2 

Gujarat 3 

Jharkhand 4 

Madhya Pradesh 

All India 2 4 9 

Filling of Water 

{English} 

Re.trlctlon. on Agricultural Trade 

1716. SHRI K.E. KRISHNAMURTHY: Will the Minister 
01 AGRICULTURE be pleased to state: 

(a) whether the Government propose to ease the 
restrictions on agricultural trade; and 

(b) il so, the details thereol? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV): (a) 
and (b) Government has removed restrictions on farm sector 
for export of wheat & wheat products, grain and lIour 01 barley, 
maize, bajra, ragi, jowar (excluding hybrid jowar grown as 

·Nil· 

Kharil crop), butter; and on types of pulses, lentils, grams and 
flour made therefrom with effect from March, 2002. 
Registration requirement 01 export 01 non-basmati rice and 
requirement for export of non·basmati rice and requirement 
01 export 01 pulses in package of 5 kg have also been 
removed. 

Further, the restrictions on exports of cashew to Russia, 
groundnut oil in 5 kg packs and above; and agricultural seeds 
except cashew, jute and onion, have also been lifted with ellect 
Irom 31.03.2002. The registration requirement on export 01 
butler and wheat & wheat products have also been removed 
with ellect from 31.03.2002. 

The Central Government has also removed restrictions 
under the Essential Commodities Act on purchase, stocking, 

f 
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transport, etc. of various agricultural commodities, sugar and 
edible oils. The requirement of licensing in respect of several 
commodities has also been removed. 

{T rans/atlon J 

Vacant Posts Under SCstSTI Category 

1717. SHRI RAMDAS ATHAWALE: Will the Minister 
of STEEL be pleased to state: 

(a) whether any posts of Scheduled Castes and 
Scheduled Tribes in different categories in various 
Departments and Undertakings under his Ministry are lying 
vacant; 

(b) if so, the details thereof; 

(c) whether the employees working in the said 
departments and undertakings under his ministry have been 
timely promoted and fresh recruitment have also been made 
during the last three years; 

(d) if so, the year-wise and category-wise details 
of recruitment made under the various categories during said 
period so far and in the current year and till date; 

(e) whether the prescribed roles have been 
followed with regard to the recruitment and promotion of 
persons belonging to SCs/STs categories; and 

(f) if not, the remedial steps taken in this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
STEEL (SHRI BRAJA KISHORE TRIPATHY): (a) and (b) The 
following vacancies in the Ministry of Steel (Secretariat) 
earmarked for the Scheduled Castes and the Scheduled Tribes 
are lying vacant as on date during the years indicated against 
them: 

Name of post 

Section Officer 

Steno Grade '0' 

LDC 

Particulars of 
vacancies 

SC ST 

Year of the 
vacancy 

2002 

2001 

2001 

(c) Promotion and fresh recruitment are made 
depending upon the availability of vacancies and the suitability 
01 incumbents. 

(d) The year-wise and category-wise details 01 

recruitment made in the Ministry of Steel (Secretariat) under 
the various categories during the years 2000, 2001, 2002 and 
upto 31.1.2003 are given below: 

Fresh recruitment 

Name 2000 2001 
01 post 

5C ST 5C 5T 

Peon 

2002 

SC 5T 

2003 (upto 3151 
January. 2003) 

SC 5T 

-----_._---_ .. _ ........ -..... _ ... __ . _ ............ _--_ ... _. 

Promotion 

Name 

01 post 
2000 2001 2002 2003 (upto 3151 

January, 2003) 

SC 5T SC 5T 5C Sf SC 5T 
----------_ ... _----_ .. _ .......... _._._ .. .. 
Daftry 2 3 -----------_ .............. . 

(e) Yes, Sir. 

(f) Does not arise. 

In so far as the Development CommiSSioner for Iron and 
Steel (DCI&S) organization and the PSUs under Ihe M;,lIslry 
of Steel, are concerned the informa.lion IS being collected and 
will be laid on the Table 01 the House. 

Reduction in Number of Employees of I.C.A.R. 

1718. SHRI RAMCHANDRA PASWAN: Will the 
Minister of AGRICULTURE be pleased 10 stale: 

(a) whether Ihe Government propose to reduce the 
number of employees in the I.CAR.: and 

(b) 1'50, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV): (a) 

and (b) There is no proposal from Government speciftc te 
ICAR to reduce the number of employees in ICAR. Howevel 

Government 01 India guidelines regarding reduction 0' stall 
are applicable 10 ICAR. Action has already been totken by 
ICAR as per Government 01 India guidelines relallng to 
reduction of slalf. 

Cultivation of Medicinal Plants in Maharashtra 

1719. SHRI DANVE RAOSAHEB PATIL: Will the 
Minister 01 AGRICULTURE be pleased 10 state: 

(a) whether a centrany sponsored scheme IS being,; 
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implemented in Maharashtra for the development of 
agricultural techniques and cultivation of medicinal plants; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV): (a) 
and (b) The Department of Agriculture and Cooperation, 
Ministry of Agriculture is implementing a Centrally Sponsored 
Scheme on Macro Management in Agriculture 
Supplementation/Complementation of State Efforts through 
Work Plan under which the State Governments can take up 
developmental programmes as per their felt needs including 
cultivation of medicinal and aromatic plants. An outlay of Rs.50 
lakhs has been earmarked by the Government of Maharashtra 
during 2002·03 in their Work Plan for development of Medicinal 
& Aromatic Plants in the State. The Dept!. of ISM&H under 
the Ministry of Health & Family Welfare has provided 
assistance to Mahatma Phule Krishi Vidyapeeth, Rahuri and 
Dr. Punjab Rao Deshmukh Krishl Vidyapeeth, Akola under 
their Central Sector Scheme for development of Agro-
techniques & cultivation of medicinal Plants. 

{English] 

Smuggling of Timber In Orissa 

1720. COl. (RETD.) SONA RAM CHOUDHARY: Will 
the Minister of ENVIRONMENT AND FORESTS be pleased 
to state: 

(a) whether the Government are aware of the killing 
01 one volunteer and thrashing of three others by the mafia, 
when they tried to stop mafia from stealing timber as reported 
in the Hindustan Times dated January 6, 2003; 

(b) if so, the details and the facts thereof; 

(c) whether the mafia is enjoying free run in 
connivance with forest officials; and 

(d) if so, the action taken/proposed to be taken by 
the Government to take on the mafia and save the forests in 
Orissa? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI DILIP SINGH 
JUDE'J): (a) The Government are aware of the killing of one 
person and injury to one other by the limber smugglers while 
they were performing their bonafied duties. 

(b) The incident took place on 31.12.2002 when 
Late Shri Chandra Mani Nayak of Raghunathpur village of 
Nayagarh district. a member of the Anchalika Sulia Van 

Surakshya Committee was patrolling the Sulia Reserved 
Forest (Compartment no.4) alongwith Shri Maguni Behera and 
Shri Puran Ch. Behera. They were attacked by four armed 
timber smugglers in which Shri Chandra Mani Nayak was 
killed, Shri Maguni Behera was injured while Sh,i Puran Ch. 
Behera escapeci unhurt. A Forest case was booked against 
the offenders by the forest officials of the Nayagarh Range 
and an FIR was also lodged in the Nayagarh Police Station. 
The offenders absconded and there whereabouts are not 
known. 

(c) No Sir. 

(d) Does not arise. 

{Translation] 

Fallin Production of Crops due to Global Warming 

1721. SHRI PRAHLAD SINGH PATEL: Will the 
Minister of AGRICULTURE be pleased to state: 

(a) whether the Government have made any 
estimate of the probable fall in the productivity 01 the crops in 
northern India including Punjab and Haryan,a as a result 01 
Global warming; and 

(b) the measures taken by the Government to 
apprise the State Governments and farmers of this crisis? 

THE MINISTER OF STATE IN THE MINISTRY' OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV): (a) 
There is considerable uncertainty in the magnitude of global 
warming. The probable effect of global warming on Indian 
agriculture therefore, remains very uncertain and would 
depend upon the actual change in temperature and other 
climatic features together with adaptation and mitigation 
strategies. 

(b) There do not appear any immediate crisis. 
Nevertheless. greater offorts to understand the probable 
impacts of climate change and adaptation measures are in 
progress. Also, several ongoing resource conservation 
programmes of the Ministry of Agriculture are likely to help in 
mitigating effects of the climate change. 

Financial As.lstance to NCDC 

1722. SHRI KANTILAL BHURIA: Will the Minit.:er 01 
AGRICULTURE be pleased to state: 

(a) whether risk free financial assistance of 
National Cooperative Development Corporation (NCDC) is 
provided through state Govemments; 

(b) whether interest rate payable on such risk free 
ailjSisfanoe is excessive in view of current falling interest rates: 
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(c) if so, whether Union Government would directly 
provide loan to the cooperatives at competitive Interest rates; 
and 

(d) ;r so, the measures being taken in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRtCULTURE (SHRI HUKUMDEO NARAYAN YADAV): (a) 
Yes, Sir. 

(b~ The lending rates of NCDC depend upon cost 
of borrowing and are reviewed from time to time. The interest 
rates of NCDC have since been reduced with effect from 
1 .12.2002 and now the effective rates of interest on loans 
through State Governments is 11.5% per annum. These rates 
are quite competitive. 

(c) 

(d) 

{English] 

No, Sir. 

Does not arise. 

Indian Seed Industry As.oclation 

1723. SHRI DILEEP SANGHANI: 

SHRI GUTHA SUKENDER REDDY: 

SHRI P.O. ELANGOVAN: 

Will the Minister of AGRICULTURE be pleased 
to state: 

(a) whether the Indian Seed Industry Association 
has requested the Union Government to buy the seed 
technology and source them through agricultural research 
system; 

(b) if so, the details thereof; 

(c) whether the multinational companies are 
gradually monopolizing the country's seed market; 

(d) if so, whether any remedial steps have been 
taken by the Union Government in this regard; 

(e) if so, the details thereof and if not, the reasons 
therefor; 

(f) whether the Government have any proposal to 
bring amendments to the draft Seeds Act. 2000; and 

(0) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV): (a) 
and (b) Yes, Sir. The Indian Seed Industry Association has 
requested the Government of India buy technology from 
abroad and make it available to the seed industry on payment 
of royalty. 

(c) No, Sir, 

(d) and (e) The private seed industry is free to approach 
banks and financial institutions to raise the requisite capital to 
purchase seed technology lor its commercial use. 

(I) Yes, Sir. 

(g) Government propose to amend the Seeds Act 
in order to be able to regulate the quality of all types of seeds 
and to provide for more stringent penalties for infringement. 

{Translation] 

Provision of Mini-Kits of Seeds 

1724. SHRI RAVINDRA KUMAR PANDEY: Will the 
Minister of AGRICULTURE be pleased to state: 

(a) whether Ihe Government propose to provide 
Mini-Kits of various varieties of seeds of Groundnut, Til, Ramtil 
and Castor released during last ten years to Jharkhand under 
Oilseeds Production Programme; 

(b) if so. the details thereol: 

(c) whether the Government propose to remove 
condition of lasl ten years in distribution of seeds mini-kils 
under said programme; 

(d) if so. by when final decision is likely 10 be taken 
in this regard: and 

(e) the reasons for delay in taking the deCision? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV): (a) 
and (b) Under Ihe existing Centrally Sponsored Oilseeds 
Produclion Programme (OPP) being implemented In 28 Slates 
including Jharkhand, there is a provision 01 distribution of 
minikits of various varieties of soeds of Groundnut. Til. Ramhl 
and Castor released during last ten years to the farmers free 
of cost along with printed material for package of practices. 

(C) The aim for the distribution of mlOlklts to the 
farmers is to introduce and propagate new varieties of Oilseed 
crops for the benefit of the farmers. Therefore. there IS no 
proposal to remove the condition of last ten years in distribution 
of seed minikits under the said programme. ;. 
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(d) and (e) Question does not arise. 

[English] 

FDI In Civil Aviation 

1725. SHRI JYOTIRADITYA M. SCINDIA: Will Ihe 
Minister 01 CIVIL AVIATION be pleased to slale: 

(a) whether Ihe Government have decided to open 
the Civil Aviation infrastructure to foreign direct investment; 
and 

(b) if so, the specifiC proposals in this regard that 
h<lve been cleared by Ihe Government indicating details of 
privatization? 

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL 
AVIATION (SHRI SHRIPAD YASSO NAIK): (a) and (b) As per 
Airport Infrastructure Policy foreign equity participation in 
LlIrport project is permitted upto 74% with automatic approvals 
and up to 100% with special permission. Government has 
accorded 'in principle' approval for setting up of Greenfield 
airports al Bangalore, Hyderabad and Goa. For Bangalore 
airport project, a consortia led by Siemens has been selected 
by the stale government as strategic jOint venture partner, 
which will hold 74% equily in the joint venture company. 
Regarding Hyderabad airporl project. a consortia led by GMR 
Vasavi has been selected by Ihe slale government as the 
preferred bidder. Both the projects are in various stages of 
implementation. In addition to this Government has approved 
restructuring of the airports 01 the Airports Authority of India 
(AAI) through long-Ierm lease route, as and when found 

suitable. At the first instance, the international airports located 
at Delhi, Mumbai. Chennai and Kolkata have been taken up 
for the restructuring exercise. This restructuring process is 
likely to attract substantial Foreign Direct Investment also. 

linking of Himalayan Rivers with Peninsular Rivers 

1726. DR. B.B. RAMAIAH: 

DR. D.v.G. SHANKAR RAO: 

SHRI RAJAIAH MALYALA: 

Will the Minister of WATER RESOURCES be 
pleased to state. 

(a) whether the Government have set up any ':troup 
to study the feasibility of linking of Himalayan rivers with 
peninsular rivers; 

(b) if so, by when this group was set up alongwith 
members and when it is likely to submit its report; and 

(c) the estimated expenditure likely to be incurred 
and by when the work is likely to commence? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRIMATI BIJOYA CHAKRAVARTY): 
(a) and (b) The Union Government has set-up a Task Force 
on December 13. 2002 with a view to bringing about a 
consensus among the States and provide guidance on norms 
of appraisal of individual projects and modalities for prOject 
funding, etc., for implementing the interlinking of rivers. 

The composition of the Task Force on 24.2.2003 is as under: 

1. Shri Suresh P. Prabhu, Member of Parliament (LS) Chairman 

2. Shri C.C. Patel, Retd. Secretary, Ministry of Water Resources Vice-Chairman 

3. Shri Deepak Das Gupta, Retd. lAS Officer Full-Time Member 

4. Shri K. V. Kamath, MD & CEO, ICICI Bank Member 

5. Sllri RK. Pachallri. Director General, Tala Energy Research Instilute, New Delhi Member 

6. Shri Piyush Goyal, Chartered Accountant. Mumbai Member 

7. Shri K. Kasturirangan. Chairman, ISRO, New Delhi Member 

8. Shri G.C. Sahu. Reid. Engineer-in-Chief, Govemment of Orissa Member 

Dr. CD. Thalle. Reid. Secretary. Ministry of Water Resources Member-Secretary 
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The Task Force is to prepare Action Plan by 30th April. 
2003 giving the outline of the time schedules for the completion 
of the feasibility studies. detailed project reports. estimated 
cost. implementation schedule. concrete benefits and 
advantages of the project etc. It will suggest alternative options 
for funding and execution of the project as also the suggested 
methods for cost recovery by July, 2003. 

(c) As per the present tentative estimate, the cost 
01 implementation of identified inter-basin water transfer link 
schemes, both in Peninsular and Himalayan Component at 
2002 price level is Rs.5,60,000 crore. The Task Force is 
working to suggest and guide the task of achieving the goal 
01 inter-linking of rivers by the end of 2016. 

Water Sharing Disputes 

1727. SHRI P.C. THOMAS: Will the Minister of 
WATER RESOURCES be pleased to state: 

(a) whether there are disputes between Kerala and 
Tamil Nadu on sharing of rivers water: 

(b) if so. the details thereof: and 

(c) the action proposed to be taken by the 
Government to settle such disputes? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRIMATI BIJOYA CHAKRAVARTY): 
(a) to (c) The dispute regarding sharing 01 Cauvery water 
among the States of Karnataka. Tamil Nadu. Kerala and Union 
Territory of Pondicherry was referred to Cauvery Water 
Disputes Tribunal (CWDT) under the provisions of Inter-State 
Water Disputes (ISWD) Act 1956 in June 1990 for adjudication. 
The CWDT has passed an interim order in June 1991. which 
has been published by the Central Government in the c!!lcial 
gazette. Other than the Cauvery water dispute, no request 
under the provisions of Inter State River Water Disputes Act. 
1956 either from the State of Tamil Nadu or Kerala has been 
sent to the Central Government about the existence of water 
dispute between the States. 

Linking of Brahmaputra River with Farakka 

1728. SHRI K. YERRANNAIDU: Will the Minister of 
WATER RESOURCES be pleased to state: 

(a) whether the Government have undertaken a 
feasibility study regarding linking of North Eastern 
Brahmaputra river with Farakka in West Bengal via 
Bangladesh; 

(b) if so, whether the State Governments have 
been consulted in this regard; and 

(c) If so. the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRIMATI BIJOYA CHAKRAVARTY): 
(a) to (c) The Central Water Commission in 1982 had prepared 
a Feasibility Report on Jogighopa Barrage and Brahampulra· 
Ganga Link Canal Project flowing through Bangladesh by 
gravity, as the first phase of developmenVaugmentation of 
the flows of the Ganga during dry season by diversion of 
Brahamputra waters to the Ganga. The second phase of the 
proposal envisages creation of backup storages by 
construction of two dams on major northern tributaries of the 
Brahamputra river, viz., Dihang & Subansiri. The proposal was 
placed before the Indo-Bangladesh JOint Rivers Commission. 
However. due to reservations expressed by the Government 
of the Peoples' Republic of Bangladesh. the proposal was 
not pursued further. 

Problem with Smaller Aircraft 

1729. SHRI KA SANGTAM: Will the Minister of CIVIL 
AVIATION be pleased to state: 

(a) whether the Government are aware that the 
ATR-42, fifty seater planes introduced recently in Dimapur 
are incapable of carrying accompanied baggage of more than 
15 kgs. resulting in lot of inconvenience to Businessmen and 
tourists both domestic and international; 

(b) if so. whether the Government plan to pross 
private airlines which use large aircraft into service in Ihis 
sector: and 

(c) if so. by when these are likely to become 
operational? 

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL 
AVIATION (SHRI SHRIPAD YASSO NAIK): (a) In the case of 
ATR 42-320 aircraft, the maximum payload available is 4 3 
tons. With a full complement of 48 passengers on board. and 
accounting for 3600 kgs. as passenger weight @ 75 kgs. per 
passenger, the balance payload available for carnage of 
baggage and freight is approximately 700 kgs. This works out 
to an average of 15 kgs. per passenger. 

(b) and (c) No. Sir. All scheduled airline operators are 
free to operate on any sector In accordance With Route 
Dispersal Guidelines Issued by Government and subjecl to 
traffic demand and commercial viability. However. Alliance Air 
is considering the feasibility of providing a twice weekly B· 
737 service between Kolkata and Dimapur subject to 
availability of capacity. 
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{Translation} 

Misappropriation of Funds in 
Tourism Offices Abroad 

1730. KUNWAR AKHILESH SINGH: Will the Minister 
of TOURISM AND CULTURE be pleased to state: 

(a) whether the Tourism offices located in foreign 
countries are indulging in misappropriation of Government 
funds; 

(b) if so, the names alongwith the amount thereof; 

(c) whether the Government have conducted any 
enquiry inlo the matter; and 

(d) if so, the outcome thereof and the action taken 
by the Government against erring ollicials? 

THE MINISTER OF TOURISM AND CULTURE (SHRI 
JAG MOHAN): (a) No, Sir. 

(b) to (d) Do not arise. 

Airport In Jodhpur 

1731. SHRI JASWANT SINGH BISHNOI: Will the 
Minister of CIVIL AVIATION be pleased to state: 

(a) by when a civil airport in Jodhpur district of 
Rajasthan is likely to be constructed; 

(b) whether Civilian Aircraft are not allowed to land 
at the present airport at night as the airport belongs to defence; 
and 

(c) if so, the remedial measures proposed to be 
taken? 

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL 
AVIATION (SHRI SHRIPAD YASSO NAIK): (a) and (b) Jodhpur 
airport in the State 01 Rajasthan belongs to Indian Air Force 
(IAF). where Airports Authority of India maintains a Civil 
Enclave. Civil Flights land at Jodhpur airport at night with prior 
permission of IAF. 

(c) Does not arise. 

Declaration of 2003 as Fresh Water Year 

, 732. SHRI SADASHIVRAO DADOBA MANDLlK: 

SHRI C.N. SINGH: 

SHRI AKBOR All KHANDOKER: 

SHRI A.P. JITHENDER REDDY: 

Will the Minister of WATER RESOURCES be 
pleased to stale: 

(a) whether the Government have decided to 
declare 2003 as the year of fresh water; 

(b) if so, the delails thereof; and 

(c) Ihe schemes formulated by the Government in 
this regard and the funds provided to the State Governments 
for the purpose? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRIMATI BIJOYACHAKRAVARTY): 
(a) and (b) Government of India has declared 2003 as 
'Freshwater Year' in keeping with the United Nations' 
Resolution declaring the year 2003 as "International Year of 
Freshwater". The objectives are: 

Increasing awareness among stakeholders 
regarding scarcity value of freshwater. 

Conservation and efficient use of Freshwater. 

Preservation of Freshwater-quality and its 
ecosystem. 

Augmentation of freshwater resources. 

Community partnership for informed decision 
making. 

(c) To meet the objectives mentioned above, 
activities to create awareness about the need for Freshwater 
conservation, preserving Freshwater eco-system and initiating 
new programmes on freshwater has been taken up. This will 
target various groups in the country such as youth and 
children, women, farmers and village;s as well as policy and 
opinion makers. The State Governments are also to initiate 
similar activities with their own resources in their states with 
technical support from Central agencies. 

{English} 

Shortage of Rainfall in Country 

1733. SHRI V. VETRISELVAN: 

SHRI SHIVAJI VITHALRAO KAMBLE: 

Will the Minister of AGRICULTURE be pleased 
to stale: 

(a) the Slates which experienced shortage of 
rain\allin Ihe counlry during the last one year: 
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(b) whether this shortage of rainfall has affected 
country's overall agriculture production; 

(c) if so, the details thereof alongwith the 
comparative figures for the last two years; and 

(d) the steps taken by the Government to tackle 
the situation? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV): (a) 
As per India Meteorological Department (IMD), States which 
receive rainfall with deviation of -20% to -59% from the normal 
is termed as Rainfall Deficient while the State which receive 
rainfall with deviation -60% or more from the normal is called 
Scanty. 

In Monsoon-2002, major rainfall Deficient States were 
Uttar Pradesh, Haryana. Punjab, Himachal Pradesh, Gujarat, 
Andhra Pradesh, Tamil Nadu. Karnataka, Kerala alid 
Arunachal Pradesh while Rajasthan was scanty. 

~ .... 
At All-India level, Monsoon-2002 rainlall was 81% 01 the 

normal. 

(b) and (c) According to the second advance estimates, 
production of foodgrains oilseeds. Sugarcane and Cotton this 
year is lower than the levels attained last year. The following 
table gives the figures for 2002-03 vis-a-vis previous two 
years. 

(In million tonnes) 

2002-03$ 2001-02 2000-01 
(lind Adv) (Final) 

Foodgrains 183.17 212.02 199.53 
Production 

Oilseeds 15.44 20.46 18.44 

Sugarcane 285.36 300.10 295.96 

Colton" 8.94 10.09 9.52 

S 2nd Advance Eltimalel 
• In milion baIeII 0/1 70 kg eech 

(d) Taking into account the increase in input cost 
caused by drought, the Government have announced one-
lime Special Drought Relief varying from Rs.5 to Rs.20 per 
quintal for Kharif crops of 2002-03. Similarly, one-time special 
drought relief varying from Rs.5 to Rs.l0 per quintal was 
announced for rabi crops 0' 2002-03. Other measures include 
promotion 0' watershed development, development and 

promotion of new technology etc. As regards oilseeds. in 
addition to the measures aimed at promoting production and 
productivity, import of edible oils is allowed freely to bridge 
the gap between domestic production and availability. 

Objectives of Centre for Academic Excellence 

1734. SHRI KALAVASRINIVASULU: Will the Minister 
of AGRICULTURE be pleased to state: 

(a) whether IARls objective of Centre for Academic 
Excellence could not be achieved in full despite the fact that 
the strength of faculty members during 1995·2001 was three 
times the number of students admilled for different courses; 

(b) if so, the details thereor and the reaction of the 
Government thereto; 

(c) the number of in-house projects undertaken 
during 1995-2001 and number of projects for which final 
reports were available; 

(d) whether many of the projects achieved partial 
objectives resulting in wasteful expenditure; and 

(e) if so, the details thereof alongwith the details of 
remedial steps laken by the Government? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (sHRI HUKUMDEO NARAYAN YADAVj: (a) 
No, Sir. 

(b) IARI achieved its objective as a Centre 01 
Academic Excellence and has retained its status as a premier 
institution. It is evident from the recently held ARS examination 
results where more than 50 students of IARI have succeeded 
in gelling selected against the 71 vacancies in Agriculture. In 
addition to their participation in the teaching activities. our 
faculty members are also involved in the research and 
extension activities of the Institute. 

(cl In the Indian Agricultural Research Institute 
(IARI) there were 402 in-house projects under implementation 
during 1995-2001. Out of these. 210 projects were started 
from April 1994 and the final reports of 199 projects are 
available in IARI. During the course of discussion bV competent 
authority at various divisions. a number of projects were reo 
mandated. 

(d) No, Sir. Objectives were achieved for all the 
projects. 

During the last few years more than 100 varieties have 
been developed in cereals, pulses and oilseeds, vegetables. 
fruits and flowers. The Institute developed a number of t.,m 

t 
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implements, agrochemicals, biocontrol strategies for pests and 
various agro-production and production technologies. 

Significant achievements have been made in genetic 
engineering for biotic and abiotic stress tolerance, molecular 
mapping and DNA fingerprinting, Methodology to forecast 
wheat production 'or different states of India employing 
WTGROWS model. 

(e) Not applicable. 

Growth In Agriculture 

1735. SHRI CHANDRA BHUSHAN SINGH: Will the 
Minister 01 AGRICULTURE be pleased to state: 

(a) whether the Government have targeted a 
growth rate 018 per cent during the Tenth Five Year Plan; 

(b) whether during the last five years the agriculture 
has grown by only 2 per cent; 

(c) if so, the reasons then"'fn~' "n'i 

(d) the steps being taken by the Government to 
ensure agricultural growth at 8 per cent during the said Plan? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV): (a) 
to (d) The Tenth Plan overall growth rate is targeted at 8 per 
cent per annum. For agriculture the targeted annual growth 
rate is 4 per cent. During the last five years ending 2001-02 
value addition in the Agriculture Sector grew at the average 
annual growth rate of 1.8 per cent. The year to year fluctuations 
obsttrved during this period were largely due to changes in 
weather conditions. 

In order to facilitate in the achievement of the targeted 
growth in agriculture, various crop production schemes like 
Integrated Cereals Development Pregrammes for Rice, Wheat 
and Coarse Cereals. National Pulses Development 
Programme, Sponsored Oil seeds Production Programme and 
Seed Mini-kit Scheme are being implemented during the Tenth 
Plan. To reduce water run-olf from major catchment areas, 
improve land capability and moisture regime the Government 
are implementing the schemes, 'Soil Conservation for 
Enhancing Productivity of Degraded Lands in Catchments of 
River Valley Projects/Flood Prone Rivers' and 'Watershed 
Development Project in Shifting Cultivation Areas'. Besides. 
the Regionally Differentiated Strategy adopted during the Ninth 
plan would be contmued during the Tenth plan. As a new 
initiative. a Centrally Sponsored Scheme 'On Farm Water 
Management for Increasing Crop Production in Eastem India' 
has been launched in March. 2002 'or the year 2001-02 and 

the Tenth Five Year Plan. The objective of the scheme is to 
exploit ground/surface water and promote efficient water 
utilization and management for increasing crop production in 
eastern India. Apart from these, the Government have 
launched various other initiatives such as emphasis on 
developing and promoting new technologies, measures for 
increasing availability of agricultural credit, Market Information 
Network, National Agriculture Insurance Scheme etc. The 
Government also encourage farmers to increase prod'.'':tion 
through price policy which includes implementation of 
Minimum Support Price, procurement by public agencies etc. 

Jute Cultivation 

1736. SHRI PAIYA RANJAN DASMUNSI: Will the 
Minister of AGRICULTURE be pleased to state: 

(a) whether the Jute cultivation in the jute growing 
zone of India have shown a decline due to unstable prices 
and lack of initiative on the part of jute mills; and 

(b) if so, the details of the measures initiated by 
the Government to encourage the jute growers during the 
Tenth Plan? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV): (a) 
No, Sir. The area under jute cultivation during the past three 
years is as follow: 

Year Area (Lakh hectare) 

1999-2000 8.47 

2000-2001 8.28 

2001-2002 8.73 

(b) Question does not arise. However, in order to 
increase the productivity and quality of jute in the country, a 
centrally sponsored scheme of Special Jute Development 
Programme was implemented by the Ministry of Agriculture 
till October 2000. Since October 2000, this scheme along with 
other 26 schemes of the Ministry has been subsumed under 
Macro Management mode of Agriculture to give flexibility to 
the States for extension and developmental activities ; .. ; per 
their requirements/priorities. 

Moderni •• Uon of Airports 

1737. SHRI BHASKARAAO PATIL: 

SHRIMATI SHYAMA SINGH: 

Will the Minister of CIVIL AVIATION be pleased 
to saDte: 
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(a) whether his ministry has asked for funds from 
the Ministry of Finance for the upgradation and modernisation 
of airports; 

(b) if so, the details thereof; and 

(c) the measures Government propose to take to 
modernise and upgrade airports in the country during the 
current plan period? 

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL 
AVIATION (SHRI SHRIPAD YASSO NAIK): (a) No Sir. 

(b) Does not arise. 

(c) Modernisation and upgradation of airports is a 
continuous process and is taken up depending upon traffic 
requirements, availability of funds, economic viability, 
availability of lands, and social considerations etc. A number 
of major modernisation!upgradation schemes have been 
planned during the plan period 2002-2007. These include: 

Construction of new terminal complexes (International! 
Domestic); modification & expansion of existing terminals; 
construction of integrated cargo terminals; construction of 
hangar; replacement of aerobridges; strengthening of runway; 
remote parking bays; strengthening & improvement of 
secondary runway etc. at the major airports in Delhi, Mumbai, 
Chennai, Kolkata and Trivandrum. 

Similar works like strengthening/extension of runway, 
construction / modification of terminal building and associated 
facilities are taken up at Ahmedabad, Amritsar, Lucknow, 
Hyderabad, Guwahati, Gaya, Vizag, Calicut, Madurai, 
Coimbatore, Trichy, Jaipur, Aurangabad, Khajuraho, Agartala 
Jabalpur, Imphal, Varanasi, Srinagar, Porbandar, Dibrugarh, 
Dehradun, Jaisalmer, Bhuj, Pathankot, Pumea (Civil Enclave). 

Besides above, the following schemes are also Included 
in the plan: 

Satellite Based Augmentation System for Satellite 
Navigation, Establishment of Dedicated Speech Communi-
cation Network, Automation of ATC Systems with Flight Data 
Processing System at all major airports. 

Networking of Radar at Delhi, Bombay, Kolkata, Chennai 
and ATC Centers. 

VHF Radio Communication Equipment with Data Link 
capability, modernisation of CNS facilities and security 
equipments at all airports. 

In addition to above. there are plans for provision of 

Crash Fire Tender, X-Ray baggage system. Flight Information 
Display System and computerisation of cargo management 
system at the airports. 

[Translation] 

OfIIHd Production Programme 

1738. SHRI RAMJI LAL SUMAN: 

DR. SUSHIL KUMAR INDORA: 

PROF. UMMAREDDY VENKATESWARLU: 

SHRI KAILASH MEGHWAL: 

Will the Minister of AGRICULTURE be pleased 
to state: 

(a) whether the production of oil seeds after the 
introduction of 011 seeds Production Programme has 
increased; 

(b) if so, the details thereof, State wise; 

(c) whether Oilseeds Production Progra~me is 
being run by the Government in 40 districts of the country; 

(d) if so, the States under which the said districts 
comes; 

(e) whether in spite of the implementation of the said 
programme the target fixed tor the oilseeds production during 
Ninth Five Year Plan could not be achieved; 

(f) if so, the short fall in production in comparison 
to the target; 

(g) whether the Government propose to Incorporate 
comprehensive reforms in the said scheme keeping in view 
of the aforesaid fact; and 

(h) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV): (a) 
and (b) Yes. Sir, After the introduction of Oil seeds Production 
Programme (OPP) by the Technology Mission on OIlseed. 
set-up during the year 1986, the production has increased 
from 10.83 million tonnes in 1985-86 to the level of 24,75 
million tonnes In 1998-99. Since 1999-2000 the production of 
oil seeds has been showing declining trend due 10 

unfavourable weather conditions prevailing in the country. 
State-wise production of oil seeds from 1998-99 to 2001-02 
is enclosed as statement. 
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(c) and (d) Oil seeds Production Programme (OPP) is 
being implemented In 28 States covering 408 selected districts. 
The States under which the said districts comes are Andhra 
Pradesh. Arunachal Pradesh. Assam. Bihar. ChhaHisgarh. 
Goa. GUjarat. Haryana. Himachal Pradesh. Jammu & Kashmir. 
Jharkhand. Karnataka. Kerala. Madhya Pradesh. 
Maharashtra. Manipur. Meghalaya. Mizoram, Nagaland. 
Orissa. Punjab, Rajasthan, Sikkim. Tamil Nadu, Tripura. UHar 
Pradesh, UHaranchal & West Bengal. 

(e) and (f) The production of oil seeds for the terminal 
year of Ninth Five Year Plan i.e. 2001-02 was 204.60 lakh 
tonnes against the target of 280.00 lakh tonnes fixed by the 
Planning Commission. The shortfall in production is due to 
severe drought conditions prevailing in the country. 

(g) and (h) Keeping in view the elCperiences in the 
implementation of the scheme, certain modifications are 
contemplated. 

Statement 

State wise production of Oilseeds from 1998-99 to 2001-02 

('000 Tonnes) 

State/U.T. 1998-99 1999-2000 2000-2001 2001-02 

2 3 4 5 

Andhra Pradesh 2465.8 1375.2 2510.9 1613.4 

Arunachal Pradesh 23.9 25.7 25.6 28.2 

Assam 154.2 147.9 160.0 155.6 

Bihar 189.8 156.6 131.1 125.8 

ChhaHisgarh 88.5 114.8 

Goa 2.5 2.3 3.2 2.5 

Gujarat 3883.2 1733.3 1661.7 3362.6 

Haryana 714.3 607.0 570.7 806.9 

Himachal Pradesh 9.9 10.2 10.1 10.1 

Jammu & Kashmir 51.0 53.4 28.1 41.8 

Jharkhand 28.0 28.0 

Karnataka 1671.3 1192.5 1538.2 1064.1 

Kerala 8.1 5.8 3.5 3.2 

Madhya Pradesh 5675.9 5811.3 4096.2 4442.6 

Maharashtra 2573.0 2668.6 2098.8 2225.9 

Manipur 1.0 1.2 1.3 0.5 

Meghalaya 6.1 6.2 6.3 6.4 

Mizoram 7.5 7.2 5.4 5.1 

Nagaland 35.4 43.3 46.1 53.2 



173 Written Answers Phalguna 12, 1924 (Saka) To Questions 174 
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Orissa 160.6 160.8 

Punjab 170.5 111.7 

Rajasthan 3815.4 3405.8 

Sikkim 5.1 7.6 

Tamil Nadu 1644.0 1481.5 

Tripura 5.5 4.2 

Uttar Pradesh 1088.7 1286.7 

Ullaranchal 

West Bengal 382.5 406.2 

Dadra & Nagar Haveli 0.1 0.1 

Delhi 0.7 0.6 

Pondicherry 2.2 2.6 

All India 24748.2 20715.5 

Development of Civil Aviation during Tenth Plan 

1739. SHRI RAM PRASAD SINGH: Will the Minister 
of CIVIL AVIATION be pleased to state: 

(a) the details of approved projects for the 
development of Civil Aviation facilities in various parts of the 
country during the Tenth Five Year Plan; 

(b) the details of the projects which are likely to be 
executed; and 

(c) 
projects? 

the total amount sanctioned for the said 

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL 
AVIATION (SHRI SHRIPAD YASSO NAfK): (a) to (c) The 
approved outlay for the Tenth Five Year Plan in respect of 
Civil Aviation Sector is Rs.12.928 crore which includes a 
budgetary support component of Rs.400 crore. The scheme-
wise details have. however, not been finalized. 

Incentlvea to State. Involved In Protection of 
environment and For .. t. 

1740. DR. MAHENDRA SINGH PAL: Will the Minister 
of ENVIRONMENT AND FORESTS be pleased to state: 

4 5 

117.9 142.3 

87.4 95.1 

2032.6 3127.1 

6.9 6.9 

1440.4 1433.6 

4.7 4.0 

1144.6 1046.9 

14.5 17.7 

571.0 493.4 

0.1 0.1 

0.7 0.7 

2.3 2.3 

18436,8 20460.8 

(a) whether the Government are formulating any 
separate policy for the States which are actively engaged in 
protection and conservation of environment; 

(b) if so, the details thereof; 

(c) whether the Government are considering to 
provide adequate financial assistance to certain ~!ates 
particularly Uttaranchal which have more than 60 per cent of 
the total area covered with forests and the State is contributing 
maximum to the environment protection and conservation; 

(d) if so, the details thereof, State-wise; and 

(e) the time by which this policy is likely to be 
announced and implemented? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI DILtP SINGH 
JUDEV): (a) and (b) No, Sir. The Government are not 
formulating any separate policy for the States in this regard. 
Article 48-A of the Constitution of India already provides that 
State shall endeavour to protect and improve the environment 
and to safeguard the forests and wildlife of the country. 

(c) to (e) No, Sir. However. during the course of horing 
of I.A. No. 424 in Writ Petition (Civil) No. 202195 in the Hon'ble 
Supreme Court of IndIa, the Amicus Curi;.e had suggested 
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for imposing a cess on imported wood and wood products 
and distribution of the funds so collected amongst the forest 
rich States as an incentive/compensation, No decision on the 
proposal mooted by the Amicus Curiae has so far been taken 
by the Hon'ble Supreme Court. 

(English) 

Wage Polley for Unorganlsed Labourers 

1741. SHRI P.D. ELANGOVAN: Will the Minister of 
LABOUR be pleased to state: 

(a) whether the Government propose to revise the 
existing wage policy for the benefit of the labour force in the 
unorganised sector and in hazardous industrial jobs; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE IN 
THE MINISTRY OF LABOUR (SHRI VIJAY GOEl): (a) and 
(b) A National Wage Policy has not been formulated so far on 
considerations of issues such as prices, employment, 
productivity, social justice, capital formation and the structural 
features of the economy. However, the Minimum Wages Act, 
'948 has been enacted primarily to safeguard the interest of 
unorganised sector workers who are vulnerable to exploitation 
due to illiteracy, and lack of bargaining power. The Act provides 
for fixation, revision and enforcement of minimum wages in 
scheduled employments both in the Central and State spheres. 

.. 
There are widespread disparities in the minimum wages 

across the country due to variations in factors like socio-
economic and agro-climatic conditions, productivity, paying 
capacity. prices of essential commodities and local conditions. 
In order to reduce the disparity, the Central Government 
mooted the concept of national floor level wage and fixed it at 
Rs.35/- per day in 1996 based on the recommendation of 
National Commission on Rural Labour (1991). The national 
floor level wage has been subsequently raised over the years 
reflecting rise in the consumer price index, the last revision 
being Rs.50/· per day w.e.!. 1.9.2002. The Central Government 
has been urging the State Governments from time 10 time to 
ensure that in none of the scheduled employments the 
minimum wage is below the national floor level wage. 

(Translation) 

Tourism Office. In South·East Asian Countrle. 

1742. DR. ASHOK PATEL: Will the Minister of 
TOURISM AND CULTURE be pleased 10 state: 

(a) whether the Government have taken any 
decision to establish tourism offices in South-East Asian 

countries including China and Indonesia to explor: the 
possibilities for inflow of foreign tourists in India; 

(b) if so, the details thereof; and 

(c) by when the tourism offices are likely to be 
opened? 

THE MINISTER OF TOURISM AND CULTURE (SHRI 
JAG MOHAN): (a) to (c) The Department of Tourism has 
proposed to open three offices in South-East Asian Countries 
viz. Beijing, Kuala Lumpur and Bangkok. The proposal is at 
advanced stage. 

{English] 

Decline In Price of Cotton 

1743. SHRI BASU DEB ACHARIA: Will the Minister 
of AGRICULTURE be pleased to state: 

(a) whether the price of cotlon has declined sharply 
since 1995; 

(b) if so, the details of price of cotton since 1995 to 
2002, year wise; 

(c) whether due to adverse climatic conditions 
cotton crops were destroyed in various colton growing areas 
in the country; 

(d) if so, whether the Government carried out any 
survey to ascertain the impact on the colton growers; 

(e) if so, the details thereof, State-wise; 

(f) whether the Government announced any relief 
measures to the distressed cotton farmers; and 

(g) if so, the details thereof, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV): (a) 
and (b) The Annual Average Prices of some important varieties 
of cotton from 1995-96 to 2001-2002 are given below: 

Year 

1995-96 

.~9t6-97 

(Rs. per candy spot) 

Cotton varieties 

J-34 . 

2 

16119 

16041 

H-4 

3 

17776 

19003 
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2 3 

1997-98 18792 20261 

1998-99 16828 18964 

1999-2000 16099 18461 

2000-01 17963 19676 

2001-02 14203 15559 

(1 candy - 355.62 kgsl 

From the above data it will be seen Ihat there was a 
fluctuating trend in the prices of collon from 1995-96 till 2001-
02. Cotton prices registered rise in some years and fall in 
certain other years. 

(c) 10 (e) While no survey is reported 10 have been 
undertaken, the Government has taken nole of report of dearth 
of rains and scarcity of water in a few collon growing states. 
However, adverse impaci of droughl and water scarcity has 
been somewhat compensated due 10 lower incidence of pest 
and diseases in different slates. 

(f) and (g) To protecl the interests or (;ollon cultivators, 
the Government has announced in addition :0 the Minimum 
Support Price (MSP) a Special Drought Relief Price (SoRP) 
of Rs. 201- per quintal for collon for 2002-03 season payable 
in all collon growing States. The SoRP would be payable 
whenever price support operations are undertaken by the 
Colton Corporation of India (CCI). The CCI is required to 
undertake price support operation in colton, whenever the 
market prices rule below the MSP. 

{Translation} 

Indus Water Treaty 

1744. SHRI AVTAR SINGH BHAoANA: Will the 
Minister of WATER RESOURCES be pleased to state: 

(a) whether any demand 10 abrogate the Indus· 
Water Trealy water raised during the workshop organised by 
National Water PoliCY, 2002; anC; 

(b) if so, the action proposed to be taken by the 
Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRIMATI BIJOYA CHAKRAVARTY): 
(a) Yes Sir, though it was not a part 0' the agenda 0' the said 
workshop. 

(b) The Indus Water Treaty does not have any 
provision to abrogate it. 

Promotion of Horticulture Sector 

1745. SHRIMATI RAJKUMARI RATNA SINGH: 

PRO;=. DUKHA BHAGAT: 

SHRI PRABHUNATH SINGH: 

SHRI MANSINH PATEL: 

SHRIMANSUKHBHAID.VASAVA: 

Will the Minisler of AGRICULTURE be pleased 
10 stale: 

(a) whelher the Government have laken any sleps 
to promote Horticulture Sector in the counlry; 

(b) if so, Ihe details Ihereof, State·wise; 

(c) Ihe funds released 10 the States for the purpose 
durrng the last three years and for the current year, State· 
wise; 

(d) the progress achieved by the seclor during the 
said period; 

(e) the States in which the Government have made 
efforts to increase production and export of horticulture 
produces alongwith the names of such horticulture produces; 
and 

(f) the value of the horticultural produces exported 
during the last three years? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMoEO NARAYAN YAoAV): (a) 
to (c) The Government has been implementing various 
schemes for the development of horticulture sector in the 
country. Under the schemes, various activities such as supply 
of good quality planting material, area expansion with improved 
high· yielding varieties, productivity improvement measures, 
training programmes, coverage under drip irrigation, green· 
house construction, plastic mulching, etc. are taken up. These 
activities are now being implemented under the Centrally 
Sponsored Scheme on Macro Management in Agriculture -
Supplementationl Complementation of State Efforts through 
Work Plans. Under this Scheme, lhe State Governments can 
priorities their activities as per their fell needs and 
requiremenlS. The State-wise details of funds released during 
the last three years and the current year under Horticulture 
Development Schemes and Macro Management Scheme is 
given in the enclosed statement-I. 

(d) The production of horticulture has been 
registering consistent increase as per the information given 
below: 
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Vear Production 
(million tonnes) 

1998·99 145.16 

1999·2000 149.93 

2000·01 152.50 

(e) The Government has been Implementing the 
Macro Management scheme in all the States and Union 
Territories of the country covering all horticultural crops. The 
Agricultural and Processed Food Products Export 
Development Authority (APEDA) is providing assistance for 

promoting exports of horticultural crops under their scheme 
on Agri Export Zones. The State wise details of crops covered 
under the scheme is given in the enclosed statement·lI. 

(f) The value of the horticultural produces exported 
during the last three years is as given below: 

Vear Value (Rs in crores) 

1998·99 4830.89 

1999·2000 6424.54 

2000·01 6050.93 

Stetement .. 

Funds released to various State Governments for Promoting Horticulture 

(Rs. in lakhs) 

S.No States/UTs Funds released under Funds released under Macro 
Horticulture Schemes Management & HRD in Horticulture Schemes 

1999-2000 2000·2001 2001-02 2002·03 

2 3 4 5 6 

Andhra Pradesh 1560.22 204.25 2250.00 1900.00 

2 Arunachal Pradesh 195.35 41.35 219.50 396.00 

3 Assam 42.55 21.44 523.50 350.00 

4 Bihar 26.55 31.42 1800.00 1250.00 

5 Jharkhand 1095.00 600.00 

6 Goa 150.05 21.62 200.00 150.00 

7 GUjarat 346.40 216.71 1900.00 1600.00 

8 Haryana 262.88 97.38 1620.00 1600.00 

9 Himachal Pradesh 93.28 45.87 1800.00 1280.00 

10 Jammu & Kashmir 266.73 132.38 900.00 1600.00 

11 Karnataka 3111.00 354.94 5850.00 4640.00 

12 Kerala 1426.35 177.74 2315.54 2400.00 

13 Madhya Pradesh 473.70 140.34 5000.00 4350.00 

14 Chhattiagarh 1339.02 998.00 
r. 
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2 3 4 5 6 

15 Maharashtra 3573.80 385.97 9000.00 6560.00 

16 Manipur 145.78 45.03 345.00 300.00 

17 Meghalaya 59.96 39.02 204.74 581.00 

18 Mizoram 148.69 42.89 722.00 720.00 

19 Nagaland 196.82 45.25 779.80 500.00 

20 Orissa 1802.13 285.38 1487.00 1250.00 

21 Punjab 59.40 75.23 1035.00 850.00 

22 Rajasthan 535.26 213.15 5252.00 5360.00 

23 Sikkim 220.55 55.96 425.00 250.00 

24 Tamil Nadu 1572.53 213.92 4500.00 3360.00 

25 Tripura 91.42 38.87 630.00 800.00 

26 Uttar Pradesh 507.91 162.48 7501.00 5508.00 

27 Uttaranchal 1400.00 1120.00 

28 West Bengal 45.85 35.41 2500.00 1200.00 

29 Andaman & Nicobar Islands 24.96 22.94 90.00 100.00 

30 Chandigarh 5.00 0.88 50.00 Nil 

31 Dadra & Nagar Haveli 11.41 6.10 135.00 100.00 

32 Daman & Diu 11.00 5.07 45.00 Nil 

33 Delhi 6.30 13.38 80.00 

34 Lakshadweep 17.09 5.01 90.00 100.00 

35 Pondichorry 11.00 20.62 135.00 100.00 

2 3 
Slatement-II 

3. Bihar Lychee 
State-wise Details of C,OPS Covered under 

Horticulture Agr; Export Zones 4. Gujarat Mango & Vegetables 

S.No. State Crops covered 5. Himachal Pradesh AppIe6 

2 3 6. Jammu & Kashmir Apples & Wallnut 

1. Anethra Pradesh Mango, Grapes & Fresh 7. Jhlltkhand Vegetables 

Vegetables 8. Kamataka Gherkins. Rose. Onion & 

2. Assam Bnnja! Flowers 
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2 

9. Kerala 

10. Madhya Pradesh 

11. Maharashtra 

12. Orissa 

13. Punjab 

14. Sikkim 

15. Tamil Nadu 

16. Tripura 

17. Uttar Pradesh 

18. Uttaranchal 

19. West Bengal 

3 

Horticlture Products 

Potato, Onion, Garlic & 
Seed Spices 

Grapes, Mango, Onion & 
Flowers 

Ginger & Turmeric 

Vegetables & Potatoes 

Flowers, Pepper & Ginger 

Flowers & Mango 

Pineapple 

Potatoes & Mangoes 

Lychee, Flowers and 
Medicinal & Aromatic Plants 

Pineapple, Lychee, 
Mangoes, Potatoes & 
Vegetables 

[English] 

Aaalstance to India Under Kyoto Protocol 

1746. SHRI BIKRAM KESHARI DEO: Will the Minister 
of ENVIRONMENT AND FORESTS be pleased to state: 

(a) whether India has received any help under 
Kyoto protocol from developed countries to cut down emission 
of green house gases; 

(b) if so, the details thereof; 

(c) whether any plan has been prepared for getting 
down emission of these gases; and 

(d) if so, the details indicating the major sectors 
and industries involved in letting out green house gases? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI DilIP SINGH 
JUDEV): (a) No Sir. 

(b) Does not arise. 

(c) and (d) The major sectors which constitute the 
sources of anthropogenic greenhouse gas emissions are 
Energy, Industry and Agriculture. Under the existing provisions 

of the United Nations Framework Convention on Climate 
Change, developing countries including India do not have any 
specific commitments to reduce anthropogenic green house 
gas emissions. However, Government of India has taken 
several steps to address greenhouse gas emissions, which 
include, inter-alia, measures relating to energy efficiency, 
energy conservation, power sector reforms, renewable ener~y 
programmes, fuel switching to cleaner energy, afforestation 
and conservation of forests, efficient utilization of coal, 
reduction of gas flaring, installation of .heat recovery system 
in oil and power sector. standardization of fuel eff:~ient 
irrigation pump sets and better cultivar practices. 

Tourlam Vlalon-2020 

1747. DR. V. SAROJA: Will the Minister of TOURISM 
AND CULTURE be pleased to state: 

(a) whether a "Tourism Vision-2020" blue print 
envisages arrival of about 40 million foreign lourists; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF TOURISM AND CULTURE (SHRI 
JAG MOHAN): (a) to (c) The document "Tourism 2020 Vision" 
prepared by the World Tourism Organization forecasts 
international tourist <arrival of 19 million to the South Asian 
region by the year 2020. 

Linking of Ganga-Cauvery River. 

1748. SHRI R.L. JALAPPA: Will the Minister of 
WATER RESOURCES be pleased to state: 

(a) whether the former director of Asian 
Development Bank has submitted any study report on linking 
the Ganga and Cauvery Rivers; 

(b) 
therein; 

(c) 
project; 

if so, the estimated cost likely to be involved 

the present status of Ganga-Cauvery link 

(d) whether the Government have convened any 
meeting of Chief Ministers of beneficiary States; and 

(e) if so, the details thereof and the outcome 
thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRIMATI BIJOYACHAKRAVARTY): 
(a~ to (e) No Study report on linking the Ganga and Cauvery 
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Rivers by the former director of Asian Development Bank has 
been received. However, the Ganga-Cauvery link as proposed 
by Dr. K.L. Rao was examined by Central Water Commission 
and found to be grossly under estimated. Besides, the proposal 
was also devoid 01 any llood control benelit and required large 
block 01 power lor lifting water, therefore, the proposal was 
not pursued lurther. The Ministry 01 Water Resources, then 
known as the Ministry 01 Irrigation, formulated a National 
Perspective Plan lor water resources development in 1980 
which envisages inter linkages among Peninsular Rivers and 
Himalayan Rivers lor transferring water from water surplus 
basins to water deficit areas for optimum utilisation of water 
resources. The Government of India established the National 
Water Development Agency (NWDA) in 1982 as an 
autonomous society to carry out water balance and other 
studies and prepare feasibility reports. NWDA has identified 
30 links under the National Perspective Plan for preparation 
of the feasibility reports and has completed feasibility reports 
of 6 links under Peninsular Component. As per the present 
tentative estimate, the cost of implementation of identified inter 
basin water transfer link schemes, both in Peninsular and 
Himalayan Component at 2002 price level is Rs 5,60,000 
crore. The Central Government has set up a Task Force under 
the Chairmanship 01 Shri Suresh Prabhu, Member of 
Parliament (Lok Sabha) on December 13, 2002 with the 
lollowing terms 01 reference: 

(i) Provide guidance on norms of appraisal 01 
individual projects in respect 01 economic viability. 
socio-economic impacts, environmental impacts 
and preparation of resettlement plans; 

(ii) Devise suitable mechanism lor bringing about 
speedy consensus amongst the States; 

(iii) Prioritize the different project components lor 
preparation of Detailed Project Reports and 
implementation; 

(iv) Propose suitable organizational structure for 
implementing the project; 

(v) Consider various modalities for project funding; 
and 

(vi) Consider international dimensions that may be 
involved in some project components 

ihe Task Force is working to suggest and guide the 
task of achieving the goal of interlinking 01 rivers by the end of 
2016. 

Con .. ructlon of Aquariums 

1749. SHRI G. PUTTA SWAMY GOWDA: Will the 
Minister of AGRICULTURE be pleased to state: 

(a) whether vast potential of our fish industry is still 
untapped; 

(b) il so, the reasons therelor; 

(c) whether the Union Government have received 
a number 01 proposals Irom the Stale Governments for 
construction of aquariums; 

(d) il so, the details thereof. State-wise; and 

(e) the action taken by Ihe Union Government on 
these proposals? 

THE MINISTER OF STATE IN THE MINISTR " OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV): (a) 
and (b) No, Sir. Against an estimated marine fisheries 
resources potential of 3.9 million tonnes. 2.8 million tonnes is 
being exploited annually. The potentiallrom coastal waters is 
more or less lully exploited. In order to augment production 
from the offshore and deep sea waters "Guidelines for Fishing 
Operations in Indian Exclusive Economic Zone (EEZ)" has 
been notified by the Government in November. 2002, 

(c) No. Sir. 

(d) and (e) Does not arise, 

Schemes for Agricultural Graduales 

1750. SHRI HARIBHAU SHANKAR MAHALE: Will the 
Minister 01 AGRICULTURE be pleased to slate: 

(a) whether the Government is running schemes 
like Agro-Clinic and Agro-Business for the welfare of 
agricultural graduates; 

(b) if so, the salient features of these schemes; and 

(c) 
years? 

the number of beneficiaries during the last two 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAVj: (a) 
and (b) Yes. Sir, The Central Sector Scheme 'Establishment 
of a Network of Agn Clinic & Agri Business Centres' aUllS al 
extending opportunities to all eligible agriculture graduates to 
support agriculture development through economically viable 
ventures which will be sel up by them With the help of bank 
loan. The centres would provide advice to farmers on crop 
selection, best farm practices, pest management all'" key 
agricultural information like price trends, market news. crop 
insurance. phystosanitory considerations etc, which the 
farmer has to keep 10 mind for producmg agriculture 
commodities of hiQh Quality. The scheme. thus, provide!. 

~, 

t 
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opportunities for self-employment to a~riculture graduates in 
agricultural and allied enterprises and helps the farmers In 
getting extension services and technical advice from 
technically qualified persons on payment basis. 

(c) The scheme envisages a comprehensive 
training of candidates before they start their ventures. Training 
of the Agriculture Graduates commenced from April 2002. Out 
of 16.471 applications received (till 1 Oth February 2003) from 
Agriculture Graduates for training, 1865 Agriculture Graduates 
have already completed the training and 1200 are presenlly 
undergoing training in various Institutes. 

Erosion due to Ganga River 

1751. SHRI HANNAN MOLLAH: 

SHRI ABUL HASNAT KHAN: 

Will the Minister of WATER RESOURCES be 
pleased to state: 

(a) whether the Government are aware of massive 
erosion due to Ganga river in West Bengal; 

(b) if so. the details thereof; and 

(cl the preventive steps proposed to be taken by 
the Government to check river erosion and flooding? 

THE MINISTER OF STATE fN THE MINISTRY OF 
WATER RESOURCES (SHRIMATI BIJOYA CHAKRAVARTY): 
(a) Yes. Sir. 

(b) and (c) The Government 01 West Bengal has informed 
about the erosion problem caused by river Ganga in the 
districts 01 Maida & Murshidabad. The maximum area eroded 
was 480 ha. during each of the years 1999 and 2000. 

Flood Management including river erosion being a state 
subject. investigation, planning and implementation of flood 
management schemes are within the purview of the State 
Government. The Central Government renders assistance 
which are technical, catalytical and promotional in nature. 

As informed by the State Government different schemes 
are undertaken Irom lime to time by them under various 
programmos 10 check river erosion and flooding. With a view 
10 assislthe Stale Government, the Government 01 India had 
approved a scheme in January. 2001 namely "Critical anti 
erosion works in Ganga Basin States' during IX Plan. Four 
schemes in the districts of Maida and Murshidabad have been 
included in the above scheme against which an amount of 
Rs. 22.15 crore has so far been released as the Central 
Assislance. This scheme is also being continued during Xth 
Five Year Plan. 

Steel Plants Under Construction 

1752. SHRI PARSURAM MAJHI: Will the Minister of 
STEEL be pleased to state: 

(a) the number of steel plants under construction 
in the country at present; 

(b) their state-wise location; and 

(c) the progress of each plant as on date? 

THE MINISTER OF STATE OF THE MINISTRY OF 
STEEL (SHRI BRAJA KISHORE TRIPATHY): (a) to (c) As per 
available information, presently no major green-field steel plant 
is being set up. However. small induction furnace bas~d steel 
plants are reportedly being set up in dillerent parts of the 
country basically to meet localised steel demand and to ::lake 
use of existing infrastructure facilities. 

Rehabilitation of Narmada Dam 
Project Outstees 

1753. SHRI VIRENDRA KUMAR: \'ViII the Minister of 
WATER RESOURCES be pleased to state: 

(a) whether there has been any in-ordinate delay 
in the rehabilitation of land oustees of Narmada Dam Project: 

(b) il so. the reasons therelor; and 

(c) 
work? 

the steps taken to expedite the rehabilitation 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRIMATI BIJOYACHAKRAVARTY): 
(a) to (c) In the Narmada Basin 30 major projects are pro~osed 
and Sardar Sarovar Project is the terminal inter-State project. 
The Resettlement and Rehabilitation (R&R) of the Project 
Affected Families (PAFs) of the. Sardar Sarovar Project is the 
responsibility 01 the State Governments of Madhya Pradesh. 
Maharashtra and Gujarat. These States have been trying their 
best for the R&R 01 the PAFs in a lime bound manner. However, 
there has been delay in the R&R and construction of the dam 
due to the Writ Petition filed by the Narmada Bachao Andolan 
in the Hon'ble Supreme Court of India in 1994. The Hon'ble 
Supreme Court of India in its judgement dated 18.10.2000 
has laid down a mechanism lor further raising of the dam 
height pari-passu with the t:I&R 01 PAFs by the respective 
States and approved an action plan for further raising the 
height of the dam. As per this plan the heighl of Sardar Sarovar 
Dam has to be raised upto elevation (ELl 100 metre by June. 
2002 and 110 metre by June, 2003. At present the dam height 

f has ~en raised upto EL 95 metre and all the PAFs up • ., this 
height have already been resettled. The process of R&R of 
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PAFs between EL 95 to 100 melre has almost been completed 
in Gujarat and Madhya Pradesh and R&R of few PAFs in 
Maharashtra including development of civic amenities at one 
resettlement site are in progress. As soon as these are 
completed 10 the satisfaction of the monitoring agencies the 
Narmada Control Authority (NCA) will permit the raising of 
Sardar Sarovar Dam height from EL 95 to 100 metre. The 
Union Ministry of Water Resources and NCA are pursuing 
the matter with the concerned State Governments for early 
completion of R&R of PAFsas per the approved action plan. 
Further, the State Governments are also pursued for early 
completion of the R&R of PAFs upto the full reservoir level of 
the Sardar Sarovar Dam so as to complete it as early as 
possible for raising the dam to full height. 

Problems Faced by Coconut Farmers 

1754. SHRI S.D.N.R. WADIYAR: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether the Government are aware of the 
problem of the coconut farmers in the Coastal States in Ihe 
country especially in Karnataka; 

(b) if so, the steps taken by the Government to 
resolve their problems; 

(c) whether the Coconut Development Board has 
initiated any scheme to assist the coconut growers; and 

(d) if so. the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV): (a) 
Yes, Sir. 

(b) The Government has taken following steps to 
resolve problems of coconut farmers:-

An amount of Rs.5799.83 lakhs was released to the 
States of Kerala, Karnataka, Andhra Pradesh, Tamil 
Nadu and Orissa exclusivaly for control of eriophyid mite 
of coconut during the year 1998-99 to 2000-2001. Of 
this, the release to Karnataka was Rs.1350.40 lakhs. 

In order to ensure remunerative prices to coconut 
farmers for their produce, Government of India fix 
Minimum Support Price (MSP) every year for milling 
copra and ball copra and undertake price support opera-
tions. The MSP fixed for the year 2002 is Rs.3300/- Otl. 
lor milling copra and Rs.3550/-0tl. for ball copra. 

The Coconut Development Board had encouraged 
market promotion activities for diversified coconut 
products to stabilise the trend in the price of coconut. 

Productivity increase per tree and adoption 01 coconut 
based farming system are stressed for sustalilable 
income per unit area. 

The Coconut Development Board encouraged 
diversification 01 coconut products and value added 
products. 

(c) and (d) The Coconut Development Board under 
Ministry of Agriculture is implementing programmes. viz .. 
prod\Jction & distribution 01 quality planting material. expansion 
01 area under coconut, integrated farming for productivity 
improvement; technology demonstration; market promotion 
and statistics; inlormation & IIllormatlon technology; 
infrastr\Jcture and administration. Besides, Scheme lor 
Technology Mission on Coconut has bepn launched during 
2001-2002 lor giving 10c\Jsed attention on managemenl 01 
insects, pest and diseases; processing and product 
diversification and market research and promotion. The l\Jnds 
released lor implementation 01 various programmes 01 the 
Board during the last three years is as \Jnder: 

Year Funds released 
(Rupees in crores) 

--------_._--------_._ ........... _- .. -._-_._.- ... --
2000-2001 

2001-2002 

2002-2003 

70.00· 

27.40 

40.00 
(Budget Estimate) 

• Include Rs.44.S!"> crore lor conlrol 01 coconut mile and Rs 5 I~ ClOfl~ for 
asslSlaoce 10 cyclone aHeeled coconuillees in SlIk"kulam dl~lflCI Clf AndhlA 
Pladesh 

Losses Suffered by NAFED 

1755. SHRIMATI RENUKA CHOWDHURY: Will the 
Minister 01 AGRICULTURE be pleased 10 stale: 

(a) the details of the year-wise BE and RE for MSP 
operations by the NAFED during Ihe years 1996-97102002-
2003; 

(b) the year-wise losses incurred by the NAFED in 
MSP operations during the said period; 

(c) whether NAFED could not undertake MSP 
operations lor a t:onsioerable time during 2002·03. particularly 
in copra due to lack of lunds as it could nol re·pay liS dues to 
banks and was declared delaulter on account of non-
reimbursement 0' losses by the Government III lime 

(d) ,f so. the steps being taken by the Government 
lor timely reimbursemenl of losses 01 the NAFED for ellective 
MSP operations in future: and 

t 
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(e) whether the Governme!lt would consider to 
create a revolving fund for timely reimbursement of losses 
incurred on MSP operations by the NAFED? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV): (a) 
and (b) A statement showing details of the year·wise BE and 
RE and losses incurred by NAFED in MSP operations from 
1996·97 to 2002·03 is enclosed. 

(c) Due to prices of oilseeds ruling below the 
Minimum Support Prices declared by the Govemment, from 
1999·2000 to 2002·03, NAFED had to procure a large quantity 
of various oilseeds. The working capital for NAFED was 
arranged by this Department through cash credit limits 
sanctioned by RBI. As on 1 st April, 2002, NAFED was to pay 
Rs.298.48 crore to the SBI. The rates of mustard seed and 
copra were ruling below the MSP. NAFED was facing financial 
problem because of the non-disposal of the stocks. After great 
persuasion at various levels with RBI and Ministry of Finance, 
the ABI sanctioned cash credit limit in June, 2002. The rates 
of copra later ruled above the MSP in major copra producing 
States 

(d) and (e) The B.E. for the year 2000·2001,2001·2002 
and 2002·03 were RS.l.00 crore, Rs.2S.00 crore and 
Rs.1 00.00 crore which were increased to the tune of Rs.26.00 
crore, 353.00 crore and As.300.00 crore reapectWelv. at R.E. 
slage. The creation of revolving fund to support MSP 
operations may be considered. 

Ststeme"t 

Details of the year· wIse BE and RE and losses iftCUl'f'ed. by 
NAFED in MSP operations from 1996·97 and 2002·03 

(Amount in Rs. Lakh) 
._--_._-------- .. _-_ .. _---------------

Year BE RE Tentative Profit/Loss 
........ --_ .. -~---.. ------- -

1996-9/ 1.00 1.00 (t)25.89 

1997·98 100.00 9500 (+)0.24 

1998-99 100.00 1090.00 (-)12..73 

1999-2000 100.00 100.00 (·)5578.&4 

2000·01 100.00 2600.00 (-)53921.64 

2001·02 2600.00 35300.00 (·)13428.04 

2002·2003 10,000.00 30,000.00 (·)3817.84 
(III> 10 30.9 (2) 
. ~ - ... " ._--_ ....... ----- ..... ~.-.- ----. 

MIIInten8nce of Monuments by IOC 

1756. SHRI AKBOR ALI KHANDOKER: Will the 
Minister ot TOURISM AND CULTURE be pleased to state: 

(a) • whether Indian Oil Corporation (IOC) has 
started a foundation for restoration and maintenance of 
Archaeological Monuments in the country; 

(b) if so, whether the Government have received 
any request from Government of West Bengal to undertake 
some restoration projects in the State; 

(c) whether the Government have considered the 
request of Government of West Bengal; and 

(d) If so, the outcome thereof? 

THE MINISTER OF TOURISM AND CULTURE (SHAI 
JAG MOHAN): (a) The Indian Oil Corporation has set·up a 
non·profit tNst "Indian Oil Foundation" with an objective to 
protect. preserve and promote the national heritage in 
collaboration with the Archaeological Survey of India and the 
National Culture Fund of the Departlnent of Culture, 
Government of India. 

(b) No such request has been received from the 
Gcwernment ot West Bengal. 

(c) and (d) The Question does not arise. 

(Translation) 

Smuggling of Cattle 

1757. SHRI SATYAVRAT CHATURVEDI: 

SHRI SUNDER LAL TIWARI 

Will the Minister of A9RlCUlTURE be pleased 
to state: 

(a) whether smuggting of cattl. at large scale is 
going-on. on the borders of India-Bangladesh; 

(b) if so, the reasons therefor and the details of the 
persons Involved therein; and 

(c) the steps taken/proposed to be taken by the 
Government to check cattle smuggling on the borders? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV): (a) 
to (c) Sine. theM is no complete ban on cow slaughter in 
West Bengal, the cattle are transported to West Bengal and 
-I'fII*I be smuggled to Bangladesh iUegaJly_ The international 
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border with Bangladesh is manned by security forces to check 
smuggling of cattle also. 

[English] 

Impact of Cold Wave on "abiCrop 

1758. SHRI E.M. SUDARSANA NATCHIAPPAN: Will 
the Minister of AGRICULTURE be pleased to state: 

(a) whether the ICAR has warned that the cold 
wave in the country is likely to take a toll on the Rabi Crop; 

(b) jf so, the details thereof: 

(c) whether the ICAR has conducted any survey 
to estimate the loss of crop; and 

(d) if so the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV): (a) 
and (b) Yes Sir, the ICAR issued a Hindi News Bulletin on 
January 13, 2003 and again released a press note on January 
22.2003 regarding OCC'Jrrence of cold wave. its likely impact 
on rabi crops and the strategies to be adopted to reduce the 
eHect of cold wavellow temperature. 

(c) and (d) The Agricultural Universities located at 
Ludhiana, Hissar and Pantnagar have made an estimate of 
the likely impact of prolonged cold wave and foggy weather 
from end December to 3rd week of January on crops. 
Continuation of cold wave for about 3 weeks decreased the 
rate of growth in Ra!:>i crops. EHect on wheat is reported to be 
negligible as the crop recovered and gained desired growth 
rate from last week of January onwards. The loss in mustard 
seems to be 15-20 percent. Sensitive vegetablelfruitlplantat:on 
crops such as tomato, potato. field pea, brinjal, guava. papaya, 
ber etc. were adversely aHected and loss is predicted to vary 
from 20-30 percent in some pockets. 

Nagarjuna Sagar Reservoir 

1759. SHRI GUTHA SUKENDER REDDY: Will the 
Minister of WATER RESOURCES be pleased to state: 

(a) whether the Central Water Commission has 
received a?ly proposal under Krishna Water Dispute Tribunal 
(KWDT) Award from Nagarjuna Sagar Reservoir in Andhra 
Pradesh for clearance; 

(b) if so, the details thereof; and 

(c) the time by which the proposal is likely to be 
accorded approval? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRIMATI BIJOYA CHAKRAVARTY): 
(a, No proposal under Krishna Water Disputes Tribunal Award 
has been received in the Central Water Commission for 
techno·economic appraisal from Nagarjunasagar Reservoir 
in Andhra Pradesh. 

(b) and (c) Do not arise. 

linking of Rivers 

1760. SHRI SHRIPRAKASH JAISWAL: 

SHRI VILAS MUTTEMWAR: 

Will the Minister of WATER RESOURCES be 
pleased to state: 

<a) whether ecologists have expressed their 
apprehension against linking of rivers as it may upset natural 
river water systems, causing irreparable damage to bio-
diversity, robing rivers of their unique properties and adversely 
aHect river habitats; 

(b) if so, whetheu," these aspects have been taken 
into consideration; 

(c) Whether any meetingi~ being contemplated with 
the State Govemments for arriving. at a consensus in the 
matter; 

(d) if so, the details thereof; 

(e) whether views of Environmentalists and 
Geologists have been taken into consideration; 

(f) if so, whether they too have expressed their 
opposition to t~e proposals; and 

(g) if so, the reasons the Government intends to 
go ahead with the project? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRIMATI BIJOYA CHAKRAVARTY): 
(a) to (g) Ecologists have been expressing their apprehensions 
against water resources projects due to impacts of these 
projects on micro climate. resulting in water logging and 
diseases and irreparable damage to bio-diverslty etc. Since 
the inter·linking of rivers involves transfer of large quantity of 
water. the related enVIronmental issues will also have to be 
addressed in respect of components Involved In inter-linking 
of rivers. The Ministry of Water Resources. then known as 
the Ministry of Irrigation, formulated a National Perspective 
Plan for water resources development in 1980 which 
envisages inter linkages among Peninsular Rivers and 
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Himalayan Rivers for transferring water from water surplus 
basins to water deficit areas for optimum utilisation of water 
resources. The Government of India has established the 
National Water Development Agency (NWDA) in 1982 as an 
autonomous society to carry out water balance and other 
studies and prepare feasibility reports. National Water 
Development Agency has identified 30 links under the National 
Perspective for preparation of the feasibility reports and has 
completed feasibility reports of 6 links under Peninsular 
Component. In National ,Water Development Agency studies. 
a minimum lean sea soh flow of 10"10 of the total inflow at 
diversion structure after meeting downstream requirements 
is being prOVided to maintain the environmental and ecological 
needs of the river regime. Geological surveys and 
Environmental and Ecological aspects form part of the 
Feasibility Studies 01 the link projects being prepared by 
National Water Development Agency. Geological surveys are 
usually carried out by the Geological Survey of India while 
the Environmental and Ecological aspects are studied through 
consultants. The findings of these surveys/studies are duly 
considered in finalising the link proposals. Besides, the Central 
Government has set-up a Task Force under the Chairmanship 
01 Shri Suresh Prabhu, Momber 01 Parliament (Lok Sabha) 
on December 13.2002 with the following term 01 reference: 

(i) Provide guidance on norms 01 appraisal of 
individual projects in respect 01 economic viability, 
socio-economic impacts. environmental impacts 
and preparation of resettlement plans; 

(ii) Devise suitable mechanism lor bringing about 
speedy consensus amongst the States: 

(iii) Prioritize the different project components for 
preparation of Detailed PrOject Reports and 
implementation: 

(iv) Propose suitable organizational structure for 
implementing the project; 

(v) Consider various modalities for project funding: 
and 

(vi) Consider international dimensions that may be 
involved in some project components. 

The Task Force IS working to suggest and guide the 
task of achieving the goal of interlinking of rivers by the end of 
2016. 

Water Crisis 

1761. SHRI S. MURUGESAN: 

SHRI N. JANARDHANA REDDY: 

Will the Minister of WATER RESOURCES be 
pleased to state: 

(a) whether attention of the Government has been 
drawn to the news-item captioned "Expect Water emergency 
in 2003" appearing in the Times of India dated December 11, 
2002; 

(b) if so, the names of States expected to be 
effected by drought in 2003; 

(c) the arrangements being made in the States 
which were worst affected by drought in 2002 and are still 
suffering from recurrent drought; and 

(d) the pro-active action plan the Gove;,nment 
propose to take to tide over water crisis? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SH·RIMATI BIJOYACHAKRAVARTY): 
(a) Yes, Sir. 

(b) During the year 2002-03,18 States, viz. Andhra 
Pradesh, Chhattisgarh, Gujarat, Haryana, Himachal Pradesh, 
Jammu & Kashmir, Jharkhand, Karnataka, Kerala, Madhya 
Pradesh, Maharashtra, Orissa, Punjab, Rajasthan, Tamil 
Nadu, Uttaranchal, Uttar Pradesh and West Bengal had 
reported drought situation. 17 States (except West Bengal) 
had submitted Memorandum for assistance from National 
Calamity Contingency Fund (NCCF) for drought. The drought 
position in States during the year 2003. however, shall depend 
on the meteorological events during the year especially during 
monsoon. 

(c) It is primarily the responsibility of the State 
Governments concerned for undertaking immediate relief 
measures in the wake of natural calamities including drought. 
However, assistance is provided under Calamity Relief Fund 
(CRF), to which the Central and State Governments concerned 
contribute in the ratio of 3:1. In addition, assistance is 
considered from the National Calamity Contingency Fund 
(NCCF) for natural calamities of severe nature in accordance 
with a set procedure. Further, foodgrains are allocated under 
the special component of Sampoorna Grameen Rozgar Yojana 
(SGRY) scheme for relief employment. The ~tate 

Governments have however, been advised to make judicious 
use of water available in the reservoirs giving priority to drinking 
water supply. States have also-been advised to lake over the 
exploratory wells drilled by Central Ground Water Board 
(CGWB) for enhancing their water supply. 

(d) To help the State Governments in their efforts 
to h~.rness the water from natural resources and accelerate 
t~e creation of irrigation potential by early completion of 
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ongoing schemes, Government of India has launched 
Accelerated Irrigation Benefits Programme (AIBP) since 1996-
97. Government of India is also promoting rain water 
harvesting through Watershed Management Programme, 
artificial recharge of ground water and roof top rain water 
harvesting under the sector reform project of Accelerated Rural 
Water Supply Programme of the Ministry of Rural 
Development, for which technical and financial assistance is 
provided to the State Governments and other implementing 
agencies. For meeting future requirements 01 the water, as a 
long term measure, National Water Development Agency have 
formulated National Perspective Plan for water resources 
development which envisages interlinking of Himalayan and 
peninsular rivers for transfer 01 water from surplus areas to 
water deficit areas. 

{Translation] 

Alcohol Test for Crew 

1762. SHRIMATI SHEELA GAUTAM: Will the Minister 
of CIVIL AVIATION be pleased to state: 

(a) whether it is mandatory under the safety rules 
framed by the Director General Civil Aviation that Alcohol test 
of the operating crew of Indian Airlines should be conducted 
before taking off on domestic and international flights; 

(b) if so, whether liquor is served in the flights of 
the Indian Airlines in violation of the safety rules; 

(c) the names of various places abroad where 
alcohol test of the crew members is conducted before 
operating international flights by Indian Airlines alongwith the 
timings at which this test is conducted; 

(d) the full details of the alcohol test conducted at 
various foreign stations during the last six months a10ngwith 
the method used; 

(e) whether such tests are not being regularly 
conducted abroad; and 

(f) if so, the reasons for risking safety and life of 
thousands of Indian Airlines passengers? 

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL 
AVIATION (SHRI SHRIPAD YASSO NAIK): (a) All air crew 
are subjected to pre-flight medical examination before 
undertaking a Hight. This practice is in vogue on the basis of 
the recommendations of the Court of Enquiry, which enquired 
into a HS748 crash at Delhi in 1973. Since then. the air crew 
are subjected to a pre-flight medical examination on all 
domestic flights by Indian Airlines. 

(b) Indian Airlines serves liquor only to the 
passengers on board its flights on some select international 
sectors, where similar service is offered by other Airlines. 

(c) to (f) As per the guidelines issued by Director 
General of Civil Aviation, 4 random pre-fiight medical 
examinations are to be carried out at foreign stations in a 
month. No pre-flight medical examination at 'oreign stations 
could be carried out during the last 6 months as the modalities 
of conducting pre-flight medical examination on the pallern 
followed by Air India was being studied. Indian Airlines has 
since studied this option and will soon resume conducting the 
pre-flight medical e)(amination at loreign stations on the pallern 
lollowed by Air India. 

Maintenance of Temples 

1763. DR. BALI RAM: Will the Minister 01 TOURISM 
AND CULTURE be pleased to slale: 

(a) whelher Ihe lemples in Vrindavan area are in 
dilapidated condition due to negligence on part 01 ,he trustees 
01 those temples; 

(b) if so, the amount sanctioned by the Union 
Government for maintenance of historical temples in Mathura 
and Vrindavan during the last three years; 

(c) whether any scheme has been formulated lor 
mainlenance and beautification of temples and their 
surrounding; and 

(d) if so, the details thereof? 

THE MINISTER OF TOURISM AND CULTURE (SHRI 
JAG MOHAN): (a) The Archaeological Survey 01 IndIa has 
been protecting, conserving and maintaining all Ihe four 
Centrally Protected Monuments, namely the Govind Dev 
Temple, the Jugal Kishore Temple, the Madan Mohan Temple 
and the Radha Ballabh Temple at Vrindavan. in the diSlrict 01 
Mathura in Uttar Pradesh. with the active co-operation of the 
temple trustees. 

(b) A sum of Rs.24.25Iakhs has been spent during 
the last three years towards the maintenance and conservation 
0' these temples. 

(c) and (d) A five year Perspective Plan in respect 01 
the (1) Madan Mohan temple, (2) Govind Dev temple and 
their surroundings with an outlay lor Rs, 35.00 lakhs haF '»en 
prepared. 

Anlm.1 Huebllndry .nd D.lry 
Development Schem •• 

1764. SHRI RAM RAT' BIND: Witt the Minister 01 
AGRICULTURE be pleased to state: 
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(a) the names of the Centrally Sponsored Schemes 
relating to Animal Husbandry and Dairy Development 
implemented in the country particularly In Uttar Pradesh; and 

(b) the assistance provided by the Union 
Government for the preservation. protection and development 
of animal breeds and eradication of animal disease during 
the last three years. year-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV): (a) 
and (b) The Department of Animal Husbandry, and Dairying 
is implementing number of Centrally Sponsored Schemes 
relating to Animal Husbandry & Dairy Development in Uttar 
Pradesh. The details of these schemes and the fund released 
to Uttar Pradesh during the last three years is given in the 
enclosed statement. 

Statement 

Details of the fund released to UHar Pradesh during last three years (Rs. in /akhs) 
-.-.. -~---.-~.-.------.-.----- -.--~ 

Schemes 

~--"'.-""-. 

National Project on Cattle & Buffalo Breeding 

2. National Ram/Buck Production Programme 

3. Assistance to States for Integrated Piggery Dev. 

4. Assistance to States for Poultry Development 

5. Assistance to States for Fodder Development 

6. Assistance for Control 01 Animal Diseases 

7. Professional Efficiency Development 

8. National Project on Rinderpest Eradication 

9. Modernisation of Slaughter Houses/CUC 

10. Integrated Sample Survey for estimation of 
Livestock Production 

11. Integrated Dairy Development Project 

[English] 

Opening of New Hotels 

1765. SHRI G.J. JAVIYA: 

SHRI CHANDRESH PATEL: 

Will the Mmister of TOURISM AND CULTURE 
be pleased to state: 

(a) the number of new hotels alongwith locations 
opened at tourist places in various States and the expenditure 
incurred on each of them: 

(b) whether the Government have any proposal to 
open new hotels at each of the tourist place during 2003-
2004: and 

(c) if so. the likely time schedule for their 
CC 'oletion? 

Year 
._-----

1999-00 2000-01 2001-02 

0.00 0.00 0.00 

0.00 0.00 0.00 

29.34 0.00 0.00 

0.00 0.00 36.00 

0.00 0.00 0.00 

61.74 79.00 184.36 

3.72 4.64 5.17 

19.33 37.67 30.00 

5.57 20.00 50.00 

- 34.33 42.30 33.00 

0.00 186.30 217.58 

THE MINISTER OF TOURISM AND CULTURE :3HRI 
JAG MOHAN): (a) Setting up of holels is a private seclor 
aclivity. However, the Government of India, Department of 
Tourism has a voluntary scheme for approval 01' hotels at 
projects stage. 41 hotels projects have been approved in 
2002 in various States. 

(b) and (c) Does not arise. 

Decline in Production of Oilseed. In A.P_ 

1766. SHRI B.K. PARTHASARATHI: 

SHRI GANTA SREENIVASA RAO: 

Will the Minister 01 AGRICULTURE be pleased 
to state: 

(a) whether despite being a major oil seeds 
producing State, the production of oilseeds in Andhra Pradesh 
ha~ decreased considerably during the last three years; 
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(b) if so, the details thereof, year-wise; 

(c) the reasons for decrease in the production; and 

(d) what incentives the Government propose to 
give to motivat.J the farmers of Andhra Pradesh, to take up 
cultivation of oilseeds? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV): (a) 
to (c) The production of oilseeds in Andhra Pradesh during 
the last 3 years is as under: 

(in '000 tonnes) 

Year Production 

1999-2000 1375.2 

2000-2001 2510.9 

2001-2002 1613.4 

The decrease in the production of oilseeds in the State 
has been due to severe drought conditions, which prevailed 
in the State during the last 3 years. 

(d) The Centrally Sponsored Oil seeds Production 
Programme (OPP) is being implemented in the State of Andhra 
Pradesh to increase the production of oilseeds. Under the 
Scheme various incentives by way of financial assistance are 
given for different activities in order to motivate the farmers to 
take up the cultivation of oilseeds on a large scale. 

{Translation] 

New Airports In Bihar 

1767. SHRI RAJO SINGH: Will the Minister of CIVIL 
AVIATION be pleased to state: 

(a) whether the Government propose to construct 

new aerodromes in Bihar; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL 
AVIATION (SHRI SHRIPAD YASSO NAIK): (a) to (c) There is 
a proposal to construct a civil enclave at Pumea Air Force 
Aerodrome. Proposal to develop the existing Muzaffarpur 
airport, is also being examined. 

{English] 

Additional Flights to Emirate. Airlines 

1768. SHRI VILAS MUTTEMWAR: Will the Minister 
of CIVIL AVIATION be pleased to state: 

(a) whether Emirates Airlines sought India's 
permiSSion to fly additional flights during the peak season of 
tourists i.e. January to March, 2003; 

(b) if so, the number of additional flights permitted 
to Emirates Airlines; 

(c) if not, the reasons therefor; and 

(d) the number of Emirates flights operating on 
different sectors in India, Sector-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL 
AVIATION (SHRI SHRIPAD YASSO NAIK): (a) to (c) Sinoe 
January, 2003. Emirates Airlines has been permitted to operate 
Iwo additional flights between Dubai and Mumbai. 

(d) Emirates are presently operating a total of 40 
services per week 10 India of which 18 are to Mumbai, 7 to 
Delhi, 4lo Chennai, 8 to Hyderabad and 3to Cochin. 

Improvement In Tourism Industry 

1769. SHRI T. GOVINDAN: Will the Minister of 
TOURISM AND CULTURE be pleased to state: 

(a) the names of States where tourism industry has 
shown better results during the last one year; 

(b) whether the Government have taken any steps 
to improve the situation: and 

(c) il so, the details thereof? 

THE MINISTER OF TOURISM AND CULTURE (SHRI 
JAG MOHAN): (a) As per the latest information available. there 
has been a positive growth in the visits of the domestic tourists 
in the States of Andhra Pradesh, Kerala, Manipur, Meghalaya, 
Mizoram, Orissa. Jhlllkhand, Lakshadweep, Rajasthan and 
Daman & Diu during the year 2002 as compared to the year 
2001. 

(b) and (c) The DePartm.mt of Tourism, Gov!. of '.,dia, 
has formulated new schemes for development and promotion 
of tourism which include integrated development of touriat 
circuits, producVinfrastructure & destination development, 
large revenue generating products and capacity building. A 
series of measures to develop infrastructure with emphasis 
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on integrated circuits. creating cultural and tourism hubs and 
converging elements of tourism. culture and civic governance 
have been initiated. 

Erosion and Flood Control In Assam 

1770. SHRI M.K. SUBBA: Will the Minister of WATER 
RESOURCES be pleased to state: 

(a) whether the Government have cleared projects 
for flood control and erosion in Assam caused by Brahmaputra 
year after year: 

(b) if so. the details thereof indicating the costs and 
schedule for completion: and 

(c) the steps taken so far in respect of each project? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRIMATI BIJOYACHAKRAVARTY): 
(a' Yes. Sir. 

(b) and (c) Flood Management including river erosion 
being a state subject. investigation. planning and 
implementation of flood management schemes are within the 
purview of the State Gov1. The Central Government renders 
assistance which are technical. catalytical and promotional in 
nature. 

As informed by the Government of Assam, 51 number 
of flood control and anti erosion schemes for river Brahmaputra 
during 1995 to 2003 have been cleared to combat the menace 
of flood erosion from river Brahmaputra in Assam. In addition 
to the above. two more projects have been laken up by 
Brahmaputra Board under Central Sector Schemes. 

The details of costs and schedule for completion of each 
scheme are given in the statement enclosed. The schemes 
are at different states of Implementation as per the availability 
of funds. 

Statement 

Flood Control and anti erosion schemes for river Brahmaputra being implemented by 
State Government of Assam and Brahmapurta Board 

SI.No. Name 01 Scheme 

2 

A. Sta .. Government of A ... m 

Construction 01 embankment from Malakhonighat to Kathalbari to protect 
Hatsingimari area Irom the flooding 01 river Brahmputra and Zinjiram Phase-I 

2 Protection of Garal area Irom Garal to Mazirgaon from the erosion 01 river 
Brahmputra Phase-I 

3 Protection 01 Dainigoan (Hatisal Neamati) and adjoining area against the 
erosion 01 river Brahmputra 

4 Anti erosion measures lor protection Nagaghuti Mailan area Irom the erosion 
01 rivor Brahmputra 

5 Protection 01 Kanirjan area from the erosion of river Brahmputra 

6 Anti erosion measures lor protection of Bldyke from Khatiaputa Check Bund 
No. N.R. dyke Phase-I against erosion at Kalbori. 

7 Strengthening of Anti erosion works at Arimarasuti to protect Bldyke from 
Imaguri to KharOi outfall (providing check bund at 29 tho Km.) 

8 Anti erosion measures to protect Bldyke from Palasbari to Gumi (construction 
of defector at Ch. 20.800 m. including construction of check bund at Old Kulsimukh) 

< . 

Estimated Cost 
(Rs.in lakh) 

3 

162.81 

345.67 

3189.00 

1074.00 

194.00 

149.36 

208.44 

204.14 

Tentative Target 
date completion 

4 

Completed 

2004 

2004 

2004 

2003 

2003 

2004 

2003 
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9 Construction of dowel along PWD Road from Kamalabari to Bldyke from 
Dakhingpat to Kamalabari, Phase-I 310.00 Completed 

10 RlS to ["dyke from Khuntiputh Check bund to N.R. dyke Phase· II 336.95 Completed 

11 Protection of Kaniajan area from the erosion of river Brahmputra 194.00 2003 

12 Strengthening of check bund at Dakhinpat 179.00 2004 

13 Constructin of land spur including provision of a short retirement to protect 
Bldyke from Baadati to Jamuguri at 15 tho km. 340.63 2003 

14 Construction of retirement from Ch. 33.45 km. to 39.75 km. of Bldyke from 
Balikuchi to Fakirga'nj at Jaiaswar Beldub 332.11 2005 

15 Construction of retirement from Ch. 19.46 km. of Bldyke from Khormaza to 
Balikuchi at Beratal·Phatingapara area. 343.61 2003 

16 RlS of Bldyke from Neamati to Gohingoan (Bindali) (Revised) 298.95 2003 

17 Protection of Guwahati lown from Suhkeswar to Bharalumukh from the erosion 
of river Brahmaputra from Ch. 0 m. to Ch. 530 m. phase-I. 231.21 2003 

18 Protection of Kakilamukh area against the erosion of river Brahmputra 
(strengthening of spur No. V) 246.84 2003 

19 Strengthening of extension of protection of Dhubri town from Ihe erosion of 
river Brahmputra (uls of from ch. 0 m. to 460 m.) 152.85 Completed 

20 Extension of protection of Sualkuchi lown from the erosion of river Brahmputra 139.32 2003 

21 RID to B/dyke from Rongamati to Kurua from Ch. 0 m. to 2050 m. including 
protection work at 1 st Km. 118.96 2003 

22 RlS of the Bldyke from Telidanga (Niskatoni) to Jhanjimukh from 
Ch. 9600 m. to 17100 m. 315.53 2003 

23 Strengthening of Dhubri town protection works from Siva Mandir to Sikh 
Temple Stone Spur No.3 and 7 including construction of revetment and 
apron in between Timker downpower No. 2 to 5 tor a reach of 280 m. 290.59 2004 

24 AlE measures against bank erosion of Bldyke of river Palgadiya from Bijalighat 
to Adabari (1st Km. of Korim, 2nd km. of Sihotia and 4th km. 01 Hanapara) 192.91 2003 

25 Anti wosiOn measures to protect the Brahmputra dyke on LiB from Palaaban 
to Gumi (providing boulder apron with revetment of uls of land spur No.6) 165.55 2003 

26 AlE measures to protect Bldyke on LJB from Gumi to KaJatabi at Jahirpur 
Borklata area (Construction of deflector wiith uls and dIs protection works.) 347.00 2003 

27 RlS to Bldyke from Dizmore to Sonarigaun (3rd RIS Phase-I) from 14th to 18th km. 
including pro-siltation measures. 188.20 

28 RlS to Bldyke from Oizmore to Sonartgaon (3rd RlS Phase-II) 
from 18th to 23.151h km. 154.83 2004 
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29 Protection 01 Guwahatl town Irom Sukeshwarghat to Bharalumukh from 
erosion 01 river Brahmputra from Ch. 530 m. to 1055 m. (from ecological 
part to Bharalukukh) Ph. II. 236.62 2003 

30 RIS of B/dyke on UB from Gumi to Katatoli from 30 tho km. to 15 th km. (1st RlS) 233.47 2003 

31 RIS of B/dyke from Biswanath to Panpur 487.86 2005 

32 Anti erosion to protect Singri Siparia area from the erosion of river Brahmputra 
under Sunltpur District 188.86 2004 

33 Strengthening of Gopalpara town protection work from the erosion of river 
Brahmputra from Ch. 0 m. to Ch. 414 m. including Stone spur No.1 179.47 

34 Strengthening and extension of Goalpara town protection from the ~rosion 
of river Brahmputra from Stone spur No.2 to Its dis, Phase·1 !MB.30 2005 

35 Protection of Guwahati town Irom the erosion of river Brahmputra 
(from Kachuri Bazar to D.C. Court) 369.11 2003 

36 Protection of Matmora area including Dhakuakhama town from erosion of 
river Brahmputra (construction of Bull·Heads Phase-I) 598.61 2004 

37 AlE measures to protect Larkuchi area Irom the erosion of river Brahmputra 
(Breach clOSing and protection work at 29th. km. 01 Bldyke) 421.45 

38 AlE measures against the bank erosion 01 river Brahmputra at different 
reaehes 01 North Guwahati town from Aswaklanta hill to Dhing Satra 
(ch. 0 m. to 150 m. and Ch. 950 m. - 1570 m.) 431.93 2004 

39 RlS and AlE measures to Bhagdol bund UB from J.B. road to Chengellati 438.92 2003 

40 Strengthening of Bldyke on US from Palasbari to Gumi Irom Ch. 19500 m. 
to Ch. 21200 in alongwlth AlE measures at Ch. 19690 m. to Ch. 20280 m. 
and at Ch. 20490 m. to Ch. 20590 m. 407.56 2004 

41 Protection of Niatlmora area including Dhal<uakhana town Irom the erosion 
01 river Brahmputra Ph·1I (Construction of Bull hard and land spur) 541.70 

42 Strengthening of Dhubri town protection work from Siva Mandlr to Sikh-Temple, 
stone spur No.3 and 7 including construction of revetment and apron in Timker 
down power no 2 and 5 for a reach of 280 m. 388.95 2004 

43 AlE measures to protect Hatsingmore and its adjOIning area from the erosion 
of river Brahmputra and Jlnjiram. 429.90 2004 

44 Construction of retirement from ch. 27800 m. to ch. 31150 m. to Bldyke on UB 
from Gumi to Kalatoli to link the breach portion of embankment at Alikash. 542.20 2004 

45 AlE measures to Bldyke on RIB of Brahmputra from Hatimora to Adabari to 
protect Siliguri vinage and its adjoining areas. 317.16 2004 

46 Strengthening of Kohai spur (Stone spur No.2) to protect Dibrugarh town trom 
the erosion of river Brahmputra 624.98 2003 
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47 RlS to Bldyke from Oizoma to Sonarigaon (3rd RlS, 110m Ch. 14 th to 23.15 th krn. 
including Pro.lllation and AlE measures 632.40 

48 Protection of Kapurpura area including Bhuragaon town from the erosion of river 
Brahmpulra (Construction of land and spur and tie Bundh) Ph.1 739.03 

49 Protaction of Kapurpura area including Bhuragaon town from the erosion of river 
Brahmputra (Construction of land and spur and tie Bundh) Ph.1I 737.21 

50 Protection of Ohubri town from the erosion of river Brahmputra on Bahadutiri 
and Namighat area 518.30 

51 AlE of river Brahmputra at Assam Bongiya Saraswati Math Kakilamukh 408.37 

52 AlE measures to protect South Sulpara and Tumni .ea from the erosion of 
river Brahmputra 374·24 

B. Bl1Ihmputra Board 

1. Pagladiya Dam Project 54290.00 1212007 

2. Avulsion of Brahmputra at OOOla Hatlghuli (Measure. lor diversion of river to 
ilS original course with ancillary enlt erosion measures' 

Development of Food Proce.slnL1lndustries 

1771. SHRI A. NARENDRA: Will the Minister of FOOD 
PROCESSING INDUSTRIES be pleased to state: 

(a) whether any study has been carried out by the 
Indian Food Trade and Development Organisation for the 
development of Food Processing Industries (FPI); 

(b) if so. the outcome thereof; and 

(c) the final decision taken by the Government in 

this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
FOOD PROCESSING INDUSTRIES (SHRI N.T. 
SHANMUGAM): (a) and (b) This Ministry has not received 

any such study report. 

(c) Ouestion does not arise. 

New Tourism Projects 

1772. SHRI N.N. KRISHNADAS: Will the Minister of 
TOURISM AND CULTURE be pleased to state: 

(a) the number of tourism projects approved and 
implemented for the development of infrastructure in tourism 
sector during the last three years. State-wise; 

1071.00 312003 

(b) the funds sanctioned/released to each of the 
project so far. State-wise; 

(e) the achievements made so far in this regard; 
and 

(d) the new tourism projects proposed to be 
sanctioned during the current year. State-wise? 

THE MINISTER OF TOURISM AND CULTURE (SHRI 
JAG MOHAN): (a) and (b) The Department 0' Tourism. 
Government of India has sanctioned 967 projects amounting 
to Rs_239.05 cror •• to the State Governments/UT 
Administrations during last three years i.e. 1999-2000 to 2001-
2002 for development and promotion of tourism in the co".!ntry. 
A statement-I showing number of projects sanctioned and 
amount released during the last three years to the State 
Governments is enclosed. 

(c) 
completed. 

Out of 967 projects. 282 projects have been 

(d) During the current year, the Department 01 
Tourism has taken up Integrated Development of Identified 
Tounsm Circuits. Details are given in the statement-II enclOsed. 
It is also planned to develop Tourism Hubs in the StateslUTs 
which synthesise elements of Cuhure. Tourism and clean civic 
life. Details are given in the statement-III enclosed 
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Statement·1 

State-wise Central Financial Assistance Sanctioned 
During the years 1999·2000 to 2001·02 (As on 31.12.2002) 

(As. in lakha) 

S.No. StatelUT 1999·2000 2000·2001 2001·2002 

No. of AmI. No. of AmI. No. of AmI. 
Project Sancd. Sancd. Project Sancd. Sancd. Project Sancd. Sancd. 

2 3 4 5 6 7 8 

1. Andhra Pradesh 12 222.22 13 299.50 6 167.85 

2. Assam 15 357.35 12 338.35 7 397.50 

3. Arunachal Pradesh 11 233.24 6 49.75 14 321.90 

4. Bihar 5 89.71 13 324.48 1.35 

5. Chhattisgarh 0 0 4 120.28 3 35.00 

6. Goa 11 279.82 10 93.30 9 93.73 

7. Gujarat 13 327.64 18 469.20 11 305.50 

8. Haryana 7 238.33 6 123.31 7 125.44 

9. Himachal Pradesh 17 691.79 19 397.29 12 157.64 

10. Jammu and Kashmir 16 311.43 12 474.93 3 65.50 

11. Jharkhand 0 0 6 206.49 2 80.00 

12. Karnataka 38 890.70 19 489.30 8 254.76 

13. Kerala 15 n2.28 14 717.60 11 680.08 

14. Madhya Pradesh 16 435.85 12 262.33 11 256.37 

15. Maharash1ra 31 1033.90 10 282.69 10 1128.20 

16. Manipur 9 229.00 18 782.n 0 n 

17. Meghalaya 6 80.72 5 105.59 5 87.87 

18. Mizoram 13 297.23 14 311.19 6 73.25 

19. Nagaland 15 281.80 8 156.53 5 41.54 

20. Orissa 20 305.43 4 156.94 4 38.05 

21. Punjab 8 175.00 6 203.50 3 17.50 

22. Rajasthan 12 131.22 22 454.96 2 5.00 
1 
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2 3 4 5 6 7 8 

23. Sikkim 14 127.93 31 368.62 5 108.83 

24. Tamil Nadu 27 531.95 9 122.83 20 533.67 

25. Tripura 7 340.76 12 333.23 5 114.40 

26. Uttaranchal 0 0 7 70.19 3 65.51 

27. Uttar Pradesh 33 749.57 18 423.74 5 55.7 .. 

28. West Bengal 6 194.01 23 432.99 17 229.85 

29. Andaman & Nicobar Islands 32.37 1.78 0 0 

30. Chandiagarh 4 68.44 5 22.13 2 8.00 

31. Oadra & Nagar Haveli 30.00 8.00 3.70 

32 Delhi 2 24.50 2 17.70 6 55.01 

33. Oaman& Diu 0 0 0 0 5.00 

34. Lakshadweep 0 0 0 0 17.00 

35. Pondicherry 10 163.89 3 26.18 3 78.61 

Total 395 9648.08 363 8647.67 209 5609.35 

Statement-II (vi) North-East Circuit - (Eco- Tourism Circuit) 

List of Tourism Circuits Identified for Integrated Development 
Shillong-Guwahati-Kaziranga- Tezpur-Bhalakpung-
Tawang (Arunachal Pradesh)-Majuli-Sibsagar-Kohima 

(i) Eastern Region - (Buddhist Circuit) 
St8tement-111 Bodhgaya-Rajgir- Nalanda-Varanasi 

(ii) Northern Region - (Himalayan Circuit) Some of the hubs of culture, tourism and civic 
Route I - Chandigarh-Bilaspur-Kullu-Manali-Rohtang govemance that are beinQ created are: 

La-Key Long-Sarchu-Upshi-Leh S.No. Name of the State Hub of culture. tourism 
Route II - Shimla-Sangla-Kaza-Chatru-Keylong-
Sarchu- Yashi-Leh. 

Union Ten110ry and ciVIC governance 
--_._----_._----

(iii) Central Circuit- (Heritage, Nature & Wildlife Circuit) 2 3 

Gwalior_Shivpuri-Chanderi-Orcha-Khajuraho-Jhansi- 1. Tamil Nadu Mahabalipuram 
Bhopal-Sanchi and surrounding Buddhist araas -
Bhimbatka-Pachmarhi.J(anha Jabalpur (Bhedaghat) 2. Pondicherry Arikamedu 

(iv) Wastam Circuit - (Konkan Riviara Circuit) 3. Karnataka Hampi 
Bombay-Alibagh (Mandva) - Muradjanjira-
Ganapatipula- Vijaydurg- Mithibad- Kunkeshwar - 4. Kerala Fort CochIn 
Mochetmad - Sindhudurg- Tarkarti ·Shiroda-
Savantwadi - Amboli - Goa-Coastal Kamataka - Sekal 5. Uaharashtra Ajanta 

v) Southern Circuit - (Backwater and Beach Circuit) 6. Madhya Pradelh 8himbetka and GwIIIor 
Cochin-Kumarakom - (Backwaters)- Kottayam-Ouilon· Shlvpuri Complex 

Trivandrum (Kovalam) 
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2 

7. Rajasthan 

8. Haryana 

9. Gujarat 

10. Uttaranchal 

11. Orissa 

12. Bihar 

13. Uttar Pradesh 

14. Jammu & Kashmir 

15. Andhra Pradesh 

16. Himachal Pradesh 

17. Punjab 

18. West Bengal 

19. Aasam 

20. Arunachal Pradesh 

21. Meghalaya 

22. Sikkim 

23. Tripura 

24. Delhi 

25. Goa 

26. Chandigarh 

27. Daman and Diu 

28. Lakshadweep 

29. Post Blair 

30. Jhattd1and 

31 . Dadar Nagar Haveli 

3 March, 2003 To Questions 216 

3 

Kumbhalgarh Fort and 
Chittaurgarh Fort 

Kurukshetra 

Dholavira and Modhera 

Rishikesh . Badrinath -
Kedarnath - Gangotri 

Udaygiri - Khandigiri and 
Raghurajpur 

Bodh Gaya 

Varanasi 

Leh. Leh Palace. Monasteries. 
DalLake 

Nagarjuna Konda 

Upchi-Manali Road and other 
areas 

Amritsar: Darbar Sahib 
complex 

Sunderban 

Kamakhya and Majuli Islands 

Tawang 

Shillong 

Monasteries. Kanchenjunga 
and Tiesta River 

Buddhist Sites (Pilak) 

Red Fort and Quila Rai Pithora 

Beaches and water sports 

City Centre 

Diu Fort 

Island tourism 

Callular Jail and area around 

Palamu National Park 

Dadar 

2 3 

32. Mizoram Aizwal 

33. Nagaland Kohima 

34. Chhattisgarh Baster & Eco-tourism projects 

35. Manipur Imphal and Loktak Lake 

Environmental Scenario 

1773. SHRI IQBAL AHMED SARADGI: Will the 
Minister of ENVIRONMENT AND FORESTS be pleat'3d to 
state: 

(a) whether in an effort to take stock of the 
environmental scenario in the States. the Union Government 
have decided to come out with '8 State of Environment report 
for all States and Union Territories; 

(b) if so, whether the Government have signed an 
agreement with four institutes that will assist the States in 
making these reports; 

(c) 
project; and 

(d) 

if so, the details alongwith the cost of this 

the extent to which it has helped and will help 
the State in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI DILIP SINGH 
JUDEV): (a) to (d) A plan scheme has been incorporated in 
the Xth Five Year Plan to design and operationalize a 
participatory and scientifically rigorous State of Environment 
(SoE) Reporting System in India. An outlay of Rs. 6.00 crores 
has been provided for the scheme in the 10th Five Year Plan. 
Government has signed a Memorandum of Understanding 
with four National Host Institutions viz: Tata Energy Research 
Institute, New Delhi; Development Alternatives, New Delhi; 
Administrative Staff College of India, Hyderabad and EPTRI 
Hyderabad. Different States and UTs have been assigned to 
each National Host Institution for carrying out activities under 
the scheme. 

The State of Environment Reports would provide an 
overview of the environmental scenario for policy formulation 
and decision making. State Governments and Union Territories 
are being sensitized on preparation of State of Environment 
Report for integration of environmental considerations in socio 
economic planning. The State of Environment reporting will 
help in assessment of physical parameters, sensitization of 
dev.l~t planners and introduction of corrective measures 
in m.nstreaming environmental concerns at the State level. 
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Foot and Mouth DI ..... 

1774. SHRI MAHBOOB ZAHEDI: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether livestock population in the country is 
around 60 crore of which 50 crore are susceptible to the foot 
and mouth disease; 

(b) if so, the details thereof; 

(c) if so, whether by using traditional methods, the 
entire livestock population in the country cannot be vaccinated; 

(d) if so, whether a method developed by 
Scandinavian Scientist Frankel has proved to be more 
effective; 

(e) if so, whether Indian Council of Agricultural 
Research (ICAR) has also tested the said method; and 

(f) if so, the details thereof and the reaction of the 
Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV): (a) 
and (b) As per 1997 - All Indian Livestock Census Estimates, 
the country's livestock population is about 48 crore, of which 
the livestock, namely, cattle, buffaloes, sheep, goats and pigs, 
susceptible to Foot and Mouth Disease (FMD) is approx. 47.76 
crore. 

(c) Yes, Sir. 

(d) No, Sir. It is an obsolete technology and is not 
being used at present. 

(e) and (f) Yes, Sir. After the development of Frankel 
vaccine in Netherlands during 1953, the same procedure was 
followed in India for vaccinating the livestock population. 
Shortly after the introduction of Frankel system, tissue culture 
methods were developed and vaccine production was started 
in primary cells. At the same time. a cell line of Baby Hamster 
Kidney (BHK) cells become available which turned out to be 
better host cell system for production of FMD vaccine. This 
.system has now become the most familiar and globally 
accepted methods for the production of FMD vaccine. The 
vaccine in India is also being produced by this method and is 
being utilized for vaccinating the susceptible livestock 
population of the country. The Indian Council of Agricultural 
Research (ICAR) makes efforts to modify the present vaccine. 
resulted introduction of an oil adjuvant vaccine for protecting 
livestock population against FMD which has better immune 
response. 

(Translation) 

Civil Aviation Schemes In Jharkhand 

1775. SHRI LAXMAN GILUWA: Will the Minister of 
CIVIL AVIATION be pleased to state: 

(a) the details of Civil-Aviation Schemes introduced 
during the 9th Plan particularly in Jharkhand: 

(b) the progress made in these schemes. till date; 

(c) whether the work of these schemes is going on 
as per the schedule; 

(d) if not, the measures proposed to be taken 10 
slep up the work; and 

(e) Ihe amounl spenl on the schemes alongwith 
Ihe amount sanclioned for these schemes? 

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL 
AVIATION (SHRI SHRIPAD YASSO NAIK): (a) 10 (e) During 
the Ninth Plan the Runway soil erosion control work at Ranchi 
Airport in the State of Jharkhand was completed as per 
schedule at an estimated cost of Rs.2.42 crore, out of 
sanctioned amount of Rs.2.92 crore. 

(English) 

Outstanding Dues from Defaufters Companies 

1776. SHRI SULTAN SALAHUDDIN OWAISI: Will the 
Minister of LABO~R be pleased to stale: 

(a) the total outslanding dues in regard to ESI and 
EPF 10 be recovered from the defaulting companies as on 
January 31.2003. till dale; 

(b) whether this amount has increased as 
compared to February 2001; 

(c) if so. the lotal recovery of defaulting amount 
made by the Government from these companies during 2001 
to 2003: and 

(d) the steps laken or being taken by the 
Governmenl 10 recover the amounl expeditiously? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE IN 
THE MINISTRY OF LABOUR (SHRI VIJAY GaEL): (a) The 
tolal outstanding ESI and EPF dues to be recovereo from 
defaulting companies are Rs.894.11 crore and Rs.2179.19 
crore respectively. 
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(b) Yes, Sir. 

(c) During the period (2001 to 2003) the amount 
recovered from defaulting companies, ESI and EPF dues are 
Rs. 1 40.24 crore and Rs. 1370.33 respectively. 

(d) Non payment of ESI & EPF contributions under 
the ESI Act. 1948 and the EPF & MPAct, 1952 respectively is 
an offence. Under the EPF & MP Act, 1952, action under 
Section 7A. 8F, 88 to 8G, 14 (1) (D), 14(8) & 7Q, under Section 
110 of criminal procedure code whereas action under Section 
45 C to 45 E. Section 39(5) (a) and Section 35(b) of ESI Act, 
1948 and under Section 406/409 01 Indian Penal Code (IPC) 
are taken against defaulters to recover the outstanding dues. 

Schemes for Development of Fishermen 

1777. SHRI SHIVAJI MANE: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether the Union Government have received 
any proposals from the State Governments particularly 
Maharashtra for development of fishermen and other facilities; 

(b) if so, the details thereof and the action laken 
by the Union Government on the said proposal; 

(c) whether there is any proposal to grant facilities 
to fishermen in Maharashtra like other States; and 

(d) if so, by when it is likely to be implemented; 
and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV): (a) 
Yes, Sir. Certain proposals have been received from the State 
Governments, particularly Maharashtra for Development of 
Fishermen and other facilities. 

(b) The details are given in the enclosed statement. 

(c) No, Sir. 

(d) and (e) Question does not arise. 

Statement 

-.. _--_._-_ .. _------------------------------------
Proposals received 

1 . Proposal for construction of 7 harbours and 26 Jellies 

2. Proposal lor construction of 289 houses, 4 tubewells, 
2 community halls at a total project cost of Rs.120.29 
lakh in Maharashtra. 

3. Proposal for establishment of awareness centre at 
Ratnagiri amounting to Rs.17,70,300/- (80% Centre 
& 20% State) 

4. A freshwater Hatchery Project with French assistance 
to be taken up for implementation at District Thane. 
Maharashtra. 

1. 

2. 

3. 

4. 

, 

Action taken 

Technical evaluation and site visits of 
major proposed sites completed. State has 
been advised to furnish full fledged proposals 
after obtaining necessary clearances. 

The proposal has been received recently 
and is under examination. 

The State of Maharashtra has sent a Project 
Proposal in January, 2003 for establishment of 
an awareness centre at Ratnagiri under fisheries 
training and extension scheme at a total cost 
of Rs.17. 70 lakh which is to be shared between 
Government of India and State Government on 
80:20 basis. The proposal 
is under examinatio[l. 

A fresh water Prawn Hatchery Project with 
French Assistance has been taken up at 
OAPCHARI Dislt. Thane. Maharashtra. 
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Criteria for Excess Baggage 

1778. SHRI SURESH RAMRAO JADHAV: Will the 
Minister of CIVIL AVIATION be pleased to state: 

(a) whether Indian Airlines allows excess baggage 
to certain category of passengers on its flights Irequently; 

(b) il so, criteria lor allowing excess baggage to 
such passengers; 

(c) the average excess baggage allowed on each 
flight and financial loss occurring to Indian Airlines as a result 
there 01 during last three years; and 

(d) the steps proposed to lix guidelines to regulate 
excess baggage on Indian Airlines flights? 

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL 
AVIATION (SHRI SHRIPAD YASSO NAIK): (a) No. Sir. 

(b) to (d) Do not arise. 

Research Project to Increase Agricultural Production 

1779. SHRI GANTA SREENIVASA RAO: Will the 
Minister 01 AGRICULTURE be pleased to state: 

(a) whether the Govemment propose to implement 
any new research project tor increasing agricultural 
productivity under the Tenth Five Year Plan; 

(b) it so, the details thereol and the lunds allocated 
for the projects, State-wise; and 

(c) il not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV): (a) 
and (b) The Department has proposed to the Planning 
Commission, research projects on emerging areas viz. 

i. 

ii. 

iii. 

iv. 

v. 

vi. 

Impact of climate change in Agriculture 

Network Project on Organic Farming 

Network Project on Transgenics 

Institute tor Veterinary Type Culture 

Network on Bio-systematics of Insects 

National Research Centre for Agricultural 
Extension 

The funds will be allocated after receiving the approval 

from the Planning Commission. Further, the DAREflCAR de 
not allocate funds State-wise. 

(c) Does not arise. 

[Translation) 

Diversion of Ravi River Water 

1780. SHRt JAI PRAKASH: Will the Minister 01 
WATER RESOURCES be pleased to state: 

(a) whether the Government are aware that 
Pakistan is constructing dams on Ravi river to divert flow of 
water towards India; and 

(b) if so, the details 01 steps taken by the 
Government to prevent toss being caused every year by said 
river water in border areas 01 Punjab? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRtMATI BIJOYACHAKRAVA1TV): 
(a) Yes, Sir. Construction of certain works on the Pakistan 
side on river Ravi. adverse country stop towards India ::Ind 
also the meandering of the fiver, have the ellect of diverting 
the flow of the river Ravi towards India. 

(b) Counter protective works to save likely loss of 
land and property are undertaken by the Government of 
Punjab from their own resources and also with the financial 
assistance in the form of special loan and grant-in·aid, as 
well as the technical expertise, provided by the Union 
Government. A committee constituted by the Central 
Govemment also visits various sites on the river before and 
after monsoon every year. examines the proposals 01 the 
Government of Punjab and recommends specific works to be 
executed on priority. 

[English) 

Awa,ene .. Camps on the Dangers of Pesticide 

1781. PROF. UMMAREDDVVENKATESWARlU: Will 
the Minister of AGRICULTURE be pleased to state: 

(a) whether the Government propose to hold 
awareness camps on the dangers of pesticide consumpllon 
and use; and 

(b) if so. the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV): (a) 
and (b) The Central Government and State Governments 
conduct awareness campaigns tor safe and Judicious u!:c of 
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pesticides through various training programmes for extension 
functionaries and officials of Agriculture Departments of Central 
and State Governments at National Plant Protection Training 
Institute. Hyderabad and other locations. who in tum train 
farmers across the nation regarding this aspect. 

Further. under the Integrated Pest Management 
approach Farmers. Field Schools are organized to train 
larmers in sale and judicious use of pesticides with the aim of 
preventing misuse or excessive use thereof. 

The labels. leallets and packaging of pesticides. 
approved by the Registration Committee constituted under 
Section 5 of the Insecticides Act. 1968 also contain detailed 
instructions/information on sale use of pesticides. 

Strength of Indian Forest Service 

1782. SHRI A. BRAHMANAIAH: Will the Minister of 
ENVIRONMENT AND FORESTS be pleased to state: 

(a) the total strength of the Indian Forest Service 
as on date alongwith their State-wise break up; 

(b) whether there is any proposal under 
consideration to increase the annual intake of IFS officers; 
and 

(c) if so. the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI DllIP SINGH 
JUDEV): (a) The total strength of the Indian Forest Service as 
on date alongwith their State-wise break· up is given in the 
Statement enclosed. 

(b) No. Sir. 

(c) Does not arise. 

Statement 

The Slale·wise Authorised Strength of Indian 
Forest Service as on date _._-_ .. _ ... _ .. _. __ .. _ .... _._. __ ._--_. __ .. _----_ .. _----

S.No. Cadre Total Strength 
._----_._._-_ .. _-------_._ .. _------

2 ---.... _--_. __ ._---_ .. --_._--
1. 

2. 

3. 

4. 

Agmut 

Andhra Pradesh 

Assam-Meghalaya 

Bihar 

3 

156 

132 

118 

43 
...... __ .. _-_._._._------------

2 3 

5. Chhattisgarh 115 

• 6. Gujarat 104 , 
7. Haryana 69 

8. Himachal Pradesh 102 

9. Jammu & Kashmir 100 

10. Jharkhand 130 

11. Karnataka 165 

12. Kerala 94 

13. Madhya Pradesh 270 

14. Maharashtra 185 

15. Manipur-Tripura 87 

16. Nagaland 33 

17. Orissa 121 

18. Punjab 45 

19. Rajasthan 112 

20. Sikkim 30 

21. Tamil Nadu 145 

22. Uttar Pradesh 199 

23. Uttaranchal 84 

24. West Bengal 112 

Total Authorised Strength 2751 

Agricultura' Insurance Corporation 

1783. SHRI Y.V. RAO: Will the Minister of AGRICUL-
TURE be pleased to state: 

(a) whether Agricultural Insurance Corporation is 
likely to take off in January 2003; 

(b) if so. the details thereof; 

(c) whether the corporation has started funding: 
and . 

f (d) if not. the reasons therefor? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV): (a) 
and (b) The Agricultural Insurance Company of India ltd. 
(AICIL) promoted by the General Insurance Corporation of 
India (GIC), National Bank for Agriculture and Rural 
Development (NABARD) and four Public Sector General 
Insurance Companies has been registered under Companies 
Act on 20th December. 2002. 

(c) and (d) No. Sir. The new company has not yet started 
functioning. It will start functioning as soon as the license for 
transacting Crop Insurance business is received from the 
Insurance Regulatory and Development Authority (IRDA). 

Development of Tourism 

1784. SHRI VINAY KUMAR SORAKE: Will the 
Minister of TOURISM AND CULTURE be pleased to state: 

(a) whether the Government are aware of the 
sizeable outbound tourist traffic originating from China; 

(b) if so, whether some South East Asian Countries 
have adopted the concept of neighbourhood tourism with Laos. 
Combodia. Vietnam and China jointly by promoting tourism 
circuit along the Mekog River route. 

(c) if so, whether the Government propose to 
promote the Buddha circuit jointly with Sri Lanka and Nepal; 
and 

(d) if so, the details thereof? 

THE MINISTER OF TOURISM AND CULTURE (SHRI 
JAG MOHAN): (a) Yes, Sir. 

(b) Yes, Sir. 

(c) There is no proposal. 

(d) Does not arise. 

Scheme for SCsiSTs and Other Farmers 

1785. SHRI KAllASH MEGHWAl: Will the Minister 
of AGRICULTURE be pleased to state: 

(a) whether the Government have any specific 
scheme for SCslSTs and other farmers; 

(b) if so, the details thereof; and 

ec) the funds made available for the implementation 
of the IIcheme for the last five years alongwith year-wise and 
scheme-wise details of the beneficiaries? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV): (a) 
to (c) Department of Agriculture and Cooperation (DAC) is 
not implementing any special scheme for Scheduled Caste 
and Scheduled Tribe farmers in the country. The DAC ir. 
primarily responsible tor increasing production and productivity 
of agricultural output through implementation of various 
agriculture development schemes. The schemes are 
production oriented and area specific in nature which benefit 
farmers of all categories including farmers of SCfST 
communities. In view of the above. there is little scope for 
formulating schemes/programmes particularly focused on 
specific communities. However. wherever possible. the State 
Governmentsllmplementing AgenCies are advised in the 
Administrative Approvals of Schemes/Programmes to provide 
allocationlfunds for SpeCial Component Plan (SCP) for 
Scheduled Castes and Tribal Sub Plan (TSP) lor Scheduled 
Tribes as per the Government Guidelines on the subject. 

[Translation] 

Cutting of Tr., 

1786. SHRI SHIVAJI VITHALRAO KAMBLE: Will the 
Minister of ENVIRONMENT AND FORESTS be pleased 10 
state: 

(a) whether the environment friendly trees and 
plants are being cut down indiscriminately in the country; 

(b) if so, the details of trees/plants cut down during 
the last three years and current year, till-date. State-wise: and 

(c) the steps taken by the Government to chock 
this practice with special reference to Maharashtra? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI DllIP SINGH 
JUDEV): (a) to (c) There is no specific report with the 
Government regarding indiscriminate culling down of 
environment friendly trees and plants in the country. However, 
cases of illegal felling of trees are detected in notified lorest 
areas and action is taken by the State Government concerned 
under the Indian Forest Act. 1927 and other relevant Acts and 
roles for the time being in force. In order to further consolidate 
the forest protection elforts, the Central Government has 
requested the State Governments to involve the local forest 
dwellers and people living in nearby villages in the protection, 
conservation and regeneration 01 lorests, through the 
guidelines on Joint Forest Management issued to the State 
Governments from time to lime since 1990 for protecting the 
forests through involvement 01 local people. The Slale 
Governments have also been requested by the Cenlral 
Government to strengthen their forest protection machinery 
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in order to deal with organised crime like smuggling and 
poaching in forest areas, 

Productivity of Hot Strip Mill of Bokaro Steel Plant 

1787. PROF. RITA VERMA: Will the Minister of STEEL 
be pleased to state: 

(a) whether the productivity of Hot Strip Mill of 
Sokaro Steel Plant (SSP) is not in accordance with the norms 
laid down lor modernisation 01 the industry; 

(b) 
therelor; 

il so. the details thereol and the reasons 

(c) whether the mechanised work role changing 
system is functioning as per the norms laid down; 

(d) il not, the reasons therelor; 

(e) the total losses suffered by SSP from April, 2002 
to February 15, 2003 as a result thereof; and 

(I) the measures taken to increase the productivity 
of hot strip mill during the last three years and the expenditure 
incurred thereon, year-wise? 

THE MINISTER OF STATE OF THE MINISTRY OF 
STEEL (SHRI SRAJA KISHORE TRIPATHY): (a) No, Sir. 

(b) Does not arise. 

(c) Yes, Sir. .. 
(d) and (e) Does not arise. 

(I) No extra expenses have been incurred to 
increase the productivity of Hot Strip Mill during the last three 
years. The increase in productivity is mainly due to 
modernisation of mill and quick work roll change system. 

(English] 

Kerosene and Diesel Allowances for Fishermen 

1788. SHRI A. VENKATESH NAIK: 

SHRI RAMSHETH THAKUR: 

SHRI V. VETRISELVAN: 

Will the Minister of AGRICULTURE be pleased 
to state: 

(a) whether there was a long standing Demand for 
Kerosene and diesel allowances by the traditional fishermen: 

(b) if so, whether the Government have made an 
assurance with the fishermen in July last year to provide 
Rs.2S0 crore as kerosene and diesel assistance; 

(c) il so, whether the said assurance has yet to be 
lulfilled; 

(d) if so, the reasons therefor; and 

(e) the steps being taken by the Government io 
implement the same? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV): (a) 
Yes, Sir. 

(b) to (e) No assurance has been given by the 
Government to provide RS.2S0 crore as kerosene and diesel 
assistance. However, in a meeting taken by Hon'ble Prime 
Minister on 23.7.2002 to discuss the demands of National 
Fishworkers' Forum on this maller, it was agreed that the 
lishermen development rebate on diesel should be given. 

Import of Genetically Modified Food.Artlcles 

1789. SHRI RAM MOHAN GADDE: 

SHRI M.V.V.S. MURTHI: 

Will the Minister of ENVIRONMENT AND 
FORESTS be pleased to state: 

(a) whether the import of genetically modified food 
articles and other products are increasing in the country; 

(b) if so, whether the Government have convened 
an inter-ministerial meeting to address these issues; and 

(c) if so, the details thereof and the outcome of the 
meetings? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI DILIP SINGH 
JUDEV): (a) to (c) Any product containing genetically modified 
organisms cannot be produced, sold, imported or used without 
the prior approval of the Genetic Engineering Approval 
Committee (GEAC) under the provisions of "Manufacture Use, 
Import. Export and Storage of Hazardous Microorganism/ 
Genetically Modified Organism or Cells 1989" notified under 
the Environment (Protection) Act, 1986. As an ongoing. 
process, inter-ministerial meetings are convened to improve 
the inter-sectoral coordination of various Ministries involved 
in the evaluation of GMOs, the latest meeting having been 
held on 26th February, 2003. , 
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Security Passes for Suspended AGM 

1790. SHRI ASHOK ARGAL: Will the Minister 01 CIVIL 
AVIATION be pleased to state: 

(a) whether the Assistant General Manager 
Security of Air India at IGI Airport who was placed uncler 
suspension in case of travel of two Afghan Nationals to London 
on AI-111 of October 28,2001 has been issued with airport 
entry pass; 

(b) if so, whether his application was accompanied 
by documents like chargesheellpunishment order for issuing 
the airport entry pass as required under part (d) (1) of Bureau 
of Civil Aviation Security application lormat; and 

(c) if not, the reasons lor issuing him the pass? 

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL 
AVIATION (SHRI SHRIPAD YASSO NAIK): (a) to (c) The Phoro 
Identity card of the Assistant General Manager Security of I.ir 
India at IGI Airport was withdrawn after his suspension. A new 
airport entry pass was issued to him subsequent to his 
reinstatement as per prescribed procedure. 

Use of Edible 011 

1791. SHRI RAMESH CHENNITHALA: Will the 
Minister of FOOD PROCESSING INDUSTRIES be pleased 
to state: 

(a) whether Research and Development wing in 
his Ministry has made any efforts to find out ways and means 
to economize use of expensive edible oils in lood preparations; 

(b) if so, the result thereof; 

(c) whether result of research has been made 
operational; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
FOOD PROCESSING INDUSTRIES (SHRI N.T. 
SHANMUGAM): (a) and (b) Ministry of Food Processing 
Industries has given grant to CFTRI, a research institution 
uncler the Council of Scientific and Industrial Research for 
number of R&D projects. CFTRI has reported that they have 
done extensive work on conservation of expensive edible oils 
in food preparations. Expensive edible oils are blended with 
cheaper vegetable oils, which in addition to economy improve 
nutritional value 01 oil. 

(c) 
markets. 

Yes, Sir. These oils are avaiiable in the Indian 

(d) Does not arise. 

Devwlopment of International 
Tourist Destinations 

1792. SHRI V.S. SIVAKUMAR: Will the Minister of 
TOURISM AND CULTURE be pleased to state: 

(a) whether the Government have drawn any 
master plan lor development of international tOUrist 
destinations in the country to give boost to tourism industry; 

(b) il so, whether the Government have any 
proposal to expand the Kovalam in Kerala as an Intern .... onal 
Tourism Hub by providing modern facilities to attract foreign 
tourists; and 

(c) if so, the details thereof? 

THE MINISTER OF TOURISM AND CULTURE (SHRI 
JAG MOHAN): (a) Yes, Sir. During the Tenth Five Year Plan. 
the Deptt. of Tourism has introduced a scheme for Product! 
Infrastructure and Destination Development in ordar to 
improve existing tourist destinations and develop new tourism 
products. The scheme would result in integrated destination 
development. The destinations arc selected in consultation 
with the State Govts. 

(b) and (c) The Deplt. 01 Tounsm has not recel~ed any 
such proposal from the State Govt. 01 Kerala for development 
01 Kovalam destination under this scheme during the current 
year. 

Preservetlon of India Gate 

1793. DR. MANDA JAGANNATH: Will tho Minister 01 
TOURISM AND CULl URE: be pleaseCl 10 stale: 

(a) whether India Gale is not included in the IISI of 
protected monuments under the care of Archaeological Survey 
of India (ASI); 

(b) if so, the reasons therefor: 

(e) the names 01 the present agencies taking care 
01 this historical structure; 

(d) the steps laken/proposed to be taken for 
preservation of the structure and maintenance of environment 
around it; 

(e) whether these agencies follow the guidelines 
fixed for preservation 01 historical/protected monuments: 

(f) jf nol, the reasons therelor; and 
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(g) 
regard? 

the steps taken/proposed to be taken in this 

THE MINISTER OF TOURISM AND CULTURE (SHRI 
JAG MOHAN): (a) The India Gate built in 1920 in New Delhi 
has not been included in the list of protected monuments under 
the care of Archaeological Survey of India. 

(b) Ancient monuments which are less than one 
hundred years are not considered for protection as per Section 
2 of the Ancient Monuments and Archaeological Sites and 
Remains Act, 1958. 

(c) and (d) The main structure of India Gate and the 
environment around it, are preserved and maintained by (i) 
the Central Public Works Department, (ii) Amar Jawan Jyoti 
is maintained by the Military Engineering Service and (iii) 
maintenance of the adjoining area is done by the New Delhi 
Municipal Corporation. 

(e) to (9) The concerned agencies responsible for the 
maintenance and environmental development of India Gate 
follow the norms laid down by their respective Departments. 

Cauvery Water Sharing Dispute 

1794. SHRI JOACHIM BAXLA: Will the Minister of 
WATER RESOURCES be pleased to state: 

(a) whether in the meeting of Water Resources 
Ministers of various States, the Hon'ble Prime Minister has 
directed the Karnataka and Tamil Nadu Ministers to find a 
lasting solution to the Cauvery Water Sharing Dispute: and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRIMATI BIJOYA CHAKRAVARTY): 
(a) and (b) No such meeting of Water Resources Ministers of 
States, in which Hon'ble Prime Minister directed Karnalaka 
and Tamil Nadu Ministers to lind a lasting solution to the 
Cauvery Water Sharing Dispute, was held. However, during 
the Curtain Raiser of Freshwater Year 2003 held on 5th 
February, 2003 wherein Chief Ministers and Water Resources 
Ministers of vanous States were also present, the Hon'ble 
Prime Minister had mentioned inter-alia about Cauvery Water 
Dispute while referring to the water disputes in general all-
over the world. 

{T ransla tion J 

Increase In Women' Labourers 

1795. SHRI RAMSHAKAL: Will the Minister of 
LABOUR be pleased to state: 

(a) whether the women labourers are Increasing 
in the country: 

(b) if so, the details of such increase during the 
last three years, State-wise; 

(c) whether the Government propose to impart 
compulsory training to them to hons their skill; 

(d) if so, the number of such training schools 
opened or proposed to be opened in the country, State-wise, 
and 

(e) the number of women registered with these 
schools so far, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE IN 
THE MINISTRY OF LABOUR (SHRI VIJAY GOEL): (a) and 
(b) Yes, Sir. The total female workforce as per 1971 Census 
was 3,12,98.000. According to 1981 and 1991 Census. the 
totalfemafe work force in the country was 4,50,00,000 and 
8,97.67.563 respectively. State-wise details of these workers 
as per 1991 Census are indicated in the statement-I enclosed. 

(c) to (e) The Government has been running a number 
of Programmes/Schemes with a view to enhance and broaden 
the employment opportunities including sell-employment and 
development of entrepreneurial skills of women. A number of 
Institutions have been set up by the Central Government in 
dilferent parts of the country which include 1 National and 10 
Regional Vocational Training Institutes. State-wise details are 
given in the statement-II enclosed. 

In addition. various State Governments have also set 
up 765 exclusive Women Industrial Training Institutes and 
Wings for Women in General ITIs/Private WIT Is. State-wise 
details are given in the statement· III enclosed. 

These Training Institutes have the capacity to provide 
skill training in various trades to 2360 and 46744 women 
beneficiaries in Central and State Sector respectively. 

Statement·1 

State-wise Number of Female Worker (1991 Census) 

S.No. State/U.T. 

1. 

2. 

2 

India 

Andhra Pradesh 

Arunachal Pradesh 

3. Assam 
-'--""f 

No. of workers 

3 

89.767.563 

11,252,643 

149,789 

2.324.535 
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2 3 S"'ement·1I 

4. Bihar 6,116,974 Details of NationaVReg;onai Vocation,I Training Institute. 
for Women in Central Sphere as on October, 2002. 

5. Goa 117,977 
SI.No. Institute Stale 

6. GUJdral 5,180,886 ---_ .. _____ p4 ___ .. _O .• _._._O __ o ___ •• __ .~. 

1. National Vocational Uttar Pradesh (Noida) 
7. Haryanli 821,299 Training Institute 

8. Himachal Pradesh 888,985 2. Regional Vocational Maharashlra (Mumbai), 

9. Karnataka 6,472,816 Training Institutes Karnataka (Bangalore), 
Kerala (Trivandrum), 

10. Kerala 2,347.268 Haryana (Hlssar). West 
Bengal (Kolkalta), Assam 

11. Madhya Pradesh 10.430.890 (Tura), Uttar Pradesh 
(Allahabad), Madhya 

12. Maharashtra 12.617.454 Pradesh (Indore), Gu;.lrat 

13. Manipur 350,134 
(Vadodara), Rajasthan 
(Jaipur) 

14. Meghalaya 302,853 Statement·1II 

15. Mizoram 143,964 State-wise distribution of Women Industrial Training 

16. Nagaland 215,722 Institutes & Wings for Women in General I. T.ls I 
Private WIT/s. 

17. Orissa 3.241,991 
(data as in January 2001) 

18. Punjab 418,646 
Slate TOlal WITlslWings 

19. Rajaslhan 5,744,129 
2 

20. Sikkim 57,790 
Delhi 39 

21, Tamil Nadu 8,236,872 
Bihar 11 

22. Tripura 184.333 
Himachal Pradesh 16 

23. Uttar Pradesh 8.019,310 
Rajasthan 16 

24. Wesl Bengal 3,662,855 
Chandigarh 

25. Andaman & Nicobar Islands 16.584 
Utlar Pradesh 71 

26. Chandigarh 29.443 
Madhya Pradesh 20 

27. Dadra & Nagar Haveli 32.944 
Haryana 41 

28. Daman & Diu 11.584 
Punjab 78 

29. Delhi 3,14.076 
Jammu & Kashmir 27 

30. lakshadweep 1,906 
Kamataka 36 

31. Pondicherry 60.911 

Kerala 11 
Note: C ... Will not held in Jammu 8IId Kuhmir in 1 ",. 



235 Written Answers 3 March, 2003 To Questions 236 

2 -----_. 
Tamil Nadu 23 

Andhra Pradesh 38 

Pondicherry 03 

Nagaland 03 

Meghalaya 01 

West Bengal 08 

Orissa 29 

Assam 08 

Manipur 01 

Tripura 01 

Gujarat 42 

Maharashtra 241 

Total 765 

{English} 

Effects of Advertisements on Ecology 

1796. SHRI SUNIL KHAN: 

SHRI HANNAN MOLLAH: 

Will the Minister of ENVIRONMENT AND 
FORESTS be pleased to state: 

(a) whether the 500 million year old rocks in 
Chhattisgarh along the Kankar Rd. upto Keskal in Bastar have 
been defaced with advertisements of a Cement Company; 

(b) if so, whether it is in violation of the ruling of the 
Supreme Court in the case of defacement of rocks along the 
Rohtang-Manali bye-pass; 

(c) if so. whether any action has been taken in this 
regard; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI DILIP SINGH 
JUDEV): (a) to (d) In compliance to the order of the Supreme 
Court dated: 23-9-2002 in I.A. No.780 in Writ Petition (Civil) 
No. 202 of 1995, the Central Government has sought the 

information from a!l the States and Union Territories regarding 
rock paintings and hoardings in forest lands in a prescribed 
format. In response, the Government of Chhattisgarh has 
submitted 'Nil' information on 9-10-2002. 

Problems of Ferro Alloys MlnufacturerslTraders 

1797. SHRI K. E. KRISHNAMURTHY: Will the Minister 
of STEEL be pleased to state: 

(a) whether the Government are aware about the 
problems being faced by Ferro Alloys Manufacturers and 
Traders in the country; 

(b) if so, whether lowering·of import duty on raw 
material/semi-finished products/finished products every year 
is continuously affecting all manufacturers of the Ferro AII",ys; 

(c) if so, the details thereof and the reasons 
therefor; 

(d) whether Kelkar Committee Recommend ... tions 
are detrimental to the existence of Ferro alloys traders with 
regard to import of raw material; and 

(e) if so, the remedial measures being adopted by 
the Government in this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
STEEL (SHRI BRAJA KISHORE TRIPATHY): (a) Yes, Sir. 
Some of the problems being faced by Ferro Alloys 
Manufacturers and Traders in the country are (i) high power 
tariff; (ii) excess capacity and stagnant domestic demand; (iii) 
cheap imports from China, Russia, Kazakhastan and South 
Africa; (iv) imports from neighbouring countries. such as 
Bhutan and Nepal which do not attract counter vailing duty. 
sales tax etc.; (v) high excise duty; and (vi) increase in input 
cost, road and railway freight. 

(b) and (c) Lowering of import duty will lead to increase 
in imports and affect the domestic industry. 

(d) Yes, Sir. 

(e) Basic custom duty on ferro alloys has remained 
unchanged since 2001-2002. Further, import duty on metcoke 
for the manufacturers of ferro alloys has been reduced to 5% 
and anti-dumping duty on Chinese metcoke has also been 
withdrawn. These measures will help the Ferro Alloys 
Manufacturers and Traders in the country. 

{Translation} 

Vacant Post Under SCIIST. Category 

1798. SHRI RAMDAS ATHAWALE: Will the Minister 
of FQOO PfIloCESSfNG INDUSTRIES be pleased to state: 
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(a) whether any posts of Scheduled Castes and 
Scheduled Tribes in different categories in various 
Departments and undertakings of his Ministry are lying vacant; 

(b) if so, the details thereof; 

(c) whether any fresh recruitment have been made 
during the last three years: 

(d) if so, the years-wise and category-wise details 
of recruitment made during the said period and till date; 

(e) whether the prescribed rules have been 
followed with regard to the recruitment and promotion of 
persons belonging to SCs/STs categories: and 

(f) if not, the remedial steps taken in this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
FOOD PROCESSING INDUSTRIES (SHRI N. T. 
SHANMUGAM): (a) and (b) Yes, Sir. Two posts of Junior 
Inspecting Officer (Fruit & Vegetable Preservation) in Group 
B Gazetted category one each belonging to SC and ST are 
lying vacant. One post of Inspector (Fruit & Vegetable 
Preservation) in Group C belonging to ST category is also 
lying vacant. 

(c) and (d) Yes, Sir. The details of direct recruitment made 
under various categories during the last three years and till 
28.02.2003 are as follows: 

2000-2001 

2001-2002 

2002-2003 

Group A- 1 Post of ST 
Group B-1 Post - General 
Group 0 - 2 Posts- Both SC 

Group C - 2 Posts - General 
Group 0 - 5 Posts - General 

Group A - 3 Posts including one OBC 
Group 0 - 1 Post· SC 

(e) Prescribed Rules have been followed in the 
case of both Direct Recruitment and Promotion. 

(f) Does not arise. 

{English} 

Rehabilitation of Wild Animals 

1799. SHRI J.S. BRAR: Will the Minister of 
ENVIRONMENT AND FORESTS be pleased to state: 

(a) whether the Government are aware that three 
new bom leopards were found in a village near Bhopal; 

(b) if so, the details thereof, and the action taken 
lor their rehabilitation: 

(c) the number of such cases where wild animals 
have been captured in habitat areas during the year :002: 
and 

(d) th~ steps taken to ensure that wild animals are 
prevented from crossing over to villages and cities? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI DILIP SINGH 
JUDEV): (a) and (b) Three new born cubs of tiger, and not 
leopard, were found in village Gautampur Colony on 29·1·03 
near Bhopal. These cubs, since only about three months old 
and cannot survive in wild on their own. are being maintained 
in captivity at Van Vihar National Park at Bhopal. 

(c) Some cases from Maharashtra and Ultaranchal 
States have come to the notice where wild animals have 
strayed out of their natural habitat into the human habitation 
area and were to be captured. 

(d) The steps taken to prevent wild animals from 
crossing over to villages and cities include: 

1 . Habitat improvement works undertaken in national 
parks and sanctuaries, 

2. Erection of phYSical barriers like stone wall/chain 
link fence/RCC wall in some sensitive areas. 

3. Vigorous patrolling by mobile squad during 
identified seasons. 

{T rans/alion} 

Study on Inter-Linking of River. 

1800. SHRI NAWAL KISHORE RAI: 

SHRI RAMJI LAL SUMAN: 

Will the Minister of WATER RESOURCES be 
pleased to state: 

(a) whelher the National Development Agency had 
conducted a study for inter-linking the rivers in Ihe country; 

(b) if so, the date on which il was conducted: 

(c) the names 01 the rivers which were proposed 
to be inter-linked; 

(d) the average quanlum of waler proposed to be 
supplied to water scarce areas: and 
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(e) the States likely to be benefited therefrom? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRIMATI BIJOYA CHAKRAVARTY): 
(a) to (e) The Ministry of Water Resources, then known as the 
Ministry of Irrigation, formulated a National Perspective Plan 
for water resources development in 1980 whic;h envisages 
inter linkages among Peninsular Rivers and Himalayan Rivers 
for transferring water from water surplus basins to water deficit 
areas for optimum utilisation of water resources. The 
Government of India has established the National Water 
Development Agency (NWDA) in 1982 as an autonomous 
society to carry out water balance and other studies and 
prepare feasibility reports. NWDA has identified 30 links under 
the National Perspective for preparation of the feasibility 
reports and has completed feasibility reports of Six links under 
Peninsular Component by June 2002. The statement showing 
the name of the rivers proposed for inter-linking is enclosed. 
As per the water balance studies conducted by NWDA, about 
174 Billion Cubic Meter of water is available for diversion to 
the water deficit areas. While the Himalayan Component of 
the inter-basin water transfer proposal envisages benefits to 
Uttar Pradesh, Haryana, Rajasthan, Gujarat, Assam, West 
Bengal, Orissa, Bihar and Jharkhand and enrichment of the 
peninsular component from the surplus waters of 
Brahamputra, the Peninsular Component envisages benefits 
to Orissa, Andhra Pradesh, Karnataka, Tamil Nadu, 
Pondicherry, Madhya Pradesh, Uttar Pradesh, Rajasthan, 
Maharashtra & Gujarat. 

Statement 

Peninsular Rivers Development Component 

1. Mahanadi (Manibhadra) - Godavari (Dowlaiswaram) 
link 

2. Godavari (Polavaram) - Krishna (Vijayawada) link 

3. Godavari (Inchampalli Low Dam) - Krishna 
(Nagarjunasagar Tail Pond) link 

4. Godavari (Inchampa"i) - Krishna (Nagarjunasagar) 
link 

5. Krishna (Nagarjunasagar) - Pennar (Somasila) link 

6. Krishna (Srisailam) - Pennar link 

7. Krishna (Almatti) - Pennar link 

8. Pennar (Somasila) - Cauvery (Grand Anicut) link 

9. Cauvery (Kallalai) - Vaigai (Gundar) link 

10. Parbati - Kalisindh - Chamballink 

, , . Damanganga - Pinjal link 

12. Par-Tapi-Narmada link 

, 3. Ken-Betwa link 

14. Pamba-Achankovil-Vaippar link 

, 5. Netravati-Hemavati Link 

, 6. Bedti-Varda link 

Himalayan Rivers Development Component 

, . Kosi-Mechi link 

2. Kosi-Ghaghra link 

3. Gandak-Ganga link 

4. Ghaghra-Yamuna link 

5. Sarda-Yamuna link 

6. Yamuna-Rajasthan link 

7. Rajasthan-Sabarmati link 

8. Chunar-Sone Barrage link 

9. Sone Dam-Southern Tributaries of Ganga link 

10. Brahmaputra-Ganga link (Manas-Sankosh- Tista-
Ganga) 

" . Brahmaputra-Ganga link (Jogighopa-Tista-Farakka) 

12. Farakka-Sunderbans link 

13. Ganga-Damodar-Sunemarekha link 

14. Subernarekha-Mahanadi link 

[English] 

Death of Olive Ridley Turtle. 

, 801. COL. (RETD.) SONA RAM CHOUDHARv: Will 
the Minister of ENVIRONMENT AND FORESTS be pleased 
to state: 

(a) whether the Union Government are aware that 
more than 3,000 Olive Ridley Turtles have died in Orissa coast 
as reported in Times of India dated January 9,2003; 

(b) 
therefore; 

if so, the details thereof and the reasons 

(c) whether the State Government has been 
dinkted to' take immediate action in this regard; 
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(d) if so, the details thereof; 

(e) whether State Fisheries department is also 
involved in continued killing of the turtles; and 

(f) if so, the measures taken/proposed!. !>e taken 
by the Union Government to protect the turtles? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI DILIP SINGH 
JUDEV): (a) Yes, Sir. 

(b) Apart from natural deaths, injuries sustained 
from the sea going vessels have been Identified as the cause 
of mortality of Olive Ridley turtles. The details are as under: 

Location Number of Dead Turtles Counted 

Gahirmatha sanctuary 707 

Dighe and Paradip Coast 2,155 

Paradip to Ghumsur South 168 

(c) and (d) The state government h?s been addressed 
in this regard vide letter dated 23-1 -2003 fOI 1mmediate action 
on protection of turtles at the nesting site, stric~ enforcement 
of use of 'urtle Excluder Devices (TEDs) by trawlers, round 
the clock patrolling of the area, and, striking coordination 
among the various enforcement agencies in the state. 

(e) No, Sir. 

(f) Does not arise. 

Service Condition of Airline 
Allied Service. Limited 

1802. '5HRI N. JANARDHANA REDDY: Will the 
Minister of CIVIL AVIATION be pleased to state: 

(a) whether some employees from Indian Airlines 
are on a deputation to Alliance Airlines, a subsidiary of Indian 
Airlines; 

(b) if so, the total number of such deputationists; 

(c) whether the deputationists cannot continue on 
deputation more than four years and have to be reverted to 
their parent organisation on completion of the deputation 
period; 

(d) if so, the employees on deputation from Indian 
Airlines to Alliance Airlines who have already completed .. to 
6 years but are still continuing 8S deputationist; and 

(e) the reasons for not reverting them back? 

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL 
AVIATION (SHRI SHRIPAD YASSO NAIK)' (a) Yes, Sir. 

(b) Seventy (70) officials from Indian Airlines are 
on deputation to Alliance Air. 

(e) to (e) Employees from Indian Airlines are taken on 
deputation in Alliance Air on need basis. The period of 
deputation is decided mutually by Indian Airlines and Alliance 
Air. As and when the services of these employees are required 
by Indian Airlines they are reverted back, irrespective of the 
deputation period. 

Heritage Hotel. In Raja.than 

1803. DR. JASWANT SINGH YADAV: Will the Minister 
of TOURISM AND CULTURE be pleased to state: 

(a) the number of heritage hotels set up in 
Rajasthan, district-wise; 

(b) whether the Government propose to encourage 
heritage hotels in the States; and 

(c) if so, the details alongwith steps taken in this 
regard, State-wise? 

THE MINISTER OF TOURISM AND CULTURE (SHRI 
JAG MOHAN): (a) A total number of 34 heritage hotels have 
been classilied in Rajasthan. A statement giving the district· 
wise break-up in the State 01 Rajasthan is enclosed. 

(b) and (c) Yes, Sir. Heritage Hotels in India, offer a 
unique holiday experience and add value to the Indian tourism 
product. The heritage hotel projects approved prior to 1.4.2002 
are eligible to avail Interest Subsidy at an enhanced rate of 
5% on loans taken from designated financial institutions. 

Statement 

District-wise List 01 Approved Heritage Hotels in Rajasthan 
as on 3751 January, 2003 

S.No. Name of District Number of Heritage Hotels 
---------_._._-------_._------_. 

2 3' 

1. Ajmer 

2. Alwar 

3. Bharatpur 

4. Bikaner 5 
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2 3 

5. Jaipur 7 

6. Jaisalmer 

7. Jodhpur 4 

8. Jhunjhunu 

9. Pali 3 

10. Rajasmand 

11. Sawai Madhopur 

12. Sirohi 3 

13. Udaipur 5 

[Trans/ation} 

Funds to NGOs under Garbage 
Management Projects 

1804. SHRI PRAHLAD SINGH PATEL: Will the 
Minister 01 ENVIRONMENT ANI) FORESTS be pleased to 
state: 

(a) whether the Government and non governmental 
organisations have applied for financial assistance for garbage 
management projects; 

(b) if so the details of the applications received in 
this regard and approved by the government during the last 
three years and current year, till date so far; 

(c) whether the scheme to crack awareness about 
environment are being regulated by the Ministry; and 

(d) if so the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI DILIP SINGH 
JUDEV): (a) and (b) The Ministry of Environment and Forests 
has provided financial assistance to the Central and the State 
Pollution Controt Boards for strengthening their infrastructure 
for the implementation of environmental regulations including 
the Municipal Solid wastes (Management & Handling) Rules, 
2000. An amount of Rs. 250.53 Lakhs has been released to 
thirty-three Pollution Control Boards/committees in the past 
two years. Proposals have been received from various 
organisations including Indian Agriculture Research Institute, 
New Delhi: National Environmental Engineering Research 
Institute, Nagpur; Environmental Protection Training and 
Research Institute, Hyderabad; Pollution Control Research 

Institute, Haridwar; Indian Institute of Technology, New Delhi; 
National Productivity Council, New Delhi as well as NGOs 
like Chintan Environmental Action Group, New Delhi. In this 
regard, the Central Pollution Control Board (CPCB) has 
released Rs. 113.24 lakhs for undertaking various projects 
and programmes related to garbage management. Also, the 
CPCB has provided financial support to NGOs for creating 
awareness relating to garbage management. Rs 2.6 lakhs 
has been released in the past three years for this purpose. 

Besides this, during 1999-2001, the Ministry of 
Agriculture, Department of Agriculture & Co-operation under 
the scheme on balanced and integrated use of fertilisers, 
provided financial support to the extent of 399.52 lakhs for 
setting up of compost plants. 

(c) and (d) The Ministry of Environment and Forests 
through its National Environmental Awareness Campaign is 
creating awareness amongst the public Rs. 414 lakhs has 
been earmarked for the current financial year and 8061 
proposals have been recommended for implementation under 
this scheme. Further, for creating mass awareness about the 
environment through electronic media during 2002-2003, 
Ministry of Environment has entered into an atrangement with 
Doordarshan and the Discovery channel. 

Small Agricultural Watersheds ' 

1805. SHRI RAM TAHAL CHAUDHARY: 

SHRI ABDUL RASHID SHAHEEN: 

Will the Minister of AGRICULTURE be pleased 
to state: 

(a) whether the small agricultural watersheds are 
not being properly utilized in the co~ntry; 

(b) 
therefor; 

(c) 

if so, the details thereof alongwith reasons 

the efforts made by the Government for the 
purpose and optimum utilization of the small agricuttural 
watersheds; and 

(d) the degree of success achieved by the 
Government following these efforts? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMOEO NARAYAN YADAV): (a) 
to (c) The Government of India have accorded high priority to 
the development of watershed area through integrated 
watershed approach wherein watershed community plays a 
decisive role in plpnning, implementation and monitoring of 
w\lel$heds. 
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Small watersheds (about 500 ha.) are being treated 
-under the National Watershed Development Project for 
Rainfed Areas (NWDPRA), Watershed Development Project 
in Shifting Cultivation Areas (WDPSCA) of Ministry of 
Agriculture and Drought Prone Area Programme (DPAP), 
Desert Development Programme of Department of land 
Resources (DOlR). 

(d) Evaluation Studies conducted by the MoA 
through different agencies have indicated that these 
progralT!mes have, in general, resulted in increase in cropping 
intensity changes in cropping pattern, and increase in ground 
water recharge. 

[English} 

Pending Irrigation Projects of Gujarat 

1806. SHRI DllEEP SANGHANI: Will the Minister of 
WATER RESOURCES be pleased to state: 

(a) the details of on-going irrigation projects in 
Gujarat at present; and 

(b) the number of irrigation projects awaitingl 
pending with the Union Government? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRIMATI BIJOYACHAKRAVARTY): 
(a) The details of ongoing irrigation projects of Gujarat are 
given in the Statement enclosed. 

(b) As on 15th February, 2003, two irrigation 
projects formulated by the Government of Gujarat were under 
techno-economic appraisal in the Central Water Commission. 
Out of these 2 projects, one project namely Modernisation of 
Machhu-Ilrrigation has already been accepted by the Advisory 
Committee of Ministry of Water Resources subject to 
concurrence from State Finance Department and the second 
project namely Bakrol Water Resources project is under 
appraisal. 

Statement 

SI.No. Name of Project District 
Benefited 

3 2 --._-- .- ...... -~------------. 

A Major Projects 

a) Externally Aided Projects 

1. 

2. 

Hydrology Projects (WB) 

Scheme for provision of Hydro Plus 
Mechanisation towards augumenting 
shortage capacity 

b) Inter-State Projects 

1. Mahi Bajaj Sagar 

2. Sardar Sarovar 

c) Pre-Fifth Plan Projects 

d) Other Projects 

1. Sidumber 

2. Zankari 

8 Medium Projects 

1. 

2. 

Aji-IV 

Balgol 

Counted in Rajasthan 

12 Districts 

Val sad 

Surat 

Jamnagar 

Sabarkantha 

latest Estimated 
Cost 

4 

66.30 

105.00 

2.57 

13160.62 

205.35 

90.00 

96.00 

23.86 

(Rs. in crore) 

Expenditure up to 
end of IX plan 

5 

54.43 

26.29 

13076.63 

0.28 

5.07 

81.34 

8.97 
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2 3 4 5 

3, Bhadar-II Rajkot 107,00 67,62 

4, Demi-III (NABARD) Jamnagar 32.50 30.97 

5. Goma(P) Panchmahal 47.59 12.66 

6. Gunda (Utvali) Ahmedabad 37.00 29.04 

7. Koliyari Panchmahal 26.00 15.00 

8. Limd-Bhogavo-II Surendranagar 43.00 34.67 

9. Man Vadodara 8.72 0.58 

10. Mukteshwar Banskanlha 52.50 40.97 

11. Ozat-II Junagarh 82.00 66.73 

12. Singor Panchmahal 20.00 3.10 

13. Und-II (Guntal) Jamnagar 64.00 59.07 

14. Varanasi Kheda 24.00 9.60 

15. Vartu-II Junagarh 58.00 52.45 

16. Kuntall Val sad 43.99 5.09 

17. Brahmani·1I Surendranagar 41.50 36.97 

18. Chinchal Lift Irrigation Val sad 18.10 7.65 

C ERM Projects 

(i) Modernisation of canals 

1. Bhadar (S) , Rajkot 55.50 37.48 

2. Modernisation of Kachhu-I Rajkot 35.36 26.08 

3. Restoration of Mitti K'ulchh 32.00 28.16 

(il) Drainage Projects 

4. Extenstion of distribution system 30.00 20.84 
from 40 ha to 8 ha block 

5. Extn. & Improvement of 42.00 41.02 
Medium Irrigation Projects 

6. Prevention of salinity ingress (HLC·I & II) Saurashtra & Kutchh 1185.15 330.48 

7. Rehabilitation old canal scheme 111.00 88.88 

8. Mod. of Irr. Schemes for old canal system 51.00 39.31 
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2 3 4 5 

9. Kadana Aight Bank Canal System Panchmahal 30.50 27.73 

10. Kadana spreading channel Panchmahal 471.00 0.06 

11. Link canal of uzkai to Godhra river 44.36 4.B9 

12. Link of Bhadar main canal with KZABC Panchmahal 4.13 O.OB 

13. I.A.B.P. & M. Sabarmati river Mehsana 13.00 0.04 

14. Water Aesources consolidated Mehsana 800.00 0.00 
projects (WACP) 

15. Augumentation of surface water 400.00 25.00 
in North Gujarat 

16. Kadana Left Bank High Level canal Panchmahal 35.00 1.07 

17. Extention of oharoi RBMC Mehsana 112.00 11.B3 

lB. Ukai Puma JLLB link canal Surat 5B.OO B.47 

19. Banas valley (oantiwada) Modn. Banaskantha 0.50 0.00 
Conjuctive use of ground and surface water 

20. Drainage for North Gujarat 20.00 2.00 

21. Gajansar canal works Kutchh 2.00 0.05 

22. oharoi Left Bank High Level canal Mehsana 36.89 0.01 

23. oharoi project Sipor loop canal Mehsana 8.00 0.03 

24. oantiwada Sipu link canal 7.B7 0.00 

25. Panam High Level Canal Panchmahal 133.00 0.37 

26. Lining of main canal Singoda Amreli 1.10 0.00 

27. Prevention of Salinity (South Gujarat) 230.00 2.46 

(b) the target fixed and achieved thereunder during National Project for Cattle and Buffalo Breeding 
the Ninth Five Year Plan, State-wise: 

lB07. SHAI JYOTIRAolTYA M. SCINoIA: 

SHAIMATI RENUKA CHOWDHURY: 

Will the Minister of AGRICULTURE be pleased 
to state: 

(a) the Central funds sought and funds released 
for implementation of the National Project for Cattle and 
Buffalo Breeding (NPCBB) by the State Governments 
particularly Andhra Pradesh, Maharashtra. Madhya Pradesh 
and Union Territories during 2001-2002 and 2002-2003. State-
wise; 

(c) the expenditure incurred thereon, State-wise; 

Cd) whether the Govemment have reviewed the 
implementation of NPCBB: 

(el if so, the details thoreof: 

(f) the decision to be taken to refurnish the project 
indicating improvements to be introduced thereon: and 

(gl the target fixed under the prolect and the 

\ 
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allocation proposed to be made for the purpose during the 
Tenth Five Year Plan, State-wise, Union Territory-wise? 

, 
To Quesdons 252 

(d) Yes, Sir. 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV): (a) 
and (b) The reply statement to (a) and (b) of the question is 
enclosed. 

(e) and (f) Project Steering Committee has reviewed the 
progress of the Scheme on 05.03.2002. Suitable action has 
been taken on the recommendations of the Steering 
Committee. 

(g) No, Sir. No State-wise physical target and 
(c) Andhra Pradesh & Madhya Pradesh have 

utilised the amount in full. 
allocation of funds have been made under the scheme during 
the 10th plan, since these will vary from State to State as per 
their proposals and central guidelines. 

Statement 

(a) Central Funds sought and released during 2001-02 and 2002-03 

State 

Andhra Pradesh 

Maharashtra 

Madhya Pradesh 

Union Territories 

Funds sought 
by the State 
(Rs. in crore) 

2001-02 2002-03 

53.82 12.36 

15.26 13.34 

Fund released 
(Rs. in crore) 

2001-02 2002-03 

7.42 4.17 

8.29 

Remarks, if any 

The State Gov!. has not constituted 
State Implementing Agency, which is 
a pre requisite for the project. 

No proposal was received from the 
Union Territories. -_._ .. _-----------------------------------------

(b) Target and Achievement under the 9th PIIIn 

State Components 

Andhra Pradesh 1. 

2. 

3 

4. 

Madhya Pradesh 1. 

2. 

3. 

4. 

Conversion/setting up of mobile artificial 
insemination units 

Establishment/strengthening of Sperm Stations 

Establishment/strengthening of Frozen Semen Banks 

Establishment/strengthening of training centers 

Conversion/setting up of mobile artificial 
insemination units 

Establishment/strengthening of Sperm Stations 

Establishment/strengthening of Frozen Semen Banks 

Establishment/strengthening of training centers 

Target Achievement 

2009 2009 

4 4 

4 4 

9 9 

1965 1965 

2 2 

2 2 
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{Translation] 

Private Employment Exchange 

1808. SHRI SUNDER lAl TIWARI: 

SHRI SATYAVRAT CHATURVEDI: 

Will the Minister of lABOUR be pleased to 
stale: 

(a) whether the Government propose to allow the 
opening of Private Employment Exchanges; 

(b) if so. whether several Private Employment 
Exchanges are already operating without the permission of 
the Govemment: 

(c) if so, the steps taken by the Govemment to 
protect the unemployed persons from being cheated by these 
Private Employment Exchanges; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE IN 
THE MINISTRY OF lABOUR (SHRI VIJAY GOEl): (a) to (d) 
Employment Exchanges function under the administrative and 
financial control of the State/UT Governments and operate 
as per the provisions of the Employment Exchanges' 
(Compulsory Notification of Vacancies) Act. 1959. Private 
placement agencies are operating under the jurisdiction of 
the State/UT Govemments. There is no system of permission/ 
registration/recognition of such private placement agencies 
by the Government, excepting for private manpower exporting 
employment agencies which come under the Emigration Act, 
1983 and labour contractors who come under the Contract 
labour (Regulation & Abolition) Act, 1970 and Inter-State 
Migrant Workmen (Regulation of Employment and Conditions 
of Service) Act, 1979. Cases of cheating, if any, are dealt with 
under the normal provision of the law. 

{Eng/ish] 

Permission for Landing 

1809. SHRI P.C. THOMAS: Will the Minister of CIVIL 
AVIATION be pleased to state: 

(a) whether foreign airlines have been permitted 
to land their new flights at various airports in India; 

(b) if so, the details thereof; and 

(c) the details of landing applications pending with 
the Govemment? 

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL 
AVIATION (SHRI SHRIPAD YASSO NAIK): (a) to (c) Requests 
of other countries for operation of their airlines to different 
airports are examined as part of an ongoing process, 
depending upon traffic demand etc., and designated airlines 
of the following countries have been grant~ access to various 
airports in India since January, 2002: 

----.. ---
Name of the Country Airports for which permission 

was granted. 

Iran Delhi 

Sri Lanka Bangalore, Gaya, Cochin 

Singapore Hyderabad, Bangalore 

Qatar Hyderabad, Cochin 

Kenya Delhi 

Saudi Arabia Cochin 

Withdrawal of IA from Unvlabl. Sector. 

1810. SHRI SUBODH MOHITE: 

SHRI AJOY CHAKRABORTY: 

SHRI P.O. ELANGOVAN: 

Will the Minister of CIVil AVIATION be pleased 
to state: 

(a) whether the Indian Airlines propose to pullout 
of 50 unviable sectors; and 

(b) if so, the details thereof and the list of such 
sectors that are going to be withdrawn from Indian Airlines 
service? 

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL 
AVIATION (SHRI SHRIPAD YASSO NAIK): (a) No, Sir. 

(b) Does nol arise. 

(Translation] 

Museums 

1811. KUNWAR AKHILESH SINGH: Will the Minister 
01 TOURISM AND CULTURE be pleased 10 state: 

(a) the total number of museums with Archaeolo-
gical Survey 01 India and oul of these the number of museums 
currently closed down; 
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(b) the reasons for closure of museums alongwith 
revenue loss to the Government consequent upon their closure 
since date of closure, till date; and 

(c) by when the closed museums are likely to be 
reopened lor general public and tourists by the Government? 

THE MINISTER OF TOURISM AND CULTURE (SHRI 
JAG MOHAN): (a) There are 35 museums which fall under, 
the Jurisdiction of the Archaeological Survey of India. All the 
museums are open to the public except the one at Salimgarh 
Fort and another at the Purana Oila. 

(b) and (c) The Salimgarh Museum is closed due to 
security reasons while the Purana Oila Museum is closed as 
the work of reorganization has been taken up, which is likely 
to be completed within the current financial year. As neither of 
these two museums are ticketed, the question of revenue loss 
does not arise. 

[English] 

Funds under Elephant Corridor Scheme 

1812 SHRIMATI MANEKA GANDHI: Will the Minister 
of ENVIRONMENT AND FORESTS be pleased to state: 

(a) the money put into the Elephant Corridor 
Scheme by the Government since 1991, till date; and 

(b) the money spent out of that so lar? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI DILIP SINGH 
JUDEV): (a) and (b) There is no separate scheme for the 
elephant corndors. However, the Government of India provides 
financial assistance to the major elephant-bearing states in 
the country under the Centrally Sponsored Scheme 'Project 
Elephant' for the protection and development of corridors for 
elephants. Since the inception of the Project in February 1992, 
an amount of Rs. 3.33 crores has been released by the 
Government 01 tndia lor etephant corridors, which has been 
fully utilized. 

Report on Condition of Farmers 

1813. SHRI V. VETRISELVAN: 

SHRI RAMSHETH THAKUR: 

Will the Minister of AGRICULTURE be pleased 
to state: 

(a) whether Institute 01 Economic Growth has 
drafted a study report which highlights the poor condition 01 
thp larmers; 

(b) il so, whether the institute has prepared its 
report for the first phase study and submitted to the 
Government; 

(c) 

(d) 

if so, the salient features of the report; and 

. the reaction 01 the Union Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV): (a) 
and (b) The Institute of Economic Growth had organized a 
Seminar on 4-5 February, 2003 to review and discuss the 
draft reports on 26 studies conducted by experts as part of 
Phase-I of the Study titled "State 01 Indian Farmers - A 
Millennium Study", which has been sponsored by the 
Government. As the reports are yet to be finalized on the basis 
of the comments/observations made at the Seminar, the 
Government have lIot yet received the final version 01 the 
reports on the studies. 

(c) and (d) Do not arise. 

Crop Forecast System 

1814. SHRI K.P. SINGH DEO; Will the Minister of 
AGRICULTURE be pleased to state: 

(a) 

(b) 
underway: 

the details of crop fore;ast system; 

whether updating of crop forecast rep<"'rts is 

(c) if so, the reasons therelor: and 

(d) the State which have been asked to update crop 
forecast reports? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV): (a) 
to (d) The Department of Agriculture & Cooperation (DAC) 
prepares the forecast of production of principal crops with 
reference to the agriculture year (July - June) four times during 
a year, primarily on the basis of the inlormation obtained from 
the State Governments. These forecasts are referred to as 
the First Advance Estimates, the Second Advance Estimates, 
the Third Advance Estimates and the Fourth Advance 
Estimates, and are released at quarterly intervals. For 
example, with reference to the agriculture year 200'-0~, the 
time schedule of the estimates was as under: 

First Advance Estimates: September 2001 

Second Advance Estimates: January 2002 

Third Advance Estimates: April 2002 

Fourth Advance Estimates: June 2002 
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In the beginning of an agricultural season, when the 
sowing operations are at initial stages, the assesSments of 
the State Governments about the area coverage under 
different crops are generally based on visual observations 
made by the field officers. However, with the passage of time, 
more specific information, including that of area coverage 
based on Timely Reporting Scheme (TRS) and yield rates 
based on Crop Cutting Experiments (CCEs), flows to the State 
Governments, who update their estimates based on this 
information and forward the same to the DAC. 

The DAC holds a weekly meeting of Crop & Weather 
Watch Group (CWWG), in which the crop prospects are 
discussed on the basis of latest position of crop and weather 
situation in different parts of the country. In these meetings, 
which are attended by representatives of India Meteorological 
Department, National Centre for Medium Range Weather 
Forecasting, Central Water Commission, and experts from 
various Divisions of DAC, detailed deliberations take place· 
on the various aspects having bearing on crop production 
like rainfall, temperature & other weather conditions 
availability of water in major reservoirs and availabilityl supply 
of inputs like seeds, fertilizers, credit and pesticides. The 
estimates of likely production of crops received from the States 
are reviewed in light of the information obtained in the meetings 
of the CWWG. These inputs are supplementedl 
complemented, with the information received from the Space 
Application Centre (SAC), Ahmedabad based on remote 
sensing technology as also the past practices and trends 
prevalent in various States. 

During the agriculture year 2002-2003, the sowing of 
Kharif crops had been delayed in many parts of the country. 
due to which the Government had released only a Quick 
Assessment of Khari! production in September 2002. The First 
Advance Estimates, covering the kharif crops of 2002-03 ~ ere 
released on 12.11.2002, while the Second Advance Estimates, 
covering both kharif and rabi, were released on 10.2.2003. 
The next forecast for 2002-03 would be made during April 
2003, coinciding with the holding of the National Conference 
on Agriculture for Kharif Campaign, 2003-04. All the major 
States have been requested to furnish the updated information 
by middle of March 2003. 

Karall Airport 

1815. SHRI KALAVA SRINIVASULU: Will the Minister 
of CIVIL AVIATION be pleased to state: 

(a) whether the Government have decided to hand 
over Kargil Airport to the Defence Ministry; 

(b) if so, the reasons therefor; 

(c) whether civilian traffic would be adversoly 
affected by this decision; and 

(d) if so, ttle remedial steps proposed to be taken 
in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL 
AVIATION (SHRI SHRIPAD YASSO NAIK): (a) and (b) Yes, 
Sir. Due to strategic location of Kargil neal the Indo-Pak border. 
the operational control of Kargil airport has been handed over 
to the Ministry of Defence (Indian Air Force) by Airports 
AuthOrity of India (AAI). . 

(c) and (d) No, Sir. Indian Air Force (IAF) have der:ided 
to start their flights for civil passengers in their aircraft from 
Jammu and Srinagar to Kargil, for which AAI has extended all 
necessary assistance. 

Profit Making Route. ot AI 

1816. SHRI AMAR ROY PRADHAN: Will the 
Minister of CIVIL AVIATION be pleased to state: 

(a) the details of domestic/international profit 
making routes of Air India flights at present; 

(b) whether the Private IndianlForeignAirlines have 
also beentpermitted to operate their flights on such routes; 

(c) if so, the names of such airlines, country-wise; 

(d) whether the Government propose to issue 
guidelines to increase Air India Flights on such routes instead 
of permining private airlines; 

(e) if so, by when; and 

(f) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL 
AVIATION (SHRI SHRIPAD YASSO NAIK): (a) From April 2001 
to October, 2002, Air India has made profit on Gulf routes 
only. 

(b) and (c) Private Indian airlines are nol permitted to 
operate on international routes, while foreign airlines are not 
permitted to operate on domestic routes. The international 
operations of foreign airlines to India are in accordance with 
the rights exchanged between India and other loreugn 
countries which is on the basis of the principle of reciprOCIty 
and fair and equal opportunity. Therefore, equal righull are 
available to the foreign airlines to operate on aU the roules 
where Air India is operating. Actual operations are decided by 
airlines concerned according to their commercial judgement 
and comparative yields on different routes. 
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(d) to (I) Do nol arise. 

Agriculture Target In Ninth Plan 

1817. SHRI PRIYA RANJAN DASMUNSI: Will the 
Minister of AGRICULTURE be pleased to state: 

(a) whether the output of agriculture has fulfilled 
the target of the Ninth Five Year Plan; 

(b) if not, the reasons therefor; and 

(c) the measures being considered to overcome 
such deficiencies in Tenth Five Year Plan, especially on the 
issue of drought. floods and lack 01 irrigation opportunities in 
the affected States? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV): (a) 
No, Sir. The production of major crops like foodgrains, oilseeds, 
sugarcane and collon during the Ninth Five Year Plan was 
lower than the targets. as is evident from the following table: 

Targets and Production in IX Plan 

(million tonnes) 

Crop Target Production 

Foodgrains 1052.00 1017.22 

Oilseeds· 135.50 105.68 

Sugarcane 1535.00 1463.64 

Colton# 73.60 54.28 

• Includes groundnul. caslorseed. sElsamum. nigerseed. rapeseed & mustard. 
linseed. safflower. sunflower and soyabean. 

II In million bales of t 70 kgs. 

(b) Realisation 01 targets depends on a number 01 
lactors such as performance of monsoon. technological 
developments. farm management skills. timely application of 
inputs, demand of agricultural produce, etc. In particular, the 
agricultural production in the country is greatly inlluenced by 
the extent and spread of rainfall as about 60% of net area 
sown is dependent on rains lor water. Delicient rainfall also 
adversely allects the irrigation potential 

(c) The National Agriculture Policy envisages a 
growth rate of agriculture In excess of 4"10 per annum. To 
achieve this target. various crop production schemes like 
Integrated Cereals Development Programmes lor Rice, Wheat 
& Coarse Cereals, National Pulses Development Programme. 
Sponsored oil seeds Production Programme and Seed Minikit 

Scheme are being implemented during the Tenth Plan. To 
reduce water run-off from major catchment areas, improve 
land capability and moisture regime the Government are 
implementing the schemes 'Soli Conservation lor Enhancing 
Productivity 01 Degraded Lands in Catchments of River Valley 
Projects! Flood-Prone Rivers' and 'Watershed Development 
ProjeG:t in Shilling Cultivation Areas'. Besides, the Regionally 
Differentiated Strategy adopted during the Ninth Plan would 
be continued during the Tenth Plan. As a new initiative, a 
Centrally Sponsored Scheme 'On Farm Water Management 
for Increasing Crop Production in Eastern India' has been 
launched in March 2002 for the year 2001-02 and the Tenth 
Five Year Plan. The objective of the scheme is to exploit 
groundl surface water, and promote efficient water utilization 
and management for increasing crop production in eastern 
India. Apart from these, the Government have laur,=hed 
various other initiatives such as emphasis on developing and 
promoting new technologies, measures for increasing 
availability of agricultural credit, Market Information Network, 
National Agriculture Insurance Scheme etc. The Government 
also encourage farmers to increase production through price 
policy which includes implementation 01 Minimum Support 
Price, procurement by public agencies etc. 

[Trans/ation] 

Production of Steel 

1818. SHRI SURESH CHANDEL: 

SHRI T.T.V. DHINAKARAN: 

Will the Minister of STEEL be pleased to state: 

(a) whether steel production is more than the 
domestic requirement in the country; 

(b) 
years; 

if so, the details thereof during the last three 

(c) whether steel plants have achieved significant 
increase in the production 01 steel and its sale during the last 
one year; 

(d) if so, the increase in production and sale 
achieved during the said year; 

(e) whether the Government have managed to tap 
new foreign markets lor thltsale of steel; 

(I) il so, the names of the countries importing steel 
from India and the quantity thereof during the last one year; 
and 

(g) the income earned from total sales both in the 
domestic and foreign market during the said period? 
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THE MINISTER OF STATE OF THE MINISTRY OF 
STEEL (SHRI BRAJA KISHORE TRIPATHY): (a) and (b) Yes, 
Sir. The production of Steel is more than the domestic 
requirement in the country as indicated below: 

(in '000 tonnes) 

Production Demand 

1999-2000 28462 24595 

2000-2001 30322 26635 

2001-2002 31625 28925 

(c) and (d) In the year 2001-2002, production of Carbon 
& Alloy Steel has gone up by 4.3% as compared to the 
production of the previOus year. However, as far as sale is 
concerned, there are indications of a mixed result. Whereas 
SAIL, TISCO, ISPAT INDUSTRIES, LLOYDS Steel and 
ESSAR Steel show slightly lower level of sales as compared 
to the previous year, other steel companies like Jindal 
Vijaynagar Steel Limited, Jindal Strips, National Steel etc. have 
shown improvement over the previous year. However, in the 
first nine months of the current financial year, most of the steel 
companies have achieved a higher sales turnover as 
compared to that of the last year. 

(e) It is reported that Indian Steel Industries have 
managed to tap some new foreign markets in Asia including 
China, Nepal and Srilanka. 

(f) The names of the countries importing Ideel from 
India and the quantity thereof during the period (April 2001 to 
March 2002) Is indicated below: 

Country Quantity (In tonnes) 

2 

Bangladesh 116484 

Belgium 29325 

China PRP 35181 

Ethiopia 95743 

Hong Kong 51581 

Indon .. ia 153955 

Iran 134231 

113821 

2 

Japan 59599 

Korea RP 92952 

Malaysia 129499 

Mayanmar 63545 

Nigeria 54617 

Saudi Arab 49097 

South Africa 30957 

Spain 92536 

Sri Lanka 101695 

Thailand 202632 

UAE 149126 

USA 170607 

(g) In a free market economy, prices are 
determined by the prevailing market conditions including 
demand, supply and oth,r factors. These factors are dynamic 
and keep on changing, however, the income from the sales 
during last year was depressed due to recessionary trends in 
the Global market. The income from sales has picked up 
significantly during the l88t three quarters of the current fiscal 
year both in the domestic and international markets. 

(English) 

Efficiency Development Fund 

1819. SHRI ABDUL RASHID SHAHEEN: 

SHRI SIR SINGH MAHATO: 

Will the Minister of LABOUR be pleased to 
state: 

(a) whether the Government are conSidering to sel 
up an Efficiency Development Fund 10 increase efficiency of 
the employ ... of the unorganieed sector; 

(b) If so, details thereof: and 

(c) If not, the reuont therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PARliAMENTARY AFFAIRS AND MINISTER OF STATE IN 
THE MINISTRY OF LABOUR (SHRI VUAY GOEl): (a) to (c) 
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No, Sir. There is no such proposal under consideration of the 
Government. 

Water Harvesting Projects In Tamil Nadu 

1820. SHRI P.O. ELANGOVAN: Will the Minister of 
WATER RESOURCES be pleased to state: 

(a) whether the Government have any plan to start 
new projects in Tamilnadu for water harvesting; 

(b) if so, the details thereof; 

(c) whether the existing lakes and ponds in 
Tarnilnadu are highly silted and needs to be desilted; 

(d) if so, the details thereof; and 

(e) the total amount allocated, disbursed and 
utilized by the State Government during the last three years? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRIMATI BIJOYA CHAKRAVARTY): 
(a) and (b) The State Government of Tamil Nadu has not 
submitted any project proposal to the Central Water 
Commission envisaging new projects for water harvesting. 
During IX Plan, the Central Ground Water Board had taken 
up demonstrative rainwater harvesting and recharge projects 
in the country under its Central Sector Scheme on 'Study of 
Recharge to Ground Water'. Under this scheme ten number 
of projects were approved for implementation in the State of 
Tamil Nadu and Rs.137.94Iakh allocated during the last three 
years upto 20.2.2003. 

(c) to (e) Government of Tamil Nadu has not sent any 
proposal to the Central Water Commission regarding desilting 
of lakes and ponds. Irrigation being a state subject, the 
responsibility of planning, investigation, funding alongwith 
priority, execution, operation and maintenance of irrigation 
projects, including desiltation of rivers and ponds primarily 
rests with the concerned State Governments themselves. 

(Translation] 

Dependence of Agriculture on Rlln 

1821. SHRI MANSINH PATEL: 

SHRIMATI RAJKUMARI RATNA SINGIf. 

Will the Minister of AGRICULTURE be pleased 
to state: 

(a) whether two-third of agriculture land in the 
country depends upon rain for irrigation; 

(b) if so, the reaction of the Government thereto; 

(c) whether the Government have made any 
assessment of average rainfall in such areas; 

(d) if so, the details of areas assessed as scanty 
rainfall, average rainfall and above average rainfall area 
separately; 

(e) whether the Government have formulated any 
scheme for ensuring optimum use of rain water in the said 
areas; 

(f) if so, the details thereof; and 

(g) the steps taken by the Government to 
implement the said scheme? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV): (a) 
Yes, Sir. 

(b) The Government of India has accorded high 
priority to the development of rain fed areas through integrated 
watershed management approach. 

(c) and (d) The rainfed areas can be broadly classified 
into arid, semi-arid and dry sub-humid region. 

The arid areas, torming 19.6% of the total geographical 
area, are characterized by low and erratic rainfall (less than 
500 mm mean annual rainfall). 

Semi arid areas can be further classified into dry and 
wet. Dry semi arid areas, having 12% of the total geographical 
area, receive mean annual rainfall ranging from 500 mm to 
700 mm and Wet semi arid areas, having 25.9% of the total 
geographical area. receive mean annual rainfall ra:-:ging 
from 750 mm to 1100 mm. Dry SUb-humid region, constituting 
21.1 % of the total geographical area, receives mean annua! 
rainfall ranging from 1100 mm to 1600 mm. 

(e) to (g) Several ongoing programmes, such as National 
Watershed Development Project for Rainfed Areas 
(NWDPRA). Watershed Develop Project for Shifting Cultivation 
Areas (WDPSCA) of the MoA and Drought Prone Area 
Programme (DPAP). Desert Development Programme (DDP) 
of the DoLR. aim to ensure optimum use of rain water. A 
statement giving physical and financial achievements of these 

f programmes is enclosed. 
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Statement 

Physical and financial achievement under Integrated . 
Watershed Development Projects/Scheme 

S.No. Watershed Scheme Up to VIII Plan During IX Plan (1997-2002) Area Irealed aince 
(year of Start) inception upto March 2002 

Area Total Area Treated Total AruTreated Total 
Treated Inveatment (Lakh hi.) Investment (Lakh hi.) Invattment 

(Lakh ha.) (Ra. Crorea) (Ra. Crorea) (Ra. Crorea) 

Min. of Rural Development, Department of Land Resourcea 

OPAP 68.60 1109.95 29.64 658.29 98.24 1768.24 
(1973-74) 

ii OOP (1977-78) 8.48 722.79 15.34 519.79 23.82 1242.58 

iii IWOP 2.84 542.96 14.49 496.80 17.33 1039.76 
(1986-89) 

iv WOTF 0.01 4.74 0.01 4.74 

Sub-total 79.93 2380.44 59.47 1674.88 139.40 4055.22 

II Min.of Agri., Department 01 Agri .. & Coopn. 

NWOPRA 42.23 967.93 26.19 1005.92 68.42 1973.85 
(1990-91) 

ii RVP&FPR 36.89 819.95 8.17 470.14 47.06 1290.09 
(1962 & 81) 

iii WDPSCA 0.74 93.73 1.30 63.40 2.04 157.13 
(1974-75) 

iv EAPs 10.00 646.00 5.00 1425.00 15.00 2071.00 

Sub-Total 91.86 2527.61 40.66 2964.46 132.52 5492.07 

III Ministry of Environment and Forests 

IAEPS 2.98 230.12 1.23 141.54 4.21 344.66 
(1989-90) 

Grand Total 174.n 5111.17 101.38 4780.88 276.13 9892.05 

Oetlils of abbrrnetionl 

NWOPRA National Watershed DtrveIopmtInt Project lor Rainled Area. 

RVP&FPR Watershed Development In Catdlmentl 01 Riva' Valley Projectll Flood Prone R-.. 

WOPSCA Wal8rShed Develop Project lor ShIlling Cultivation Ar ... 

EAPs ExtlfMlly Aided Projectl 

OPAP Droughl Prone AI .. Progremme 

IWOP Integrated Wu.eland Develaprnenl Project 

WOTF Wasteland DeYIklpmenI Task Force 

IAEPS Integrated AfIoreIIUon I Eco-deveIopmenI Project Scheme 
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Drying up of Water R •• ources 

1822. SHRI AVTAR SINGH BHADANA: Wi" the 
Minister of WATER RESOURCES be pleased to state: 

(a) the scheme fonnulated by the Govemment to 
make up water resources to solve water crises in various States 
including Uttar Pradesh and Rajasthan and the funds allocated 
for the purpose; 

(b) whether the water level of wells, ponds and 
reservoirs has declined due to drying up of traditional water 
sources and this problem has further aggravated in irrigated 
areas due to inadequate supply of water in the canals; and 

(c) if so, the details of new projects initiated by the 
Government to tackle water crisis? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRIMATI BIJOYA CHAKRAVARTY): 
(a) 10 (c) Waler being a State subject, water resources schemes 
including the schemes to overcome the shortage of water 
resources are formulated, planned, executed and funded by 
the concerned State Governments as per their own priorities. 

As the rainfall distribution has either been deficient or 
scanty in many of the states, the water levels of wells, ponds 
and reservoirs have declined. The State Governments have 
however, been advised to make judicious use of water available 
in the reservoirs, giving priority to drinking water supply. States 
have also been advised to take over the exploratory wells drilled 
by Central Ground Water Board (CGWB) for enhancing their 
water supply. 

Government of India is also promoting rain water 
harvesting through Watershed Management Programme, 
artificial recharge of ground water and roof-top rain water 
harvesting under the sector reform project of Accelerated Rural 
Water Supply Programme under the Ministry of Rural 
Development, for which technical and financial assistance is 
provided to the State Governments and other implementing 
agencies. Central Ground Water Board has taken up a Central 
Sector Scheme on ·Studies 01 Recharge to Ground Water" on 
pilot basis. 

To help the State Governments in their efforts to hamess 
the water from natural resources and accelerate creation of 
irrigation potential by early completion of ongoing schemes, 
Government of India has launched Accelerated Irrigat;on 
Benefits Programme (AIBP) since 1996-97 to provide central 
loan assistance. Accordingly, the Central loan Assist&nce 
(ClA) amounting to Rs.466.17 crore to the State Govemment 
of Rajasthan and Rs.1114.86 crore to the State Government of 
Uttar Pradesh have been provided under AIBP upto end of 

2001-02 and an amount of Rs.92.06 crore to the State 
Government of Rajasthan and RS.155.25 crore to the State 
Government of Uttar Pradesh have been released so far 
during the year 2002-2003. 

As a long term measure, National Perspective Plan for 
water resources development has been fonnulated which 
envisages inter-linking of rivers by transferring of water from 
surplus basins/areas to water deficit basins/areas. Under the 
Himalayan component of the Plan, Sarda-Yamuna-Rajac;than 
and Rajasthan-Sabarmati link canals are envisaged to 
provide benefits of irrigation, drinking water, etc. to Uttar 
Pradesh and Rajasthan. 

Implementation of Schemes of Animal Husbandry 

1823. PROF. DUKHA BHAGAT: 

SHRI HARIBHAI CHAUDHARY: 

Will the Minister of AGRICULTURE be pleasA( 
to state: 

(a) whether the schemes pertaining to animal 
husbandry are being implemented properly; 

(b) if not, the reasons therefor; and 

(c) the efforts made by the Government to ensure 
the proper utilisation of livestock? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV): (a) 
to (c) The Government is implementing number of schemes 
for the development of Animal Husbandry. The performanCd 
of the schemes are reviewed on regular basis and necessary 
corrective steps are taken, if required, from time to time to 
achieve the objectives of the schemes. 

[English} 

Enhancement of Wage Ceiling 

1824. SHRI T.M. SElVAGANPATHI: 

SHRI VINAY KUMAR SORAKE: 

Will the Minister of lABOUR be pleased to 
state: 

(a) whether the Employees State Insurance 
Corporation Review Committee has recommended 
enhancement of wage ceiling for coverage of social and 
medical security benefits from the current level of Rs.65001-
to Rs.9000/- a month; 
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(b) if so, the details and extent thereof; 

(c) whether the Government have taken a decision 
not to open new ESI Hospitals/Dispensaries but to outsource 
such services from private medical institutions and clinics; 
and 

(d) if so, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE IN 
THE MINISTRY OF l"90UR (SHRI VIJAY GOEl): (a) Yes, 
Sir. 

(b) The Review Committee, headed by SM M.C. 
Verma has recommended enhancement of wage ceiling from 
the present Rs.S500/- per month to Rs.9000/- per month lor 
coverage of the Employees State Insurance Scheme. 

(c) No, Sir. 

(d) Does not arise. 

Rural Godown Scheme 

1825. DR. V. SAROJA: Will the Minister 01 
AGRICULTURE be pleased to state: 

(a) the number of Godowns set up under Rural 
Godown Scheme in the country particularly in Tamil Nadu at 
present, State-wise; and 

(b) the number of Godowns proposed to be set up 
during 2002-03, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV): (a) 
and (b) The Central Sector Scheme of Capital Investment 
Subsidy for constructionl renovation/ expansion of Rural 
Godowns is being implemented through national Bank for 
Agriculture & Rural Development (NABARD) and National 
Cooperative Development Corporation (NCDC). Under this 
scheme, there is no allocation of lunds to State Govemmentsl 
Union Territory Administration. The entrepreneurs are free to 
construct godowns anywhere in the country on the basis of 
commercial consideration and economic viability of the project. 

NABARD has sanctioned 601 projects with a total 
capacity of 4S.859lakhs tonnes upto 3tst January 2003. No 
project has been sanctioned in Tamil Nadu (Statement-I). 

NCDe has sanctioned 1575 projects with a capacity of 
7.41 lakh tonnes, out of which 103 godowns of 10300 tonnes 
capacity have b •• n sanctioned in Tamil Nadu in the 
Cooperative Sector (Statement-II). 

Projects Sanctioned by NABARD upto 3' st January, 2003 

SI.No. Name of the 
State 

Number 01 Capacity 
Schemes (In lakh MTl 

--------_ •.. _-- ---
Andhra Pradesh 252 13.150 

2 Haryana 72 10.440 

3 Karnataka 92 0.579 

4 Madhya Pradesh 04 0.052 

5 Maharashtra 04 0.028 

S Punjab 174 22.540 

7 Chhattisgarh 03 0.070 

Total S01 46.859 

Statement·11 

Projects Sanctioned by NCDC upto 24th February, 2003 

SI.No. Name 01 the Number 01 Capacity 
State Schemes (In Iakh MT) 

2 3 4 
----.--
1. Andhra Pradesh 58 5050 

2. Assam 0 0 

3. Arunachal Pradesh 14 3800 

4. Bihar 285 28500 

5. Chhattisgarh 110 359800 

S. Gujarat 0 0 

7. Haryana 139 13900 

8. Himachal Pradesh 40 2800 

9. Jharkhand 49 4900 

10. Jammu & Kashmir 0 0 

11. Madhya Pradesh 191 179950 

12. Manlpur 9 900 

13. Meghatav· 19 1700 
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2 3 4 

14. Karnataka 26 4850 

15. Kerala 160 21850 

16. Maharashtra 6 61000 

17. Nagaland 65 3250 

18. Orissa 2 200 

19. Punjab 0 0 

20. Rajasthan 22 1850 

21. Tamil Nadu 103 10300 

22. Tripura 0 0 

23. Uttar Pradesh 31 3100 

24. West Bengal 207 21000 

25. Uttaranchal 39 12900 

Total 1575 741600 

Profits Earned by ITDC Hotels 

1826. SHRI AMBAREESHA: Will the Minister of 
TOURISM AND CULTURE be pleased to state: 

(a) the total profits earned by India Tourism 
Development Corporation (ITDC) Hotels in the country during 
2002, till-date; 

(b) the loss to ITDC Hotels during 2002, quarter-
wise till-date; and 

(e) the reasons for variations in the profit and loss 
of Hotels? 

THE MINISTER OF TOURISM AND CULTURE (SHRI 
JAG MOHAN): (a) After disinvestment of 18 hotels, ITDC is 
owning and operating 08 hotels. These hotels incurred losses 
during 2001-2002 and 2002-2003 (uplo January, 2003) as 
per details given below: 

2001-02 (Prov.) 

2002-2003 (Prov.) 
(upto January, 2003) 

(-)28.66 

(-)11.58 

(Rs. in Crores) 

(b) Quarter-wise profitability poSition is given in the 
statement enclosed. 

(c) The factors responsible for improvement in 

performance inter-alia include better focus on management 
& marketing efforts; motivation of employees; cost control by 
exercising economy in expenditure and improvement in 
tourism scenario. 

Statement 

Quarter-wise Details of Profit Earned/Losses 
Incurred by ITDC Hotels 

Quarter Profit/Loss of ITOC 08 Hotels Variation over 

2001-2002 2002-2003 2001-2002 

I (April-June) (-) 695.75 (-) 738.60 (-) 42.85 

II (July-September) (-) 818.96 (-) 738.31 80.65 

III (October-December) (-) 619.47 79.42 698.89 

IV (January only) (-) 266.87 239.12 505.99 

Setting up of Wine Board In Kernataka 

1827. SHRI R.L. JALAPPA: Will the Minister of AGRO 
AND RURAL INDUSTRIES be pleased to sta1e: 

(a) whether the Government propose to set up a 
Wine Board in Karnataka which is a major grape producing 
State on the lines of the Coffee Board and the Tea Board to 
formulate policy on wine production, marketing and other 
related malters; and 

(b) if so, whether the State Govemment has agreed 
to allot land required for this purpose; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
AGRO AND RURAL INDUSTRIES (SHRI SANGH PRIYA 
GAUTAM): (a) to (c) The Ministry of Food Processing Industries 
(MFPI) is actively considering the setting up of a Wine Board 
for facilitating promotion and development of indigenous wine 
industry. The proposal in this regard is still to be firmed up. 

Development of Existing Fishing Harbours 

1828. SHRI PARSURAM MAJHI: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether the Gove~menl of Orissa has sough! 
financial assistance from the Union Government for the 
development of existing fishing harbours in the State; 

(b) if so, the assistance sought by Ihe State 
Government; and 
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(c) the amount sanctioned by the Union 
Govemment tor the purpose? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV): (a) 
and (b) Yes, Sir. The Government of Orissa had submitted 3 

proposal for development of the existing fishing harbour at 
Dhamra at an estimated cost of Rs. 640 lakhs and sought 
50% financial assistance from the Union Government. 

(c) The proposal has been approved under the 
Centrally Sponsored Scheme and the entire central share of 
RS.320 lakhs has been released to the State. 

{Translation] 

Agricultural Information Centr •• 

1829. SHRI RAVINDRA KUMAR PANDEY: 

DR. M.P. JAISWAL: 

Will the Minister of AGRICULTURE be pleased 
to state: 

(a) whether the Governmqnt have set up 
Agriculture Information Centres in the cou,ltry; 

(b) if so, the details of the network and the names 
of those places where such centres have been opened, State-
wise; 

(c) whether the Government have given any 
assistance to the State Governments for this purpose; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGr'ICULTl~RE (SHRI HUKUMDEO NARAYAN YADAV): (a) 
to ,d) The Government have set up Agriculture Information 
Centres in the country as indicated below:-

i. Twenty Eight State Agriculture Universities and 
16 Indian Council of Agriculture Research (ICAR) institutions 
have established Agriculture Technology Information Centres 
(ATICS) to provide technOlogy products, diagnostic and 
adviSOry services and information to farmers and other end 
users under National Agriculture Technology Project with World 
Bank assistance are given in statement-I enclosed. 

ii. The ICAR has set up eight Agricultural 
Research Information Centre (ARIC) as a central source of 
information on all research project/schemos financed by Indian 
Council of Agriculture Research (ICAR). The list of centres is 
enclosed as statement-II. 

• iii. Farm Information and Advisory Centres (FIAC's) 
are in different stages of being established under each block 
of 28 Agricultural Technology Management Agency (ATMA)s 
districts in 7 States as indicated in statement-III enclosed "nder 
Innovation in Technology Dissemination (ITO) component of 
World Bank assisted National Agricultural Technology Project 
(NATP). 

iv. A NICNET based Agricultural Informatics and 
Communication Network (AGRISNET) connecting th. 
national, state and district headquarters have been inittated 
by the Ministry of Agriculture. 

v. A system of Computerized registralion of 
pesticides and dissemination of related information 
~www.cibrc.njc.in) has been established by the Ministry of 
Agriculture. 

vi. Agricultural marketing, information system 
(www.agmarknel.nic.in.) to facilitate generation and 
transmission of prices and arrivals information from agricultural 
produce markets has been created. A total number Cli 810 
markets/institutions have been provided hardware and 
s'oftware support as detailed in the statement-IV enclosed. 

Sta,"-wi •• Location of Agricultural TechnoloQy Inform.tlon Cen"". (A TIC.) and 
Details of BudQet Released up to January, 2003 

State 

Andhra 
Pradesh 

Assam 

51. No. 

2 

2 

Centre 

3 

Actwya NG Ranoa Agricultural University. Hyderabad 

Assam Agricultural University Jomat 

Budget ReleaHd (Aa. In lalthl) 

Centre·wIse State-wi" 
4 5 

42.06585 42.06585 

47.58 47.~ 
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2 3 4 5 

Andaman 3 Central Agricultural Research Institute, Port Blair 37.82972 37.82972 
and Nicobar 
Islands 

Bihar 4 Rajendra Agricultural University Samastipur 40.5175 40.5175 

Chhattiagarh 5 Indira Gandhi Agricultural University, Raipur 35.28566 35.28566 

Delhi 6 Indian Agricultural Research Institute, New Delhi' 36.32388 36.32388 

Gujarat 7 Gujarat Agricultural University, Banaskantha 40.82812 40.82812 

Haryana 8 National Dairy Research Institute, .Karnak 33.95 74.48109 

9 Chaudhary Charan Singh Haryana Agricultural University, Hissar 40.53109 

Himachal 10 Chaudhary Sarwan Kumar Krishi Vishwa, Vidyalaay, 42.59815 
Pradesh Palampur 112.03814 

11 Dr. V.S. Parmar University of Horticulture and Forestry, Solan 35.83883 

12 Central Potato Research Institute, Shimla 33.60116 

Jammu and 13 Sher-e-Kashmir University of Agricultural Sciences and Technology, 39.13998 39.13998 
Kashmir Srinagar 

Jharkhand 14 Blrsa Agricultural University, Ranchi 34.68769 34.68769 

Kerala 15 Kerala Agricultural University, Thrissur 42.40928 

16 Indian Institute of Spices Research, Calicut 39.49566 

17 Central Marine Fisheries Research Institute, Ernakulam 33.62027 190.89869 

18 Central Plantation Crops Research Institute, Kasargod 40.99148 

19 Central Institute of Fisheries Technology. Cachin 34.382 

Karnataka 20 Universlty of Agricultural Sciences, Bangalore 40.60849 

21 University of Agricultural Sciences. Dharwad 38.35827 115.43741 

22 Indian Institute of Horticultural Research. Bangalore 36.47065 

Madhya 23 Jawaharlal Nehru Krishi Vishwa Vidyalaya. Jabalpur 36.11925 
Pradesh 71.44823 

24 Central Institute of Agricultural Engineering. Bhopal 35.32898 

Maharashtra 25 Marathwada Agricultural University. Parbhani 43.74642 

26 Mahatma Phule Krishi Vidyapeeth. Rahuri. Ahmednagar 39.25564 

27 Dr. Panjabrao Oeshmukh Krishi Vidyapeeth. Akola 34.76 194.07148 

28 Central Institute of Cotton Research. Nagpur 34.68142 

29 Bala Sahib Saw ant Konkan Krishi Vidyapeeth. DapoIl, Ratnagiri 41.628 

Meghataya 30 ICAR Research Complex tor NEH Region. Barapani 34.0644 34.0644 

Orissa 31 Central Institute of Freshwater Aquaculture. Bhubaneshwar 34.05636 70.91886 



277 Wlmen Answers Phalguna 12, 1924 (Saka) To Oueslions 278 

2 3 " 5 

32 Orissa University of Agriculture and Technology, Bhubaneshwar 36.8625 

Punjab 33 Punj~ Agricultural University, Ludhiana 40.73965 40.73965 

Rajasthan 34 Central Arid Zone Research Institute, Jodhpur 35.47284 

35 Rajasthan Agricultural UniverSity, Blkaner 33.70566 106.02869 

36 Maharana Pralap University of Agriculture and Technology. Udaipur 36.85019 

Tamil Nadu 37 Tamil Nadu Velerinary and Animal Sciences University, Chennai 42.55555 82.40955 

38 Tamil Nadu Agricultural University, Coimbatore 39.854 

Uttar Pradesh 39 Chandra Shekhar Azad University of Agriculture and Technology, Kanpur 34.58646 

40 Narendra Dev University 01 Agriculture and Technology, Faizabad 40.66092 145.27238 

41 Indian Velerinary Research Institule Izalnagar, Barellly 31.275 

42 Indian Institute 01 Vegetable Research, Varanasi 38.75 

Utlaranchal 43 G.B. Pant University of Agriculture and Technology, Pantnagar 39.58 39.58 

West Bengal 44 Bidhan Chandra Krishi Vishwa Vidyalaya, Nadia 35.t54 35.154 

Total 1666.8005 1666.8005 

Statement-II 

List of Agricultural Research Information Centres (ARIC) 5. National Research Centre for Equines, Hiser (Haryana) 

1. Indian Agricultural Research Institute, Pusa, New Delhi 

2. Indian Agricultural Statistics Research Institute, Pusa, 
New Delhi 

3. National Centre for Agricultural Economics & Policy 
Research, Pusa, New Delhi 

4. Central Institute for Research on Buffaloes, Hisar 
(Haryana) 

6. National Institute o. Research on Jute & Allied Fibre 
Technology, Kolkata (West Bengat) 

7. Central Research Institute for Jute & Allied Fibres, 
Barrackpore, Kolkata (West Bengal) 

8. Central Inland Capture Fisheries Research Institute, 
Barrackpore, Kolkata (West Bengal) 

Statement-III 

Name of the State 

Andhra Pradesh 

Bihar 

Jhartthand 

Himachal Pradesh 

Maharashtra 

Orissa 

Punjab 

List of Agricultural Technology Management Agencies (ATMA)s Districts in 7 States 
estalJlished under lTD Component of NA TP 

First Phase District Second Phase District Third Phase District Fourth Phase Districts 

Kumool Prakasham Adilabad Chittor 

Muzatfarpur Madhubani Munger Rural Patna 

Dumka Jamtada Palamu West Singbhum 

Shimla Hamirpur Kangra Bilaapur 

Ahmednagar Amravati Aurangabad Ramagiri 

Khurda Koraput Ganjam Sambhalpur 

Gurdaspur Jalandhar Sangroor Faridkot 
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St.tement-IV 

AGMARKNET Nodes Covered during IX Plan 

SI.No. Siale DMI SAMB/OOM' No. of Markets Grand Total 

2 3 4 5 6 

1. Andhra Pradesh 2 54 57 

2. Andaman & Nicobar Islands 0 0 

3. Arunachal Pradesh 0 5 6 

4. Assam 2 13 16 

5. Bihar 24 26 

6. Jharkhand 0 2 1::' 15 

7. Chandigarh 0 2 

8. Chhattisgarh 0 2 26 28 

9. Oadra Nagar Haveli 0 2 

10. Daman & Diu 0 2 3 

11. Delhi 2 5 8 

12. Goa 6 8 

13. Guiara! 2 54 57 

14. Haryana 0 2 34 36 

15. Himachal Pradesh 14 11) 

16. Jammu & Kashmir 24 26 

17. Kamataka 2 50 53 

18. Kerala 2 18 21 

19. Lakshadweep 0 0 

20. Madhya Pradesh 46 48 

21. Meghalaya 6 8 

22. Maharashlra 2 2 64 68 

23. Manipur 0 5 6 

24. Mizoram 0 6 7 

25. Nagaland 0 8 9 
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26. Orissa 

27. Pondicherry o 

28. Punjab 

29. Rajasthan 

30. Sikkim o 

31. Tamil Nadu 

32. Tripura o 

33. Uttaranchal o 

34. Uttar Pradesh 

35. West Bengal 

36. Head Office, DMI, Faridabad 5 

Total 27 

• SAMB . SI81e Agricultural Marketing Board 

• DOM . Directorate 0' Marketing 

Languages Recognised by Sahltya Academy 

1830. SHRI PRABHUNATH SINGH: Will the Minister 
of TOURISM AND CULTURE be pleased to state: 

(a) whether the Government propose to include 
Bhojpuri language in the list of languages recognised by 
Sahitya Academy like other regional languages; and 

(b) If so, by when this language is likely to be 
included in the list of languages recognised by Sahilya 
Academy? 

THE MINISTER OF TOURISM AND CULTURE (SHRI 

JAG MOHAN): (a) No. Sir. 

(b) Does not arise. 

(English] 

legislation for Maintenance of Pilgrim Centres 

1831. SHRI E.M. SUDARSANA NATCHIAPPAN: Will 
the Minister ofTOURISM AND CULTURE be pleased to state: 

(a) whether the Government have directed the 
State Governments to enact a legislation to regulate 
maintenance of pilgrim centres: and 

4 5 6 
--,------

2 27 30 

2 3 

3 47 51 

2 48 51 

3 4 

28 30 

8 9 

1S 16 

48 SO 

2 30 33 

o 0 S 

48 735 810 
-------.-----

(b) if so, the details thereof alongwith States which 
have implemented the proposal? 

THE MINISTER OF TOURISM AND CULTURE 'f5HRI 
JAG MOHAN): (a) and (bl In order to improve the management 
and administration of the important places of worship in the 
pilgrim centres, the Ministry of Tourism and Culture has 
suggested to the State Govts. to consider enacting suitable 
legislations on the model of Jammu & Kashmir Shri Mata 
Vaishno Devi Shrine Act, 1988. 

A letter has been written to the Chief Ministers of the 
States to take suitable aclton In thiS regard. 

National Drought Preparedness Act 

1832. SHRI S. MURUGESAN: Will Ihe Minister of 
AGRICULTURE be pleased 10 slate 

(a) whether a proposal has been mooted for 
bringing forward a National Droughl Preparedness Act; and 

(bl if so. the reaclion of the Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHAI HUKUMDEO NARAYAN YADAV): (a) 
and (bl No such pI'OpOsal is at present under the consideratton 
of the Department of Agnculture & Cooperation. 
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Extinction of Endangered Dolphins 

1833. SHRIMATI RENUKA CHOWDHURY: 

SHRI JYOTIRADITYA M. SCINDIA: 

Will the Minister of ENVIRONMENT AND 
FORESTS be pleased to state: 

(a) whether the highly endangered dolphins are 
facing a serious threat from mechanised boats used by tourists 
and others: 

(b) if so. their latest population indicating 
comparative figures pertaining to the three earlier censuses; 
and 

(c) the steps takenlto be taken to protect and 
promote this endangered species? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI DILiP SINGH 
JUDEV): (a) While entanglement in the fishing nets. reduction 
01 habitat and pollution are the major threats to dolphin 
populations. there are reports of serious adverse impact 01 
mechanized boats used by tourists on dolphins. 

(b) Although no systemic population survey for 
dolphins has been done so far but some population estimates 
are available. During late 1980s the population of Ganges 
river dolphin was estimated to be around 3000 to 4000. and. 
as per a recent survey conducted by World Wide Fund for 
Nature" India (WWF-India) the population is between 1800 
and 2000. Population estimate of Irrawaddy dolphin found in 
coastal waters of India is available only for Chilika lake in 
Orissa. While there were about 79 dolphins in Chilika lake in 
1998, the present population estimate is around 60 dolphins. 

(C) The steps taken to protect and promote 
dolphins include: 

1. All the species of dolphins have been put in 
the Schedule I of the Wild Life (protection) Act.. 1972 thereby 
providing the highest degree of protection under the law. 

2. Protected Area network has been established 
in thf:l country for conservation of dolphins. 

3. Education and awareness programmes have 
been conducted to promote conservation of dolphins at more 
than 1000 locations along the riverbanks. Chilika Development 
Authority has also conducted awareness programmes 
involving Non Government Organisations (NGOs) for 
fishermen in Chiltka area. 

Release of Water to Karnataka from Maharashtra 

1834. SHRI G. PUTTA SWAMY GOWDA: Will the 
Minister of WATER RESOURCES be pleased to state: 

(a) whether the Government of Karnataka has 
requested the Government of Maharashtra to release 2 TMC 
of water from Koyana river to tide over water crisis in Chikkodi. 
Royabaga and other places in Karnataka; 

(b) if so. whether the Union Government propose 
to intervene into the matter and help Karnataka to get supply 
of water as per requirement; and 

(c) il so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRIMATI aiJOYACHAKRAVARTY): 
(a) Yes, Sir. As reported by the Government of Karnataka the 
Hon'ble Chief Minister of Karnataka in his letter dated 
31.01.2003 has requested the Hon'ble Chief Minister of 
Maharashtra 10 release 2 thousand million cubic feet of water 
every month during the months of Febr\Jary, March. April and 
May, 2003. 

(b) and (c) The Central Government was not received 
any request in this regard from the Government of Karnataka. 

Charter of Demand by Fishermen Community 

1835. SHRI VIRENDRA KUMAR: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether the Fisherman community have 
submitted a charter 01 demand to the Government last year; 

(b) if so, the details thereof; 

(c) whether their demands have not been fulfilled; 

(d) if so, the reasons therefor; and 

(e) the steps taken to redress their grievances? 

THE MINI.STER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV): (a) 
to (e) Yes, Sir. A charter.of demands has been receiver' from 
the Fishermen organisations relating to various problems in 
carrying out fishing operations. The demands have been 
examined in consultation with the concerned agencies and 
appropriate steps have been taken on major issues as stated 
in the statement enclosed. 
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Statement 

SI. No. Demands Aclion Taken 

2 3 ------------------_. __ ._--_._----_._-_._------_._ .... 
1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

Supply of diesel to fishermen 

Enhancement of Kerosene quota 
to traditional fishermen 

Saving Cum Relief Scheme for 
fisherwomen 

Withdraw Aquaculture Authority Bill 

Release of Indian Fishermen and 
their boats 

. 4' ... 

Uniform ban on trawling during 
monsoon 

Sea Safety Measures during fishing 

Check on poaching by foreign 
fishing vessels 

Import of fish into the country 

Development of infrastructure 
for fishing and post harvest facilities 

Lift ban on sharks and rays 

Implementation of coastal regulation 
zone (CRZ) per notification removing 
the impediment for construction of 
dwelling houses by fishermen people 

A Fishermen Development Aebate on high speed diesel oil has 
been proposed in the 10th Five year Plan scheme. 

The fishermen organisation has been asked to furnish state-wise 
information regarding the additional requirement of kerosene for 
fishing purpose. 

Fisherwomen and inland fishers are already covered in the 
Saving-cum-Aelief component of the Centrally Sponsored 
Scheme of National Welfare of Fishermen. 

Aquaculture Authority Bill. 2000 already introduced in the 
Aajya Sabha in February. 2000 is 10 take care of Ihe issue 
arising from Ihe judgemenl 01 Supreme Courl relating 10 
coastal aquaculture. 

The mailer has been taken up with the Ministry of Extemal 
Affairs to sort out the problem for early release of fishermen 
and their boats . 

Ban on trawling during monsoon period has been decided in 
consultation with the coastal States. 

Sea safety measures are already in operation under the 
relevant provisions of the Merchant Shipping Act. The Coast 
Guard is also aSSisting fishennen in times of distress. 

The Indian Coast Guard is entrusted with the responsibility of 
the guarding our maritime zones and to prevent poaching by 
foreign fishing vessels. 

The present import of fish is very negligible mainly for hotel 
sector and re-export for value addition. 

A scheme is under implemenlation for construction of fishing 
harbours. fish landing centres facilities 

Only the selected species of sharks and rays have been 
banned. which are considered as endangered species. 

The CAl notification has been issued by the Ministry of 
Environment & Forests and the regulations are enfoTced as 
the prOVisions of this Notification. 

----------- ----_._ .•. _ ... 
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13. Aquatic Reforms in the country The maHer is within the jurisdiction of the State Govemments. 

14. Retention of rights of fishermen 
in Jambu Island (West Bengal) 

The matter has been taken up by the Govemment of West 
Bengal with the Ministry of Environment & Forests. 

for transient fishing and fish drying. 

[Translation] 

Fodder for Livestock In Drought Affected 
Areas of Raj •• than 

1836. PROF. RASA SINGH RAWAT: Will the Minister 0' AGRICULTURE be pleased to state: 

(a) the arrangements made to make available 
'odder in drought hit areas of Rajasthan till date in order to 
protect the livestock alongwith the amount incurred thereon; 

(b) whether due to the scarcity of fodder in drought 
hit areas the cattle breeders have shifted their cattle to other 
States; 

(c) if so, the facilities/assistance provided to these 
cattle breeders; and 

(d) the steps being taken by the Government to 
set up cow sheds (Gaushalas) and provide grants in this 
reaard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV): (a) 
The following arrangements have been made to make 
available fodder in drought hit areas of Rajasthan. 

1. 30,000 MT cattle feed grain have been allotted. 

2. The Government of Rajasthan has been 
delegated power under Essential Commodities 
Act·1955 to regulate the fodder prices and 
restriction on unauthorized hoarding of fodder 
in order to make available more fodder to the 
aHected animals. 

3. All State Governments have been advised to 
stop burning of straw/stovers so that more 
fodder may be made available to the Rajasthan. 

4. The surplus fodder availability in the 
neighbouring States has been informed to the 
Rajasthan for its procurement. 

5. Governmentl of M.P and U.P have been 
requested not to impose the ban on the inter 
State movement of fodder. 

(b) Migration of livestock from Rajasthan to other 
States is a regular phenomenon. However, it accentuates 
during drought period. 

(c) and (d) An amount of Rs.11.66 crores have been 
made available from NCCF to Rajasthan to provide facilities 
for drought aHected cattle in gaushalas. 

[English] 

Production of Ralls by SAIL 

1837. SHRI ANANTA NAYAK: Will the Minister of 
STEEL be pleased to state: 

(a) the target set for the production of rails by the 
Steel Authority of India limited (SAil) during 2001-2002 and 
2002·2003; 

(b) 

(c) 

whether the target has been achieved; 

if so, the details thereof; and 

(d) the projection made for 2003-2004 ? 

THE MINISTER OF STATE OF THE MINISTRY OF 
STEEL (SHRI BRAJA KISHORE TRIPATHY): (a) The target 
set for the production of rails by Bhilai Steel Plant during the 
year 2001-02 and 2002-03 was 480,000 tonnes and 650.000 
tonnes of Ultimate Tensile Strength (UT5-90) rails re&pec'tively. 

(b) Yes, Sir. 

(c) The production of UTS·90 rails during the year 
2001·02 was 519,594 tonnes. During the year 2002-03, 
production of UTS-90 rails (for the period April, 2002 to 
January, 2003) is 567,782 tonnes as against the target of 
542,000 tonnes for this period. 

(d) The projection made for production of UTS-9Q 
raill for the year 2003-04 is 650.000 tonnes. 

NIItlonai Action PIIin tor Development 
otTouriam 

1838. SHRI AKBOR ALI KHANDOKER: Will the 
Minister of TOURISM AND CULTURE be plealed to Itate: 
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(a) whether National Action Plan for Tourism 
envisage a suitable policy for increasing foreign tourilt arriva. 
and foreign exchange earnings: 

(b) if so, whether the target of earning Rs. 10,000 
crores foreign exchange by the end of the 20th century has 
been achieved: 

(c) if not, the reasons therefor; 

(d) the steps taken recently by the Government to 
promote tourism in the country; 

(e) whether the objective of the action plan is to 
generate employment opportunities; and 

(f) if 50, the success achieved 80 far in this regard? 

THE MINISTER OF TOURISM AND CULTURE (SHRI 
JAG MOHAN): (a) The National Action Plan formulated in 
the year 1992 envisaged a suitable policy for Increasing 
foreign tourist arrivals and foreign exchange eamings. 

(b) Ves, Sir. 

(c) Does not arise. 

(d) The Department of Tourism, Govt. of India, has 
'ormulated new schemes for development and promotion of 
tourism which include integrated development of tourist 
circuits, productlinfrastructure & destination development, 
large revenue generating products and capacity building. A 
aeries of measures to develop infrastructure with emphasis 
on integrated circuits, creating cultural and tourism hubs and 
converging elements of tourism, culture and civic governance 
have been initiated. 

(e) and (f) The current National Tourism Policy seeks to 
enhance employment potential within the tourism sector and 
to harness the direct and multiplier effects of tourism for 
employment generation. Aa per-one eatimate, the contribution 
of tourism in employment, both direct and Indirect, is 6%. 

Amendment In ......, Code 

1839. SHRI S.D.N.R. WADIVAR: WiD the Mini"er of 
AGRICULTURE be pleased to Ile'e: 

(a) whether some State Governments have 
submitted proposal to the Union Government to amend the 
existing relief code; 

(b) if 50, whether the Government nave eA ... llned 
the propouls; and 

(c) the action taken by the Government thereon? 

THE MINISTER OF STATE IN THE MINISTRV OF 
AGRICULTURE (SHRI HUKUMDEO NARAVAN VAOAV): (8j 

No, Sir. 

(b) and (c) Do not arise. 

{Translation} 

IdenUfiClition of s.,..watl Rive, 

1840. SHRI SAOASHIVRAO DADOBA MANDLlK: 

SHRI C.N. SINGH: 

SHRI PRIVA RANJAN DASMUNSI: 

Will the Minister of TOURISM AND CULTURE 
be pleased to state: 

(a) whether the Government have set up any high 
powered committee 0' historians and experts to locate the 
80urce of origin of Saraswati river and the places it passed 
through; 

(b) If 50, the details thereof; 

(c) by when the said committee is likely to submit 
Its report to the Government; and 

(d) 
thereon'? 

the estimated expenditure likely to be incurred 

THE MINISTER OF TOURISM AND CULTURE (SHRI 
JAG MOHAN): (a) and (b) Ves, Sir. The Government of India 
have constituted an Advisory Committee of experts tor the 
multi-ditclpllnary study of the Sara.watl. The Committe ... 
Charter Is to locate the source of the river. define its course. 
and Identify items for gao-technical study and archaeological 
rnearch. 

(c) and (d) The tenure of the Advisory Committee is for 
two yea,.. Aa of now, the only expenditure incurred ha. been 
on the travel and Slay of the Non-Official members The 
CornmIttee could submit interim reports any time within the 
Mid period of two yea,.. 

Devefopment of Bebatpur Airport 

1841. DR. BALIRAM: Will the Minister of CIVIL 
AVIATION be pIe.- to Ita.: 

(a) whether the Government propoM to develop 
the aat.lpur airport at 'laranui in Uttar PradeIh; 
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(b) if so, the funds allocated for this purpose; and 

(c) by when the runway of the airport is likely to be 
expanded? 

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL 
AVIATION (SHRI SHRIPAD YASSO NAIK): (a) Airports 
Authority of India (AAI) has plan to develop Babatpur Airport 
at Varanasi in the State of Uttar Pradesh by way of construc-
tion of a New Terminal Building to handle 500 Domestic and 
300 International passengers at a time and extending the 
runway up to 9000 feet for operation of wide bodied aircraft. 

(b) Funds allocated for the above purposes is 2.5 
crore in Revised Estimates 2002-2003, and Rs.12 crore in 
Budget Estimates 2003-2004. 

(c) For extension of runway, diversion of Babatpur 
- Mongari Road is to be completed first by the State 
Government. After diversion of the Road, extension work will 
be completed in a penod of two years. 

Scheme to Raise Ground Water Level 

1842. SHRI RAM RATI BIND: Will the Minister of 
WATER RESOURCES be pleased to state: 

(a) whether the Central Ground Water Board 
(CGWB) in association with his Ministry has decided to 
implement various schemes to raise the ground water level in 
various States; 

(b) if so, the details thereof, State-wise; and 

(c) the time by which the said schemes are likely 
to be implemented alongwith funds aliocatedJreleased for the 
purpose? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRIMATI BIJOYA CHAKRAVARTY): 
(a) Yes, Sir. The Central Ground Water Board (CGWB) under 
the Ministry of Water Resources is implementing 
demonstrative rainwater harvesting and recharge prOjects in 
the country under its Central Sector Scheme for 'Study of 
Recharge to Ground Water'. 

(b) and (c) Under this scheme, a total number of 174 
projects were approved for implementation in 27 States/Union 
TerritOries at a cost of Rs.35.81 crore. State-wise details of 
the funds allocated under the scheme are given in enclosed 
statement. The projects are expected to be completed by 
March, 200.4. 

Statement 

Details of Funds Allocated under the Central Ground Water 
Board's Scheme on 'Study of Recharge to Ground Water' 

(Rs, in lakh) 

S. No. Name of Statel Funds 
Union Territory allocated 

2 3 

1. Andhra Pradesh 54.55 

2. Assam 63.50 

3. Arunachal Pradesh 20.00 

4. Bihar 10,52 

5. Gujarat 20.05 

6. Haryana 107.17 

7. Himachal Pradesh 81.65 

8. Jharkhand 25.73 

9. Jammu & Kashmir 78.96 

10. Karnataka 43.30 

,1. Kerala 88.18 

12. Madhya Pradesh 53.85 

13.' Maharashtra 126.63 

14. Meghalaya 20.32 

15. Mizoram 28.00 

16. Nagaland 116.43 

17. Orissa 1473.54 

18. Punjab 361.92 

19. Rajasthan 135.66 

20. Tamil Nadu 176.41 

21. Uttar Pradesh 142.57 

22. Uttaranchal 2.00 

23. West Bengal 156.99 
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2 3 

24. NCTof Delhi 96.07 

25. Andaman & Nicobar Islands 12.92 

26. Lakshadweep 19.85 

27. Chandigarh 64.23 

Total 3581.00 

(Eng/ish] 

Production of Foodgraln. and Fruits in U.P. 

1843. SHRI SHRIPRAKASH JAISWAL: Will the 
Minister of AGRICULTURE be pleased to state: 

(a) whether the Government have set up any targe~ 
for the production of foodgrains and fruits during the Tentt· 
Five Year Plan in Ullar Pradesh; 

(b) if so, the details thereof and investments 
proposed to be made by the Government in this regard in the 
State; and 

(c) the steps being taken by the Government to 
achieve this target? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV): (a) 
to (c) The information is being collected and will be laid on the 
Table of the House. 

Haze of Asian Brown Cloud 

1844. SHRI PRAKASH V. PATIL: 

SHRI A.P. JITHENDER REDDY: 

SHRI Y. V. RAO: 

Will the Minister of ENVIRONMENT AND 
FORESTS be pleased to state: 

(a) whether Global Ministerial Environmental 
Forum at its recent meeting held in Nairobi have expressed 
serious concem about haze of Asian Brown Cloud (ABC) 
hanging over the Indian Ocean: 

(b) if so. the details thereof particutarly the manner 
in which the cloud gathered; 

(c) whether the ABC adveraely affects human 
health. crop yields and rainfall pattern of the India sub-
continent: and 

(d) II so. the measures taken by the Government 
in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI DILIP SINGH 
JUDEV): (a) to (d) The United National Environmenl 
Programme (UNEP) Governing Council/Global Ministerial 
Environment Forum at its recent meeting held in Nairobi 
discussed the issue 01 Asian Brown Cloud. The Asian prown 
Cloud mentioned in the UNEP study refers to the haze 
observed in the Indian Ocean Research Experiment 
(INDOEX). The haze is not only characteristic 01 the Asian 
region but is also observed over other parts of the world as 
well. The haze is not a permanent feature 01 the atmosphere 
and occurs only during January - March, the season in which 
INDOEX observations were made in 1999. Most of the 
concerns expressed in the UNEP study are nol well 
substantiated by reliable modeling exercises or elCperimental 
observations. The impact of haze on climate and weather 
pallerns of the region, on the rainfall and crop yields and on 
human health is not well founded. The existing legal and policy 
framework, supported by several initiatives to protect and 
improve the environment, addresses the concerns of 311 

pollution in the country. 

[Translation) 

Special Pickage to Bihar 

1845. SHRI RAJO SINGH: Will the Minister ot 
AGRICULTURE be pleased to stale: 

(a) whether the Union Government propose to 
provide special package to Bihar for the development 01 AnImal 
Husbandry. Poultry and Fisheries: 

(b) if so. the details thereof: and 

(c) by when the said package is likely to be 
provided? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV): (a) 
and (b) The Govemment has not provided any special package 
to Bihar lor the development 01 Animal Husbandry. Poultry 
and Fisheries. However, the on-going schemes 01 the 
Department of Animal Husbandry and Dairying are 
implemented In the State of Bihar. 

Ic) Ouestion does not arise. 
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(English) 

Drawing of Water from Dams by Tamil Na'du 

1846. SHRI 1. GOVINDAN: Will the Minister of 
WATER RESOURCES be pleased to state: 

(a) whether the Government are aware that water 
from dams located near the border of Kerala is drawn by Tamil 
Nadu in violation of the agreement between the two States; 
and 

(b) if so, the details thereof including the remedial 
steps taken in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRIMATI BIJOYA CHAKRAVARTY): 
(a) The Government of Kerala has not reported to the Central 
Government that water is extracted by Tamil Nadu from the 
dams located near border of Kerala in violation of agreement 
between the two States. 

(b) Does not arise. 

Positioning of Runway Lights 

1847. SHRI SULTAN SALAH UDDIN OWAISI: Will the 
Minister of CIVIL AVIATION be pleased to state: 

(a) whether the positioning of runway lights as per 
the present ICAO guidelines at Hyderabad have been 
completed; 

(b) if so, the details thereof; and 

(e) the total expenditure incurred by the 
Government on positioning of runway lights? 

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL 
AVIATION (SHRI SHRIPAD YASSO NAIK): (a) and (b) Yes, 
Sir. The runway lights compriSing 01 runway edge, threshold 
and runway end lights lor both the circuit of runway 27 and 09 
at Hyderabad airport are positioned within 3 metres of edge/ 
end marking. The Installed locations 01 runway lights are in 
line with the International Civil Aviation Organisation (ICAO) 
guidelines. 

(c) An amount of Rs.6.81 lakhs was spent on 
positioning 0' the runway lights. 

Procurement of Chlllle. 

1848. SHRI GANTA SREENIVASA RAO: Will the 
Minister 01 AGRICULTURE be pleased to state: 

(a) whether NAFED had undertaken procurement 

of chillies in the recent past in Andhra Pradesh under Market 
Intervention Scheme: 

(b) if so, the details thereof; and 

(c) the terms and conditions approved by the 
Ministry in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV): (a) 
No, Sir. However, the procurement of Chillies was made by 
the A. P. Markfed under the Market Intervention Scheme (MIS) 
during the year 2001. 

(b) Question does not arise. 

(c) The copy of the sanction of MIS is given in the 
statement enclosed. 

To, 

Statement 

No. L-15016/8/2000-MPS(PI.) 
Government of India 
Ministry of Agriculture 

Department of Agri. & Coopn. 

The Managing Director, 

Krishi Shavan, New Delhi 
Dated the 17th April, 2001. 

National Agricultural Cooperative 
Marketing Federation of India 
NAFED House, 
No.1 Sidhartha Enclave, Near Ashram Chowk, 
New Delhi-110014. 

Subject: Market Intervention Scheme (MIS) for Red Chillies 
in Andhra Pradesh during 2001 season. 

Sir, 

I am directed to convey the approval of this Department 
for Market Intervention Scheme (MIS) for procurement of Red 
Chillies in Andhra Pradesh during 2001 season indicated as 
under:-

(i) The procurement of Fair Average Quality (FAQ) of chillies 
be made at the Market Intervention Price (MIS) of 
Rs.2400/- per qtl. 

(ii) A quantity of 15,000 MTs of chillies will be purchased 
under MIS bV the Central and State designated agencies 
i.e. National Agricultural Cooperative Marketing 
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Federation of India (NAFED) and A.P. MARKFED on 
50:50 basis. 

(iii) The scheme would be in operation from the 20th March 
to 15th June, 2001. 

(iv) Overhead Expenses may be kept to the barest minimum 
25% of MIP or actual, which ever in less. 

(v) The stocks procured under the scheme will be disposed 
@ Rs.21001- per qtl. or the actual ruling market price 
which ever is higher. Efforts be made to export the stocks 
to fetch a beUer price. 

(vi) Chillies under MIS should be purchased from the 
farmers, farmers Cooperatives and Registered farmers' 
Organizations. 

(vii) Number of Centres and the areas in the States to be 
covered under the scheme may be mutually decided 
between the NAFED and the State designated agency. 

(viii) NAFED may evolve a marketing strategy so as to ensure 
the best price for the stocks procured under MIS. Efforts 
to be made to sell directly to consumers, Consumers' 
Cooperative Outlets and retail outlets of Cooperative 
Marketing Societies. 

(ix) NAFED may lurnish a detailed action plan lor purchase, 
grading and packing, transportation, storage and sale 
01 chillies to cut down avoidable losses in the operations. 
The pro iii and loss accounts in respect of each 
transaction may be lurnished. 

(x) Due publicity may be given through the mass media so 
that larmers in the vicinity are aware 01 MIS. 

(xi) The losses/profits, il any, incurred on the operation will 
be shared equally by the Central and State Govemment. 

(xii) NAFED/State Designaled age,..cies may make 
arrangements for working capital with the CentrallState 
Governments respeclivel' lor undertaking Ihe 
operations. 

(xiii) The CentrallState designated agencies may lurnish 
weekly reports indicating purchases made and the ruling 
market prices to this Department. 

(xiv) At the end 01 the operations. the concerned agencies 
should submit audited accounts for Market Intervention 
Operation for seUlement of accounts. State agency 
should submit the audited accounts through their State 
Govt. However, NAFED will submit the ac:counlI directly 
to this Department. 

(xv) Service charges to NAFED will be paid 88 per the nanna 
ot Coat Accounta Branch (CAB) of Department of 
Expenditure, Ministry of Finance. 

SdI-
(J.P.Meena) 

Chief Director (Cooperation) 

Copy lor information and necessary action: 

1. Principal Secretary (Cooperation), Gov!. of Andhra 
Pradesh. Hyderabad. 

2. The Secretary (Agriculture). Govt. of Anethra Pradaah. 
Hyderabad. 

3. The Managing Director, A.P. MARKFED. Andhr. 
Pradesh, Hyderabad. 

4. Residenl Commissioner. Govt. of Andhra Pradesh, 
Andhra Pradesh Bhavan. New Delhi. 

Copy also to: 

PS to AMiPS to MOSlSecy.(A&C)AS(M)/FAIESAlHort. 
Commissioner/Joint Secretary (Co-op) 

SdI-
(J.P.M.ena) 

Chief Director (Cooperation) 

1849. SHRI A. BRAHMANAIAH: Will the Minister of 
ENVIRONMENT AND FORESTS be pleased to stale: 

(a) the role of the Regional Offices of lhe forest 
department at Bangalore and other places in the country; 

(b) whether such offices have an active ro" to play 
in ensuring forest development: 

(c) if so, the specific role of office of RCCF; 

(d) whether the Government are aware that no 
positive proposals emanale from such offices; and 

(e) if so, the slePi proposed 10 be taken to review 
the functioning and utllily of office of Regional C.C.F.S. of the 
Governmenl? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI DllfP S;~GH 
JUDEV): (a) to (e, The Regional OffICeS of the Ministry primarily 
monllor and evaluate the ongoing projects with apaclfic 
ernphuia on conservation ot forett and follow up action on 
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the implementation of the conditions and safeguards laid down 
by Ministry while granting clearance to developmental projects 
under Forest (Conservation) Act 1980/Environment 
(Protection) Act 1986. The Regional Chief Conservator of 
Forests are empowered to decide cases for diversion of forest 
land for non-forestry purposes up to the extent of 5 hectares 
except mining and regularization of encroachment and 
examine cases involving forestland 5 hectares to 40 hectares 
in consultation with the State Advisory Group. They have also 
been delegated power to approve Working Plans of the State 
Governments. 

While application of Forest (Conservation) Act 1980 has 
arrested large scale diversion of forest land, scientific 
management of forest on sustainable basis as per approved 
Working Plans will help improve forest cover. The Regional 
offices are directed to work in accordance with the mandate 
given to them; however, their workings are reviewed by 
Ministry from time to time. 

National Labour Institute 

1850. PROF. UMMAREDDY VENKATESWARI.U: Will 
the Minister of lABOUR be pleased to state: 

(a) whether the National labour Institute 
undertakes any studies for other departments of the 
Government; 

(b) if so, the details of such studies undertaken in 
2002-2003; 

(c) the remuneration received as a result thereof; 

(d) whether tne Government propose to reduce 
funding to the NLI; and 

(e) If not, the steps being taken to ensure that NU 
becomes finanCially self-sufficient? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE IN 
THE MINISTRY OF lABOUR (SHRI VIJAY GOEl): (a) and 
(b) As per Memorandum of Association & Rules and 
Regulations of National labour Institute, the Institute is 
mandated to collaborate with other institutions, organisations, 
associations and societies in India and abroad interested in 
providing education, training. study and research in labour 
and related subjects. During the year 2002-2003, the Institute 
has not undertaken any study for !)ther departments of the 
Government. 

(c) Does not arise. 

(d) and (e) Keeping in view the recommendations of 
Expenditure Reforms Commission, National labour Institute 
has created a Corpus Fund out of the savings affected through 
in-house activities to meet some requirements, which could 
not be covered under the fund received under Grants-in-aid 
from the Government. 1\ is expected that this Corpus may be 
further strengthened in future. More emphasis has been given 
to organise paid programmes in order to attain self-sufficiency 
in the coming years. 

Development of Tourism In Andhra Pradesh 

1851. SHRI Y.V. RAO: Will the Minister ofTOURISM 
AND CULTURE be pleased to state: 

(a) whether the Government propose to develop 
Sagar, Nagarjuna, Bhattiprolu and Amaravati in Andrra 
Pradesh as Buddhist tourist centres; 

(b) if so, whether by developing these places a lot 
of foreign exchange can be earned; and 

(c) if so, the steps proposed to be taken by the 
Government to develop these tourist spots? 

THE MINISTER OF TOURISM AND CULTURE (SHRI 
JAG MOHAN): (a) The Archaeological Survey of India (ASI) 
has no proposal to develop Nagarjunasagar (Nagarjuna-
konda), Bhattiprolu and Amaravati as Buddhist tourist centres. 
Since these sites are protected by ASI, regular conservation 
works are being carried out to keep them in presentable 
condition. 

(b) The ASI has already introduced ticket system 
at two places viz. at Amaravati and Nagarjunakonda levying 
Rs.5.00 each for Indian visitor and $ 2 or RS.1 00.00 ea,.h for 
foreign visitors. 

(c) Does not arise. 

National Livestock Policy 

1852. SHRI VILAS MUTIEMWAR: Will the Minister 
of AGRICULTURE be pleased to state: 

(a) whether a meeting was held in February, 2003 
with the State Agriculture Ministers to discuss the National 
Livestock Policy in the face of challenges of free world trade; 

(b) if so, the matter distussed therein; 

(c) whether any concrete proposals have been 
finalised on issues pertaining to animal husbandry, dairying 
and fisheries; 

\. 
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(d) if so, the details thereof; and 

(e) the details of unanimity achieved on issues 
which form part of the World Trade Organisation agreement? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV): (a) 
and (b) The State Minister's Conference on Animal Husbandry, 
Dairying and Fisheries held on 3rd February, 2003 interalia 
discussed the draft National Livestock Policy and 
recommended the need for improving the quality of livestock 
and livestock products to world standards. 

(c) and (d) The Conference interalia focused on 
enhancing the investment in the animal husbandry sector, 
genetic improvement of livestock, extension of Animal Health 
Services, regulation of inter-State transportation of diseased 
animals, provision of milk and milk products under the mid-
day meal programme, promotion of in-land water aquaculture 
and deep sea fishing. 

(e) The Conference expressed concerns about the 
challenges to Livestock and Fisheries Sectors in the context 
of World Trade Organisation and recommended for taking 
necessary measures to protect the interest of farmers. 

{Translation} 

Allocation in Tourism Sector 

1853. SHRI SHIVAJI VITHALRAO KAMBLE: Will the 
Minister of TOURISM AND CULTURE be pleased to state The 
budgetary allocation for the development of tourism during 
2003-2004, State-wise, scheme-wise? 

THE MINISTER OF TOURISM AND CULTURE (SHRI 
JAG MOHAN): This would be known after the Budget has 
been passed. 

Payment of CompenuUon by Bokaro St .. 1 Plant 

1854. PROF. RITA VERMA: Will the Minister of STEEL 
be pleased to state: 

(a) the number of the persons displaced due to 
acquisition of land for Bokaro Steel Plant (BSP); 

(b) the number of the displaced persons provided 
compensation as on February 15, 2003; 

(c) the amount deposited by the Management of 
BSP with the State Government as payment of compensation, 
till date; and 

(d) by when the compensation is likely to be 
provided to the remaining persons? 

THE MINISTER OF STATE OF THE MINISTRY OF 
STEEL (SHRI BRAJA KISHORE TRIPATHY): (I) to (d) The 
information is being collected and will be laid on the Ta:"e of 
the Lok Sabha. 

{English} 

Appointment In A.A.I. 

1855. DR. MANDA JAGANNATH: Will the Minister of 
CIVIL AVIATION be pleased to state: 

(a) whether the Government are aware of the 
appointment of superannuated persons to head the Airports 
Authority of India as reported in the Hindustan Times dated 
January 10, 2003; 

(b) if so, the reasons therefor including the number 
of such officers appointed during the last three years; 

(c) whether these appointments have been 
approved by Appointment Committee of Cabinet; and 

(d) if so, the grounds therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL 
AVIATION (SHRI SHRIPAD YASSO NAIK): (a) No, Sir. 

(b) to (d) Do not arise. 

{Translation} 

Malntenlnce of Nltlonal ZoologlC81 PlrkllSanclulrtes 

1856. SHRI RAMSHAKAl: 

SHRI ANANTA NAYAK: 

Will the Minister of ENVIRONMENT AND 
FORESTS be pleased to stale: 

(a) the names of the recognised and non· 
recognised National Zoological Parks/Sanctuaries/Forest 
Reserves at present in the country, State-wise; 

(b) the details 01 guidelines issued by Central Zoo 
AuthOrity 'or their maintenance and upkeep; 

(c) whether some 0' these parks/sanctuaries/ 
'orests reserves are in a poor condition; 

(d) if so, the details thereof, State-wise; 

(e) the steps taken by the Government for their 
proper development and maintenance alongwith fund 
allocation, if any; and 
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(f) the details of external financial assistance 
received for promotion and setting up of National ParkslWildlife 
SanctuarieS!Bird Sanctuaries in the country particularlv Tamil 
Nadu during the last three years and thereafter, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI DILIP SINGH 
JUDEV): (a) State-wise lists of recognised zoos, derecognised 
zoos, national parks and sanctuaries are given in the 
statemenl-I to IV enclosed. 

(b) The maintenance and upkeep of Zoological 
Parks constitutes the mandate of the Central Zoo Authority 
(CZA) and is regulated as per the provisions 01 the Recognition 
of Zoos Rules, 1992. However, maintenance and upkeep of 
Sanctuaries! Forest Reserves does not fall within the purview 
01 the Central Zoo Authority. 

(c) to (e) The zoos where the maintenance, upkeep and 
health care of animals was not satisfactory have been 
derecognised by the CZA. Further, the CZA has decided to 

reconsider cases for re-recognltion of such zoos and has 
requested the state governments to apprise about their present 
status and to work out a strategy for better maintenance and 
upkeep 01 animals in them so that the same could be 
considered by the CZA lor re-recognition. 

Maintenance and upkeep of national parks and 
sanctuaries on day-Io-day basis rests with state governments. 
Central government also provides technical and financial 
assistance to the states for effective conservation of such 
areas. The funds provided to the states under various centrally 
sponsored schemes during the current financial year are given 
al slalement·V enclosed. 

(f) No external financial assistance has been 
received for improvement of the zoos during last three years 
and thereafter. Regarding external financial assistance 
received for promotion of national parks, wildlife sanctuaries 
and bird sanctuaries information is being collected Irom the 
States. 

Statement-I 

S.No. State 

2 

Andamen & Nicobar 'slands 

2 Andhra Pradesh 

3 

.. 
5 

6 

7 

8 

9 

10 

11 

t2 

t3 

14 

List of recognized Zoos in the country as on 31.3.2002 

Zoo Name 

3 

Mini Zoo, Heddo 

Deer Partl· Satyam Technology Centre 

Deer Park. Chittoor Reserve Forest 

Deer Park. Keaoram Cement 

Deer Park. NFCI Green Beh 

G.V.K.lnduatires 

Himayat Sagar Mini Zoo 

Indira Gandhi Zoological Park 

..... har l.Ue Tourist Complex 

Klnneruarl Deer Pal1l 

'.,. Sarovar·Nature Park 

Mahavir Hanna Vanaathali Deer Park 

Mrugaya-NI Chllkur Deer PaI1I 

Nehru Zoological Pal1l 

Location 

Port Blair 

Ranga Reddy 

Chittoor EMt Diviaion 

Kakinada 

Hyderabad 

Distt. Ranga Reddy 

VlUkhapatnam 

Shamlrpet 

Kinneraari 

Takellap8du, Guntur 

Chillu 



305 Wtmen Ana..,. PNlguna 12. 1924 (Sake) To Quesfions 306 

2 3 .. 
15 PIhIamarrt Deer P_ Mnbub NIIIJIW 

16 s.k.1igIIau o.r P_ ~SIipr 

17 &.nghI Deer P_ SqhiNlp 

18 Sri VenUteaw •• Zoological Perk Tlflooali 

19 V_vigyan Kencn. Hunter RoIId. Hllnamkonda, W.,MgIII 

20 V~ VI_ Deer Perk NIIgerJun s., 

21 AruMChlll Pnldeah ~ ZooI0gIcaI Perk Ia.n.g., 

22 Auam AaNm S .... Zoo Cum BotMicIII a.den GuwWtl 

23 Bihar ~V Gandhi BIoIogic:aI Perk P .... 

24 ChMIIIIgertt KMMPMderI BIIMpw 

25 M*tBughZoo a.... 

26 Oach & ~ H.veIi Deer Perk s.am.IIye 

27 v.on. TIger s.t.ri v.on. 

28 Delhi 0.., Perk Heuz",. 

2{j NetioMI ZooIogIceI Perk Delhi 

30 Goa BondIII Zoo lJIQIIO 

31 Gujeret Fertilizer HIlger Deer Perk Berode 

32 Indroda Nan Perk Gandhi Nepr 

33 Kamill Nehru Zoological Gerden Ahemacilbact 

34 NftnPerk Sur. 

35 ~ MunIcipeI Cofpordon Zoo RIrjkot 

~ S~Zoo JunllgWtt 

37 . s.v .. Baug Zoo Vedoder. 

38 Neture Educetion Centre Jamnagar 

39 Sundervan Nature Discovery CenIre ~ 

40 Deer Perk, HiIUr HisaW' 

4' MlniZoo.~ Pip!! 

.42 AotakZoo RotIUIk 

43 HImac:tNII Pradesh DtwuIacIw NaIure P .... GapeIpur 



307 Wrlrten An,wers 3 March, 2003 To Questions 308 

2 3" 4 

44 Himalayan Nature Park (Kufri) Kufri 

45 Pheasantry & Aviary & Musk Deer Form Sarahan 

46 Pheasantry At Chail Solan 

47 Renuke Zooilion Safari Sirmur 

48 Jammu & Kashmir Manda Mini Zoo Ramnagar 

49 Mansar Mini Zoo Mansar 

50 Srinagar Deer Park Cum Zoo Srinagar 

51 Jharkhand Bhagwan Biraa Biological Park Ranchl 

52 Birsa Mrig Vihar Kalamatl 

53 Chandrapura Deer Park Chandra Pura 

54 D .. r Park Maithon Dam, DVC 

55 Jawaharlal Nehru Biological Park Bokaro 

5& Satsang Zoo For Children Education Deoghar 

57 Tala Sleel Zoological Park Jamahaclpur 

58 Klrnataka Sellary Childrens Park·Cum·Zoo Bellary 

59 Bhutanal Deer Park Bijapur 

60 Children Park & Zoo Gaclag 

61 Deer Park, N.M.D.C.Ltd. Bellary 

62 Indira Priyadarahini Sangrahalaya Aragodu, Davangere Taluk 

63 Kittur Rani Cannamma Nisarg Chama Bhutramanhatti, Belgaum 

64 Kudremukh Mini Zoo Chickmaglur 

65 Mini Zoo A. M. Gudi Balvana Chltradurga 

66 Mini Zoo At Gendekalte Hassan 

61 Mini Zoo Cum Children Park Gulbarga 

68 Namadachllume Deer Park Tur.kur 

69 National Park. Bannerghalta ZoologiCal Garden Bannerghatta 

70 Pllilkula Wildlife Safari At Maclushedde Mangalore 

71 Sri Chamarajendra Zoological Gardena Mysore 

12 TIger & Lion Safari. Thyyarekoppa Shimoga 
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73 Tungabhadra Dam Mini Zoo Bellary 

74 Kerala HiU Palace Zoo, Ernakulam Thirunvananlhapuram 

75 Lion Safari Park At Nayyar Dam Thirunvananthapuram 

76 Sri Lok Nayak Jaya Prakash Narayan Smrity Van Walayar 

77 State Museum & Zoo Thriasur 

78 Thiruvananthapuram Zoo Thiruvananthapuram 

79 Madhya Pradesh Gandhi Zoological Park Gwalior 

80 Kamla Nehru Prani Sanghrahalay Zoo Indor. 

81 Van Vihar National Park Bhopal 

82 Maharashtra Aurangabacl Municipal Zoo Aurangabad 

83 Maharaja Shahajl Chhatrapati Zoo Kolhapur 

84 Maharajbag Zoo Nagpur 

85 Mahatma Gandhi Rastriva Udyan Zoo SoIepur 

86 llaMa Park Karsnja 

87 Pal Wild Animal Orphanage Jalgaon 

88 Pratapsingh lJdyan & Zoo Sangli 

89 Rajiv Gandhi Zoological Park And Pune 

90 Sanjay Gandhi National Park Borivali (East) 

91 Snake Park. Shikshan Mandai Kolhapur 

92 Somnath Prakalpa Zoo Chandra Pur 

93 Vasant Smruti Mrig Vihari Umaraara Yeotmal 

94 Veermata Jljabal Bhosale Udyan & Zoo Mumb8i 

95 Nlsargakayi Bahlnabai Choudhary Praniaangahalay Pune Pimprl 

96 Manipur Manipur Zoological Garden Imphal 

97 Meghalaya Lady Hydari Park. Animal Land ShIIIong 

98 Mizoram Aizawt Zoo Aizawl 

99 Dear Park. Thanzawt Thenzawl 

100 Nagaland Zoological Park. Kohima Kohima 

101 Orissa Gandharnardan Dear Part! Balangtr 
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102 Gharial Research & Conservation Unit Tikarpara 

103 H.A.l. Deer Part\. Koraput Sunabeda 

104 Indira Gandhi Park Zoo & Deer Part\ Rourk"a" 

105 Kapilaah Zoo Ohenkanal 

106 Kuanrla Deer Part\ Nayagarh Forest OIYSlon Nayagarh 

107 Motljharan Deer Park Sambalpur 

108 Nandankanan BIological Part\ Bhubaneswar 

109 Punjab Deer Park, Sir .Moli Bagh Patlala 

110 Deer Part\, Blr Talah Bhatinda 

111 Deer Part\, Neelon Ludhiana 

112 Mahendra Chaudhury Zoological Part\ Chhalblr 

113 TIger Safari Ludhiana 

114 Rajasthan Blkaner Zoo Blkaner 

115 Deer Park, Shrl Goverdhan Trusl UdaIpur 

116 JaipurZoo Jalpur 

117 Jodhpur Zoo Jodhpur 

118 Panchwati Deer Park PHari 

119 Safari Park, Haridas~-KI·Magri l.Jdt.;pur 

120 Udaipur Zoo UdaIpur 

121 Slkkim Himalayan Zoological Part\, Bulbuley Gangtok 

122 Rustomji Deer Park Gangtok 

123 Tamil NIIdu Amlrdhl Zoo Vellore 

124 ArtgNr Anna ZoologIcal Part!. Vandalur 

125 Chennal Snake Part\ Trust Guindy 

126 Children's Corner GUndy 

127 Crocodile RMring Centre AnwavatflI rug. 

128 Deer Part!., UdhagaI, NIIgiria Ooty 

129 GangIIIcondan Deer Park, NeRaI ~man 

130 Hogainakkll Mini Zoo DhIrmapuri 
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131 Kurumbapani Zoological Park Salem 

132 Madras Crocodile Bank Trusl/centre For Herpetology Mahaballpuram 

133 Shivganga Garden Mini Zoo Thanjavur 

134 V.O.C. Park Mini Zoo Coimbatore 

135 vee Park Mini Zoo, Erode Madras 

136 Tripura Sepahijala Zoological Park Sepahijala 

137 Uttar Pradesh Aranaya Vihar, Walipura Buland Shahar 

138 Ban Devi Recreation Park Mau 

139 Cheetal Park, Khatoll Muzaffar Nagar 

140 Deer Park Moradabad 

141 Deer Park· Kukrall Kukrall 

142 Deer Park, Hindalco Industries L1d. Sunbhadra 

143 Gharial Rehabilitation Centre Kukrail 

144 Indira Manoranjan Van ( Deer Park). Mehewa Lakhimpur Kheri 

145 KanpurZ~og~aIPark Kanpur 

146 Lucknow Prani Udyan Lucknow 

147 Nawabga~DeerPark Unnao 

148 Sarnath Deer Park Varana5i 

149 Trlveni Environment Park. Allahabad Allahabad 

150 Van Prani Udyan, I.V.A.I. Bareilly 

151 Vinod Van Mini Zoo, Ramgarh Gorakhpur 

152 Deer Park AtIFFCO. Bareilly Bar.llly 

153 Uttaranchal Deer Park, Narain Tewarl Dewal Almora 

154 Malai Deer Park Dehradun 

155 PI. Govind BaIIabh Pant High Altitude Zoo Nainital 

156 Rampur Mandi Deer Park & Aviary Kalai 

157 West Bengal AIIpore Zoological Garden Calcutta 

158 Calcutta Snake Park. Zoological Garden Badu 

159 Deer Park(Mini Zoo) Jhargram 
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160 Deer Park Dow Hill Kuraeong 

161 Kumari Kangsabutl Deer Park, Bonpakuria Bankura 

162 Life Science Corner, Bidhan Nagar Burdwan 

163 Marble Palace Zoo Calcutta 

164 Mini Zoo Science City Caluctta 

165 Padmaja Naidu Himalayan Zoological Park Darjeeling 

166 West Bengal Snake Park & Laboratory, Badu 24·Parganas North ---_._---_._--------------------------------------
Statement·11 

List of Zoo not recognized as on 31.3.2002 
-- -_ .. _--
S.No. State Zoo Name Loc .. ;ion 

2 3 4 

Andhra Pradesh Deer Park, Municipal Park Rajahmundry 

2 Deer Park, TIrumaia Hills Chitoor 

3 Himablndu Deer Park (Pullaiah Deer Park) Kurnool 

4 Saberi Mini Zoo, Prathlpadu Minerva Nagar 

5 Arunachal Pradesh Miao Mini Zoo Miao 

6 Mini Zoo Roing 

7 Bihar Chitrakoot (Runkun Vlhar) Park, Paharpur Gaya 

8 Jaiprakash Udyan Bhagalpur Tawn 

9 Chhattlsgarh Indira Udyan Bilaspur 

10 Dadra & Nagar Haveli Khanvel Deer Park Sllvassa 

II Mini Zoo Silvassa Khanvel 

12 Daman & Diu Deer Park Diu 

13 Delhi Deer Park Dilshad Garden 

14 Jhilmil 

13 Guiarat Balbhavan Zoo ·Rajkot 

lG Himachal Pradesh Mini Zoo, Kalapul Dharmsalla 

17 Nehru PheaNntry Manllli 

18 Rewalaar WIldlife Zoo Mandl 

I'd Jharkhand Muggef Breeding Centre Muta 
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20 Karnataka Antharagange Children Park Kolar 

21 Childrens Mini Zoo Dharwad 

22 Children's Park Sirsi Division Sirsl 

23 Deer Park At Haliyal Town Uttar Kannada District 

24 Deer Park At Shri Kshetra Sogal Soundatti 

25 Kaiwara Tapowana Chintamani Talluk Kolar 

26 Karadigudda Deer Park Karlagl 

27 Kempambudi Deer Park Bangalore 

28 Kempegowda Vanadhana, Savanadurga, Magadi Taluk 

29 Mini Deer Park Chickmaglur 

30 Mini Zoo At Induval Nature, Park (Prakruti Vana) Mandya 

31 Mini Zoo At Kondajji Deer Park Chitradurga 

32 Mini Zoo At Minakanagurkai Kolar 

33 Nature Park Ralchur 

34 Sorakavalahalli Children & Deer Park Kolar 

35 Kerala Crocodile Farm Calicut 

36 Crocod!le Farm At Nayyar Dam Thlrunvllnanthapur am 

37 Deer Park At Calicut Calicul 

38 Deer Park, Ponmudi Thlrunvananthapuram 

39 Mini Zoo Kodanadu 

40 Parassinikkadavu Snake Park Kannur 

41 Madhya Pradesh Gharial Rearing Centre, Deori Morena 

42 Kalayghat Soormya At Kalni Katnt 

43 Mrignayani Deer Park Panchmarhl 

44 Nandan Van Ralpur 

4S S.F.R.I. Zoo Jabalpur 

46 Vikram Vatika, M.C. Ujj81n UJjain 

47 Maharashtra Ami!a Zoo & Breeding Farm Bombay 

48 Amle's Animal Park & Orphanage Cum Rescue Home Gadchtroli. Allapalll -_ .. _----_._#-.... -.-~.- -.-._._--_ .. -. 
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49 Avicuhure And Captive Breeding ThMe 

50 Easelworld Snake Park Worti, Mumblli 

51 Suryavan Zoo Raigad 

52 Tikuji-Ni-Wadi Zoo Tt:lne 

53 Meghalava Ram Krishan Zoo Shilong 

54 Tura Zoo Akhongini Tura 

55 Orissa Chilka Deer Park Puri Puri 

56 Deer Park, Papadahandl Nawarangpur 

57 Harishankar Deer Park Balangir 

58 Municipality Deer Park Cuttack 

59 Panthanivas Deer Park, Chandipur 88laaore 

60 Regional Science Centre, Bhubannwar Bhubaneawar 

61 Taptapani Deer Park Parlakhemundi 

62 Tribal Museum Koraput 

63 Deer Park, eerhampur UnIversity Berhampur 

64 Rajasthan Kota Zoo Kota 

65 Mrig Van Chittorgarh 

66 Tamil Nadu Manjunatha Mini Zoo ( Mobile), Ne.apakkam Madra. 

67 Mini Zoo Courtallwn 

68 Uttar Pradesh Cheetal Grand Motels Pvt Ltd. Muz._ttar NIIg8I' 

69 Deer Park. Air Force Memaura 

70 Indira Park Bljnor 

71 Katerniaghat Gharial Rehabilitation Centre Balvaich 

72 Laxman Pahari Mrig Vihar, (Deer Park) Banda 

73 Litlle Scholars Academy. Amroha Amroha 

74 Mini Zoo & Breeding Farm Meerut Cantt 

75 Van Chatna Kendra Agra 

76 Van Chatna Kendra. Kumarganj Faizabad 

n Van Chama Kendra, Vrindavan Mathura ... _ .... _---_. 
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78 Van Vihar Jaunpur 

79 Uttaranchai Van Chema Kendra, Brook Land Estate MU6oo;18 

80 Vanya Janti Vihar, Oak Pathar Dehladun 

81 West Bengal BeHilius Park Howrah 

82 Chitra Touring, J.N. Sarkar Street Calcutta 

83 Corporation Park, Jogmaya Howrah 

84 Deer Park, Be/ari Sri Ram Krishna Ashram Howrah 

85 Garchumuk (Ulughata) Deer Park Ulughata 

86 Garmanderan Hooghly Zila Parishad Hooghly 

87 Krishna Say ... Park Snake Park Burdwan 

88 Ramakrishnll Mission Vidalaya, Student Home Nalendlapul 

89 Rapheal Academic & Vocational School, Darjeeling Darjeellng 

90 Snake Park Reptile, Research & Snake Bit Treatment Digha Mldnapo'e 

------------------------------------------------------------------------------.------
Stetement-HI ArunacheIPrad •• h 

Lilt of National Parle. 
14 Mouling 

15 Namdapha Tiger Reserve 
Andeman 

A ••• m 
Campbell Bay 

16 Kariranga 
2 Gallathea 

I Addition 
3 Mahatma Gandhi Marine 

II Addition 
4 Middle Button 

5 Mount Harriet 
III Addition 

6 North Button 
I'v Addition 

7 Rani Jhansi Marine V Addillon 

8 Saddle Peak VI Addition 

9 South Button 17 Manas (Tiger Reserve) 

18 Nameri 

1 0 Kasu Brc. ........ a Reddy 19 Oibru Saikhowa 

11 i Mahavir Harina Vanasthali 20 Orang 

12 Mrugaveni Bih.r 

13 Sri VenkaleshwW'll 21 Valmiki Tiger Reserve 
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Chhattlsgarh 

2::: ,,,1'1, avati (Tiger Reserve) 

23 Kanger Valley 

24 Guru Ghassidas 

Goa 

25 Bhagwan Mahavir 

Gujarat 

26 Gir 

27 Marine 

28 Vansda 

29 Velavadar 

Haryana 

30 Sultanpur 

Himachal Pradesh 

31 Great Himalayan 

32 Pin Valley 

Jammu & Kashmir 

33 City Forest 

34 Dachigam 

35 Hemis High Altitude 

36 Kishtwar 

Jharkhand 

37 Bella (Palamau) 

Karnataka 

38 Anshi 

39 Bandipur (Tiger Reserve) 

40 Bannerghatta 

41 Kudromukh 

42 Nagarhole 

Kerala 

43 Eravikulam 

44 Periyar (Tiger Reserve) 

3 March, 2003 

45 Silent Valley 

Madhya Pradesh 

46 Bandhavgarh 

47 Fossil 

48 Kanha Tiger Reserve 

49 Madhav 

50 Panna 

51 Pench 

52 Satpura 

53 Van Vihar 

54 Sanjay 

Maharashtra 

55 

56 

Gugamal (Tiger Reserve) 

Navegaon 

57 Panch 

58 Sanjay Gandhi 

59 Tadoba (TR) 

Manipur 

60 Keibul Lamjao 

Meghalaya 

61 Balphakram 

Nokrek 

Mlzoram 

63 Blue Mountain (Phawngpui) 

64 Murlen 

Nagaland 

65 Intanki 

Orissa 

To Questions 

66 North Similimpal (Tiger Reserve) 

67 Bhitar Kanika 

Rajasthan 

68 Sariska Tiger Reserve 

69 Ranthambhore 
f 

324 
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70 Keoladeo NP 6 Benelte 

71 Desert National Park 7 Bingham 

Slkklm 8 Bliter 

72 Khangchendzonga 9 Bluff 

ramU ... du 10 Bondovile 

73 Guindy 11 Brush 

74 Indira Gandhi 12 Buchanan 

75 Gulf of Mannar Marine 13 Channel 

76 Mudumalai 14 Cinque 

77 Mukurthi 15 Cilhbert Bay 

Uttar Pradesh 16 Clyde 

78 Dudhwa Tiger Reserve 17 Cone 

Uttaranchal 18 Curlew 

79 Corbett rlQer Reserve 19 Curlew (B.P) 

80 Gangotri 20 Defence 

81 Nanda Devi 21 Dot 

82 Valley of Flowers 22 Doltrel 

83 Rajaji 23 Duncan 

84 Govind Pashu Vihar 24 East 

West Bengal 25 East of Inglis 

85 Neora Valley 26 Egg 

86 Singalila 27 Elat 

87 Sunderbans (TR) 28 Enterance 

88 Buxa (TR) 29 Galathea Bay 

89 Gurumara 30 Gander 

St.tement-iV 31 Goole 

List of Wild/ife s.nctuaries 32 Gurjan 

Andaman 33 Hump 

Arial 34 Interview 

2 Bambo 35 James 

3 Barren 36 Jungle 

4 Banimalve 37 Kwangtung 

5 Belle 38 Kyd 
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39 Landfall 72 Sir Huge Rose 

40 Latouche . 73 Sister 

41 Lohabarrack crocodile sanc. 74 Snake 

42 Mangrove 75 Snake 

43 Mask/Bask? 76 Snake 

44 Mayo 77 South Brother 

45 Megapode 78 South Reef 

46 Montogemery 79 South Sentienal 

47 Narcondum 80 Spike 

48 North 81 Spike 

49 North Brother 82 Stoat 

50 North Reef 83 Surat 

51 Oliver 84 Swamp 

52 Orchid 85 Table (Delgrano) 

53 Ox 86 Table (Excelsior) 

54 Oyster 87 Talabaicha 

55 Oyster 88 Temple 

56 Paget 89 Tillenchong 

57 Parkinson 90 Tree 

58 Passage 91 Trilby 

59 Patrie 92 Turf 

60 Peacock 93 Turtle 

61 Pitman 94 West 

62 POint 95 Wharf 

63 Potanma 
96 White Cliff 

64 Ranger 
Andhra Pradesh 

65 Reef Coringa 

66 Roper 2 Eturnagaram 

67 Rose 3 Gundla Brahameshwa 

68 Rowe 4 Kaundinya 

69 Sandy 5 Kawai 

70 Sea Serpent 6 Kinnersani 

71 Shearme 7 Kolleru 
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8 Krishna 6 Garampani 

9 lanjamadugu 7 Gibbon 

10 Manjira 8 laokhowa 

11 Naqarjunasagar 9 Pabitora 

12 Nelapattu 10 Padumani Bergen Borajan 

13 Pakhal 11 Panidihing 

14 Papikonda 12 SonaiRupa 

15 Pocharam 13 East Karbi Anglong 

16 Pranahita 14 Karbi Anglong 

17 Pulical 15 Nambor 

18 Rollapadu Bihar 

19 Sri lankamalleswara Bareila Jheel Bird Sanctuary 

20 Sri Penusila Narsimha 2 Bhimbandh 

21 Sri Venkaleswara 3 Gautam Budha 

22 . ,Kambalakonda 4. Kaimur , 

Arunachal Pradesh 5 Kanwar lake 

Dibang 6 Nagi Dam 

2 Eagle Nest 7 Nakti Dam 

3 Itanagar 8 Rajgir 

4 Kamlang 9 Udaipur 

5 Kane 10 Valmiki (TR) 

6 Lali (D'ering) 11 Vikramsila Gangetic Dolphin 

7 Mehao Chandlgarh 

8 Pakhui Chandigarh city Bird 

9 Sessa Orchid 2 Sukha 

10 Tale valley Chhettlsgarh 

11 V~rdi Supse Rabse 
Achanakmar 

2 Badalkhol 
Auam 

3 Barnawapara 
Bamadi 

4 Bhairamgarh 
2 Barodebum Bealmukh 5 Gomarda 

3 Burachapori 6 Pamed 

4 Chakrashila 7 Samarsol 

5 Deepa, Beet 8 Sitnadi 
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9 Tamor Pingla 17 Purna 

10 Udanli Wild Buffalo 18 Rampura 

Daman & Diu 19 Ratanmahal 

Fudam 20 Thol 

Oed ... Nagar Havell 21 Wild Ass 

Dadra Nagar Haveli WLS Haryana 

Deihl Abubsher 

Bhatti 2 Bhindwas 

2 Indira Priyadarshini 3 Bir Baraban 

Goa 4 Bir Shikargarh 

Bhagvan Mahavir 5 Chhilchhila 

2 Bondla 6 Kalesar 

3 Chorao (Dr Salim Ali) 7 Khaparwas 

4 Cotigao 8 Nahar 

5 Madie 9 Saraswati 

6 Netravealli Himachal Pradesh 

Gujarat Bandli 

Balaram Ambaji 2 Chail 

2 Barda 3 Churdhar 

3 Dhumkhal (Shoolpaneshwar) 4 Daranghati I & II 

4 Gaga (GIB) 5 Darlaghat 

5 Gir 6 Dhauladhar Sanctuary 

6 Hingolgadh 7 Gamgul Siya-Behi 

7 Jambughoda 8 Gobindsagar 

8 Jessore 9 Kalatop & Khajjar 

9 Kachch Desert 10 Kanawar 

10 Khijadiya 11 Kias 

11 Kutch Bustard 12 Kibber 

12 Marine 13 Kugti 

13 Nalsarovar 14 Lippa Asrang 

14 Narayan Sarovar 15 Majathal Hasarang 

15 Paniya 16 Manali 

16 Porbandar 17 Nainadevi 
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18 Nargu 16 Ramnagar Rakha 

19 Pong Dam Lake Jharkhanc:l 

20 Raksham Chitkul (Sai) Dalma 

21 Renuka 2 Hazaribagh 

22 RupiBhaba 3 Koderma 

4 Lawalong 
23 Sachu Tuan Nala 

5 Mahuadandanar 
24 Sainj 

6 Palamau (Betla) 
25 Shikari Devi 

7 Palkot 
26 Shilli 

8 Parasnath 
27 Shokhan 

9 Topchachi 

28 Simbalbara 10 Udhwa 

29 Simla Water Catch me Karnataka 

30 Taira Adichunchunagiri 

31 TIrthan 2 Arabithittu 

32 Tundah 3 Atliveri 

Jammu & Kashmir 4 Bhadra 

Baltal (Thajwas) 5 Biligiri Ranga Swamy Temple 

2 Changthang 
6 Brahmagiri 

7 Cauvery 
3 Gulmarg 

8 Dandeli 
4 Hirapora 

9 Doraji Bear Sanctuary 
5 Hokersar 

10 Ghataprabha 
6 Jasrota 

11 Gudavi 
7 Karakoram 12 Melkote Temple 

8 Thajwas 13 Mookambika 

9 Lachipora 14 Nugu 

10 Limber 15 Pushapagiri 

11 Nandani 16 Ranebennur 

12 Overa 17 Ranganthittu 

13 Overa-Aru 18 Sharavathi VaHey 

14 Surinsar Mansar 19 Shettihally 

15 TIrkuta 20 Someshwara 
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21 Talakaveri 19 Mayureshwarsupe 

K .... II 20 Melghat (TRl 

Aralam 21 Nagzira 

2 Chimmony 22 Naigaon Mayur WLS 

3 Chinar 23 Nandur Madmeshwar 

4 idukki 24 Narnala 

5 Neyyar 25 Painganga 

6 Parambikulam 26 Phansad 

7 Peechi Vazhani 27 Radhanagari 

8 Peppara 28 Sagareshwar 

9 Periyar (TRl 29 Tansa 

10 Shenduruny 30 Tippeshwar 

11 Thattekad 31 Wan 

12 Wayan ad 32 Yawal 

Mlhlr •• htr. 33 . Yedshi Ramalinghat 

Ambabarwa Madhya P ... d •• h 

2 Andheri Bagdara 

3 Aner Dam 2 Bori 

4 Bhamragad 3 Fen 

5 Bhimashankar 4 Gandhi Sagar 

6 Bar 5 Gangau 

7 Chandoli 6 Ghatigaon GIB 

8 Chaprala 7 Karera GIB 

9 Deulgaon Rehekari 8 Ken gharial 

10 Dhyanganga 9 Kheoni 

11 Gautala Autramghat 10 Narslngarh 

12 Great Indian Bustard (Nanag) 11 National chambal 

13 Jayakwadi 12 Neoradehi 

14 Kalsubai Harish Chandragarh 13 Orchha 

15 Karnila 14 Pachmarhi 

16 Katepuura 15 Palpur (Kuno) 

17 Koyna 16 Panpatha 

18 Malvan (Marine) 17 Panch 

" 
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18 Aalamandal 4 Chandka-Oampara 

19 Aatapani 5 Chilka 

20 Sailana 6 Debrigarh 

21 Sanjay Oubri 7 Gahirmatha Marine 

22 Sardarpur 8 Hadgarh 

23 Singhori 9 Karlapat 

24 Son gharial 10 Khalasuni 

25 Veerangana 11 Kotgarh 

Mlinipur 12 Kuldiha 

Bunning 13 Lakhari Valley 

2 Jiri Mafru 14 Nandankanan 

3 Kaihlam 15 Satkosia Gorge 

4 Yangoupokpi Lokchao 16 Simlipal 

5 Zeilad 17 Sunabeda 

Meghalaya 18 Ushakothi (Badrama) 

Baghmara Punjab 

2 Nongkhyllem Abohar 

3 Sijju 2 BirAishwan 

Mlzoram 3 Bir Bhadson 

Oampa (TR) 4 Bir Bunerheri 

2 Khawnglung 5 Bir Dosanjh 

3 Lengteng 6 Bir Gurdialpura 

4 Ngenpui 7 Bir Maheshwala 

5 Tawi 8 Bir Motibag 

6 Thorangtlang 9 Harike lake 

tagIIland 10 Takhani Rehampur 

Fakim Aajaethan 

2 Puliebadza Bandha Baratha 

3 Rangapahar 2 Bassi 

Crt .. 3 Bhensroadgarh 

Baisipalli 4 Oarra 

2 Balukhand-Konark 5 Jaisamand 

3 Bhitarkanika 6 Jamwa Ramgarh 
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7 Jawahar Sagar 8 Melasanuvannoor-Kilaselvanoor 

8 Keladevi 9 Mudumalai 

9 Kesarbagh 10 Mundanthurai Tiger Reserve 

10 Kumbhalgarh 11 Point Calimere 

11 Mt.Abu 12 Pulicat Bird 

12 Nahargarh 13 Snvilliputhur Grizzeld Squirrel 

13 National Chambal 14 Udayamarthandapuram 

14 Phulwar-Ki·Nal 15 Vaduvoor 

15 Ramgarh Visdhari 16 Vallanadu Black buck 

16 Ramsagar 17 Vedanthangal Bird 

17 Sajjangarh 18 Vellode Bird WlS 

18 Sanska (TR) 19 Vettangudi 

19 Sawai Mansingh 20 Vettangudipatti 

20 Shergarh Tripura 

21 Sita Mata Gumti 

22 Tal Chappar 2 Roa 

23 Todgarh Rawli 3 Sepahijala 

24 Van Vihar 4 Trishna 

Slkklm Uttar Pradesh 

Barsey (Rhododendron) Bakhira 

2 Fambungla 2 Chandra Prabha 

3 Kyongnosla Alpine 3 Hastinapur 

4 Maenam 4 Kaimur 

5 Shingba (Rhododendron) 5 Katerniaghat 

6 Pangolakha 
6 Kishanpur 

Tamil Nadu 7 lakh Bahosi 

Anamalai (Indira Gandhi) 
8 Mahavir Swami 

2 Chitrangudi 9 National Chambal 

3 Kalakad Tiger Reserve 
10 Nawabganj 

4 Kanjirankulam 
11 Okhla 

5 Karaivetti 12 Parvaliarga 

6 Kankili 13 Palna 

7 Koonthankulam/Kandankulam 14 Ranipur 
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15 Saman Statement·V 

16 Samaspur Details of Fund Released to StateS/UTs during 2002·03 

17 Sandi 
under Centrally Sponsored Schemes 

18 Sohagibarwa (Rs. in Lakhs) 

19 Sohelwa S.No. State/UTs' Funds released during 
Current Financial Vear 

20 Surahatal 
Development Project Project 

21 Sursarovar 01 NPIWLS Elephant Tiger 

22 Turtle 2 3 4 5 

23 Vijay Sagar 
1. Andaman& 20.75 NA NA 

Uttar.nehal Nicobar Islands 

Askot 2. Andhra Pradesh 82.72 SO.OO 21.10 

2 Binsar 3. Arunachal Pradesh 97.69 35,00 35.875 

3 Govind Pashu Vihar 4. Alsam 133.25 108.00 65.70 

4 Kedarnath 5. Bihar 00 NA 25.00 

5 Mussoorie 6. Chandigarh 14.00' NA NA 

6 Sonanadi 7. Chhattlagarh 74.05 NA 32.48 

We8tBengal 8. Oadra & Nagar Havell 15.25 NA NA 

BaJlavpur 
9. Gujaral 67.07 NA NA 

2 Bethuadahari 
10. Haryana 18.75 NA NA 

3 Buxa (Tiger Reserve) 
11. Himachal Pradesh 91.30 NA NA 

4 Chapramari 
12. Jammu & Kashmir 99.90 NA NA 

5 Halliday 
13. Jhartthand 29.89 4 18.00 

6 Jaldapara 
14. Karnalaka 515.83 80.00 175.705 

7 Jorepokhri 

Lothian Island 
15. Karata 14755 111.88 63.75 

8 

9 Mahananda 16. Madhya Pradesh 191.13 N'. 637.798 

10 Narendrapur 17. Maharashtra 168.20 NA 404.287 

11 Bibhutibhushan (Parmadan) 18. Manipur 64.50 00 NA 

12 Raiganj 19. Meghalaya 40.25 41.00 NA 

13 Ramnabegan 20. Mizoram 208.20 00 98.32 

14 Sa;nakhali 21. Nagaland 107..84 49,00 NA 

15 Sanchal 22, Orissa 78,45 98.928 32.88 

.. 
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2 3 4 5 

23. Rajasthan 229.48 NA 294.92 

24. Slkkim 116.45 NA NA 

25. Tamil Nadu 136.11 71.20 125.00 

26. Tripura 89.89 3.00 NA 

27. Uttar Pradesh 131.31 NA 32.75 

28. Uttaranchal 76.79 82.00 168.00 

29. West Bengal 161.46 86.47 168.33 

Total 3208.06 861.478 2399.895 

Pending Development ProJects 

1857. SHRI LAXMAN GILUWA: 

SHRI SULTAN SALAHUDDIN OWAISI: 

PROF. DUKHA BHAGAT: 

SHRI R.L. JALAPPA: 

Will the Minister of ENVIRONMENT AND 
FORESTS be pleased to state: 

(a) the details of different developmental projectl 
schemes relating to E&F sector cleared/started by the 
Government during each of the last three years as well as 
current year, State-wise and location-wise; 

(b) the lunds allocated/released alongwith the 
extent of their utilization, State-wise and project-wise; 

(c) whether the Government have reviewed the 
performance of these projects/schemes; 

(d) if so, the achievements made in this regard, 
project/scheme-wise; 

(e) the details of proposal/projects received in this 
regard and pending with the Government for Environment and 
Forestry clearance alongwith the reasons for their pendency 
indicating the year since when these are pending, State-wise; 

(f) the time by which these proposals are likely to 
be cleared; 

(g) whether Hon'ble Supreme Court has delivered 
its verdict in regard to implementation 01 Forests 
(Conservation) Act. 1980 by State Governments; and 

(h) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTR',' OF 
ENVIRONMENT AND FORESTS (SHRI DILIP SINGH 
JUDEV): (a) A total of 473 developmental projects in the 
sectors of Industry, Thermal Power, Mining. River Valley & 
hydroelectric and Infrastructure projects were accorded 
environmental clearance during the last three years and the 
current year under the provisions of the Environmental Impact 
Assessment Notification of January, 1994, The year-wise and 
state-wise break-up of the number 01 approved proposals is 
given in the statement-I enclosed, 

More than 350 major proposals, i.e. those involving 
diversion 01 more than 20 ha. ollorest land, were received for 
forestry clearance under the Forest (Conservation) Act, 1980 
during the last three years. Of these 194 proposals were 
cleared, 14 were rejected, 6 were rejected for want of 
information, 23 were returned/withdrawn by states, 33 
presently under consideration of the Ministry and lor 81 
proposals details have been sought from the States. State-
wise status of the proposals received for forestry clearance 
during the last three years is annexed. 

(b) to (d) Projects accorded environmental and/or 
forestry clearances are implemented by the respective project 
proponents who also arrange lor necessary funds. Conditions 
stipulated by the Ministry while according environmental! 
forestry clearances are monitored by the Regional Offices 01 
the Ministry, 

(e) Presently 138 proposals are awaiting environ-
mental clearance mainly due to non-submission of complete 
inlormation. State-wise break-up of number of pending 
proposals as on 24th February 2003 is also given in statement-
II and III enclosed. 33 major proposals are presently under 
consideration for forestry clearance under the Forest 
(Conservation) Act, 1980. 

(f) Usually, decision on project proposals is taken 
within 90 days 01 receipt 01 complete information. 

(g) and (h) The Hon'ble Supreme Court have issued 
orders from time to time regarding implementation of Forest 
(Conservation) Act, 1980 which mainly relate to compensatory 
afforestation, ban on regularization 01 encroachments on lorest 
land. ban on de-reservation 01 National Parks/sanctuaries 
without the permiSSion 01 the Court, etc. 
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Statement .. 

State-wise number of projects accorded environmenral clearance 
during last three years and CUffent year 

A. Environmental clearance 

S. No. State 2000 2001 2002 2003 
(upto 24th Feb. 2u03) 

2 3 4 5 6 

1. Andhra Pradesh 18 16 18 4 

2. Assam 

3. Andaman & Nicobar Islands 2 3 

4. Arunachal Pradesh 4 

5. Bihar 3 4 

6. Chhattisgarh 4 6 

7. Delhi 

8. Goa 4 6 

9. Gujarat 17 9 8 2 

10. Haryana 2 4 3 

11. Himachal Pradesh 2 2 3 

12. Jharkhand 

13. Kamataka 10 10 9 2 

14. Kerala 3 7 

15. Lakshadweep 

16. Madhya Pradesh 3 5 

17. Maharashtra 15 19 27 4 

18. Meghalaya 2 

19. Mizoram 2 

20. Orissa 2 4 7 

21. Pondicherry 

22. Punjab 4 2 5 

23. Rajasthan 7 5 10 
._----_ ... -
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2 3 .. 5 6 

24 Tamil N8du 22 31 36 16 

25. T~ 

26. un.rP"""" 9 8 

27. Uttaranchal 2 

28. West Bengal 2 2 5 

29 Others 7 3 6 
._---_. 

Total 139 146 155 33 .......... 
Sf.1UI 01 vatiouI propoal' involving diversion 01 men fftan 20 "It. 0' forM' land 

tef»Iwd tor bwfry clNrartee during 2000·2001. (a on 31.1.2003) 

S No. s .... MD .• S811Ctiof_ Rejectec:t Aetectld AlturMdl Undef DItaIII 
Pn!pD .... for wIIhchwn ConeIdMIIIIon IOUght ..... ..... bW'a .. crI~ fNm 1,,_,,"1IIIan .. ... 

2 3 4 5 • 7 • • 
Alum 2 0 0 0 0 

i'. ArvNchIIPredIItI 21 " 0 0 0 2 

3 Andhr. PredMh tI 10 0 2 2 3 

4 Andaman , NIcober lliandl ·4 0 0 0 2 

5 Altw 4 3 0 0 0 0 

6. Chandlo-h 0 0 0 0 0 

ChhatI,egartl 28 8 0 0 2 " 
8. Oedr. Nap' HIMII 0 0 0 0 0 0 0 

9 DelhI 0 0 0 0 0 0 0 

10 Goa 14 0 0 0 0 0 14. 

11 Gui·r., 7 3 0 0 2 2 0 

12 Haryana 0 0 0 0 0 0 0 

13. HrMchII Pradeltl 11 • 0 0 3 

'4. .......... ., 7 0 • 0 3 

'5 1< ........ 21 1. 5 2 

16 Kerala 8 0 0 t 3 
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2 3 .. 5 6 7 8 9 

17. MMIpur 0 0 0 0 0 0 0 

18. MIigI1Miya 0 0 0 0 0 

19. Mlldhya Praeh 27 12 0 8 5 

20 Maharuhlra 68 42 3 0 .. 5 14 

21. Mzoram 2 2 0 0 0 0 0 

22. Pur.-, 5 0 0 0 0 0 2 

23. 0rIua 28 19 2 3 2 

M. 8Iddm 0 0 0 0 0 0 0 

•• . _ .... 13 .. 0 3 2 .. T'ImII ..... 3 2 0 0 0 0 

27. T .... 1~ " 2 0 0 0 

II. UIIIr"..... 13 10 0 0 

a. Ull8ianohal 23 15 0 0 a 0 3 

30. w.tBlngll 0 0 0 0 0 

TOIII 35<6 1~ 14 .. 23 33 8' ............ 2 3 

Bfa,. ... number of proj«:ta .Wlltlng environmental 9 Gularat 27 
dNranoI .. on 14117 February 1003 

10 HaryMa 2 
S.No. s... Number of PropouII 

IWIIItIng EnvtronrnentaI l' Himachal Pradelh 
CIeIrInce 

12 Jammu & Kuhmlr 
2 3 

13 Jha~hand 
1 Andhra Pr8deIh 18 

14 k.m ..... 8 
2 Alum 

3 AndamM I NIcobar IIWidI 3 15 k ..... 3 

4 Arunachal PradHh 16 Laklhadweep 

5 Bihar 17 Madhy. Pradesh 2 

8 ~ 4 18 Maharuhtr. 25 

7 DelhI '8 Mantpur 

• Goa , 20 MeghalaV. 
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2 3 

21 Mizoram 

22 Orilla 2 

23 Pondicherry 

24 Punjab 

25 Rajasthan 4 

26 Sikkim 

27 Tamil Nadu 16 

28 Tripura 

29 Uttar Pradesh 5 

30 Utlaranchal 

31 Wesl Bengal 6 

32 Others 3 
.. ~-.------

Total 138 
... _---------

[English] 

Acute Price Fluctuations In Aquaculture 

1858. SHRI K.E. KRISHNAMURTHY: Will the Minister 
of AGRICULTURE be pleased to state: 

(a) whether the Government are aware that 
aquaculture is reeling under acute price fluctuations thereby 
causing serious losses to the fishermen; 

(b) if so, whether Marine Produce Export 
Development Authority (MPEDA) and Department of Fisheries 
are unable to protect the fishermen; and 

(e) if so, the steps taken by the Governmenl to 
safeguard aquaculture in the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV): (a) 
There IS no report of any acute price fluctuations in aquaculture 
causing serious fosses. However, processed shrimp was 
facing price fluctuation in the international market. 

(b) and (c) No, Sir. Marine Products Export Development 
Authority (MPEDA) has taken market promotional efforts to 
get better prices for our seafood products in the international 
marke\. Steps taken to safeguard aquaculture in the country 

by the Govemment include reducing the import duty on artemia 
cyst, package of training and inputs to aqua farmers on 
sustainable farming practices, distribution of water testing kits, 
setting up of disease diagnostic laboratories, mobile 
laboratories and product testing facilities for detecting anti-
biotic residue. 

(Translation] 

Vacant POlts under SCtST Category 

1859. SHRI RAMDAS ATHAWALE: Will the Minister 
of AGRO AND RURAL INDUSTRIES be pleased to state: 

(a) whether some posts of SCstSTs under various 
categories/ grades are lying vacant in various departments 
and undertakings under the Ministry; 

(b) it aD, the details thereof; 

(c) Whether variOUS categories of the employees 
working in these ~rtments and undertakings under his 
Ministry have been given"'promotion and fresh recruitment 
have also been made during the last three years; 

(d) if so, the details of fresh recruitments made 
under various categories during the said period and so far in 
the current year, year-wise and category-wise; 

(e) whether the prescribed rules have been allowed 
() with regard to the recruitment and promotion of pe, sons 

belonging to SCtST categories; and 

(f) if not, the remedial steps taken in this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
AGRO AND RURAL INDUSTRIES (SHRI SANGH PRIYA 
GAUTAM) : (a) to (f) Ministry of Agro and Rural Industries 
came into existence on 1.9.2001. Department of Industrial 
Policy and Promotion is the cadre controlling authority in 
respect of staff in the Ministry of Agro and Rural Industries, 
and as such all Promotions and recruitments under various 
categories/grades are made as a whole and not specifically 
for the Ministry of Agro and Rural Industries. There is no 
attached/subordinate office and any Public Sector Undertaking 
under the administrative control of the Ministry of Agro and 
Rural Industries. 

[English] 

Winter Sports Com pie. 

1860. SHRI J.S. BRAR: Will the Minister of TOURISM 
AND CULTURE be pleased to state: 
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(a) whether tourism during winter in Kashmir has 
not picked up due to terrorist activities; 

(b) If so, whether the Govemment have drawn up 
any plans to set up winter sports complexes in other parts of 
the country to promote tourism; 

(c) If so, the details thereof; and 

(d) if not, the reasons therefor? 

THE MINISTER OF TOURISM AND CULTURE (SHRI 
JAG MOHAN): (a) As per the Information received from the 
Government of Jammu and Kashmir, Winter tourism has 
appreciably picked up during the current winter season. The 
Indian Institute of Skiing and Mountaineering has restarted 
after a gap of about 13 years and two Ski Courses have been 
conducted by the Institute. The State Government has taken 
a number of steps for attracting Winter Sports enthusiasts to 
Gulmarg. 

(b) to (d) Do not arise. 

{Translation] 

Damage to Vaney of Flo ..... 

1861. SHRI A. NARENDRA: Will the Minister of 
ENVIRONMENT AND FORESTS be pleased to state: 

(a) whether the Union Govemment have given any 
directions to the Uttranchal Govemment to take action to check 
the likely harm to be caused to the environment and the valley 
of flowers as per the report published in the 'Hlndustan' dated 
December 22, 2002; 

(b) if so, the details thereof; and 

(c) the follow up action taken by the State 
Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI DILIP SINGH 
JUDEV): (a) No, Sir. 

(b) Does not arise. 

(c) The Chief Wildlife Warden, UttaranchaJ and the 
Nodal Officer of unaranchal have not approved the propoeal 
of the State Public Works Department for construction of the 
Govindgarh-Ghangria road near Valley of Flowers. 

Assistance to Indian Oilseed Producers 

1862. SHRI NAWAL KISHORE RAI: 

SHRIRAMUILALSUMAN: 

WIn the Minn.,.r of AGRICULTURE be pleased 
to state: 

(a) whether oilseed produce is cheaper in USA and 
European countries in comparison to the Indian yield; 

Cb) if so, the reasons therefor; 

(c) the steps Government propose to lake to face 
the international competition; and 

Cd) the subsidy being given to the oilseed producers 
as on date? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE CSHRI HUKUMDEO NARAYAN YADAV): (a) 
and (b) Some of the oilseed produce are cheaper in 
international market as compared to the indigenous oilseed 
produce. The production and productivity of these oilseeds in 
India is much less because of the following reasons: 

(1) Oilseeds are mostly grown in rainfed conditions. 

(2) Ollseeds are grown by small and marginal farmers. 

(3) Olll8eds are prone to many pests and diseases. 

Besides ollseeds production's highly subsidized in USA 
and European countries. 

(c) and (d) In order to increase the production and 
productivity of ollseeds and to 'ace the international 
competition. a Centrally Sponsored Oilseeds Production 
Programme (OPP) 1& in implementation In 28 Statn covering 
408 selected districts. Under the tehame financial asslitance 
is provided on various inputs Uke production and distribution 
of seeds, distribution of Had minikits, distribution of improved 
farm Implements. sprinkler ..... rhyzobium culture and micro 
nutrients etc. In order to disHmlnate the production technology 
amongst the farmers 'rontlne demonstrations are organized 
by the I.C.A.A. 

(English] 

Declining Prices of Agricultul'IIl Goods 

1863. SHRI RAM TAHAL CHAUDHARY: 

SHRI HARIBHAI CHAUDHARY: 

Will the Minister of AGRICULTURE be pleased 
to state: 

Ca) whether the prices of agricultural goods have 
been declining while the coat of agncuIturaJ production is rising 
day by day; 

(b) whether cheaper agrk:ultural goods have been 
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flooding the country after lifting of quantitative ban on import 
by Government; 

(c) if 50. the steps Government propose to take for 
the welfare of farmers; and 

(d) whether there IS any proposals to increase the 
plan outlay for agriculture in order to complete the pending 
agricultural schemes in the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV): (a) 
According to the Wholesale Prices Index (WPI) with base 
1993-94" 100. WPI for agricultural commodities increased by 
5.9% as against 4.8% for non-agricultural commodities during 
the year ended February 8. 2003. The increase in WPI for 
agricultural commodities during the corresponding period of 
2001·02 was also higher at 3.6% than the 0.5% increase in 
respect of non-agricultural commodities. According to the index 
of terms of trade between agricultural and non-agricultural 
sectors (Base: Triennium ending 1990-91), though there have 
been fluctuations in the index of terms. of trade, the index 
remained above 100 during .1991-92 to 2000-01, which 
indicates that the terms of II :lde rem.ained favourable to 
agriculture. 

(b) and (c) In order to safeguard the interest of the 
Indigenous producers, imports are baing constantly monitored. 
In value terms the import of sensitive items covering, inter 
alia. foodgrains, edible oils and fruits and vegetables, 
registered a growth of 12% during April - November, 2002 
over April - November. 2001. The maior factor contributing to 
the growth in the import of sensitive items has been the 
increase in the value 01 import of edible oils. which has helped 
10 bridging the gap between domestic availability and demand. 
A significant feature of edible oil import is that while import of 
crude palm oil has gone up, that of refined palm oil has gone 
down leading to better utilization 01 processing capacity in 
the country. 

(d) The Planning Co",mission has allocated an 
outlay o' Rs.21S7 crore against tho proposed outlay of about 
Rs.3290 erore for implementing the plan schemes for the year 
2003-04 reiating to Department of Agriculture & Cooperation. 

{Trans/ation} 

1864. SHRI SUNDER LAL TIWARI: 

SHRI SATYAVRAT CHATURVEOI: 

Will the MlIllster 01 llJURISM AND CULTURE 
be pleased to state: 

(a) whether attention of the Government has been 
drawn towards the news-Item captioned "Fatehpur Sikri ki 
durdasha dekh niraah huye UNESCO pratinidhl" appearing 
at page- 7 of 'Navbharat Times' dated December 16, 2002; 

(b) if so, the reaction of the Government thereto; 

(c) the amount of funds provided by the UNESCO 
for renovations 01 Fatehpur Sikri alongwith the date on which 
such funds were provided; and 

(d) the atePi being taken by the Government in 
this regard? 

THE MINISTER TOURISM AND CULTURE (SHRI JAG 
MOHAN): (a) and (b) Yes, Sir; however, the news item is 
incorrect. Deputy Director, World Heritage Centre alongwith 
a consultant to UNESCO visited Fatehpur Sikri and inspected 
important protected monuments and the site where a tourist 
facilitation centre and a parking lot are being contemplated. 
She only suggested that the development activities should 
not interfere with the integrity and authenticity of the World 
Heritage Site, which in any case are always kept in view. 

(c) UNESCO has not provided any funds for 
renovation of Fatehpur Sikri. 

(d) A long-term perspective programme has been 
drawn to take up requisite structural repairs, to develop the 
environs and a master plan has been drawn up to develop a 
shopping plaza, a car park, an Interpretation and 
documentation centre_ 

[Eng/ish] 

New Norma on Food .......... nt end IISP 

1865. SHRI RAMESH CHENNITHALA: Will the 
Minister of AGRICULTURE be pleased to atate: 

(a) whether new norml on food management 
necelsitatel a review 01 current Minimum Support Price 
Ilystem; 

(b) if 10, whether the Govemment has taken any 
action in this regard; . 

(c) 

(d) 

if 80, the details thereof; and 

if not, the .... son. therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YAOAV): (a) 
to (d) The Government intends to continue with the present 
price pOJiC'y for agricultural commodities which envi~:ages 
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announcement each season 01 Minimum Support Prices 
(MSPs) of major agricultural commodities and organizing 
purchase operations through public and cooperative -oenciH 
such as Food Corporation of India (EC.I.), Cotton Corporation 
of India (C.C.I.), lute Corporation of India (J.C.I.). National 
Agricultural Cooperative Marketing Federation (NAFED) and 
Tobacco Board. besOts other agencies designated by the 
State Governments. The price policy for agricultural 
commodities ia constantly reviewed and necessary action II 
taken wherever required. 

~1 •• dUbour 

1866. SHRI SHIVAJI MANE: 

SHRI ABDUL RASHID SHAHEEN: 

Will the Minister of LABOUR be pleased to 
slate: 

(8) the number 01 unorganised labour on daily 
wages and on permanent basis in the rural sectors during the 
last thr .. years. State-wise and year-wise; 

(b) whether these workers have no social security 
provisions and do not enjoy any support sysl8m during their 
old.; 

(c) if 10. whether the Second National LMKMJr 
Commission has suggested effective measures '01 their old 
age provisions; and 

(d) if so. the details thereoflnd the seeps proposed 
to be taken by the Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER Of STAiE IN 
THE MINISTRY OF LABOUR (SHRI VtJAV GOEL): (a) As per 
h survey conducIed by National ~ Surve)' ~tion 
in 1998-2000 ...... about 36.9 aorn unorganiIed HCtor 
.."..,. out of which 23.7 crore IN In !he agric:utI&nI MCIOI. 

(b) The Government ha. implemented K,lshl 
Shran* ~ Suraklha Voiana w .•. f. 1.7.2001 10 provide 
Soda! Security proIICtion 10 !he IgI'icuIIurIII WOftcerI. TheN 
... also VIIriouI welt ... IChemn lot certain categories like 
bid! WOtkerI. non-coal mine workers and cine WOfkerI. 

(e) Ind (eI) The Second NatIonal Corm I • .., an Labour 
has recomm.nded In Umbr."1 L.OI.'ltion 'or the 
unorganIMd MdDr workers. The GovemmenIInlend 10 bring 
a 81ft In the current Budget Session of pan;ament which 
enviAgel social HCUrity me .. urn incIucing old. pension 
for the unorganised sector wortters. 

.... T ........ I ......... . 

1867. SHRIMATI MANEKAGANOHI:.'" Minister 
of ENVIRONMENT NIl} FORESTS be plea_ 10 s .... : 

(al .hether the Government ar. a.a,. that 
peacodl. _ther ....,. cut Ihe Ihaft of the tea ..... 10 thai 
the blood in .,. shaft wtIich IhowI .. bird has been killed ia 
hidden; 

(b) jf so. wNther lIfty 1U~.y on the f.athers 
IVII,... In !he "..... .... bMn oonducted; 

(e) if so. !he .... ..,.,,; and 

(d) the action ....... againat ...... of dHhaned 
peac:odlfeathers? 

THE MINISTER OF STATE IN THE MINISTRV OF 
ENVIRONMENT AND FORESTS (SHRI DllIP SINGH 
JUDEVI: (a) to (d) Peafowl is found over major area 01 the 
country. Peacodl. iii! _!hers are naturalty .had, annually. 
and are colleded by local people, in tUfa! and urban are .. , 
'or religious and other purpDMI. Incidents of deaths of pealow! 
due to con~ of ........ with pesticide. and that of 
poaching. largely tor meal. haw come 10 the nob of the 
government. Ho .......... no evidences to suggnlthat 
pucoc:Q a,. being kited solely tor obtaIning !all feathers. 
Further. the S .... GovemmenIs and law enforcing agencies 
have not reported that the theft of tallteathers of peacoc::k IN 
cut before selling for hiding the bIoodatains. There .. no 
organised market of peIII»Ck tail ....... No survey for .... 
of shaft·cut peBCD .., ...... has been conducted. 

1868. SHRI V. VETRISELVAN: Will the Mimster 01 
STEEL be pleased 10 state: 

(a) whether prices of HR Coil have gone up by 
neatty 50% since ApriI"'I; 

(b) If 10. whether this hike of prices h .. affected 
the _ted industries Mriousty: Ind 

(c) If 50, lhelCtion being.-en by the Govemment 
to OYeIcorM!he .-.tIon? 

THE MINISTER OF STATE OF THE MINISTRY Of 
STEEL (SHAI 8AAJA I(IIHOAE TRIMTHY): 'a) No. Sit 

(b) Don not .... In .. of 'II Ibove. 

ee) Nol applicabl •. Aft., d.-reoulatlon and 
!iber."sation of the ..... HCtor. pric::eI in an open mMIM ere 
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determined by the interplay of market forces and lIuctuate 
accordingly. The Government has no role to play over such 
movement of prices. 

National Water Policy 

1869. SHRI KAlAVA SRINIVASUlU: Will the Minister 
of WATER RESOURCES be pleased to state: 

(a) whether a National Consultative Committee has 
been formed with experts which seeks to incorporate the views 
of NGOs in the National Water Policy; and 

(b) if so. the details of recommendations made by 
the Committee and the aclion taken thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRIMATI BIJOYA CHAKRAVARTY): 
(a) and (b) No. Sir. There is no such proposal with the Ministry 
of Water Resources for forming any National Consultative 
Committee with experts which seeks to incorporate the views 
of Non-Governmental Organisations (NGOs) in the National 
Water Policy. However. Policy Action Dialogue was held with 
NGOs on Action Plan for implementation of National Water 
Policy. 2002 through a series 01 seven workshops held at 
various places during August-October. 2002. The Action Plan 
has been linalized alter taking into account the views of the 
NGOs expressed in these workshops. 

Victims of Recruitment Agencies 

1870. SHRI PRIYA RANJAN DASMUNSI: Will the 
Minister 01 LABOUR be pleased to state: 

(a) whether the labourers who went to Oatar in 
search of a better future have been victimised by the 
recruitment agents in India who gave them short-term visas 
instead of long term visas; 

(b) if so, the details thereof; 

(e) whether the issue was highlighted during 
deliberations in Pravasi Bharatiya Diwas organised recently; 

(d) if so. the details thereof; and 

(e) the steps the Government propose to take to 
look into their problems and bring them back? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAtRS AND MINISTER OF STATE IN 
THE MINISTRY OF lABOUR (SHRI VIJAY GOEl): (a) and 
(b) Complaints have been received by the Government from 
time to time from workers deployed in Qatar about getting 
short term visas instead of promised long term visas. 

(c) and (d) No. Sir. However, matters concerning the 
NRls in the Gulf region were raised during Pravasi Bharatiya 
Divas celebrations in generallerms. 

(e) Complaints regarding irregular visas, as and 
when received, are taken up by the Embassy of India, 80ha, 
Oatar with the concerned Oatari Company. In case the 
Company fails to resolve the problem. the matter is taken up 
with the appropriate Qatari authorities for remedial action. 

Decline In Flow of Water in Cauvery River 

1871. SHRI P.O. ELANGOVAN: Will the Minister of 
WATER RESOURCES be pleased to state: 

(a) whether the flow of water in Cauvery river in 
Tamil Nadu has declined considerably over the lasl ten years; 

(b) if so. the details regarding the total water lIow 
during the said period; 

(c) whether existing water sources and tributaries 
of Cauvery are silted and needs to be de5i1ted; 

(d) if so. the details thereof; and 

(e) the total amount allocated. disbursed and 
utilized by the State Government for the purpose during the 
last three years? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRIMATI BIJOYA CHAKRAVARTY): 
(a) and (b) The average inflow Into the Mettur Reservoir of 
Tamil Nadu on Cauvery river during the Water Years 1980-81 
to 1989-90 is 229.16 Thousand Million Cubic Feet (TMC Ft.) 
Compared to this. the average inllow during the Water Years 
1992·93 to 2001·2002 in Mettur Reservoir of Tamil Nadu is 
261.9TMC. 

(c) to (e) Like other rivers the Cauvery also gets slit 
deposits. In Cauvery delta silt gets deposited especially G;.Jring 
floods in rivers. drains and channels. The expenditure incurred 
during the last three years for desilting in the Cauvery delta 
by the State Government of Tamil Nadu is given below: 

Year 

1999·2000 

2000-01 

2001·02 

Amount of expenditure 
(Rs. in lakh) 

924.42 

264.07 

60.60 
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Cut in Expenditure 

1872, SHRI SURESH RAMRAO JADHAV: Will the 
Minister of CIVIL AVIATION be pleased to state: 

(a) v'hether Air India anti Indian Airlines have 
followed the directives of the Government to cut expenditure 
and adopt austerity measures; 

(b) if so, the details thereof; and 

(c) the result achieved during the last year? 

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL 
AVIATION (SHRI SHRIPAD YASSO NAIK): (a) and (b) Both 
Air India and Indian Airlines have implemented austerity 
measures and steps to cut expenditure. 

The measures' taken by Air India include abolition of 
vacant posts, lowering of retirement age, downsizing or closing 
of foreign stations, reduction in agency commission etc. 
Similarly, the measures taken by Indian Airlines include freeze 
on recruitment, reduction in overtime payment, fuel tankering, 
saving in material consumption, reduction in retirement age 
etc. 

(c) As a result, Air India and Indian Airlines have 
saved Rs. 23.68 ~rores and Rs. 73 crores respectively during 
the year 2001-2002. 

{Translation] 

Specla' Performing Arts Project 

1873. SHRI KAILASH MEGHWAL: Will the Minister 
of TOURISM AND CULTURE be pleased to state: 

(a) the programmes, activities and schemes being 
implemented by his Ministry under "financial assistance to 
professional groups and persons for special performing arts 
projects"; and 

(b) the details of assistance for the said 
programmes, activities and schemes during the last five years, 
from 1-4-1998 till date, year-wise and scheme-wise? 

THE MINISTER OF TOURISM AND CULTURE (SHRI 
JAG MOHAN): (a) Under the Scheme of "Financial Assistance 
to professional groups and individuals for specified performing 
art projects" financial assistance is provided to theatre groups, 
music ensembles and to solo artists 01 all genres 01 perfonTIing 
art activities on a non-recurring adhoc basis to promote Guru-
Shishya Parampara and creativity in the field of PerfonTIing 
Arts_ The other details are available In the Annual Report of 

the Department of Culture which is laid in both the Houses of 
Parliament every year. 

(b) The expenditure Incurred under the scheme 
during the last five years is as follows:-

Year Plan Non-Plan 

1998-99 4n.84 Lakhs 90.43 Lakt-~ 

1999-2000 641.85 Lakhs 99.90 Lakhs 

2000-2001 729.46 Lakhs 99.23 Lakhs 

2001-2002 709.00 Lakhs 94.68 Lakhs 

2002-2003' 755.40 Lakhs 

• Till dale, including approvH expendilUnI to be incurr~ during the IinIInc:IaI 
ynr. 

/English] 

Lending of Money by NABARD 

1874. SHRI N.N. KRISHNADAS: 

SHRI K. YERRANNAIDU: 

SHRI KIRIT SOMAIYA: 

Will the Minister 01 AGRICULTURE be pleased 
to stale: 

(a) whether NABARD is lending money to State 
Cooperatives at the rate of six percent whereas agricultural 
loans are being disbursed by the cooperative banks at an 
interest rate ranging from 16-18 percent; 

(b) if so, the reasons therefor; 

(e) whether interest rate on loan given for industrial 
and business purposes are much lower than on the agricultural 
loans; 

(d) if so, the details and the reasons thereot; 

(e) whether the Govemment propose to bring down 
the interest rate on agriculluralloans in panty with Ihe interesl 
rate on the industrial and business loans; 

(I) il so, Ihe details thereof; and 

(g) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV\: (8) 
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and (b) NABARD provides re.inance to Cooperative Banks at 
5.5% 10 7.5 rate of interest for short-term SeasonalAgricultlnl 
Operations (SAO) loans. However •. the refinance constitut .. 
onlv about 22% of the total lending by the Cooperative banks 
which have to raise other costly resources. SeconcIy, NASARD 
provides refinance to the State Cooperative Banks which 
further pass on 10 the Primary Agricultural Credit Societies 
(PACs) after retaining some margin. The rate of interest charge 
'rom the ultimate borrowers, tlowever, ranges 'rom 13% to 
16%. 

(c) and (d) The rate of inter .. t charged on Ioana for 
Industrial and business purposes are less in some cases. The 
main reason is the perceived lower risk cost and the lower 
supervision cost per unit. 

(e) and (f) Ves, Sir. The matler fOl dispensation 01 
agriculture credit at comparatively lower and aHordable rates 
01 interest has been taken up with the Ministry 01 Finance at 
the level of the Agriculture Minister. 

(g) '. Does not arise. 

{EngtisbJ 

1875. SHRIIOBAlAHMED SARAOGI: 

SHRI SAIDUZZAMA: 

SHRI A. VENKATESH NAIK: 

SHRI VINAV KUMAR SORAKE: 

Wilt the Minister 01 CIVIL AVIATION be pleased 
to state: 

(a) whether BangaIore and Hyderabad Airports are 
considered as unviable by the promoters; 

(b) if so, whether the projects are likely to be 
delayed due to this; 

(c) the ateps proposed to be taken to overcome 
this prcbIem; 

(d) whether the Government of Kamataka haa 
approac;hed the UnIon Government in INa regard; 

(e) il 10, whether the Government have agreed to 
offer a sum of As. 1 00 crore as long term zero intereat loan to 
Banga\ore Intematlonal Ai'pott Company Lin1hd; 

(I) whether the Government .... Initiating a .. Ie 
amend AAI Act for exclusion of Airports buNt with private fund 
from the control ot AAI; and 

(g) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL 
AVIATION (SHRI SHRIPAD YASSO NAIK): (a) and (b) The 
promoters ot the Greenfield alrporta at Bangalore and 
Hyderabad considered the projects to be unviable without 
appropriate state support. 

(c) The Government ot Kamataka has committed 
a state support of Rs.400 crores for the Bangalore airport 
project beaide. providing land and other a •• oclated 
infrastructure at conoessional rates. Government of Andhra 
Pradesh ia yet to finalise the atate support for the Hyderabad 
airport. Central Government hal announced a pacQge of 
concessions for these greenfield airports in Budget 2002·2003. 

(d) Ves Sir. 

(e) No Sir. 

(f) and (g) The present Airports Authority of India Act i. 
applicable to all airports other than airports belonging \0 armed 
torces of the Union. A comprehensive Amendment Bill is 
proposed to be introduced in the ongoing session of the 
Parliament which will, inter-alia, provide for exemption of 
private airports from the purview of the present Airports 
Authority of India Act. except for security and-Air Traffic Control. 

Produc:flan 01 ...... 

1876. SHRI T.M. SELVAGANPATHI: WiN the Minister 
of STEEL be pleased to state: 

(a) whether the Steel Authority of India Limited 
(SAIL) has received order trom Railway for production of Rails 
during 2002-2003; 

(b) if so. the details thereof; 

(c) the action being taken by SAIL thereon; and 

(d) whether Indian Steel Industry findy seems to 
be emefging ffom a proIoIlged IrOubIed period with a riM in 
pricet? 

THE MINISTER OF STATE Of THE MINISTRY OF 
STEEL (SHAI BAAJA KISHORE TRIPATHY): (a) Vea. Sir. 

(b) II would not be In c:ommen:taI IntIt'nt of the 
company to provide thlalnformation. 

(c) SAIL hal ..... 80'% Ig86nIt 1M Older and 
the belancea .,. planned for supply during 1M rema6nIng 
period. 

(d) IndiaI') S .... Industry Mema to be emerging 
from a proIongMt'~ period with a rise in prices in respect 
Qt most of the items of iron and sleel. 
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ImpKt of Dams on EndMgered Species 

18n. SHRI AMBAREESHA: Will the Minister of 
WATER RESOURCES be pleased to state: 

(a) the details of dams and reservoirs in the country 
located near National Pams and Birds Sanctuaries. State-wise; 
and 

(b) the remed"l steps being considered by the 
Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRIMATI BIJOYACHAKRAVARTY): 
(a) Information will be collected and laid on the Table of the 
House. 

(b) As per notification issued by the Ministry of 
Environment & Forests in January. 1994. the environmental 
clearance is statutory for hydroelectric. major irrigation and 
flood control projects costing more than RS.50 erores (later 
revised to RS.1 00 crores during June. 2002). While according 
the environmental clearance to these projects. the Ministry of 
Environment & Forests stipulates certain environmental 
safeguards. In order to ensure proper implementation of the 
safeguards. a National Level Environmental Monitoring 
Committee for River Valley Projects under the Ministry of Water 
Resources monitors the water resources projects all over the 
country_ This Committee is assisled by various Siale Level 
Environmenlal Management Committees. 

Sick Sup facto, •• 

1878. SHRI R.l. JALAPPA: Will the Minister 01 

AGRICULTURE be pleased 10 state: 

(a) whether NABARD has been sanctioning 
financial assistance 10 sick sugar factories in Karnalaka; 

(b) if so. the number ot Sick sugar factories in 
Kamataka who have been provided assistance by NABARO 
and the amount provided to each sick sugar faclory in 
Karnalaka; Md 

(e) !he detail' 01 !he propoufs pending regarding 
sicluugar factories in Kamataka tor financial uai,1anCe trom 
NA8AAD? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMOEO NARAYAN YAOAV): (a) 
to (c) As per information given by NABARO, It does not provide 
financial a .. i,tanc. to sugar lactorie" whether sick 01 

~. 

......... ofAalnW..., 

1879. SHRI K.P. SINGH OEO: Will the Minister ot 
WATER RESOURCES be pleased to slale: 

(a) whelher his Ministry has initraled any sleps 10 
promote rain water harvesting in the counlry; 

(b) if so, the number 01 projects launched in every 
Slale tor the purpose; and 

(c) Ihe assislance sanctioned/released 10 each 
Stale Government durtng the lasl Ihree years 10 implemenl 
rain waler harvesting projects? 

THE MINISTER Of STATE IN THE MINISTRY Of 
WATER RESOURCES (SHRIMATI BIJOYACHAKRAVARTY): 
(a) to (c) Wate, being. Sla" aub;ect, II Is primarilV the 
responsibility 01 Ihe concerned Slale Governments to plan. 
finance and execute scheme for augmenling walei' resources. 
including rarn water harvesting. The Central Ground Water 
Board (CGWB) is providing technical assistance to Slate 
Governments to promole rain water harvesting. CGWB is 
organising 'rainrng courses on "Rain Waler Harv.sting 
including Root Top Rain Waler harvesting" and. mass 
awareness programmes Ihroughout the counlry. which are 
altended by representatives of Slate Govemmenllllso. 

During IX Plan. CGWB had taken up demonslrative 
rainwater harvesting and recharge prOjects in the country 
under its Central Sector Scheme on 'Study 01 Rechatge 10 
Ground Water'. Under this scheme. a total number of 174 
projecls were approved lor implementation in 27 S~ 
Terrilories. at a cosl of Rs. 35.81 crore. State-wi .. deIMI 01 
the nuntler 01 projeclS approved and the funds allocated under 
lhe scheme are given in enclosed statement. 

Details of the Number 01 Projects Approved and the FuncM 
Allocated under the C."tral Ground W.,.,. Board's Sc:hemf 

on 'Study 01 RecIuJ'JI8 to Ground W.,.,-

S.NG Nameorse.t 
Union Terrilory 

2 

Andhra Pradesh 

2. Aaum 

3. ArUMChel PfDeh 

... BItw 

5. ~ 

6 Heryena 

7. HIm8cheI Pf.-sh 

3 

10 

2 

3 

Fundi 
IIIcIc:ae.d 

(RI. in Iakh) 

.. 
54.55 

83.50 

20.00 

10.52 

20.05 

I 107.17 

6 11.65 
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2 3 4 

8. Jharkhand 5 25.73 

9. Jammu & Kashmir 8 78.96 

10. Karnataka 2 43.30 

11. Kerala 13 88.18 

12. Madhya Pradesh 5 53.85 

13. Maharashtra 4 126.63 

14. Meghalaya 20.32 

15. Mizoram 28.00 

16. Nagaland 3 116.43 

17. Orissa 8 1473.54 

18. Punjab 17 361.92 

19. Rajasthan 18 135.66 

20 Tamil Nadu 10 176.41 

21. Uttar Pradesh 10 142.57 

22. Uttaranehal 2.00 

23. West Bengal 7 156.99 

24. NCTof Delhi 18 96.07 

25. Andaman & Nicobar Islands 3 12.92 

26. Lakshadweep 2 19.85 

27. Chandigarh 7 64.23 

Total 174 3581.00 ._._-_ ... __ .. _. __ ... _--------------
{Translation] 

Cultivation of Her~1 Medlcln •• In aut.r 

1880. SHRI PRABHUNATH SINGH: Will the Minister 
01 AGRICULTURE be pleased to state: 

(a) whether the Government propose to cultivate 
herbal mediCines in Bihar and also set up allied industries 
there; and 

(b) if so, the details thereof and the action taken 
thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV): (a) 
and (b) The Department of Agriculture and Cooperation, 
Ministry of Agriculture is implementing a Centrally Sponsored 
Scheme on Macro Management in Agriculture 
Supplementation/Complementation 01 State Efforts through 
Work Plan under which the State Governments can take up 
developmental programmes as per their lelt needs including 
cultivation of medicinal and aromatic plants. Assistance is also 
being provided to the Rajendra Agricultural University, 
Samastipur under this scheme for taking up' programmes like 
establishment/maintenance of herbal gardens and establish-
ment/maintenance of nursery centres. Besides, the National 
Medicinal Plants Board is also implementing schemes for 
cultivation of herbal medicinal plants in the country including 
Bihar. 

{English] 

Cotton Cultivation in Orissa 

1881. SHRI PARSURAM MAJHI: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether the soil testing has proved that certain 
areas in Orissa particularly the KBK districts are suitable for 
Collon cultivation; 

(b) il so, whether any effort has been made by the 
Qovernment during the last three years to promote collon 
cultivation in that part of Orissa; and 

(c) if so, the assistance extended to the Cotlon 
growers to bring additional areas of land under Collon 
cultivation? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV): (s) 
Yes, Sir. 

(b) In order to popularise the collon cultivation 
amongst the farmers, the Centrally Sponsored Scheme of 
Intensive Cotton Development Programme under Mini-
Mission-II of Technology Mission on Collon is being 
implemented in 13 States of the country including Orissa. A 
total of Rs.64.00 lakh were allocated to the State out of which 
Rs.4S.00 lakh are earmarked exclusively for utilization in the 
KBK districts during 2002-03. _ . 

(e) Under the scheme, assistance is being provided 
to the State for the transfer 01 technology through 
Demonstration on production technology. Integrated Pest 
Management and Training of farmers/extension wo~ers as 
well as Supply of inputs to the farmers such as Seeds. 
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Sprayers, Bio-agent, Pheromone traps and Water Saving 
devices like Sprinkler sets and Drip Irrigation system. The 
funds allocated to the State as Central share during last three 
years are as under: 

(Rs. in Lakh) 

Year Allocation _ .. _----_._--
2000-01 144.45 

2001-02 219.49 

2002-03 64.00 

Setting up of Vegetable Purchasing Centres 

1882. SHRI G. PUTTA SWAMY GOWDA: Will the 
Minister of AGRICULTURE be pleased to state: 

(a) whether it has come to the notice of the 
Government that small farmers carried out an agitation in Kolar, 
Bangalore and Hassan Cities In Karnataka against steep fall 
in the prtces of potatoes, tomatoes, bnnjals and other 
vegetables: 

(b) if so, the details thereof: 

(c) whether the Union Government propose to set 
up some vegetable purchasing centres In the State at 
reasonable rates; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV): (a) 
to (d) The information IS being collected and will be laid on 

the Table of the House. 

(Translation) 

Demand and Production of Milk 
and Milk Products 

1883. SHRI MANSINH PATEL: 

SHRI HARIBHAI CHAUDHARY: 

Will the MInIster of AGRICULTURE be pleased 

to state: 

(ai the demand and production 01 mIlk and milk 
products In the country at present; 

(b) the esltmated requirement 01 milk and milk 
products dUring the next two years: 

(c) tho quantity 01 mlfk products exported dunng 
the last three years afongwith the value thereol: 

(d) whether Ihe Government propose to formulate 
any comprehensive pfan to promote milk production and its 
export; and 

(e) il so, the details thereol and ttw aellan being 
taken by the Government tn this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV) (a) 
and (b) The anticipated milk production lor the year 2002·03 
IS BB million tonnes. No data on demand/ requiremont of milk 
and milk products is available. 

(c) 
as under: 

Export 01 milk product lor the last tt-ro!! years IS 

Qty. Mts. 

Value: Rs. Crores 

Year Quantity Value 

19992000 613442 37.21 

2000-2001 1106B,86 83.90 

2001-2002 24773.13 1B2.45 

(d) Yes, APEDA is initiating steps to promote expor1 
01 milk and mIlk products. 

(e) For the purpose 01 promohng exports. the 
follOWing steps have been taken: 

(I) Standards have been laid down under export 
(QualIty Control and Inspechon) Act. 1963 for 
export 01 milk products. Export InspectIon Agency 
(EIA) has been nominated as competent authOrity 
lor Inspechon and approval 01 plants. 

(il) Regular contribution in the deliberation lor 
lormulating standards by the Codex Allmentanous 
CommiSSIon to ensure Ihat Indla's mlerests are 
rellected 

(ill) Financial assistance IS prOVided to the exporters 
lor setttng up 01 In house quality control 
laboratOries. Implementation 01 InternatIonal 
Quality System such as HACCP. 1509000 etc 
packing devolopment. Market Development elc 

ltv) Participahon in trade fairS 10 create awareness of 
Indian produCIS 
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{English] 

s..mn. by Intern8tioMI w ...... 
"'.egl""n! institute 

188<4. SHRI YINAY KUMAR SORAKE: Will the 
MinISter of WATER RESOURCES be pleased to slate: 

(a) whether Colombo based Intemational Water 
Manaoement Institute has organised a seminar recenlly in 
India and deliberated 00 India's water conservation problems: 

(b) if so, whether the ellperts halle opined that 
India', mega project on inter-riller linking has serious 
drawbacks; 

(c) if so, whe4her the axpena have altimated that 
the total 00It of the mega protect It more than RI.5.7t.000I· 
~I wtth a geltatlon period of 40 yen; 

(d) If so, wtlether the Mmlnar concluded thatlodl. 
lhould go for amaHllocalIHd loIutlonl cIo .. r to u .. ,. rathar 
than unYiabIe mega protects; .-,cI 

(e) If 10, tha remedial It.p. propoI.d by the 
Government In thlt regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHAlMATI BIJOYA CHAKRAYARTYj: 
(I) to (a) The Intonnation to!' anawerlng the queltlon il being 
collected and will be laid on the Table 0' the House. 

1885. SHRI ABDUL RASHID SHAHEEN: 

PROF. DUKHA BHAGAT: 

wm the Mlnllter 0' AGRICULTURE be plaUld 
to stllte: 

(a) whether the Government aN aw.,.. that there 
;. a dltleieuceln the rate of ~ on Irrigated and non-
IrrigIIted !lind In the country; 

(b) If 10, the average ra .. of production on the 
irrigated land: 

(c) the ...... ment regarding the aver.ge rate of 
production on the non-irrigated land: and 

(d) the stepa taken to increa .. the production on 
the Irrigated and non-irrigated land? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICUlTURE (SHRI HUKUMOEO NARAYAN VADAY): (a) 
V ••. Sir. 

(b) and (e) According to the information furnished by the 
Indian Council of Agricultural Research, the average rates of 
production on the irrigated and non-Irrigated land for some of 
the pnncipal crops ~re shown in the table below: 

Productivity in Kg. per hectare 

Crop On Non-Irrigated land On Irrigated land 

Rice 951 2421 

Coarse Cereals 888 1524 

Oilseeds 538 766 

PuI ... 746 9111 

Coaon 117 315 

(d) In order to Improve the agricultural productlon 
and productivity, the Gov.mment have tak.n a number of 
initiatives .uch a. promotion of wata"had d.v.'opment 
progrlmme •• on farm wa,.r manag.m.nt for Incr .... lng 
production In Ea".m India, emphlil. on developing and 
promoting n.w ,.chnologl •• , m.a.ure. for incraa,lng 
availability of agricultural credit, Market Information Netwo~, 
National Agrlculturll In.uranee Scheme etc. a.lidu, the 
Govemment allO .ncourage farmera to Inere ... production 
through price pot/CV which Includes Implementalion of 
Minimum Support Priee and Market Intervention Scheme •. 
Apart from theM, the Government have Iiso adopted macro-
management mode for providing a .. ,.tanea to the Stlt .. 
which gives ftexlblilty to Stat •• to addre .. specific problem. 
'aced by th.m d.pending on local requirements, avoid 
over1app1ng In the contentt of dlnarent lChemes and aim It 
an round development of agriculture. 

Indo-fNnCh ............ ment 

Ieee. SHRI YIRENDRA KUMAR: Will the Mlnllter of 
CIVIL AVIATION be pIHMd to ltate: 

(I) wh.ther the Govemm.nt have e.tabll.hed 
Indo-French bilateral relation In the Aviation Sector; 

(b) if 10, whether any high level talka were hekt 
recently In the above matter; and 

(c) if 10, the detail. thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF CIYIL 
AYIATION (SHRI SHRIPAO YASSO NAIK): (a) 10 (e) India had 
signed bilateral Air Servioes Agreement with F ranee on 18th 
July, 1~7. Last round of Govemmentlevel talks between the 
two countriea to ,...,. air eeMces mat1er1 WU held on 25-
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26 November, 1997 in New Delhi. During these discussions. 
matters such as capacity entitlement 'or both sides. route 
schedule, code-sharing cargo serviceS and alliance between 
ItJr India, Indian Airtines and ItJr France were discussed. 

{Translation] 

SmugglIng of Antiques ..... RuIn, of K.........., 
1887. SHRI SAOASSHIV RAO DAOOBA MANOLlK: 

SHRI C.N. SINGH: 

WiN the Minister of TOURISM AND CULTURE 
be pleased to state: 

(a) whether the Government have approved 
con.truction 0' Archaeological mUl8Um to checK large IClte 
tmuggling of antique. lying among the ruin. in Khajuraho; 

(b) if 10, the detalll In thl. rlGard; 

(e) the fundlallocatld by the Govemment tor thll 
purpoae;and 

(d) by wh.n the above work II lik.ly to be 
completld? 

THE MINISTER OF TOURISM AND (ULTUAE (SHRI 
JAG MOHAN): (a) Y ••• Sir. The Govemment :_ approved 
the conltrUCtlon 0' an archMOloglcal mUllUm at Khajurlho 
In which the antiqultift which are in the poe .... lon of the 
Archaeological Survey of India will be diaplayed. No CUI of 
theft PI .. bien reported from the centrally protect.d area 0' 
Khajuraho. 

(b) A piece 01 land m ... uring 2.234 hecta,. i.in 
po •• ession of the Archaeological Survey 01 India at KhajYraho. 
A boundary walt with a griN is at pre .. nt under construction 
'or which an amount of R •. 3l.l6 lakh ha. bien sanctionld. 

(c) and ',d) Nt amount 0' R •. two cror" ha. bien 
sanctioned tor the construction of the rnuHUm building at 
Khllfuraho. No time ".". tor Ita conItNCtion can be given at 
... juncIuN u the .". are .tII under tormutdon. 

......... I'rallulla for Dlv.lall ............. 
Nul' Idry end ... c ....... 

1888. DR. BAlIRAM: Will the Mini.ter 0' 
AGRICUlTURE be pleased to .tate: 

(a) the detail. of proposals relating to Animal 
~ 8nd o.partment of Horticulture In Uttar Pr8Clelh 
IyWtg pending with the UnIon Qoyemment; 

(b) the time since when lhe .. propoI.I. ar. 
","*"9 and.,. reuonltor their pendency: and 

(e) by when these proposals are likely to be 
approved? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUUOEO NARAYAN YADAV): (a) 
No proposal relating to Arnmal Husbandry and HortICUlture 
from the Governmenl 0' Uttat Pradnh 11'8 pending with the 
Ministry of Agriculture. 

(b) and (c) QuestionS do not anse. 

{English} 

SettIng up of Anc:_ T ...... 

1889. SHRI AKBOR All KHANDOKER: Will the 
Minilter of AGRICULTURE be pIaued to .tate: 

(.) whether 1M Government of Maharuhtra hal 
.ent • proposal to the Union Govemment for lilting up of a 
R.acue Team to undertake 1M ,e1te, WOft( during n.turll 
calamity Iltte drought. flood; 

(b) If 10, 1M dNMI thereof; 

(c) whether the Gowmment .,. aware that IOmI 

panl 0' We.t BIng.' are drought prone .nd "'undrIdI of 
people dll.very yea' due 10 non-AYfIilablllty of ReICUl Tum; 
and 

(d) If 10, whether the Union Govemment propoM 
to ral ... ny .uch rItcue team to undertIIk. ,..., WOft( u and 
when required in any part of the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV): (a) 
.nd (b) No .uch propoIII ha. bHn re~lved 'rom the 
Government of Ma .... r •• htr. In the Department of AgrIcuftur. 
I Cooperation. 

(c) Four diltrict. in W •• t Bengal .... covered by 
the Drought Prone ArI •• Programme (OPAP) implemented 
by the o.p.rtment of land Reeourcea in the MinIstry of Rural 
OeYelopmenl. No report regarding .uch death. ha. bien 
reoeIYId from W"t Blngal. 

(d) No .uch propo.al II .t pr •• ent under the 
conlide,aUon 0' the Department 0' Agriculture .nd 
Cooperation . 

{Tran_tionJ Pr._ ~ of IiIonuIItenIa In .... , 
................. 1\1 ...... 

1 ItO. SHRI RAJO SINGH: 

DR. JASWANT SINGH YAOAV: 

WiI .,. MiniMef of TOURISM AND CUlTURE 
_ ...... 10 ..... : 
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(a) the year-wise and monument-wise details 01 
expenditure incurred on the preservation 01 monuments in 
Bihar, Jharkhand and Rajasthan during the last three years; 
and 

Rajasthan incurred during the last three years is given in the 
statement enclosed. 

(b) Funds allocated in the current financial year, 
(2002-2003) are tabled below: 

(b) the details of allocation made by the Central 
Government for this purpose? 

THE MINISTER OF TOURISM AND CULTURE (SHRI 
JAG MOHAN): (a) The year-wise and monument-wise 
expenditure on maintenance and conservation of the centrally 
protected monuments in the States of Bihar, Jharkhand and 

Statement 

State: Rajasthan 

S.No. Name of Monument 

2 

AJmer District 

1. Adhai Din-K·Jhopra Aimer 

2. Badshahi Hav.Ii, Ajmer 

3. Gate 01 Taragarh Hill, Ajmer 

4. The Marble Paillions and Balustrade on the Ana Sagar Bund and 
the Ruins 01 the marble Hamam behind the Ana Sagar Bund. Aimer 

5. Sahet Bazar Buildings, i.e. Daulat Bagh, Ajmer 

6. Tombs 01 Abdullah Khan and his wile, Ajmer 

7. Kos Minars Erected by Emperor Akbar, Ajmer Jaipur Road 

8. Mahal Badshahi. Purshkar 

AIw.r Diatrlct 

9. Ancient Site. Bhangarh 

10 Shiva Temple, Neelkanth 

11 Lal Masjid. Tiiara 

Banswara District 

12. Siva Temple and Ruins. Arthuna 

Baran District 

13. Ruins of Temples, AlruiGanesh Ganj 

14. Ancient Ruins and Structural remains Krishnavilas 

(figure in lakhs) 

Bihar 90.00 

Jharkhand 10.80 

Rajasthan 114.00 

Amount Spent lor Conservation during three years 

1999-2000 2000·2001 2001·2002 

3 4 5 

22.861 23,797 7.25,000 

35,000 

10,788 15,087 5.75,OOfI 

1,75,993 56,285 2,90,000 

4.81,000 

4,98,000 

3,20.000 

6,600 5.613 6,40,000 

25,03,347 36,79,772 22,94,235 

9,93,179 9,91,025 21,17,441 

5,27,536 6.55,492 6.64,995 

2.63.238 93.318 2.32.669 

43.889 2.35,056 1,21,098 

1,90.754 50,291 1,15,339 
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15. Old Temple, Statues and Inscription, Shergarh 11,805 7,013 19,940 

Bharatpur District 

16. Ancient fort with its Monuments, Bayana 1,00,000 38.415 

17. Jahangir's Gateway, Bayana 1,00,000 

18. Saraj Sad-ul-Iah, Bayana 1,75,100 14.880 

19. Usha mandir, Bayana 71,348 11,628 15.250 

20. Fort walls including Chowburja gate and approach bridges allhe 4,41,251 73,563 79.960 

Chowburja and AshtadhalU gates, Bharatpur 

21. Oeeg Bhawans (Palace), Oeeg 4,81,835 4,00,594 4.98,673 

22. Kathcha Bagh, Deeg 50,950 1,19,894 

23. Chaurasi Hambha Temple, Kanan 7,465 32,287 24,933 

24. Colossal Image of Vaksha. Noh 45,769 5,591 2.765 

25. Lal Mahal, Rupvas 4.298 7.506 3.020 

Bhllwara District 

26. Mahal Kal and Two other Temples. Bijolia' 20,988 498 9.490 

27. Rock Inscription (12th Century), Bijolia 25.000 

28. Rock Inscription within the parasnath temple (12th Century), Bijolia 75.000 

29. Ancient Temple known as Kaneri Ki Putli, Khadipur 5,454 11.040 

Bundi District 

30. Wall paintings of Hardoti School in the Palace. Bundi 1.80,448 1.14,260 70,043 

31. Ancient Mound, Keshwarai Patan 1,337 

Chittaurgarh District 

32. Groups of temples at Badoli t4,3t7 438 25,020 

33. Fort of Chittaurgarh as a whole, Chittaurgarh 3,11,332 6.67.414 14.61,390 

34. Mahanal Temples. and Math. Mentel 1,14.909 97.250 3.13.946 

35. Ancient site and remains Nagri 9.000 2,47,400 1.80.741 

Dau .. District 

36. Baori, Amanert 
1.47.013 40.680 58.409 

37. Harsat Mata-Ka-Mandir. Abaneri 28.515 25.331 49.32{J 

38. Banjaron-ki-Chhatri, Lalsot 
51.274 5000 2.24.000 

Dholpur OIstIn:I 

39. 8abur's Garden. DhoIpur/Jhor 8.448 5.532 12.090 

---_._--_ .... 
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Dungarpur District 

40. Somnath Temple, Dev Somnath 2,74,202 1,74,458 1,49,533 

Sri Ganganagar District 

41 Ancient mound in Ganganagar distt. Ganganagar \. 19,000 

Hanumangarh District 

42. Ancient Mound, Bhadrakali 11,331 7,511 

43. Fort Bhatner. Hanumangarh 1,79,519 2,50,708 3,00,000 

44 Ancient Mounds, Kalibangan 14,874 1,30,000 

45 Ancient Mounds, Pilibangan 49,984 

Jalpur District 

46. Jama Masjid, Amber 5,46,522 5,94,250 7,49,000 
(' 

47 Laxmi Narainji's Temple, Amber 39,916 42,766 45,000 

48 Sri Jagat Siromani Temple, Amber 9,41,449 6,33,176 6,99,000 

49 Sun Temple, Amber 4,50,000 7,07,009 

50. Excavated Sile Bairat 4,31,428 8,62,288 1,45,000 

51 Excavated Site 7,95,410 

52 Punderikji-ki-Haveli Paintings in a room, Brahmpuri 2,10,293 59,220 1,19,616 

Jaisalmer District 

53 Fort including Ancient Temples, Jaisalmer 18,00,827 39,27,749 12,31,142 

~)4 Ancient Site, Lodruva Patan 4,636 26,932 23,990 

Jholawar District 

5f> Buddhist caves and pillars, BinnayagagaiDag 14,567 10,685 22,817 
5(, Buddhist caves, Hathiagor 13,086 12,243 22,156 
< ., 
.)1 Old temples near the Chandrabhaga, Jhalrapatan 81,443 81,138 44,399 

58. Buddhist caves, pillars, Idols, KolvilOag 93,196 20.405 61.098 

Jodhpur District 

59 Fort, Mandore 3.66,663 2.82.643 10,74,881 

Kota District 

60. Siva temple and two unpublished Gupta inscription, Charchoma 11,770 10.0ao 25,003 

61. Temple, fortwall and Statues, Daralmukandara 4,82,438 17,495 5,38,788 

62. Temple with Inscnpllon, Kanswa 1,14,620 42,229 4,97,682 

RaJulNnd District 

63. Archaeological Site and Remains, Gllund 3,445 ~,800 28,57C 

64. Fort of Kumbhalgarh as a whole, Kumbhalgarh 7,85,354 3,64,226 6,79,391 
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5 
65. Ghat with Inscriptions. Pavilliona and Toranaa. Nav ChowkilRajasmand 78.726 49.153 

Sswalmadhopur District 

66. Ranthambhore Fort 7.42.770 12.53.123 11.00.000 

Slur Dletrlct 

67. Harshnath Temple. Harshnath/Slkar 8.61.770 5.60.958 11.67.122 

68. Bisal Oeoji's Temple. Bisalpur 9.128 2.018 1.00.000 

69. Hathi Bhata. KheralKarore 1.609 3.212 20.000 

70. Excavated sites. inscriptions in fort and Yupa pillars in Bichpuria temple. Nagar 25.785 3.582 70.000 

71. Excavated site. RaigarhiNewai 3.936 4.941 40.000 

72. Groups of monuments. Todarai Singh 1.08.800 lB.GG5 1.90.000 

Udaipur District 

73 Ancient Runis. Kalyanpur 49.349 10.292 14.9G0 

74. Sas Bahu Temples. Nagda 1.39.186 31.829 59.639 .-.-.--------.-- .... -.--~.--
Bihar 

-----~--
S.No. Name of monumenls 1999·2000 2000·2001 2001·2002 

.~ .. -.------. --.•.. - ..... 
2 3 4 5 _ .. -----_ .. __ . ----.--- ._-----.---_. 

1. Residential House of Dr. Rajendra Prasad 739228.00 31641.00 17632 

2. Excavated remains at Nalanda 2174262.00 2545624.00 1866429 

3. Hasan Shah Suri tomb. Sasaram 319139.00 21276.00 627903 

4. Excavated remains at Kumrahar 1139293.00 563063.00 

5. Excavated remains al Kolhua 469349.00 696256.00 622104 

6. Sher Shah Suri lomb. Sasaram 1160027.00 76173900 788308 

7. Excavated remains at Antichak 916516.00 103404500 1305644 

8. Buddhist remains al Rajgir 405550.00 40454.00 413126 

9. Buddha Stupa. Kesariya 117869.00 205410 

10. Reje Stupa. Vaishali 60680.00 21793.00 86821 

11. Loose Sculplures. Oatiyana 46934.00 191868 

12. Makhdum shah Manari lomb. Maner 51932.00 575510 

13. Graham's house Patna 497909.00 421573.00 120560 

14. Mundeshwari devi temple. Ramgarh 46814.00 487388.00 49428 

15. Loose Sculptures. Ghejan 13517.00 

16. Chaurashi Muni cave. Panharghan 28232.00 144118.00 110936 

17. Rock cut temple. Kahalgaon 7497.00 4100 24530 



383 Written Answers 3 March, 2003 To Questions 384 

2 3 4 5 
•.. _-_. 
18. Buddhist sculpture, Kursarai 6308.00 405407 

19. Shams her Khan tomb, Shamsher Nagar 6308.00 

20. Ibrahim Bau's tomb, Biharsharif 792.00 755 339644 

21. Rukmini Asthama Jagdishpur, Nalanda 312.00 410 3000 

22. Raja Bali Ka Garh, Madhubani 6402.00 

n Ruined fortress, Chankigarh 5100.00 15725 

24. Newly excavated Stupa al Rajgir 68472.00 

25. Ancient Mound, Nalanda 8963.00 106074 

26. Ancient site. Kurkihar, Gaya 73851.00 

27 Shiva Temple, Konch 60000.00 4500 6000 

28 Excavated remains Gosalkhanda, Sandalpur, Patna 298143.00 121263 168513 

29. Excavates remains, Bulandibag 184535.00 31369.00 

30. Excavated remains, Kesariya 577029.00 

31. Griyak, Rajgir 144000.00 179783.00 

32. Excavated Mound. Rejgir 26go33.00 

33 Surat Kutir, Bakraur 100000.00 85000.00 

34. Colossal Stupa, Naooqangary 5712.00 

35. Ashokan Pillar, Rampurwa 6426.00 6663.00 

36. Rohtas Fort, Rohtas 19744.00 17599.00 

31. Kurkihar 10607.00 8800.OC 

38. Barbar & NagarJuna cave, Brabar 30000.00 4400.00 

39 Ashokan Pillar. Areja 3978.00 11663.00 

40 Mir Ashraf Mosque. Chouksikarpur 5860.00 82942.00 

41. Bakhtiyar Khan Tomb. Chalnpur 5930.00 

42 Loose Sculpture at Guneri 200742.00 

4:1. Buddhist Temple. Ghejan 164001.00 

44 Burial Mound at Nandangarh 243688.00 

45 Raja Vishal ka Garh at Vaishali 5807.00 

Jharkhand 
-----

S.No. Name 01 monuments 1999-2000 2000·2001 2001·2002 

Jam. Mosque. Hadel 71.672.00 2.28.288.00 2.63.966.00 

2 Loose ScuIplur •. Benlsagar 14.000.00 

3. Loose Sculptur. at Ranchi 15.000.00 

4. l.oose Sculptures & anCient tank at Benisagar 2.28.084.00 
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[English} 

R.la.atlon of Norms for Sanction of Airports 

1891. SHRI T. GOVINDAN: Will the Minister of CIVIL 
AVIATION be pleased to state: 

(a) whether there are instances when norms were 
relaxed for sanction of airports in special cases during the 
last three years; and 

(b) if so, the details thereof and the reasons 
therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL 
AVIATION (SHRI SHRIPAD YASSO NAIK): (a) No Sir. 

(b) Does not arise. 

R .... rch in Bio-Technology 

1892. SHRI SULTAN SALAHUDDIN OWAISI: Will the 
Minister of AGRICULTURE be pleased to state: 

(a) whether the Government has set aside Rs. 40 
crore for research in bio-technology for maximum utilisation 
of genetic engineering in agriculture; 

(b) if so, the details thereof; 

(c) whether the Government have so far formed 
three committees to identify institutions that can be part of 
bio-technology functioning; 

(d) if so, the details thereof; 

(e) whether the Government also propose to 
change the structure of Genetic Engineering App.oval 
Committee (GEAC); and 

(f) if so. the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV): (a) 
and (b) The Research in biotechnology in agriculture is being 
carried out by the Indian Council of Agricultural Research 
(ICAR), State Agricultural Universities (SAUS) and other 
agencies. Besides. there are several projects funded b~ the 
Department of Biotechnology. In the ICAR. the Na~lonal 
Research Centre on Plant Biotechnology, New Deihl and 
National Research Centre on DNA Fin~rprinting, New Delhi 
are exclusively working on biotechnology and related aspects 
supported by other crop- commodity institutes. In addition to 
these. ICAR has proposed Rs. 40 crore for Network on 
Transgenics in crop plants to the Planning Commission. 

(c) and (d) For identification of institutions for Human 
Resource Development in Biotechnology, one committee has 
been constituted. 

(e) There is no such proposal at present in the 
Ministry of Environment and Forest under which Ihe Genetic 
Engineering Approval Committee (GEAC) functions. 

(f) Queslion does not arise. 

SeUlng up of Joint Venture Company 

1893. SHRI H.D. DEVE GOWDA: 

SHRI T.M. SELVAGANPATHI: 

WiIIlhe Minister of AGRICULTURE be pleased 
to slale: 

(a) whether the MOlher Dairy Foods Limited. a 
company set up by a subsidiary of the National Dairy 
Development Board (NDDB) is Irying to sel up Joint venture 
companies with the State Dairy Cooperative Federations/ 
Unions; 

(b) if so. Ihe number of joinl venture companies 
set up so far; 

(c) 
ventures; 

the pattern of equity holding in the joint 

(d) whether it will not result in dilution of member 
control and autonomy of Cooperative Dairy Federationsl 
Unions; 

(e) if so, whether NDDB has suggested to the 
Government plans to make joint venlures with cooperatives 
the cooperatives should retain majority control in jOint venture; 
and 

(f) 
regard? 

if so, the reaction of the Government In this 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV): (a) 
and (b) Yes. Sir. Two joint venture companies are in the process 
of incorporation, so far. 

(c) The equity holding in the joint venture is in the 
ratio of 51 :49 between Mother Dairy Foods Ltd .. and the 
concerned State Cooperative Dairy Federations. 

(d) and (e) No. Sir. 

(f) Does not arise in view of (e) above. 



387 Papers Laid 3 March, 2003 
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PAPERS LAID ON THE TABLE 

.,. (Interruptions) 

{English] 

MR. SPEAKER: Let us complete the Papers Laid on 
the Table and then take it up. Please sit down. 

THE MINISTER OF WATER RESOURCES (SHRI 
ARJUN CHARAN SETHI): I beg to lay on the Table-

(I) (i) A copy of the Annual Report (Hindi and 
English versions) of the National Institute 
of Hydrology, Roorkee, for the year 2001-
2002, along with Audited Accounts. 

(ii) Statement regarding Review (Hindi and 
English versions) by the Government of the 
working of the National Institute of 
Hydrology, Roorkee, for the year 2001-
2002. 

(2) Statement (Hindi and English versions) showing 
reasons lor delay in laying the papers mentioned 
at (1) above. 

[Placed In the library, See No. L T. 7055/2003] 

THE MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE IN 
THE MINISTRY OF LABOUR (SHRI VIJAY GOEL): On behalf 
of Shri Balasaheb Vikhe Patil, I beg to lay on the Table a copy 
01 the Public Enterprises Survey (Volumes I to III) for the year 
2001-2002 (Hindi and English versions), 

[Placed in the library, See No. LT. 7056/2003] 

THE MINISTER OF STATE OF THE MINISTRY OF 
AGRO AND RURAL INDUSTRIES (SHRI SANGH PRIYA 
GAUTAM): I beg to lay on the Table-

(1) (i) A copy of Annual Report (Hindi and English 
versions) of the Coir Board, Kochi, for the 
year 2001·2002 under section 19 01 the 
Coir Industries Act. 1953. 

(ii) A copy of the Review (Hindi and English 
versions) by the Government of the working 
of the Co,r Board, Kochi. for the year 2001-
2002. 

(2) Statement (Hindi and English versions) showing 
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reasons for delay in laying the papers mentioned 
at (1) above. 

(3) (i) 

[Placed in the Library, See No. L.T. 7057/2003] 

A copy of the Annual Accounts (Hindi and 
English versions) of the Coif Board, Kochi, 
for the year 2001-2002 together with Audit 
Report thereon under sub-section (4) of 
section 17 01 the Coil Industry Act. 1953. 

(ii) A copy of the Review (Hindi and English 
versions) by the Government on the Audited 
Accounts 01 the Coir Board, Kochi, lor the 
year 2001-2002. 

(4) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (3) above. 

[Placed in the Library, See No. L T. 7058/2003] 

(5) (i) A copy of tbe Annual Report (Hindi and 
English versions) of the Khadi and Village 
Industries Commissiol'l, Mumbai, for the 
year 2001-2002. 

(ii) Statement regarding Review (Hindi and 
English versions) by the Government of the 
working 01 the Khadi and Village Industries 
Commission, Mumbai, lor the year 2001-
2002. 

(6) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (5) above. 

[Placed in the Library, See No. L.T. 7059/2003] 

(7) (i) A copy 01 the Annual Accounts (Hindi and 
English versions) of the Khadi and Village 
Industries Commission, Mumbai, lor the 
year 2001-2002 together with Audit Report 
thereon. 

(ii) Statement regarding Review (Hindi and 
English versions) by the Government on the 
Audited Accounts of the Khadi and ",lIage 
Industries Commission, Mumbai. for the 
year 2001-~002. 

(8) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (7) above. 

[Placed in the Library, See No. LT. 706012003) 
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THE MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE IN 
THE MINISTRY OF LABOUR (SHRI VIJAY GOEl): I beg to 
lay on the Table-

(1) A copy of the Annual Report (Hindi and English 
versions) of the Employees' Provident Fund 
Organisation, New Delhi, for the year 2001-2002. 

(2) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (1) above. 

[Placed in the Library. See No. L.T. 7061/2003] 

[Translation] 

THE MINISTER OF ::;TATE IN THE MINISTRY OF 
PARLIP ..1ENTARY AFFAIRS AND MINISTER OF STATE IN 
THE MINISTRY OF TOURISM AND CULTURE (SHRIMATI 
BHAVNABEN DEVRAJBHAI CHIKHALlA) : I beg to lay on 
the Table-

(1) (i) A copy of the Annual Report (Hindi and 
English versions) of the Nehru Memorial 
Museum and Library, New Delhi. for the 
year 2000-2001. alongwith Audited 
Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Government of the working 
of the Nehru Memorial Museum and Library. 
New Delhi, for the year 2000-2001. 

(2) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (1) above. 

[Placed in the Library, See No. L.T. 706212003] 

{English} 

THE MINISTER OF STATE IN THE MINISTRY OF CIVil 
AVIATION (SHRI SHRIPAD YASSO NAIK): I beg to lay on the 
Table -

(1) A copy of the Airports Authority of India (Lost 
Property) Regulations. 2003 (Hindi and English 
versions) published in Notification No. S.O. 28 (E) 
in Gazene of India dated the 10th January, 2003 
under section 43 of the Airports Authority of India 
Act. 1994 together with an explanatory note 
thereto. 

(2) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (1) above. 

[Ptaced in the Library, See No. L. T. 7063/2003) 

(3) (i) A copy of the Annual Report (Hindi and 
English versions) of the Airports Authority 
of India, New Delhi. for the year 200 '·2002, 
along with Audited Accounts. 

(4) 

(ii) Statement regarding Review (Hindi and 
English versions) by the Government of the 
working of the Airports AuthOrity of India, 
New Delhi, for the year 2001-2002. 

Statement (Hindi and English verSions) showing 
reasons for delay in laying the papers mentioned 
at (3) above. 

(Placed in the Library, See No. L.T. 7064/2003) 

THE MINISTER OF ENVIRONMENT AND FORESTS 
(SHRI T.R. BAALU): On behalf 01 Shri Diiip Singh Judev. I 
beg to lay on the Table -

(1) - A copy of the Notification No. S.O. 133 (E) (Hindi 
and English versions) published In Gazelle of 
India dated the 4th February, 2003 notifying 
Matheran and its surrounding region in the State 
of Maharashtra as the Matheran Eco-senSltive 
Zone issued under sub· section (2) of seclion 3 of 
the Environment (Protection) Act. 1986. 

(Placed in the Library. See No. 1.T. 7065/2003) 

(2) (i) A copy of the Annual Report (Hindi and 
English versions) of Ihe Central Polluhon 
Control Board, Delhi. lor the year 2001· 
2002. 

(ii) A copy of the Review (Hindi and English 
versions) by the Government of the working 
of the Central PoHution Control Board. Deihl. 
for the year 2001·2002. 

(3) Statement (Hindi and English versions) shOWing 
reasons for delay in laying the papers mentioned 
at (2) above. 

(Placed in the Library, See No. LT. 7066/2003) 
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12.03 hrs. 

MESSAGES FROM RAJYA SABHA 

[English} 

SECRETARY GENERAL: Sir, I have to report the 
following messages received from the Secretary-General of 
Rajya Sabha: 

(i) "In accordance with the provisions of sub-rule (6) 
of rule 186 of the Rules of Procedure and Conduct 
of Business in the Rajya Sabha, I am directed to 
return herewith the Water (Prevention and Control 
of Pollution) Cess (Amendment) Bill, 2003, which 
was passed by the Lok Sabha at its sitting held on 
the 18th February, 2003 and transmitted to the 
Rajya Sabha for its recommendations and to 
state that this House has no recommendations to 
make to the Lok Sabha in regard to the said Bill. '" 

(ii) "In accordance with the provisions of rule 127 of 
the Rules of Procedure and Conduct of Business 
in the Rajya Sabha, I am directed to inform the 
Lok Sabha that the Rajya Sabha at its sitting held 
on the 27th February, 2003 agreed without any 
amendment to the Election Laws (Amendment) 
Bill, 2003 which was passed by the Lok Sabha at 
its sitting held on the 19th February, 2003.'" 

(iii) '"In accordance with the provisions of rule 127 of 
the Rules of Procedure and Conduct of Business 
in the Rajya Sabha, I am directed to inform the 
Lok Sabha that the Rajya Sabha at its sitting held 
on the 27th February, 2003 agreed without any 
amendment to the Special Protection Group 
(Amendment) Bill, 2003 which was passed by the 
Lok Sabha at its sitting held on the 20th February, 
2003." 

12.04 hrs. 

PUBLIC ACCOUNTS COMMITTEE 

Forty-third to Forty-fifth Reports 

[Translation] 

SHRt BHARTRUHARI MAHTAB (CUTTACK) : Sir. I beg 
to present the following Reports (Hindi and English versions) 
of the Public Accounts Committee (2002-2003):-

(1 J Forty-third Report on Action Taken on the 
f 

farmers 
recommendations contained in 12th Rep.:rt of 
PAC (11th Lok Sabha) relating to "Lower 
Categorisation leading to loss of Rs. 352.30 lakhs'" 

(2) Forty-fourth Report on the Action Taken on the 
recommendations contained in 7th Report of PAC 
(13th Lok Sabha) relating to "Procurement of 2GHz 
Microwave System" 

(3) Forty-fifth Report on Action Taken on the 
recommendations contained in 22nd Report of 
PAC (11th Lok Sabha) and 23rd Report of PAC 
(13th Lok Sabha) relating to "Excesses Over Voted 
Grants and Charged Appropriations (1 995-96) and 
(1998-99)" 

12.041fJ hrs. 

BUSINESS ADVISORY COMMITTEE 

Forty-seventh Report 

{English] 

SHRI PRIYA RANJAN DASMUNSI (RAIGANJ) : Sir, I 
beg to present the Forty-seventh Report of the Business 
Advisory Committee. 

12.05 hr •• 

RE: SITUATION ARISING OUT OF INCREASE IN 
THE PRICES OF FERTILIZERS AND DIESEL 

IN THE BUDGET THUS ADVERSELY 
AFFECTING THE FARMERS 

... (Interruptions) 

{English] 

MR. SPEAKER: Please sit down. 

. .. (Interruptions) 

MR. SPEAKER: Hon. Members, I want to regulate 'Zero 
Hour' also in the most disciplined manner. I am sure that if 
you cooperate, every hon. Member who has asked for priority, 
will be given; and all issues can be taken up. This is my 
request. t will take up one issue after another. Every hon. 
Member will be allowed to speak only for two minutes. and 
nothing beyond two minutes. When one hon. Member is 
allowed to speak. the other hon. Members will be allowed to 
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associate. I am not going to allow debates on the issues. 
Therefore, please cooperate; let me go as per the list before 
me. Leaders will always be given priority. This is the 
procedure. The leaders will get the priority automatically. Let 
me start with 'he list. The first subject is to be raised by Shri 
Ramji Lal Suman. 

{Translation] 

SHRI RAWI LAL SUMAN (FIROZABAD): Mr. Speaker, 
Sir, I am thankful to you for giving me an opportunity to speak. 
Otherwise I would have expressed my views in this matter 
during the general discussion on the budget. The prices of 
fertilizers and diesel have increased due to the recent budget, 
the farmers, all over the country, have reacted strongly 
thereon. 

The cost of Urea bag which was Rs. 50 has now been 
increased by Rs.12 and DAP bag by Rs. 10. Similarly the 
prices of Potash has also been increased. The price of diesel 
has also been increased by 25 percent in this very financial 
year. The day the increase in price was announced it made 
the diesel dealer in Delhi and it reached at Rs. 21.21 and 
effected an increase of one rupee and sixty three paise in 
Mumbai and one rupee and thirty seven paise in Calcutta to 
reach at the level of Rs. 22.60 per litre and one and a half 
rupees to reach at the level of Rs. 23.28 per litre in Chennai. 
This way it has put on an additional burden of rupees 500 
crore on the farmers. The prices of fertilizers and diesel have 
also increased. On one hand the farmer was adversely 
affected due to drought and floods and on the other an 
additional burden has been put on his shoulders, which in 
my opinion is certainly not justified at any cost. The prices of 
agro-products are not increasing. Recently, the Cabinet 
Committee on Economic Affairs has fixed the prices of kharif 
crops but the prices of wheat and barley have not been 
increased. It is a serious malter. Not only the people of 
Samajwadi party, Congress Party and Left Parties but the 
President of RJP Shri Venkainaidu, Yerranaidu of TOP, Samta 
Party, Shiv Sena, the Minister of Agriculture Shri Ajit Singh, 
the Minister of Food Shri Sharad Yadav, the Chief Minister 
of Haryana Shri Om Prakash Chautala, the Chief Minister of 
Tamilnadu Kumari Jayalalitha, former Chief Minister Shri M. 
Karunanidhi etc. have also submitted to the Government of 
India .... (Interruptions) 

MR. SPEAKER: There is no need to name all. Everyone 

is aware. 

SHRI RAWI LAL SUMAN: They have submitted that 
the prices 01 diesel that have been increased should be 
immediately withdrawn. The most Important thing is that the 

statement of the Finance Minister was reported in the 
newspapers that he would not withdraw the hike in fertilizer's 
prices at any cost and it has evoked sharp reaction among the 
farmers. 

MR. SPEAKER : Ramji Lal Sumanji, I won't give more 
than two minutes. Please resume your seat. 

SHRI RAWI LAL SUMAN: If the Government of India do 
not withdraw the price hike then it would lead to struggles both 
outside and inside the House and farmers would also fight 
against it. Hence I want your protection. 

(English] 

SHRI K. YERRANNAIDU (SRIKAKULAM) : Sir. we are 
all associating with it. ... (Interruptions) 

(Translation] 

MR. SPEAKER: I have four notices on this subject· Shri 
Raghunath Jha. Dr. Raghuvansh Prasad Singh and Shri Jagjlt 
Singh Brar have also given notices in thiS regard. I ask 
everybody to associate in normal course but as it IS an Important 
subject. I would give two minutes each to all the three Members. 

... (Interruptions) 

MR. SPEAKER: You resume your seat. You can speak 
when the discussion on budget takes place. 

... (Interruptions) 

MR. SPEAKER : At least you pay heed to what I am 
saying. 

... (Interruptions) 

SHRI RAWI LAL SUMAN: The Statement of the Finance 
Minister has been reported in the newspapers thaI he won't 
withdraw the price hike of fertilizers al any cost and it has evoked 
sharp reactions ... (lnterruptions) 

MR. SPEAKER : The discussion on thIS subject of the 
farmers IS to take place, despite I have given two minutes to 
each to speak. 

SHRI RAWI LAL SUMAN: Mr. Speaker. Sir, it is a serious 
matter .... (Interruptions) 

MR. SPEAKFR: Mr. Ramji Lal Suman, I have given you 
time to speak. hence you co· operate a bit. Everybody will get 
one chance to speak. I want to cover all notices but your 
colleagues are not listening. 



395 Re: Situation Arising out of 
fertilizers and diesel in the 
affecting the 

3 March, 2003 increase in the prices of 
Budget thus adversely 

396 

SHRI J.S. BRAR : Mr. Speaker, Sir, I am going to 
represent the views of crores of farmers on behalf of the 
Congress Party. The farmers of those states which brought 
the green revolution in the country have reacted strongly on 
the price hike of fertilizers and diesel. Today when farmer is 
reeling under the crisis. facing drought and floods and is forced 
to commit suicide. the report of the Economic Survey states 
that the agricultural growth has come down from 4.9 percent 
to 2.5 percen!. It is not fair to be unjust to farmers at this 
juncture. I am quite surprised. The Minister of Agriculture is 
present hero. I would like to submit that this is a strange budget. 
Luxuries like air conditioners, mobile phone, cars, computers 
etc. have been made cheaper but the prices of the essential 
commodities has been made costlier. The Government have 
also failed to provide credit to the farmers. I demand that the 
hike in fertilizers and diesel be withdrawn otherwise there 
would be agitation on large scale. It may also because of 
danger for the country hence this price rise should be 
withdrawn. 

SHRI RAGHUNATH JHA (GOPALGANJ) : Mr. Speaker, 
Sir. I associate myself with what Shri Sumanji and Brarji said 
in the House and my party openly opposes the step of the 
Government, which has hurt the interest 01 the larmers. 
... (lnterruptions) Let me speak. 

MR. SPEAKER: You let him speak. Jhaji you address 
the Chair. 

SHRI RAGHUNATH JHA : You allow me to express my 
views. Mr. Speaker, Sir, this budget is beneficial to the big 
industrial houses. Our State Bihar is affected by drought and 
flood also. However the larmers are not getting the 
remunerative prices. The condition of the sugarcane farmers 
is very bad. The Government have been quite harsh to the 
larmers by putting this burden on them it has crossed all limits. 
I want the hon. Finance Minister to come and announce in 
the House that price hike would be withdrawn. If it is not done 
then it would create acute resentment among the farmers. 
Hence we vehemently oppose this price hike. 

DR. RAGHUVANSH PRASAD SINGH (VAISHALI): Mr. 
Speaker, Sir, the Indian farmer is facing crisis. He has been 
affected badly by floods and drought and the Government is 
further adding fuel to the fire by frequent hike in prices of 
diesel and fertilizers. This budget has ruined him further. When 
this question of price hike was raised, the Finance Minister 
declined to withdraw the hike in fertilizers and diesel prices. 
This has caused widespread resentment among the farmers. 
The farming community in the entire country is dejected. This 
budget has made them realise that the prices of only luxury 
items like gold, diamond and Jewellery have been reduced 
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but the prices of farming inputs have been increased. Hence 
I demand that the Government should withdraw this hike. It 
has ruined the farmers. If the hike is not withdrawn we would 
not allow the House to run. Farmers would stage dharnas 
and gheraos. A country wide movement against it would be 
launched. 

MR. SPEAKER : As I said earlier that this subject is 
very important and this subject was raised by you. I have 19 
other subjects in the list. I am of the view that this issue can 
be taken up for discussion during the budget and the other 
issues before the House. 

... (Interruptions) 

(English] 

MR. SPEAKER: Please let me complete. 

... ('nterruptions) 

MR. SPEAKER: A Special Resolution is also going to 
be moved on the same issue. Therefore, there is a lot of scope 
for the hon. Members to speak on this issue: But since four 
Members have given notices, I have allowed them to speak. 
If I open it to the entire House. I am sure that a num:er of 
Members would like to speak. 

... (Interruptions) 

SHRI K. YERRANNAIDU : Sir, you please allow the 
leaders .... (Interruptions) 

MR. SPEAKER: Please sit down. You are aware that 
the Minister will not be able to say anything about the Budget 
provisions. The hon. Minister could only say that he has taken 
cognisance of this issue. What else can he say? Therefore, 
during the Budget diSCUSSion, you can raise this issue. 

... (Interruptions) 

MR. SPEAKER: You can raise this issue during the 
discussion on the Budget. There is also going to be a special 
Resolution moved on this. 

... (Interruptions) 

[Translation] 

SHRI J.S. BRAR : Hon. Minister of Agriculture is sitting 
here. he can reply . ... (Interruptions) 

(English] 

SHRI K. YERRANNAIDU : Sir, you can allow only one 
minute each to leaders of all parties . ... (Interruptions) 
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{Translation] 

SHRIMATI RENUKA CHOWDHURY (KHAMMAM) : It 
is a very big issue. 

{English] 

Sir, we have to discuss this issue threadbare. The 
Prime Minister's Relief Package has not been imple-
mented .... (Interruptions) 

(Translation] 

Andhra Pradesh Government is forcibly realising the 
loans disbursed to the farmers . ... (lnterruptions) 

MR. SPEAKER: Renukaji, you address from your chair. 

(English] 

Please go to your seat. 

... (Interruptions) 

MR. SPEAKER: I do not think that the hon. Members 
are desirous of putting other issues before the House. 

SHRIMATI RENUKA CHOWDHURY: You give 
assurance of the roll-back . ... (lnterruptions) 

SHRI K. YERRANNAIOU : My party is already 
demanding it. ... (Interruptions) 

MR. SPEAKER: You need not reply to her. You please 
address the Chair. 

... (Interruptions) 

MR. SPEAKER: Renukaji, you are such a nice Member. 
You are co-operating with the Chair. Yes, Shri Yerrannaidu, 
please continue. 

... (Interruptions) 

{Translation] 

MR. SPEAKER: Please resume your seat. 

{English] 

Let him complete. 

{Translation] 

Please be sealed. 

... (Interruptions) 

(English] 

SHRt K. YERRANNAIDU : Sir. agriculture is the growth 
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engine for the economy. Indian farmers are the backbone of 
this country. 'The Economic Survey' for 2003-04 says that if 
the Government wants to achieve a growth rate 01 eight per 
cent, then there should be more investment in the agricultural 
sector and we have to give a lot of boost to agriculture. 
... (Interruptions) But instead of giving a boost to agriculture. 
they have increased the price . ... (lnterruptions) 

DR. MANDA JAGANNATH (NAGAR KURNOOL): Sir. 
when the hon. Member is speaking, he should Mt be 
interrupted .... (Interruptions) 

MR. SPEAKER: Dr. Jagannath. I agree With you. 

SHRI K. YERRANNAIDU: Sir, 14 States are facmg 
drought situation at the present moment. That IS why we have 
requested for re-considering the roll·back. of prices 01 lerltlizer 
and even of diesel immediately. That is the demand of the 
TOP . 

Sir, recently, thousands of tobacco farmers In the State 
of Andhra Pradesh have resorted to agitallon and rasta roleo 
for lack of remunerative prices to the lobacco farmers. 
Therefore, I would like to request the Government. through 
you, to give remunerative prices to the tobacco farmers. The 
Tobacco Board has raised a fund worth Rs. 50 crores by way 
of cess. Now. a market intervention scheme IS necessary to 
give more remunerative prices to the tobacco fanners. 
Thousands of farmers are agitating and have resorted to rasla 
roko. Seven express trains have been stopped. So, the 
Government shoulrl intervene in the mailer . 

{Translation] 

MR. SPEAKER: Please be seated. All of you resume 
your seats. What has happened Shri SUOlI Khan Ii? if nothing 
has happened why you do remain on your loel. 

... (Interruptions) 

[English] 

SHRI S.S. PALANIMANICKAM (THANJAVUR). Urea is 
called the poor farmer's fertilizer. Farmers were expecting more 
from this Budget. As per the hon. Speaker's direction, while 
we were expecting a reply from the Finance Minister ali",r the 
discussion on the General Budget. yesterday we saw 10 the 
newspapers our hon. Finance MiOister's statement that he is 
not going to withdraw the fertilizer prIce Increase. That is why. 
even though we are partners of this Government. we want to 
raise this issue in the House. Farmers are already bearing 
the burden of drought and other problems. So. they want 
immediate withdrawal of the rise in lertilil.er price. On behal' 
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of my Party, DMK, I urge upon the Finance Minister to roll 
back the hike in the price of fertilizer . ... (Interruptions) 

[Translation] 

SHRI DEVENDRA PRASAD YADAV (JHANJHARPUR): 
Mr. Speaker, Sir, 75 per cent people of the country are 
dependent on agriculture. I would like to know as to why the 
Government are failing at all fronts and are creating problems 
for the farmers of country by increasing the prices of fertilizers 
and diesel. ... (Interruptions) 

Mr. Speaker. Sir, though 75 per cent of our population is 
dependent on agriculture. however the prices of fertilizers and 
diesel have been raised without paying any attention to their 
interests and it has caused acute resentment among the 
farmers. Through you, I would like to submit to the Government 
that unless this hike is withdrawn. our protest would continue. 
... (Interruptions) 

Mr. Speaker, Sir. you have witnessed the sentiments of 
the allies of the Government and the Government is also aware 
of this facl. Hence the price hike in fertilizers and diesel be 
reconsider and a proposal be brought in the House seeking 
to withdraw this prices hike and also that the hike be withdrawn 
immediately .... (Interruptions) 

{English] 

SHRI PRIYA RANJAN DASMUNSI (RAIGANJ) : These 
Members are all partners of the NDA Government and still 
they are speaking against the Government. Why do they shout 
here? They are peculiar allies. They only shout here and then 
settle with the Prime Minister .... (Interruptions) 

(Translation] 

SHRI SUNDER LAL TIWARI (REWA) : Mr. Speaker. Sir, 
I would like to request that an all party meeting in your 
leadership should be called and the Government should be 
compelled to roll back increase in prices of fertilizers & diesel. 
... (Interruptions) 

{English] 

SHRI PRIYA RANJAN DASMUNSI : I would like to make 
,an appeal to you. The entire problem will be solved if only 
they are sincere to the cause. 

SHRI K. YERRANNAIDU : We are very very sincere. 

SHRI PRIYA RANJAN DASMUNSI : Let them withdraw 
their support to the Government. Let them say either the 
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Government should withdraw the rise in fertilizer price, 
otherwise they will withdraw their support to the Government. 
Let them say that. 

SHRI K. YERRANNAIDU : That is not the solution. 

SHRI PRIYA RANJAN DASMUNSI : Let them withdraw 
their support, if the Government does not withdraw this 
measure. 

MR. SPEAKER: You are the leader of your Party. How 
can you do this? 

[Translation] 

KUNWAR AKHILESH SINGH (MAHARAJGANJ, U.P.) : 
Sir, all allied parties of NDA Government who are opJ)osing 
the increase in prices of fertilizers and diesel and pressurising 
the Government to roll back the increase in prices of diesel 
and fertilizer, should vote against the financial bill as the 
Government is not paying heed to them. So that the 
Government may realise and is forced to roll back the increase 
in prices .... (lnterruptio'!s) 

MR. SPEAKER: I would like to request all of you to sit 
down. I have granted permission to Shri Chandrakant Khaire 
to speak. Would you like to raise issues of Public interest in 
Zero Hour or not. Zero Hour is for raising most important public 
issues. Raghunath Jha ji, please sit down. I would like to 
request all hon'ble Members to take their seats. Khaire ji, 
please begin your speech and address the Chair. 

SHRI CHANDRAKANT KHAIRE (AURANGABAD, 
MAHARASHTRA): Dasmunsiji, Mr. Speaker has given me 
permission to speak. You should sit down, when I rise to speak . 
... (Interruptions) 

MR. SPEAKER: Shri Khaire ji, please, address the 
Chair. 

SHRI CHANDRAKANT KHAIRE: Mr. Speaker, Sir. the 
prices of items like diesel and fertilizers which are used by 
farmers have been increased. In this regard, I would like to 
say that we are with the farmers, the Government should not 
increase the prices of these two items . ... (lnterruptions) 

{English] 

MR. SPEAKER: Other than whatever Shri Khain, says 
will not go on record. 

{Translation} 

r 
. SHRI CHANDRAKANT KHAIRE : Mr. Speaker, Sir, the 
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prices of items like fertilizers, diesel and kerosene, which are 
used in agriculture by Indian farmers have been increased. 
75 percent farmers of the country have been burdened by it. 
... (lnterruptions) For them, NDA Govemment has presented 
very good budget. I would like to request the Finance Minister 
to provide some relief to the farmers so that doubts about 
NDA Government are cleared. The hon. State Finance Minister 
is also present here. I would like to request him to provide 
some relief to the farmers. Shiv Sena would like to demand 
thaI some relief in regard to kerosene and diesel should also 
be provided . ... (lnterruptions) You should not try to teach me. 
.. , (Interruptions) 

MR. SPEAKER: Khaire ji, now please sit down. 

{English} 

SHRI RUPCHAND PAL (HOOGLY) : Mr. Speaker, Sir, 
farmers are reeling under drought and flood and they are 
committing suicide . ... (Interruptions) They are not getting 
remunerative prices . ... (Interruptions) At such a lime, this 
Government has declared a war against the farmers of the 
country .... (Interruptions) It is a strange spectacle that partners 
of this Government are speaking in one VOk. e here, demanding 
withdrawal of the increase, but their Finance ~inister is saying 
outside that he will not withdraw it. ... (Interruptions) 

{Translation} 

They should not act, they are acting. ... (Interruptions) 
Acting is going on . ... (Interruptions) 

SHRI CHANDRAKANT KHAIRE : I respect you, but 
you are wrong in saying that we are acting. 

{English} 

SHRI S. PALANIMANICKAM : On this particular issue, 
all the allies are speaking in one voice . ... (lnterruptions) 

MR. SPEAKER: Shri Palanimanickam, please sit down. 

... (Interruptions) 

(Translation) 

SHRI CHANDRAKANT KHAIRE : Mr. Speaker, Sir, this 
is an issue concerned witt! farmers .... (IntemJptions) Sir, hon'ble 
Member of Congress are playing politics . ... (Interruptions) 
Hon'ble Members of Congress are playing politics 
on farmer's issues. They do not have any concern for 
farmers. 

{English} 

MR. SPEAKER: Shri Janardhana Reddy may speak 
now. He is the former Chief Minister. 

... (Interruptions) 

MR. SPEAKER: Let me listen to a senior Member. 

... (Interruptions) 

SHRI N. JANARDHANA REDDY (NARASARAOPET): 
Sir, I am a disciplined Member. I am waiting for my chance . 

The country is passing through unprecedented drought. 
Everybody knows that. The farmer who is giving food to others 
is now begging for food. When such is the Situation, the 
Govemment has presented a worst Budget and a shameful 
Budget to the farmer. Even the Minister of AgrICulture has 
gone on record saying that this increase in the price of fertiliser 
is unjustified. Shri Yerrannaidu, who is supporting the 
Government with 29 Members of his Party has also gone on 
record saying the same thing. But unfortunately, they tell 
something and vote for something else . ... (Intemlptions) 

SHRI K. YERRANNAIDU : Sir, voting is not a solution 
for every problem . ... (Interruptions) 

SHRI N. JANARDHANA REDDY: Similarly. Shri 
Palanimanickam also opposed this increase .... (Interruptions) 

MR. SPEAKER: Shri Oasmunsi, I want to go 10 your 
subject now. 

... (Interruptions) 

MR. SPEAKER: Shri Pandian may please speak now 

... (Interruptions) 

MR. SPEAKER: Shrimati Renuka Chowdhury, no walk 
out on this issue. 

. .. (Interruptions) 

SHRI N. JANAROHANA REDDY: This has become the 
practice of this NOA Govemment to increase the pnce and 
give BJP a chance to represent and roll back . ... (lntf,"uptionS) 

SHRI P.H. PANDIAN: On behalf of my Party, we support 
the farmers. Farmers are the backbone of the Indian economy. 
Farmers are producing food. In that, the anential raw material 
tor the farmer is fertiliser. Without manure, he will not be able 
to cultivate. About two years back. the same issue was raised 
when the same kind of hike was given effect to. After a heated 



403 Re: Situation Arising out of 
fertilizers and diesel in the 
affecting the 

3 March, 2Q03 increase in the prices of 
Budget thus adversely 
farmers 

404 

argument and after a heated debate in this House. it was rolled 
back. The farmers are unorganised. Even in villages and 
districts the farmers are unorganised. 

I would like to submit that we have to extend an 
organised parliamentary support to the farmers who are 
unorganised. So, I would appeal to all the Members and also 
the Government to come to the rescue of the farmers and 
reduce the hike in fertiliser price .... (Interruptions) The fertiliser 
price hike will seriously affect farmers and if the hike is not 
rolled back. they will lose interest in farming. So, to promote 
farming and to produce more foodgrains, we have to support 
the farmers. My party is supporting the farmers. 

[Translation] 

SHRI RAMJI lAl SUMAN : Mr. Speaker, Sir, hon'ble 
Minister of Agriculture is present here, he himself has opposed 
it. ... (lnt~rrllptjons) 

[English] 

MR. SPEAKER: I am asking the Minister to reply. 

... (Interruptions) 

MR. SPEAKER: Mr. Minister. would you like to say 
something? 

... (Interruptions) 

MR. SPEAKER : You do not listen anything, but just 
oppose them. 

SHAI PAIYA AANJAN DASMUNSI : Mr. Speaker, Sir. 
we are walking out in protest of the hike in the price of 
fertilisers. 

12.31 hrs. 

(At th,s stage. Shri Priya Ranjan Dasmunsi and some other 
hon. Members left the House.) 

... (Interruptions) 

[Translation] 

SHAI CHANDAAKANT KHAIRE : They are not 
concerned about the interests of farmers, but just pretend to 
be so. They want to play politics with farmers and do not want 
to do anything . ... (Interruptions) 

SHRIMATI AENUKACHOWDHURY : What do you know 
about farmers . ... (lnterruptions} 

SHAI DEVENDAA PAASAD YADAV : We are here 
because of farmers . ... (lnterruptions) 

[English} 

SHAI K. YEAAANNAIDU ,-; Mr. Speaker. Sir. the 
Congress Party need not teach any lessons to all of us. We 
are not walking oul. All the allied parties 'are united on the 
issue of the hike in fertiliser price. We are pulling pressure on 
the Government and we are demanding the Government to 
roll back the increase in the price of fertilisers . ... (lnterruptions) 

SHRI P.H. PANDIAN : Mr. Speaker. Sir, we want to sit 
inside Parliament and debate this issue. The hike in the price 
of fertilisers should be rolled back. We have a definite stand 
on this issue. The interests of the farmers should be protected. 
My leader, the Chief Minister of Tamil Nadu said that the 
increase in the price of fertilisers should be rolled back. We 
have to support the farmers and without them we cannot have 
enough foodgrains in the country. If they do not produce 
foodgrains. there will not be any existence of human life in 
the country. 50, on behalf of AIADMK. we appeal to the 
Government to roll back the hike in fertiliser price. as they 
had done two years back . 

[Translation] 

MR. SPEAKER: Prahlad Singhji, please begin. 

SHRI PAAHlAD SINGH PATEL (BAlAGHAT): Mr . 
Speaker, Sir. at the outset I would like to thank you for giving 
me an opportunity to speak. I would like to draw the attention 
01 the Government 01 India towards a big levy scam. Mr. 
Speaker, Sir. the Parliamentary constituency, I have been 
representing IS a major paddy producing area. In year 2001 
and 2002, 5.57.366 metric tonne and 4.45.869 metric tonne 
of paddy was produced respectively. Mr, Speaker, Sir. th". area 
is affected by drought. but even then levy is continuously being 
increased. I have also written to the District Collector in thiS 
regard. Paddy production has been less and despite drought 
levy has been increased and traders, whose names I have 
mentioned to have .given one thousand quintal of levy despite 
their mills not having husking capacity of even 100 quintal of 
paddy, such evidential facts have come to light. I would like to 
submit to the Union Government that when paddy production 
has decreased due to drought. how levy has been increased. 
How ten thousand quintals of levy is charged from the 
industrialist, having the husking capacity of paddy of just one 
thousand quintal. The State Government has not taken any 
action in this regard. I want your protection. Five and a half 
lakh metric tonne of paddy is produced in district. from where 
I hail, but even after drought 2 lakh tonnes 01 levy was taken 
and farmel'S have not been given any benefit. Rice from Punjab 

f 
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was sent ove~ there. The paddy purchased by Union 
Govemment for labourers was polished and sent there. I would 
like to demand ttfl:t( thA Union Government should send its 
team to enquire Into this sCam. 

SHRI GIRDHARI LAL BHARGAVA (JAIPUR): Mr. 
Speaker, Sir, Rajasthan is the biggest State of the country in 
terms of area. Despite its being the biggest state, it is not 
having adequate number of national highways. In this regard 
the State Government have dispatched 28 proposals to the 
Government of India. Unfortunately, the Union Government 
have provided sanction to only one proposal so far. I would 
like to request that the Government should pay attention to 
the remaining projects, grant permission for construction of 
national highways and also provide funds for them. 

SHRI LAL MUNI CHAUBEY (BUXAR): Mr. Speaker, Sir, 
I gave notice on 27th of the previous month. I want that I 
should be given permission to speak, I would like to tell the 
House, what happened with me. How far the police can go 
with a MP 

MR. SPEAKER: Please wait for a minute: Let me check 
what information the State Government has sent. 

SHRI RAVI PRAKASH VERMA (KHl~RI): Mr. Speaker, 
Sir, the news related to murders of journallds in a planned 
manner by the organised crime mafia have corne to light during 
the recent past. Shri Chandrabhan Chou rasia, a journalist of 
'Amar Ujala'. daily was shot dead in my parliamentary 
constituency Kheri on evening of the 9th January, 2003, 
because he had revealed the sinister alliance of corrupt Police, 
Administration, organised criminals and corrupt Political 
leaders in his articles. Shri Devendra Prakash Mishra, another 
journalist of 'Amar Ujala', has also been threatened for his life 
by this mafia. The saddest aspect of this matter is that the 
criminal network Is being protected by the police. Instead of 
putting the real culprits behind the bars innocent people have 
been sent to jail, and the file has been closed. Though, the 
real culprits have been exposed. 

Kheri district is a border district. I apprehend that criminal 
mafia having hold in this area and far reaching ~.SUlts. of 
providing protection to them by corrupt police administratIOn 
would be very devastating. Thedore, through House I would 
like to request that CBI inquiry should be held in regard to the 
killing of journalist. Shri Chandrabhan Chaursia, so that nexus 
of corrupt political leaders. corrupt Police Officers and cnmmals 
could be exposed. The citizens and journalists unions from 
all over the district have sent their messages and 
representations in this regard to the Prime Minister and the 
President. The immediate action in that regard should be 
ensured. 

MR. SPEAKER: Chaubeyji, you have raised very 
important issue. But the State Government has been asked 
to provide information in this regard, which has not been 
received so far. After I receive information, I will grant you 
permission to express your views. I understand, by tomorrow. 
information would be received. Today, I will send them fax. 

KUNWAR AKHILESH SINGH (MAHARAJGANJ, UP) 
Mr. Speaker. Sir, the issue of sugarcane growers has been 
discussed many times in the last few days in the House. I am 
sorry to 80jy that today crores of rupees of sugarcane growers 
are outstanding against the sugar mill owners. The sugarcane 
growers all ~ver the country are distressed due to wrong policy 
of the Governmer.t or India. Today the situation '1a6 
deteriorated so much that the sugal mill-owners t'!:ive 
misappropriated funds allocated to them by Government of 
India from Special Sugar Development Fund lor cleallng 
outstanding dues of sugarcane growers and labourers 

Outstanding amount 01 <;rores 01 rupees have not bcell 
paid to the sugarcane grower's by the sugar mill owners so 
far. I would like to present the case of throe sugar mills as an 
example. More than seven crore rupees of sugarcane growe"., 
are outstanding against the Kapan Ganl sugar mill of KUflhl 
Nagar Janpad. Similarly, crores of rupees of sugarcant: 
growers are also outstanding against Siswa bazaar sugar 
mill of my parliamentary constituency. 5 crore 37 lakh rupees 
of farmers, 6 crore 55 lakh rupees of labourers and 7 lakn 
rupees of sales tax is outstanding agarnst Mis Khalilabad 
sugar mill of Santkabir Nagar The said mill has 
misappropriated the funds to the extent that despite receIVing 
27 crore and 66 lakh rupees through different banks and 
Sugar Development Fund. the sugar mill owner 11.15 not paid 
outstanding money of farmers. The group of offlcors 01 Uttar 
Pradesh have sanctioned a loan application of Rs 35 crore 
for above mentioned sugar mill and forwarded It to the 
Government of India in thiS regard. I have personally wrrllen 
a letter to the Prime Minister and met the Finance Mlnrster. 
The Finance Minister has directed the related Department of 
Government of India not to allocate them funds at any cost. 

MR. SPEAKER: Please conclude. 

KUNWAR AKHILESH SINGH: The State Government, 
by crossing the limits of decency. has decided to allocate 12 
crore rupees to MIs Khalilabad Sugar Mill, who shll have an 
outstanding amount 01 27 crore 66 lakh rupeos against 
financial institutions and 12 crore rupees to pay to labourers 
and fanners. Despite that. the Uttar Pradesh Government is 
depriving the farmers of thelf due by giving 12 crore rupees, to 
them this misappropriating publIC money. I would like to submI1 
to the Government of India that if the State Government 
allocate funds to MIs Khalilabad sugar mdl whICh rs alleged to 
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have not paid an outstanding amount of 27 crore 66 lakh 
rupees which include interest and penalty 01 ditterent financial 
institutions, it would definitely be a wastage of public money. 
Therefore, the Government of India should direct the Uttar 
Pradesh Government not to allocate funds to said sugar mill 
and the sugar mill should be made to pay outstanding amount 
ollarmers. 

In this context, the Government 01 India had assured 
last year that sugarcane growers would get remunerative price 
of their produce. Yesterday, the Finance Minister had given a 
statement that in Uttar Pradesh, sugarcane would be procured 
at the rate 01 Rs. 95-100 per quintal, but nowhere in Uttar 
Pradesh, payment at this rate is being made, due to which 
farmers are agitated and those agitating at various places 
are being fired upon and lathicharged. I would humbly request 
that when decision has been taken in the House, then its 
compliance should be ensured and action should be taken 
against the persons who have ordered firing and lathi-charge 
on agitated farmers to salfe the democracy and farmers. 

{English] 

SHRIMATI RENUKA CHOWDHURY (KHAMMAM): Sir, 
I associate myself with this. 

12.42 hr •• 

RE: REPORTED HARASSMENT OF PEOPLE FROM 
RAIGANJ PARLIAMENTARY CONSTITUENCY IN 
VARIOUS PARTS OF U.P., HARYANA AND DELHI 

{English] 

SHRI PRIYA RANJAN DASMUNSI: Mr. Speaker Sir, I 
seek your protection as well as the protection of the entire 
House and I expect a response from the Government, 
especially from the Home Ministry. 

I gave the notice purposefully, with a copy to the Home 
Ministry, with regard to a serious situation. I do not like to take 
much time 01 the House but maybe it is the beginning of my 
movement to defend the rights of the genuine Indian citizens 
through this intervention. 

Sir. Punjab and Bengal are the two States, which 
witnessed the brunt of partition of India as wei! as riots during 
the national struggle. Several hundreds of people have been 
displaced from Pakistan to PunJab. from Punjab to Pakistan, 
from Pakistan to Bengal. from Bengal to Pakistan and later 
on Bangladesh. 

Sir, we are all opposed to occupation by the illegal 
immigrants in this country. We are all opposed to those who 
are acting on behalf of lSI and AI-Qaida in India. But it is the 

in various parts of U. P , 
Delhi 

solemn duty of the Government of India to see that no bona 
fide citizen 01 India are harassed. A large number of Bengali-
speaking people, Muslims and Hindus, from Bengal, Tripura, 
Meghalaya and Assam have been working in various jobs in 
Delhi, Punjab, Rajasthan, Maharashtra and various parts of 
the country lor the last two decades. They are from small walks 
01 lile like daily wage earners, brick-kilns, khans in Delhi, 
tailoring, embroidery, etc. For the last one month a serious 
kind of harassment has been started to them. Though they 
produce their identity cards, Election Commission cards. ration 
cards, school leaving certificate, Head Master's certificate, 
certificates from Members of Parliament or lila Parishads, 
they are being harassed. 

Sir, for the last one month, people in Gurgaon, NOIDA 
and Panipat, and even people Irom marriage pandal have 
been picked up by the police on the ground that they must be 
Bangladeshis because they speak in Bengali language. Even 
when they produced all their Identity documents, they were 
not released. One month before, I had been to the Gurgaon 
pOlice station and met the Superintendent of Police. I gave 
the identity of people who belong to my constituency. I also 
told him that their forefathers took part in the national struggle. 
Yet, they were hot protected. Yesterday, when I contacted 
Gurgaon Superintendent of Police, he said that he was doing 
his national duty. He tried to teach me a lesson that we are 
not doing our national duty. I told him: "This is too much. You 
must verify whether these people, who belong to West Bengal 
or Tripura, are having the bona fide citizenship of the country 
or not." He refused to listen. 

Sir, people, who are serving the nation and bringing up 
the nation from the day 01 our Independence, are being 
punished like this. I demand the Government. through you, 
Sir, especially the Minister of Home Affairs - I wrote a letter to 
Shri Advani - to invite all the MPs of the border States to know 
their views, explain the Government's views and understand 
the, situation. Otherwise, it will lead to a serious situation. 

I give you a specific example, In a place called Ratwa 
and Anand Tola, people belonging to a particular community 
called 'chain mandaI' are here from the dawn of Independence. 
The family members of those people have been picked up 
even trom marriage panda/ and police have beaten them. They 
have also been abused in a foul language. 

Yesterday, in Gurgaon, people of Chakolia. who belong 
to my constituency, have been picked up because they speak 
in Bengali language. They have been tortured in the police 
station. Police say thaI they have got this direction from the 
Government. II this is the way to remove all the Bengali-
speaking people, it will send a wrong message. 
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I am proud of being in West Bengal, which teaches 
national unity. It never looked at the people as to which 
language they speak. Sir, this is the treatment that is being 
meted out to Bengali-speaking people in this country. 

Sir. I demand the Home Minister to explain the 
Government's policy clearly and to inform us whether the 
Government is sticking to the Indira Gandhi - Mujib-ur-Rahman 
Accord. I also want the Government to clarify its stand as to 
whether this rule applies to those who came within the purview 
of that Accord. 

If the Government does not call a meeting of all the MPs 
01 the border States immediately to explain its position, it will 
go beyond control. and we will have no other opt.ion but to 
lead a morcha in Delhi. This will send a bad message. Sir, the 
Government is keeping quiet on this issue. Bangladeshi does 
not mean whoever is speaking in Bengali language. What is 
the treatment that they are giving? Therefore, I want the Home 
Minister - I gave a notice in the morning - to respond to it and 
to call a meeting of the MPs of the border States immediately 
to understand our problems. 

SHRI ADHIR CHOWDHARY (BERHAMPORE, WEST 
BENGAL): Sir, in the name of illegal immigrants, the 
Government is persecuting the Bengali-speaking people 
throughout India. Bengali backlash may take place. 
... (Interruptions) 

MR. SPEAKER: This issue was discussed during Ihe 
'Zero Hour'. I cannol allow further discussion on this. 

Now, Shri Somnath Chatterjee. 

SHRI SOMNATH CHATIERJEE (BOLPUR): Sir, this is 
not a question of chauvinism at all. 

I am thankful to Shri Priya Ranjan Dasmunsi for raising 
it once again because it is proper that it has to be brought in 
the highest forum of this country. Both myself and SM Hannan 
MolJah have written to the hon. Deputy Prime Minister giving 
the details of the names of the people. An FIR has been lodged 
against one Mr. Lakshman Mandai saying he is "Lakshman 
Khan", thereby trying to show that he is a Muslim, as if all 
Muslims have to be hounded out of this country. That cannol 
be the policy. Similarly, Muslim surnames are being given to 
those who have gol Hindu Christian names, as we call it the 
first name. Similar FIRs have been lodged. They are not even 
produced before the court. They have been beaten physically 
In the police station lock-up, in the custody of police. Such 
incidents are happening one after another. 

Are we going to divide the country again on the basis of 

in various parts of u.P .. 
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language? Therefore, / am appealing to all sections of the 
House, through you. Sir, that this mailer should nol be allowed 
to be treated as a routine manner. ThIS mailer is much more 
serious. We had raised it before also when it had haprened 
in some other Stales. Now it is happening near the capital of 
India-Gurgaon and in large areas of Noida. A terror situation 
is prevailing. I earneslly request the Government 10 

immediately respond. 

MR. SPEAKER: Mr. Mintster, would you like to say 
something? 

(Translation) 

THE MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE IN 
THE MINISTRY OF LABOUR (SHRI VIJAY GOEL): Mr. 
Speaker, Sir, as directed by you, I would bring the entire mailer 
raised by Shri Priya Ranjan Dasmunsi and Somnathji to the 
notice of the hon. Minister of Home Allairs. 

(English) 

SHRIMATI RENUKA CHOWDHURY (KHAMAM) Str. I 
want to appeal, through you. to the whole House and 
particularly to the Government that Ihere has been a 
completely unimaginative insensitive altilude towards the 
farmers. There cannot be a bigger ensul! to us. as a farming 
community, to be told by this Government which h::s no 
comprehension of whal the Impact of droughl and 
biotechnology means on this country. 

Last year, after much debate. Bt. Collon was allowed to 
come into thIS country. Today. to our uller horror. we have 
found that the BI. Cotton, which has been broughl to us. IS not 
giving us the yield that we need. At Mallapur In Mahbubnagar 
district, the collon crop has failed alter 81. Colton seed was 
given to us. To compound our inJury, we h::'td to spend large 
sums of money on the additional pesllcide to keep thiS crop 
going at a high premium. We did not ever recover thaI. The 
10-12 quintals that were promised and assured came down 
to one quintal of produce. So. unllithe Central Government 
will conduct surveys of what is happeneng In our BI. COlton 
growing areas to see if it IS really cost-effective lor our 
production, we have to have a policy approach on this problem 

Also, In today's droughl situatIon the Government ha5 
not taken into consideration that we have large poultry and 
ftsh larming. both of whose seed is not available today. We 
have a crop failure in our corn and maize I have written 10 the 
Prime Minister. to the Government and to the Minister 01 

Agriculture that the Import of maize and corn should be allowed 
as one· lime drought measure with no Import duly so that our 
livestock can be fed and kept alive. ThiS Government has to 
wake 'I.lp from its slupor syndrome of RIp Van Winkle 1 hey 
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will wake up one day and realise that the country has gone by 
then. 

(Translation] 

SHRI RAMDAS ATHAWALE (PANDHARPUR): Mr. 
Speaker. Sir. I would like 10 draw your and also the attention 
of this august House to a very important issue. The border 
dispute belween Maharashtra and Karnataka is going on for 
last 45 years. The Maralhi speaking people of that area have 
been making efforts to include Marathi speaking area in 
Maharashtra. They are making demand to this effect. I would 
like to urge the Government of India to consider the proposal 
of 'Vlshal Gomanlak' to solve the border issue between 
Maharashtra and Karnataka. Mr. Speaker, Sir, Shri Balasaheb 
Thakre has also supported the proposal regarding 'Vishal 
Gomantak· .... (Interruptions) 

MR. SPEAKER. The two parties are playing the scam 
role 

SHRI RAMDAS ATHAWALE: I demand that the problem 
should be solved by creating 'Vishal Gomantak'. We want reply 
from the Government of India in this regard . ... (Interruptions) 

[English] 

MR. SPEAKER:You are also allowed to associated with 
thiS matter. 

[T fans/ation] 

SHRI MOHAN RAWALE (MUMBAI SOUTH CENTRAL): 
Mr. Speaker. Sir. I support this issue. Injustice is being done 
with Marathi people. ThiS dispute should be immediately 
solvod . ... (/ntom/pttons) Mr. Speaker. Sir, when you were the 
ChlCf Minister of Maharashtra. you too had made efforts in 
thiS regard. 

{Engltsll} 

SHRIMATI MINATI SEN (JALPAIGURI): Mr. Speaker .. 
Sir. thank you for giving me a chance to raise an important 
ISSUl1 In Parliament. You know. Sir, since 1996, the Women 
Reservation Bill is hanging before us to get approval of 
Parliament. The Government had introduced the Bill in the 
House in December, 1999 and the House as well as the whole 
nation witnessed In shame as to how the passing of this Bill 
was resisted by some vested interests. 

T he Government has also taken advantage of the 
situation and kept the Bill in the cupboard. We do not 
understand why the Government is dilly-dallying on this. I 
therefore urge upon you to direct the Government tp place 
the Bill for conSideration and passing in this Session Itself. 

SHRI K. YERRANNAIDU: Mr. Speaker, Sit, thousands 

of tobacco growers in Andhra Pradesh are resorting to 
agitation. They are going in for rasta roko and such other 
agitations because they are not getting remunerative prices. 

The Gujral Committee recommendations are there for a 
price stabilisation fund for intervention of the Government to 
ensure a minimum support. The traders have also formed a 
syndicate and are·controlling the prices at the lowest levels. 
All the farmers have boycotted this move of the traders and 
formed a platform for agitation. This is the scenario prevailing 
in Andhra Pradesh. 

Recently, the Ministry of Commerce of the Government 
of India appointed a Prabir Sengupta Committee to go into 
the functioning of the Tobacco Board and everything; but 
instead of asking for a price stabilisation fund and market 
intervention schemes to ensure remunerative prices for 
farmers, the Prabir Sengupta Committee recommended the 
abolition of the Tobacco Board. The Tobacco Board was started 
in 1975 after a big agitation by the farmers. In this scenario, 
we request the Government not to implement the Sengupta 
Committee recommendations and demand the implementation 
of the recommendations contained in the Gujral Committee 
Report to provide for a price stabilisation fund to ensure more 
remunerative prices to the tobacco farmers. 

SHRI AJOY CHAKRABORTY (BASIRHAT): Sir. the 
entire nation is proud of the glorious victory of the Indian cricket 
team against Pakistan in South Africa in the cricket World 
Cup .... (Interruptions) 

MR. SPEAKER: We have already congratulated the 
team. 

SHRI AJOY CHAKRABORTY: We are also proud of the 
excellent performance of our players in the World Cup. We 
convey our heartiest congratulations to the players of the 
Indian cricket team. I urge upon you and also request my 
hon. colleagues that we should adopt a Resolution to be 
moved from the Chair to express our gratitude and 
congratulations to our cricket players . ... (lnterruptions) 

MR. SPEAKER: We have already sent the message. 

SHRI AJOY CHAKRABORTY: This would boost the 
morale of our players and our players would be encouraged 
and we shall win the World Cup . ... (Interruptions) 

SHRI VARKALA RABHAKRISHNAN (CHIRAYINKIL): 
Recently, there was a police firing against adivasis in Kerala 
where one adivasi died and many others are missing. The 
National Commission for Scheduled Tribes visited the places 
and they have asked for an inquiry into the incident. The Kerala 
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Government is very adamant and does not want to order a 
judicial inquiry .... (Interruptions) 

SHRI E. AHAMED (MANJERI): Sir, I may also be 
permitted to speak on this . ... (lnterruptions) 

MR. SPEAKER: Shri Ahamed, I will allow you to 
associate ·"lurself. 

... (Interruptions) 

SHRI E. AHAMED: Sir, I am not associating but I am 
dissociating because the hon. Member is misleading the 
House with half-truths and untruths, Everybody is 
sympathising with adivasis but Shri Radhakrishnan is 
maligning the State Government in that pretext. 
... (Interruptions) 

SHRI VARKALA RADHAKRISHNAN: The police firing 
is quite unJustified .... (Interruptions) 

SHRI E. AHAMED: The present State Government has 
assigned land to adivasis but the previous Government of my 
friend's party did not give them even one acre of land . 
... (interruptIons) 

SHRI VARKALA RADHAKRISHNAN: There is a hunger 
strike by a leader in the State . ... (Interruptions) 

SHRI E. AHAMED: His own party Secretary has spoken 
about armed brutalities by some people in the name of 
adivasis. The State Govemment has shown sympathy towards 
adivasis. 

SHRI VARKALA RADHAKRISHNAN: Sir, there is a 
hunger strike by an MLA. who is also the Secretary of the CPI 
(M) Legislature Party. He is staging a hunger strike in front of 
the Secretarial. ... (Interruptions) 

SHRI E. AHAMED: His own Party Secretary has pointed 
out that they do not agree with the armed conflict of the 
adivasis. Therefore, the hon. Member speaking about it here 
is misleading . ... (lnterruptions) 

SHRI V ARKALA RADHAKRISHNAN: The hCmger strike 
has entered the fourth or the fifth day. So far, the Government 
has not taken any step . ... (Interruptions) 

SHRI E. AHAMED: The question of ordering an inquiry 
is within the jurisdiction of the State Government. 
... (Interruptions) 

SHRI AJOY CHAKRABORTY: Sir, the central jails of 
India which have now been elevated to the status of 
correctional centres have become the nerve centre of criminal 
and terrorist activities . ... (lnterruptions) Even after being 
incarcerated, terrorist organisations of diverse denominationS 
are virtually cocking a snook at all stringent measures 

supposed to have been employed against such activities. One 
of such incidents has been recently revealed In West Bengal. 
I! has been found that Aflab Ansari. who was extradited from 
the UAE aller persistent persuasion. alter having 
masterminded the terrorist attack on the Amencan Centre and 
having hogged the limelight by the abduction of the owner of 
Khadim Shoe Company Shri Partho Ray Burman. has been 
continuing his nefarious activities by using hIS cellular phone 
and directing his accomplices in distant Dubai . 

Therefore, it is a matter of major concern that even after 
being lodged in jail. they can execute their underground 
activities. So, the entire purpose is likely to be defeated. 
... (Interruptions) 

MR. SPEAKER: The House stands adjourned for lunch 
to meet again a' 2 pm. 

13.00 hr •• 

The Lok Sabha then adjourned for Lunch 
ti/l Fourteen of the Clock. 

The Lok Sabha re-assembled after Lunch at five minutes 
past Fourteen of the Clock. 

(MR. DEPUTY SP~AKER in the Chair) 

MR. DEPUTY SPEAKER: The House will now lake up 
Legislative Business. 

CUSTOMS TARIFF (AMENDMENT) BILL" 

[English] .-
THE MINISTER OF STATE IN THE MINlsTRV OF 

FINANCE AND COMPANY AFFAIRS (SHRI GINGEE N. 
RAMACHANDRAN): Sir. on behalf of my colleague. Shri 
Jaswant Singh. I beg 10 move for leave to introduce a Bill 
further to amend the Custom~ Taril! Act. 1975. 

MR. DEPUTY SPEAKER The quesl/on is: 

"That leave be granted to introduce a 8111 further to 
amend the Customs Tariff Act. 1975." 

The motion was adopted. 

SHRI GINGEE N. RAMACHANDRAN: Sir. I introduce·· 
the Bill . 

• PWli$hedtnlhe Gazeneollncia Ex1r8Oldlnary PM·II Sec.mn2. dated 3 32003 
•• Introduced with lhe recommendllbon 01 the Prlltlldenl 
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STATEMENT RE: CUSTOMS TARIFF 
(AMENDMENT) ORDINANCE" 

{English] 

SHRI GINGEE N. RAMACHANDRAN: Sir, on behalf 01 
my colleague. Shri Jaswant Singh, I beg to lay on the Table 
an explanatory statement (Hindi and English versions) 
showing reasons lor immediate legislation by the Customs 
Tariff (Amendment) Ordinance, 2003. 

[Translation] 

SHRI RAJO SINGH (BEGUSARAI): Mr. Deputy Speaker, 
Sir I do not have any objection whether the Minister is in the 
charge of Finance Department or not and if he is in the charge 
of It then he will have to say that he begs to move. It can be 
said about the Minister of Parliamentary Affairs or the Minister 
of any other Department however he will have to say that he 
begs to move . ... (Interruptions) If he is in the Department of 
Finance. then he himself will say. 

[English] 

SI-tRI PRIYA RANJAN DASMUNSI (RAIGANJ): The 
Minister of State cannot do it 'on behalf' of his senior Minister . 
... (Interruptions) 

MR. DEPUTY SPEAKER: Rather, he has introduced the 
Bill now. 

/Translation] 

SHRI RAJO SINGH: Mr. Deputy Speaker, Sir, my 
submisSion is that it should not be taken easily. If he is in the 
charge of the Department 01 Finance then he has this right. \I 
the Minister of Parliamentary Affairs or other Ministers are 
:lbsent then he can propose. He himself will move, why will 
he move on behalf of his colleague. He himself will speak that 
he begs to move. I do not have any objection if he introduces 
tile Bill. however he himself shQd1d say . ... (Interruptions) 

/Engllsh/ 

SHRI PRIYA RANJAN DASMUNSI: Sir. the observation 
that is raised IS thai It is an economic Bill. relating to a matter 
under the Ministry of Finance. The Bill is listed in the name of 
tile FI:lance Minister. The Minister of State is well within his 
nght to take part, to intervene or to answer. I only seek your 
guidance whether on a Finance Bill 01 this nature, exclusively 
dealing with a finanr.e matter, the Minister in charge, not 
dealing with the subject. can introduce the Bill. That is all. 

• l;ud 011 Illp. I ablE' 01 !he House and also Placed In Library. See No. L T 1067' f 
;>0(1:1 

[Translation] 

THE MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE IN 
THE MINISTRY OF TOURISM AND CULTURE (SHRIMATI 
BHAVNABEN DEVRAJBHAI CHIKHALlA): Mr. Deputy 
Speaker, Sir, the hon'ble Minister through his letter has 
conveyed to him to introduce the Bill and has also given a 
copy of it. So he may introduce the Bill .... (Interruptions) 

SHRI RAMJI LAL SUMAN (FIROZABAD): Mr. Deputy 
Speaker, Sir, whether the Minister concerned with this 
Department will introduce this or any other can do this. Your 
point of order in this regard is required. So I would request 
you to give your ruling in this regard . ... (Interruptions) 

[English] 

SHRI S.S. PALANIMANICKAM (THANJAVUR): Sir, he 
is the Minister in charge of Customs and Central Exci!.d. He 
is the Minister of State of the concerned Ministry. 
... (Interruptions) 

MR. DEPUTY SPEAKER: He has sought permission 
from the Chair to introduce thiS Bill Shri Gingee N. 
Ramachandran. 50, I have permitted. 

14.10 hrs, 

MATTERS UNDER RULE 377 

(i) Need tl,) depute a Central Team to Madhya 
Pradesh to assess the extent of damage caused 
to opium crop in the State 

[Translation] 

DR. LAXMINARAYAN PANDEYA (MANDSAUR): Mr. 
Deputy Speaker, Sir, several crops in various di!"tricts 
especially Nlmach, Mandsaur and Ratlam of Madhya Pradesh 
have been damaged due to untimely heavy rainfall and 
devastating hailing last month. It has also caused heavy 
damage to opium crops. There is 60 to 70 per cent damage in 
some places of these opium producing districts. Though the 
information regarding the damage has been given to the 
departmental officers however it is due to the inaction of the 
officers regarding the spot assessment of the damage that 
there is much discontent among opium growers and they are 
apprehensive that if the assessment of 'damage is not made 
in time, then in the event of non payment of average fixed by 
the Government by them, their license can be cancelled. In 
this case opium growers will have to bear heavy financial loss 
first on account of damage of their crops and second due to 
cancellation of their license thus they will have 10 suffer double 
loss. 
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So, I urge upon the hon'ble Minister of Finance to 
immediately depute Central team to assess the extent of 
damage so that relief may be provided to opium growers who 
have suffered heavy financial loss and thus they may be saved 
from impending damage. 

(ii) Need to provide more faclllti •• at Jalgaon 
Railway Station, Maharashtra 

SHRI V.G. MAHAJAN (JALGAON): The headquarter of 
my Parliamentary constituency, Jalgaon is an important 
industrial city of Maharashtra and is a railway junction station 
under the Bhuswal Division of Central Railway. World famous 
Ajanta Caves are located only 50 kms away from Jalgaon 
city. Large number of tourists from various parts of the country 
and abroad visit Jalgaon to see Ajanta Caves. In order to 
provide more facilities to passengers at Jalgaon railway station 
and to develop the railway station, there is need to proviae 
the status of sub city station to Jalgaon Railway Station of 
Bhuswal. The discussion was also held with the officers :>f 
the Central Railways in Nagpur regarding this and they had 
also given assurance in this regard. 

Sir, through you I would like to request the hon'ble 
Minister of Railways that keeping in view the importance of 
Jalgaon station kindly provide it the status of subcity station 
of Bhuswal. 

(iii) Need to move Supreme Court to review Its 
judgement declaring lawyers right to strike as 

megal 

DR. MAHENDRA SINGH PAL (NAINITAL): Mr. Deputy 
Speaker, Sir, the Supreme Court in its judgement in Decer:lber, 
2002 has declared the right to strike of the lawyers in all the 
courts as illegal. It is not in the interest of the lawyers. I would 
like to request the Central Government to move the Supreme 
Court to review its judgement in this regard. If the problem 
could not be solved in this manner then we can mak 
amendment in the constitution so that the justified demand 0 

lawyers could be met with and they can enjoy their rights in 
the democratic manner. The lawyers in our country function 
as watch dog of our constitution and help in proper functioning 
of the court so as to provide due justice to the people. 

So, through you, Sir, I would like to request the 
Government that the judgement of the Supreme Court should 
be revieW$d and if essential, c~nstitution should be amended 
to meet their justified demands and to give them their rights 
through the democratic means. 

(Iv) Need to bring Kerele Hi·Tech Industries 
Limited, Trlvendrum under the control of 
Ministry 0' De'ence 

[EnglishJ 

SHRI V.S. SIVAKUMAR (THIRUVANANTHAPURAM): 
Sir, I would like to raise an important malter regarding taking 
over of Kerala Hi-Tech Industries Limited (KEL TEC), 
Trivandrum in my constituency by the Ministry of Defence. 

KELTEC was specially set up to cater to the high-tech 
hardware needs of Defence and Space. It has performed well 
technically and the quality of product has been appreciated. 
The technologies in the production of hardware were 
developed in-house by a team of engineors and technicians 
who can make up further complex jobs warranting high q~alitv 
However, due to various reasons, the company became Sick 
and it was referred to BIFR. 

However, considering the importance of thiS company 
in realising the hardware needs of defence and space. eRDO 
and ISAO came forward with help. Now, the company is free 
from all heavy burden and marching forward for achieving a 
coveted position amongst the aerospace industries. II had 
great potential for expansion and diversIfication and as a lirst 
step, the company has undertaken some strategic work at 
Defence Research and Development Lab at Hyderabad. 

I, therefore, request the Government to take necessary 
action to merge this Unit with any of the defence organisations. 

(v) Need to Provide Opportunities to Indian 
Construction Industry for Undertaking 
Reconstruction Work In Afghanistan 

DR. (SHRIMATI) C. SUGUNA KUMARI (PEDDAPALLI) 
Sir, as the Indian Government has offered to prOVide funds 
for reconstruction in Afghanistan, the Indian constn;ction 
industry can work on r~construction in Afghanistan anc jhow 
its talents. For this purpose, Indian contractors could be 
selected and the works can be got implemented through thAm. 
Instead of cash assistance to Afghanistan. the payment for 
works Should be released to the contractors directly thus 
providing Indian construction industry opportunities to work 
overseas and show its capabilitIes. 

The Andhra Pradesh Government. under the InItiative 
of its Chief Minister, has established Nallonal Academy of 
Construction at Hyderabad headed by a retlfed lAS officer It 
is conducting training programmes for Engineers, TechnICIans. 
skilled workers and tradesmen, etc. Tho Institute has also 
proposed to conduct a training programme to the Engineers 
of Government of Afghanistan. I request the Government 01 
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India that, as suggested by Andhra Pradesh Government, the 
National Academy of Construction, Hyderabad should be 
involved in working out the modalities for reconstruction in 
Afghanistan and also for undertaking training and construction 
work for Afghanistan. 

(vi) Need to Allocate more Fundi for Development 
of Animal Husbandry 

(Translation] 

SHRI RAMJI LAL SUMAN (FIROZABAD): Mr. Deputy 
Speaker, Sir, it is essential for the individual, family or for that 
matter all the peorle of the country to march on the path of 
development but it is possible only when path of development 
is chosen by them according to their resource, capability and 
requirement. The capability of the country is its 94 per cent 
unsettled labourers, toil of the youths is its means and the 
maximum opportunities of employment is the need of the hour. 
So we will have to select such industries in the country where 
unskilled labourers could work and which can be started with 
small capital and which may provide employment to maximum 
number of people. The animal husbandry meets all the above 
conditions. Presently 19 milhohs people of the country are 
employed in this industry. Six t~.eight per cent of the Gross 
Domestic Products (GOP) are received from this industry. In 
Ninth Five Year Plan period 1.1 per cent amount was allocated 
for this sector. In Tenth Five Year Plan only 0.6 per cent has 
been allocated which is extremely less. So, I urge upon the 
Government to immediately review the Animal Husbandry 
Industry and to enhance the existing percentage of allocation 
to alleast 3 per cent. 

(vii) Need to convert Achalpur-Murtlzapur-
Vawatmal Narrow gauge Rail line in 
Maharashtra into broad-gauge 

SHRI ANANT GUDHE (AMRAVATI): Mr. Deputy 
Speaker, Sir, on several occasions, I have raised the issue of 
conversion of Achalpur-Murtizapur-Yawatmal narrow gauge 
line into broad gauge in the House under Rule 377 and have 
written letters to the hon'ble Minister of Railways in this regard. 

The said line which is 75 years old has become quite 
important in the 21st century. Major towns like Segkar, 
Anjangaon, Suri, Daryapur, Achalpur and rural centres are 
located alongwith this line which contributes significantly in 
agriculture produce. Oranges. bananas, sugarcane. wheat. 
soybean are produced here in large quantity. Shahanur dam 
provide water for irrigation in this region. The condition of 
Railway stations along this narrow gauge line is very bad. 
The Indian railway run this train having paid royalty to the 
English company. 

. 
I urge upon the hon'ble Minister of Railways to start 

survey work of this route for gaug6 conversion of the said 
line. 

(viii) Need for early Commissioning of National 
Bureau of Agriculturally important Micro 
Organism at Mau, Uttar Pradesh 

SHRI BAL KRISHNA CHAUHAN (GHOSI): Mr. Deputy 
Speaker, Sir, through you I would like to draw the attention of 
the Government towards the proposed transfer of 
infrastructure of National Sugarcane and sugar technology 
Institute in my Parliamentary constituency Ghosi. district Mau 
(U.P.) to the Indian Council of Agricultural Research as per 
the recommendation of the Ministry of Finance on 27th 
January, 2000. 

In reply to questions regarding the said transfer time 
and again it was said that it is being considered. Inspite of the 
transfer of NISST Mau to ICAR in principle alter pondering 
over for more than three years. the National Bureau of 
Agriculturally important micro organism (NBAIM) proposed by 
ICAR could not be commissioned as yet du~ to which there is 
great discontentment among the people of this region. 

So, I urge upon the Government to immediately 
commission the NBAIM Institute of ICAR. 

(English] 

(Ix) Need to include 'Peddanayakkan Palayani' 
town in Rasipuram Parliamentary Consti-
tuency, Tamil Nadu in the Integrated Small and 
Medium Township Development Scheme and 
allocate adequate funds for it 

DR. V. SAROJA (RASIPURAM): Mr. Deputy Speaker, 
Sir, the Central Government is implementing the scheme of 
Integrated Small and Medium Township Development. In my 
Parliamentary constituency, 'Peddanayakkan Palayam' is a 
medium town and it lacks in infrastructural developmer'. It is 
centrally located. But there are no enough roads and water 
available in the town. The town Panchayat have passed 
several resolutions requesting for central assistance for the 
development of the town. 

I, therefore, urge upon the Government to allocate. at 
least, Rupees one erore for the development of Infra structural 
facilities in 'Peddanayakkan Palayam' and liS surrounding 
areas. The local body can not only develop infrastructural 
facilities but also build a shopping complex to generate its 
source ~f revenue. 
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I once again request the Government of India to include 
'Peddanayakkan Palayam' in the scheme and allocate 
adequate funds. 

(~ Need to upgrade Raninagar railway junction in 
Jalpaiguri district, West Bengal 

SHRIMATI MINATI SEN (JALPAIGURI): Sir. Raninagar 
is a key railway junction border entire North-East States 
including Nepal. Bhutan and Sikkim. It is otherwise known as 
Gateway of the North East region of India. Recently. the 
Government of India. the State Government and the 
multinational have taken a venture to open industry of different 
forms and size after the Governmenl of West Bengal 
earmarked the area as one of its industrial zones. Many of 
these industries started its production and exported the same 
to different parts of India by road for want of adequate railway. 
facility to transport the goods through train Irom Raninagar. 
Had the Raninagar junction station been provided with loco-
shed. extra booking office. accommodation of rakes and 
introduction of more super fast trains from Haldibari to Kolkata 
via Raninagar. the Railway department would have earned 
more revenue than it presently has. The most important thing 
is that the station should be modernised to cope with the need 
of the hour. 

I. therefore. urge upon the Government to make a spot 
survey of its feasibility and to take action for upgradation of 
Raninagar railway junction in the NFR between Jalpaiguri and 
Belakoba. in the district of Jalpaiguri. 

(xi) Need for all-round development of Chanchal 
sub.division of North Maida, West Bengal 

SHRI PRIYA RANJAN DASMUNSI (RAIGANJ): Sir. time 
and again I have been repeating in this House that neither 
the State Government nor the Planning Commission is giving 
any cognisance to the required infrastructural support for the 
new sub-divisional headquarters. Chanchal. in my 
Constituency in the district of Maida. It is the main centre of 
North Maida which. in every allernate year. gets adversely 

affected by floods. 

Till date. sub-divisional hospital. engineering college. 
modernisation of the Chanchal College Science Stream and 
Laboratory. flood management in North Maida. measures 
against river erosion of Ganges and Phulohar in Ratua block, 
etc .• have not yet been finalised in the Annual Plan. causing 
untold miseries and uncertainties in the sub-diviSlon. 

The State Government. Planning Commission and the 
Union Government. specially the Desk of Water Resources. 
H.R.D .• shoutd address the issue immediately with a view to 

solve the problems. 

I. therefore. request the Ministry of Planning to have a 
meeting with the State Government for appropriate achon for 
development of Chanchal sub-diVision of the North MaIda 
immediately. 

14.24 hr •. 

STATUTORY RESOLUTION RE: DISAPPROVAL OF 
CUSTOMS TARIFF (AMENDMENT) ORDINANCE 

AND 

CUSTOMS TARIFF (AMENDMENT) BILL 

MR. DEPUTY SPEAKER' Now. tile House shall take up 
Item Nos. 14 and 15 together. 

Shri Basu Deb Achalla: Not prescnt 

Shri Prabodh Panda. 

SHRI PRABODH PANDA (MIDNAPORE): Sir. t bog to 
move the following resolution: 

"ThaI this House disapproves of the Customs Tariff 
(Amendment) Ordinance. 2003 (No.1 of 2003) 
promulgated by the President on 20 January. 20"3." 

MR. DEPUTY SPEAKER: Now. the hon. Minister to 
move the Bill. 

... (Interruptions) 

SHRI PRABODH PANDA: Sir. the MlI1ister IS absent. 
... (Interruptions) 

SHRI PRIYA RANJAN DASMUNSI (RAIGANJ) Sir. What 
is happening in the House. I would lik(: to know. 
... (Interruptions) 

SHRI PRABODH PANDA: II seems. he has gone for 
some other business . ... (lnterruptlons) 

SHRI PRIVA RANJAN DASMUNSI. Sir. the Minister Just 
introduces the Bill and leaves the House. . . (Interruptions i Now. 
the Statutory Resolution has been movod. and another 
Minister is hero to reply. To get it lor conSideration. now another 
Minister is slanding . ... (lnterruptions) ThiS IS not the procedure. 
It is an insult to the House. It is dereliction of duty and tolal 
abuse.of power of the Government. Is this the way Parliament 
should function? ... (Interruptions) Mr. Deputy Speaker. Sir. till 
the Minister comes back. no business can be transac1ed here. 
This is not the way . ... (Interruptions) 
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MR. DEPUTY SPEAKER: Shri Adsul, the other Minister 0' Finance is here. 

... (Interruptions) 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND COMPANY AFFAIRS (SHRI ANANDRAO 
VITHOBA ADSUL): Sir, there is some little problem. He is 
coming back here just now. But I will move the Bill. 
... (Interruptions) 

SHRI PRIYA RANJAN DASMUNSI: Sir, I just like to 
inform you one thing. We are told that the Finance Minister in 
whose name the item of business is listed, has authorised 
Shri Gingee Ramachandran .... (Interruptions) 

MR. DEPUTY SPEAKER: Shri Dasmunsi, please sit 
down. 

... (Interruptions) 

SHRI PRIYARANJAN DASMUNSI: No, Sir. Please allow 
me to submit. The item of business was listed in the name of 
the Finance Minister, Shri Jaswant Singh. But he has 
authorised Shri Gingee Ramchandran . ... (lnterruptions) 

THE MINISTER OF HEALTH AND FAMILY WELFARE 
AND MINISTER OF PARLIAMENTARY AFFAIRS (SHRI 
SUSHMA SWARAJ): He was here .... (/nterruptions) 

SHRI PRIYA RANJAN DASMUNSI: No. He was not here. 
He came now. But another Minister got up and said he would 
introduce .... (Interruptions) 

SHRIMATI SUSHMA SWARAJ: He was here and he just 
now left for a while .... (Interruptions) 

SHRI PRIYA RANJAN DASMUNSI: Sir, this is the way, 
this Government functions I It is like musical chair! 
... (Interruptions) Sir, now. that Minister has to withdraw his 
comments and then only, he should introduce the Bill. 
... (Interruptions) 

SHRI ANANDRAO VITHOBA ADSUL: I also belong to 
the same Department. What is the wrong in it? ... (Interruptions) 

(Translation] 

SHRI PRIVA RANJAN DASMUNSI: This is not the way. 

SHRIMATI SUSHMA SWARAJ: Mr. Deputy Speaker, Sir, 
aftor introduction, the matter under Rule 377 were going on 
so he thought that he may go to drink water and he went to 
drink water. He did not know that in between the matters under 

Bill 

Rule 377 were finished. II is a normal mistake still I would like 
fhat the hon'ble Minister should begin after tendering his 
apology . 

[English] 

MR. DEPUTY SPEAKER: Mr. Minister, now you can just 
express your regrets. 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND COMPANY AFFAIRS (SHRI GINGEE N. 
RAMACHANDRAN): Mr. Deputy Speaker, Sir, I apologise; I 
just went for a few minutes . ... (Interruptions) 

SHRI PRIYA RANJAN DASMUNSI: It is okay. 
... (Interruptions) 

SHRI GINGEE N. RAMACHANDRAN: Matters under 
Rule 377 was going on; and I just went out for a lew minutes . 
... (interruptions) 

SHRI PRIYA RANJAN DASMUNSI: We have all the 
respects for you .... (Interruptions) 

MR. DEPUTY SPEAKER: You may ple'ase move the 
Bill for consideration. 

SHRI GINGEE N. RAMACHANDRAN: Sir. I beg to move: 

"That the Bill further to amend the Customs Tariff' Act, 
1975, be taken into consideration." 

SHRI PRABODH PANDA: I moved the Resolution 
because it is going to replace the Ordinance. which has been 
promulgated just a lew days before the Budget-Session had 
been called. The Government knew that the Budget Session 
was coming, but still it did it. I do not understand that was the 
hurry, because just a few days belore this important Budget 
session. it was promulgated. So, it is as good as 'Ordinance 
Raj' . 

In the last Winter Session of Parliament. many hon . 
Members of this august House raised this point and said that 
this practice should not be followed. Broadly, this sense has 
been brought forward in this House and it was expected that 
hencelorth, the Government would not follow such methods. 
But it is unfortunate that just before this Budget Session had 
been called, this Ordinance had been promulgated. It is just 
like ignoring the Parli:tment and ignoring the democratic norms 
of Parliament. They are just doing something by 'Ordinance 
Raj'. So, I am against it. 

Customs duly continues to be a major source of lax 
revenue not only for India but also for must of the developing 

; 
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countries of the world. Therefore, it should not be handled 
piece meal. High levels of subsidy being given to the 
agricultural sector by developed countries results in 
uncompetitive high tariff rates which can be used effectively 
as the bargaining instrument. We should have a strategic tariff 
policy. It sh(.Jld not be taken up piecemeal. It is not the 
question of nomenclature facility or digit classification alone. 
It is only to facilitate the foreign players, the multinationals. 
So, it is an important aspect which should be taken as a whole. 

It could easily be understood that there is a talk of 
pressure from the WTO regulations which call for slashing of 
import duties, digit classifications, nomenclature facilities So 
as to make it easier and more lucrative for the multinational 
players to trade in India. So, it is for facilitating the 
multinationals, the foreign players. Customs duty is a very 
important part of the Budget. Even before the deliberations 
on Budg"3t has started, the Government had come out with 
this Bill, which is quite unfortunate. As I have said earlier, in 
my view the malters relating to customs tariff should not be 
taken piecemeal. But it has become a regular practice of this 
NDA Government. 

This National Democratic Government. NDA. has lost 
its literal meaning. The connotation is, it is called the National 
Government whereas it is pursuing the anti·national policies. 
It is called Democratic, but is ignoring the democratic methods. 
It is called Alliance, in fact it is manipulating everything to 
bring to fore its hidden agenda. It seems that there is no 
alliance any more. Today itself during the 'Zero Hour' not only 
the Members of Opposition but also the Members of the 
partners of this so called NDA Government raised a number 
of issues making us think as to whether there is really an 
alhance between them. 

I wish the Minister, the Government. to reply as to what 
was the hurry to bring this Ordinance just before the Budget 
Session. a few days before the House was called. So, I move 
this Resolution and hope that the House would accept it. 

SHRI GINGEE N. RAMACHANDRAN. Mr. Deputy 
Speaker, Sir. we introduced this Bill replacing the Ordinance 
due to the urgency of trade and commerce and o.ther related 
departments of the Commerce Ministry. They have referred 
the malters to the customs because there are a number of 
classifir.ations in the Tariff code. especially the Customs Duty. 

There are too many organisations in the international 
market The idea was to have a system of nomenclature. and 
to harmonise the matters relating to customs duty, commerce, 
etc. That is the reason why it was talked about previously 
also. The Ministry of Commerce and the Export Promotion 
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Board had also recommended thiS for facilitating trade. 
industry. exports, import, etc. They had also recommended 
that this matter should be taken up immediately. After 
considering all these important aspects. we have brought the 
classification of items. We are adopting the SIX digit statistics 
lor customs and tariff. At the International lovel. they lake. 
eight digits as base and some take len-digits as base. If we 
do this, it would reduce the transaction cost We could then 
feed the data into the computer. It IS essential for us to 
Introduce this kind of measure. 

Therefore, the NDA Government had to issue Ihls 
Ordinance. We do not have any rntention to dishonour 
Parliament or the democrallc process. We issued the 
Ordinance as there was urgency. Now. we have Intro':uced 
this Bill that replaces the Ordinance which was promulgated 
rn January. It came into force on 1 st February. The whole idea 
was to reduce the transaction cost of trade and industry. We 
can easily got the correct information. There would be 
prescribed trade and industry people who would be engaged 
in this. It would help in collecting the data urgently. Hence we 
have taken a policy deciSion to introduce the Bill. 

I also express my Ihanks to the han Member who has 
expressed hiS views about customs duty. I may make it clear 
that this Bill IS not for increasing or decreaSing the duties. 
This Bill only seeks 10 simply certarn procedures and to 
facilitate data collection from trade and Indtlstry. Thai IS the 
only objeclrve. It Will not result in any revenue loss It IS not to 
disturb the tax structure. It will not have any Impact on the 
revenue collection. I will ensure piaper compliance of Ihe 
Importers and exporters. It would be easy 10 know how Inuch 
have been Imported. the types of goods imported. Its quantity. 
etc. Everything will be rellected clearly. As there was an 
urgency to Introduce those measures. that Ordinance was 
promulgated. 

I thank the hon. Member for gIVing his suggestIons and 
I rtlquest the hon. Members to pass this BIll. 

MR. DEPUTY SPEAKER: Motrons moved: 

"That thIS House dIsapproves of Ihe CuSloms Tarrff 
(Amendment) Ordinance. 2003 (No.1 of 2003) 
promulgatod by the President on 20 January. 2003." 

"That the Bill further to amend the Customs Tariff Act 
1975. be taken into consideration." 

SHAI PAIYA AANJAN DASMUNSI (AAIGANJ). Mr. 
Deputy Speaker. Sir. it is very unfortunate thaI the Govemment 
.- and that too the Ministry of Finance _. IS trying to brrng tn 
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Tariff (Amendment) Ordinance 
(Amendment) 

IShri Priya Ranjan DasmunsiJ 

legislation one after another through the corridor of Ordinance 
without explaining the reasons for urgency. 

Sir. the hon. Minister has just now stated that it is not a 
Bill to effect any reduction or increase in the import duty. It is 
just to facilitate trade management in the country by changing 
the Schedule of certain items and also to facilitate the 
Statistical Department of Commercial Intelligence in the 
Ministry of Commerce. 

Sir. I would like to draw the attention of the House to the 
very volume of this Bill. It is more than the size of a dictionary! 
The hon. Minister expects that he would Circulate the Bill 72 
hours before it is discussed in the House and the hon. 
Members would go through every page of this Bill and then 
come back to take part in the debate. I wonder if the hon. 
Minister himself has gone through all the provisions of this 
Bill. I would not like to embarrass the hon. Minister by quoting 
the pages and chapters. I am sure the hon. Minister will not 
be able to respond to those. 

Sir. is it the way the Parliament should be treated? Is it 
the way the NDA Government should treat the Parliament on 
a vital matter 01 classification of goods and items in the 
respective Schedules? What is the essence of the Bill? The 
Bill is only to amend section 11 and add another section 11 
(A) to substitute the First Schedule. It is nothing more than 
that. Now, if the hon. Members were to go and lind out as to 
what are the times that have been added to the Schedule to 
facilitate trade in six and eight digits. then they would have to 
go through the entire Bill. That is why, the Parliament, in its 
wisdom. had constituted the Standing Committees. The 
Standing Committees have enough time to go into the whole 
matter and give suggestions. A few bureaucrats in the Ministry 
01 Commerce in Udyog Bhawan and in the Ministry of Finance 
have prepared this document and has asked the Minister to 
issue an Ordinance and later on to get it endorsed by the 
Parliament. The Parliament should not be taken so lightly. 
We also can contribute to it. There are eminent experts in this 
House who have worked for a long time in the Ministry of 
Finance and in the Department of Customs or even in public 
life and who would know as to what is to be done and what is 
not to be done and which are the areas that could have further 
been brought in this. We could have given good suggestions 
to improve upon this whole concept. Butlhe Irme is limited. If 
the Government had the sincere intention of broad-basing 
the tariff regime by accommodating the classifications in a 
proper manner. both In the six and eight digits. and substitute 
it In the First Schedule, then they should have welcomed the 
proposal of mtroducing the Bill - without promulgating an 
Ordinance - and sending it to the Standing Committee with a 
mandatory direction from the Chair to bring it back to the House 
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in the nexl part of this Budget Session, that is after the r ..:cess 
period, and to be taken up before the Demands for Grants 
and the Finance Bill is voted. In that case the whole thing 
could have been done in a more proper and harmonious 
manner in the Standing Committee. But now the hon. Minister 
thought that he would circulate the Bill just before 72 hours, 
no hon. Member would be able to read it. they would just 
have a cursory reading and then give their consent to the Bill 
and he would then go before the television and say that he 
has carried this Bill. This is not the way. 

Sir, sometimes the Media accuses the Opposition saying 
that the Opposition takes away too much time of the House 
and obstructs the proceedings of the House and the 
Govemment cannot transact its business. This time the Media 
should note as to how the Government is transacting its 
business. A Bill of this voluminous size has been circulated 
just before 72 hours and the Members even cannot go t"'ough 
it properly. even the hon. Minister is not aware of all the 
provisions contained in the Bill. Could the hon. Minister explain 
to me as to why Madhubani Paintings and Kalamkari Paintings 
have been clubbed in eight digit and are to be done in England 
and are to be imported here. What is the.basis of this? Would 
the hon. Minister kindly explain to me? ... (lnterruptions) He 
cannol explain this because he has not gone through it. The 
import of bovine animal meat has been categorised in one 
particular category and has been barred in another category. 
Why has it been done so? Now, if we start asking you all 
t~ese questions. then the time allotted for discussing this Bill 
would not be enough. 

Sir, I have every sympathy with the hon. Minister. I would 
neither like to blame him nor embarrass him and nor disregard 
him. But this is not the way to come to the House and take the 
sanction of the House. Therefore. I strongly feel thaI there 
was no hurry, no exigency and no emergency neither to 
promulgate this Ordinance nor to bring forward this Bill in this 
manner. Heavens would not have fallen if he had not brought 
the Ordinance. the proposals could have come in the form of 
a normal Bill. We also could have given our ideas. I had worked 
in at least one Ministry, the Ministry 01 commerce, where the 
classification and categorisation had started a long lime since 
to facilitate the Director of Commercial Intelligence. 

But there are many areas we could not even ponder 
over, except to vomit whatever you desired from us. Therefore. 
this is a very bad tactic of the NOA Government to always by-
pass the Parliament to get this kind of Bills passed hurriedly 
without explaining the urgency or exigency of taking the 
ordinance route. How much trade volume has been increased 
Irom 1 st February to 28th February by bringing this ordinance 
w~th Efffe¢t from 1st February? What are the special facilities 
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that you have ensured? I will demand from you to give statistics 
up to 28th February, from 1 st February, from the DGCI Report 
on the specified items of meat, animal husbandry, milk, 
footstock and bird import. Can you give the statistics on the 
total arms import; how you have categorised these arms 
installat.ions artj the import duty in a separate regime? You 
cannot. As an intelligent Minister you will say that this is not 
your job, the Commerce Minister will reply to these queries. 
you are here to satisfy the technical facilities. But that I will not 
satisfy the Members here. Had it baan a normal Bill, I would 
not have questioned these things. But, since you have brought 
an ordinance, you have got to explain the urgency. 

Urgency can be explained on four counts. Firstly, if you 
would not have brought the ordinance, the trade regime should 
have been adversely affected from 1 st February lill the 
presentation of the Budget. You may please explain as to how 
it would have affected and in the present case it has not 
affected. Secondly, you have said in the objects and reasons 
that no additional income would be generated nor any 
expenditure will be incurred because the duty has not been 
reduced or increased. I fully share your perception. BUI, did 
you compare the concession given by the Finance Minister in 
his Budget speech on the tariff regime of customs? Are they 
in compliance with the WTO declarations and the Doha 
Agreement? You should explain to the House all these points 
after going into details all the prOVisions. 

Thirdly, you have also got to satisfy the House thaI after 
amending clause 11 (a) and the First Schedule, no other areas 
will be left out which have not been classified in this regime 
either in the eighth digit or in the sixth digit. Otherwise, if you 
say still there is an opportunity to amend and replace, I do not 
mind it. Or else, you say. everything has been broad-based 
and everything has been taken care of and facilitated. 

The fourth point is that in future in the given context of 
globalisation and in the given context of Indian requirement of 
the farming industry and agro industry, which are the areas 
where the Governmenl feels strongly that dependence on 
imports should be reduced or duty should be more and which 
are the areas where the Government feels that the regime 
should further broad-based making a substantive compliance 
with the WTO. Because, further Ministerial meeting has not 
been held and it will be held later in the next year. You have 
got to take into account all these aspects and then come up 
with the Bill putting across your view. Otherwise, you cannol 
just say that this ordinance will facilitate the trade and si~plify 
the procedure. without explaining to us all these things. 
Because you do not know how to simplify the procedure. Only 
officers will inform you alllhl& alone point of time. Though we 
arc not obstructing and objecting to your getting this Bill 
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passed, we slrongly feel that this is not the way you should 
lake the House so lightly on a vital matter of customs Tariff 
regime. 

In the beginning you made a mistake. You said that it is 
replacing the old Act. II is not replaCing the Customs Act of 
1962 or the Customs Tariff Act of 1975. It is an amendment of 
the 1975 Act and that too limited to section 11 , lust to substitute 
the First Schedule. Therefore, this IS not a replacement 01 the 
Act altogether. So, I feel that the Minister owes an explanation 
to the House on the four counts that have just mentioned to 
the satisfaction of the House before passing this Bill. Or else, 
if the Government feels thai transparency is the order of the 
day, it should rofer the Bill to the Standing Commillee. 
Heavens will not fall If this Ordinance elapses: you can issue 
another ordinance alter this part of the Parliament Session 
gets over and carryon to facilitate the trade. But the whole 
Bill should be examined in detail by the Standing Committeo 
of Parliament and report back 10 the House. 

This is my submission from the Congress Party. 

SHRI ANADI SAHU (BERHAMPUR. ORISSA): Sir, I 
stand here in support of the Customs Tariff (Amendment) Bill, 
2003. 

Shri Dasmunsi has laboured hard to say that it was not 
necessary to bring in this amendment at this stage without 
taking, I think. everybody into consideration and confidence. 
Sir. I think, the volume has caused the daunting affair. The 
huge volume has created problom as it seems. Bit it IS a very 
simple thing. Wo might be seeing people with big body but 
otherwise, Ihey are innocent fellows. This one atso is 
something like that. 

We have passed Information Technology Bill, I think, In 
the last Session itself or before thaI. Computerisation IS the 
order of the day. There should not be any repetitIon and 
confusion. For example, take the case of footwear In this Bill 
itself and I would like Shri Dasmunsi 10 kindly lend me his 
ears for a few minutes. Footwear could be of different sizes. 
If you have seen the Sun God in the Parliament House 
Annexe. you may find that He is the only God in the Hindu 
pantheon who puts on bools. No other God puts on boot& 
called the galoshes which is upto the knee. And there 1$ Narad 
who puts on the wooden I<hadaun. But they should come undel' 
the same category of footwear. That IS what thili Bill " trying 
10 do. All types of footwear should come in one calegory and 
one chapter. There should not be any type of confUSion In the 
minds of (Meran! types of people. 
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Now, I come to section 11 (A), as he was mentioning 
about it, and the Schedule. The Schedule itself says: 

"The titles of Sections, Chapters and Sub-Chapters are 
provided for ease of reference only; for legal purposes, 
classification shall be determined according to the terms 
of headings and any relative Section or Chapter, ... " 

I come to one chapter to show how simplification has 
been made. Since he is a person from West Bengal. he would 
be more interested in fish and other aqua products. I think it 
would be better for me to refer to sea products. let us see 
how interestingly the nomenclature has been indicated so that 
there may not be any difference or confusion in one 
Department or the other in deciding about the different species 
of articles which are to come within the Customs Act of 1975. 
Nomenclature is only simplified. Take for example live animals, 
meat, edible meat, fish and aquatic invertebrates. That is one 
Item. 

let me come to the item of fish and aquatic invertebrates. 
Now, in the invertebrates. there could be many other things. 
So. there should be some simplification. What are the 
simplifications which they have brought in? Oysters is a very 
good sort of dish for people who are interested in it. And our 
hon. Deputy Speaker also knows that French people like 
oysters than anything else. Snails are invertebrates. But we 
have not explained it in any other tariff matters. Now, it is 
being explained in a very beautiful manner. Oysters and snails 
are invertebrates and they should come in one category. That 
is why, each chapter has a different definition. 

I come to definition of some things for the information of 
our learned fnends themselves. In Kolkata, people would like 
to have prawns and lobsters. They are the best dishes 
available there. Rock lobsters are also there. If anybody had 
seen the Discovery Channel about 15-20 days back. he might 
have seen different species of lobsters which crawl in the sea-
bed, how they are caught. etc. And this is what the Bill is 
trying to say, that is, it should come in one category only. 

I come to another example. I would not deal on fish now 
because his mouth also might be watering. I come to footwear 
and other things, as I have said. Even rubber footwear could 
be included in that, although the colour might have changed. 
Plastics also are to be taken into account. The sole could be 
different and the upper portion could be different. All these 
things have been taken into account so that different Ministries 
which are dealing with these kinds of things do not have any 
confusion and a simplified, streamlined procedure could be 
adopted. In the Statement of Objects and Reasons, it has 
been very clearly indicated that the need to expand the existing 
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Harmonised System of Nomenclature. It is Harmonised 
System of Nomenclature. Let us have a harmonisation. 

It is not a Finance Bill. Let there be no thinking that it is 
a Finance Bill. It has nothing to do with the Finance Bill. My 
fiscal changes and other things will come in the Finance Bill. 
Any tariff changes will come in the Finance Bill. It is only to 
change the heading. In the Statement of Objects and Reasons, 
it has been indicated: 

"there is no change proposed in the existing rates of 
customs duties, as such it does not involve any revenue 
ir.lplications." 

So, it has nothing to do with the Finance Bill and it has 
got nothing to do with the Budget as such. Only the 
'nomenclature.' wilLbe changed. Now, from six digit we go to 
eight digit for simplification of procedures. There are ditterent 
Departments and they have different interpretation lor dillerent 
articles. We should have one system of definition. And 
definition can come only with the nomenclature. Take. for 
example, copper and alloys. Clearly, Chapter 74, talks about 
'refined copper'. It has been indicated that copper could be 
used in industry and for other works also. Even in labora·lllries. 
copper could be used. They have given a very elaborate 
indication of the nomenclatures that are to be taken into 
account, like refined copper, copper alloys, master alloys, bars 
and rods, profiles. wire, plates, sheets, strips and foils. There 
could be some sub-heading also. There could be some 
differences and difficulties among the different Departments. 
To overcome these kinds of differences and difficulties, this 
Bill has taken into account the sub-headings. A note has been 
given for different sub-headings so that so that the quality or 
the other aspects that is required can be taken into 
consideration. 

Since we are in the WTO regime an liberalised system 
of work, we must immediately find out what is to be done. 
instead of going into the interpretation part of it. There will be 
a lot of legal difficulties. That is why this Ordinance has been 
brought with all good intentions. An Ordinance has been 
brought to tackle a particular programme at a particular given 
moment of time. I am telling this in a very common way. I am 
not going into the constitutionality of it. It has to be tackled in 
a proper manner at a particular given moment of time. The 
Ordinance has to be placed in Parliament so that the Bill is 
passed and everything gets streamlined. This is what is to be 
done now itself. The Statement "Of Objects and Reasons has 
been very clear about it. Maybe the bulkiness of it has taunted 
the appreciative gestures of our good friends because they 
have to go into all the details. There are a number of them. It 
is very si~ple. From six digit, we go to the eight digit and we 
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give definitions of different articles, different alloys, and 
different derivatives. 

SHRt PRIVA RANJAN DASMUNSI: Will you please 
yield? I will take just a minute. 

Vou please refer to page 461. There, you find the 
description of goods for horticulture or forestry machinery for 
soil preparation or cultivation; lawn or sports ground rollers. 
That is one category. In the same page, you please refer to 
item no. 8432. There, again 'lawn or sports ground rollers' 
has been mentioned. This is in another category. This is where, 
we want an explanation. This is not correct. Vou mentioned 
something. I am giving you an example. 

SHAI ANADI SAHU: I fully agree with you. 

For example, take sickle. I will come to that. Of course. 
it is not my duty to explain it. Now, sickle can be used in the 
lawn. It can be used for other purposes also. They are 
completely different. It can be different. The import of that 
particular item has to depend on the sub-head. 

15.00 hr •• 

I am not talking about the Chapter itsel:. We have also 
to go through the Sub-Head ~nd then say about this. I would 
request the hon. Member Shri Dasmunsi to go through the 
Sub-Head also. It cannot stand in isolation. It is not a matter 
of argument but sharing information . ... (Interruptions) 

SHAI PAIVA AANJAN DASMUNSI: Shri Sahu, you are 
suffering from a nomenclature confusion. I am saying that if it 
had been debated in the Standing Committee, then we could 
have much more constructive things to be offered on Sub-
Head and classification also. It is not a quarrel. That is why. I 
have given an example . ... (Interruptions) 

SHAI A/IIADI SAHU: It is not at all a quarrel. All right, I 
now come to the repealing Acts. The Parliament, in its wisdom, 
thought that all those repealing Acts should be referred to the 
Standing Committee. There were about 1,100 repealing A~ts 
which were not in vogue. I am :> Member of the Standing 
Committee on Horne Affairs. What has the Standing Committee 
done? It did nothing because there was nothing to do in that. 
We were able to go through 950 Acts. We said that they should 
be repealed. This will be exactly the same thing if it goes to 
the Standing Committee also because the Sta~,"g 
Committee has nothing to do with the nomenclature Itself. 
The nomenclature has been given in a proper manner. 

.. : (Interruptions) 

SHRIPRIVA RANJAN DASMUNSI: I would like to cile 
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an example. In 1975, the Customs Tanff (Amendment) Bill 
was discussed in a Select Committee in depth. It was then 
brought forward before the House. I was in the House at that 
lime. It was discussed in the Select Committee in-depth and 
then it was brought before the House. You may differ with me 
but I am submitting the lacts . ... (Interruptions) 

SHRI ANADI SAHU: I beg to differ with Shri Dasmunsi 
on the queslion of interpretation ilself. What would they do? 
From six digits. it will go 10 eight digits. The fiscal responsibility 
matters and all such Ihings would not ~o inlO discussion al 
all. We have passed the Bill relating to Information Technology 
and computers. We have passed a lot of Bills so that we come 
into the simplified procedure. We have even changed the 
Indian Evidence Act itself. We have changed the Companies 
Law. We have brought computers, liberalisation into vogue. 
Here, since a different Department wiU be involved, let there 
be no confusion. Let one Department not give one 
interpretation and let another Department not give another 
interpretation. So, simplification of the procedure is the order 
of the day. 

Then, what is the necessity of referring this simple Bill 
to the Standing Committee? There is no necessity. Thousands 
of such interpretations are there. This IS a computerised thing. 
In my own opinion, the rule-making power of the Government 
could have been utilised to change all these things. ~aybe, 
the Ministry 01 Law. Juslice and Company Affairs might have 
gone through the Bill. They might have said that it would be 
better to place it in the form of a Bill. But. in my own opinion. 
there was no necessity al all to do that. They have to change 
the interpretation part of it only. In the Schedule itself. it could 
have been given and the rule-making power of the Governmenl 
could have been taken into account. The general Explanatory 
Notes could have been taken into account. Rules could have 
been framed and the rules could have been plactld on the 
Table of the House within thirty days so that the Members 
could have seen all these things. They have brought forward 
such a bulky and voluminous Bill. That is why. it IS getllng 
some son of a disenchantment with the Members. Otherwise. 
it is a very simple Bill. 

I would finallv suggest Ihat thiS Bill should be passed. I 
think Shri Oasmunsi has left in a huff. But I would suUgest 
thaI this Bill should nol be opposed and it should be passed. 

With these words, I conclude. 

SHRI RUPCHAND PAL (HOOGL V): Sir. at the very 
outset. , would like to say that just before 27 days, 10 be precise . 
of the commencement of this Parliament Session, this 
Ordinance was promulgated. What was the huny in it? I do 
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not know about it. Nor. coul(j the hon. Minister convince us 
about it. The Heaven would not have fallen had they waited 
till the Session started. We could have well taken it up as a 
Bill itself. 

Bringing about uniformity and simplicity in a system is a 
welcome thing particularly when our trade and economy has 
been integrated with the global economy. We may agree or 
we may not agree. We have serious reservations about the 
way we have entered into the WTO agreement and have 
subjugated ourselves to the provisions of the WTO which are 
against our national interest. 

But the integration clauses should hate taken into 
account certain country-specific problems. particularly 
problems faced by our country. First. the classification. re-
classification and mis-classification of several goods and 
commodities in the process of import as also in the process 
of export have been one of the grey areas which has been 
used. rather misused by several Governments in the past to 
cater to the interests of their friendly lobbies and also to just 
influence certain other sections. On the other hand. certain 
business lobbies having knowledge of these classifications. 
re-classifications or interpretations of potential areas of dispute 
exploited the situation. By Indulging in irregularities in the 
invoiCing system. they derived benefils and they are being 
patronised. There is a concrete case to prove this. MIs Florida 
Research Group have come to the conclusion that India is 
such a country where their exporters have accumulated foreign 
eXChange to the tune of $ 8 billion in one year only by indulging 
in several irregularities in the invoicing system and that too 
they derived benefits by their own way of interpreting this 
classification. 

Then. there are importers who have an obligation to 
export. We have seen 100 per cent export-oriented units 
importing goods by exploiting the grey areas of mis-
classification a,1d they have never fulfilled any obligation for 
export. There are reports of important committees which say 
that such obligations for export have never been fulfilled. 
particularly by export-oriented units involved In importing gold 
for making jewellery. 

Sir. the tariffs that have been fixed through such 
claSSification have created confusion not only in the minds of 
certain BUSiness community. but also among the common 
people at large. For example, garments can be interpreted in 
various ways. like two-piece garments. three-piece garments, 
garments for the upper part of the body, tor the lower part of 
the body. etc. They can be classified in innumerable ways. 
Now, we have decided to integrate our economy into the 
multilateral system to get more benefits. The remarkable 
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feature to be noticed here is that although one of the key 
reasons given for our joining the World Trade Organisation 
and following the path of economic reforms was that we would 
benefit from our export and we would benefit from what we 
import for export, in terms of overall global export performance. 
we account for less than half per cent. Even after a decade of 
economic reforms. we have not been able to perform well on 
the export front, but we have been importing what we should 
not import. For example, as a result of our joining the 
multilateral system. quantitative restrictions in respect of 1 ,429 
items, which we can produce, have been removed. 

The things are coming even where we have tried to put 
restrictions. Things are being imported under the garb of 
different classifications although they mean the same thing. 
Such a move - universally practised six-digit to eight-digit 
nomenclature - I think. may add to a little bit of more 
transparency in the system. Our trade statistics and real 
quantum of imports vis-a-vis the quantum of exports can also 
be accounted for in a better manner if we go for this 
Internationally accepted nomenclature. In that sense, it is a 
welcome measure. 

But there are many other areas of dispute. Take, for 
example, the unit of measurement. The unit of measurement 
varies not only from country to country, but also from item to 
item. Even within th~ same group of articles and commodities. 
we find that the things are being measured in ways that do 
not give any sense of transparency in the system. In that 
sense. this move to bring about the eight-digit system may be 
helpful. I am not very sure because through practice only. we 
learn whether this particular sort of legislation is going to help 
us or not. 

I fully agree with my esteemed colleague that had it been 
given to the Standing Committee maybe for 10 or 15 days or 
for whatever little time possible, they would have applied their 
mind in a better way rather than bringing the Bill on the same 
day and asking us to discuss the Bill on the same day. You 
are passing the Bill on the same day as if il is a ve~y 
insignificant piece of legislation. Customs is a very important 
area in the matler of our revenue generation. Although it does 
not involve any change of tariff but classification, 
reclassification. misclassification. six-digit to eight-digit 
nomenclature. harmonising, integrating to the international 
system. different units of measurement, yet bringing about 
uniformity is. of course, a wel.come measure. I have stated 
that in the beginning. To ensure simplicity is a welcome move. 
Under certain compulsions. we move to integrate a system. 
We must move forward. But there are some problems specific 
to India. I have mentioned about the mindset of some of our 
importers and exporters. I have made a reference to the 
f 
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irregularities being indulged in the matter of invoicing. We are 
suffering as a result of our joining the WTO. We have been 
pressurised. Being primarily an agricultural country with more 
than 75 per cent of the people engaged in agricultural activities, 
the removal of the quantitative restrictions is such that a large 
measure agri products will come. What we call 'milk products', 
they would give it a different name. So many related things 
are to be looked into. I think, that even after what has been 
brought forward. there will still be areas which need to be 
examined further. I am not elaborating it. But I find from a first 
look at the things that there have been areas which have been 
considered by certain other Committees. I still think that this 
piece of legislation should go to the concerned Committee. 
Maybe they may be asked to submit their report within 10, 15 
or 20 days or as early as possible. But it would be in the 
fitness of things that such an important Bill should not be 
passed in a hurry. 

It should not have been promulgated through an 
Ordinance just 27 days before the beginning of the Session. 
Once again, I caution this Government that in such a cavalier 
manner. such important things should not be taken up. This is 
a complex area. In such areas they t;hould step in very 
cautiously and the collective wisdom of th, Committee would 
have been more helpful. 

I am not opposing the Bill because six-digit to eight-
digit nomenclature will be helpful. It will add to the 
transparency, bring about uniformity and simplify things. It is 
a welcome move. As a part of our integration, we have a 
compulsion to do this. But still, I thlOk, there are many related 
areas which could have been taken care of in a better way 
had it been referred to the Standing Committee. So, still I urge 
upon the Government to let it go to the Standing Committee 
and wait for a few days. Before the end of the Session, if the 
hon. Minister so likes, he can again bring it and get it passed. 

SHRI PRAKASH MAN I TRIPATHI (DEORIA): Mr. Deputy 
Speaker Sir, I rise to support the Customs Traffic (Amendment) 
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This Bill is mainly to ampnd the Customs Traffic Act 1975. 
It is a consequential Bill. It is consequent to certain factors 
and consequent to certain actionS already accepl~ and taken 
b certain Departments of the Government 01 India. So, the 
~mpuisions were of a consequential nature. 

There is some merit in what Shri Rupchand Pal and 
Shri Dasmunsi have said that perhaps the urgency was not of 
such a nature that we could not have referred it to a committee 
to consider it more. But I feel that the Bill is of such nature and 
all of us have worked in the committees where the nltty-gntty 
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details are required. The committees are also in equal 
pressure. Sometimes very few Members are present where 
the nitty-gritty is required to be considered, and when it is 
considered, they too have roughly the same kind of time and 
resources available to them. Therefore. ultimately, II falls on 
the Parliament to consider it and 10 give it a 'yes' or 'no'. 

With regard to the concept why an was brought and the 
Parliament was bypassed again and again. I would say that I 
do not agree with that kind of concept because there is no 
way to bypass the Parliament. Whether you pass an Ordinance 
or you do not pass it. the Bill has to come before the 
Parliament. It has to be considered by the Parliament. So, in 
such conclusion that this was being presented to the 
Parliament as a fait accompli and the Parliament was in some 
kind of a pressure to definttely pass it. I would consider it a bit 
misplaced because the Bill has to come to the Parliament. 
The only thing that can be in question is how urgent it is or 
how necessary it is that you must pass an Ordinance and 
thereafter you bring it belore the Parliament. These are Ihe 
points that can be discussed. But anybody thinking that this 
could be an effort to bypass the Parliament would be 
misplaced. Also, there is this statement thaI we are bending 
in front of the WTO to meet this requirement. Indeed it is time 
that we became proactive in this subject and not only respond 
to the requirements of the WTO. This is one of the cases 
wherein eight-digit standardisation is something that we. 
ourselves. must ask for. The number of ilems has increasod. 
A question is also asked whether Ihis IS the final thing and 
there will be some additions or subtractions and so on. It is 
not at all the fmal thing. It keeps on getting updated, increased. 
included and so on as the items increase. And as the content 
and the scope of international trade Increases. and our platform 
with the national trade comes up, thiS will keep on undergoing 
a certain amount of change. But, those are accounting 
changes What we are talking of and whal we are concerned 
with correcting here and passing here IS the baSIS that the 
following basis must be there for these changes. We must 
have a look at it and it is the job 01 the Standing Committee to 
look al the various specific nitty-grifties of the whole thing. 
But. the Parliament should be, and we are concerned with 
the basis of change. That basis of change has been extremely 
well articulated in the report which all of us have read. One or 
two things that I do want 10 read is thaI: 

~This is based on harmonised system nomenclature 
developed by Department of Revenue In consultation 
with Department of Commerce, Mlnlslries dealinq With 
industry and trade-related matlers as well as industry, 
associations and experts • 
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So. il is inler-disciplinary. It is not as if it is of one 
Department. To harmonise it. 10 standardise it and then to 
make it a modern thing based on which we can progress in 
the international trade 01 customs. and customs' scope is going 
to increase every day. That is the main objecl of this Bill. 

Now. Ihe main object of this graduation from six digit to 
eight digit is almost akin to adding two to the telephone 
numbers. You are increasing the number of digits to be able 
to increase the scope and span of the items. We have added 
two because more numbers are likely to be coming and you 
want to get into another set of this thing. 

Now. the main objective of expansion. of code is to 
furnish the rate of customs duty and the improbability of the 
commodities' coherent classification. It is a part of ongoing 
effort to simplify import procedures and documentation. But 
the basic point that I wish to make is that this Bill is really all 
about simplifying the procedures and the documentation. We 
are getting modern methods to be able to do so, but at the 
same time, we must have the backing of this Parliament to be 
able to carry out those changes. 

Now. most of the points have been covered ':'Jy speakers 
who spoke before me. The standardisation. the requirement 
of increased foreign trade, the requirement of opening up the 
span and the requirement of basically this harmonised system 
is the basic requirement of this Bill. 

Therefore, from the point of view of the Government. 
there is sufficient urgency and that is why, this Ordinance was 
brought. This is as urgent as that. I can see why the urgency 
was there because it was inter-disciplinary. inter-departmental. 
and certain Departments had already moved to eight-digit 
harmonised code. It was very difficult to interact with those 
Departments unless this Bill was passed. Therefore, to remove 
that lacuna. there was an Ordinance placed here. 

Now. the Bill has been considered. I agree that il time 
were to be allotted in proportion to the number of pages that 
are contained in the Bill, it would appear not to have given 
enough time to the Members to consider it. But, as long as we 
have got the principles correct and the urgency requirement 
correct, I think, there is every case for this Parliament and for 
us to petSS this Bill without any further problem. 

SHRI E.M. SUDARSANA NATCHIAPPAN (SIVA-
GANGA): Mr. Deputy Speaker, Sir, I would like to take this 
opportunity to show that by way 01 bringing this Customs Tariff 
(Amendment) Bill, 2003, the customs tariff is made status quo. 

The hon. Finance Minister. during his Budget speech, 
has said: 
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"The economy has not only weathered the removal of 
quantitative restrictions on imports and the reduc,ion in 
customs duty rates but has responded to improving its 
competitiveness and demonstrating the inherent 
strength of its external balance of payments." 

This was the appreciation. which the hon. Finance 
Minister, has made during his Budget speech. 

There is another side of the coin. and that is the tears of 
the common man, the poor people. About 70 per cent of the 
population, who are living in the rural areas. backward classes. 
Scheduled Castes and Scheduled Tribes were butchered by 
way of customs duty which is now coming again and again in 
Parliament just as if there are only digital changes and nothing 
more than that. 

I would like 10 draw the attention of the Government 
that a military trained person has come forward with the Budget 
for the first time. He may not know about the rural people. He 
may not know about the backward classes, Scheduled Castes 
or Scheduled Tribes. But there are two other Ministers of State, 
who come not from Raja's family but from the family of poor 
people. I hope, they have no power in telling that the customs 
tariff is again killing the common man and the rural people. I 
will show how it happened. Now, the customs tarill amendment 
is the obligation of WTO. We have to make laws and report it 
to WTO. That is our obligation. That obligation has to be ful-
filled Otherwise, we will be taken to task when we go in for 
any further discussion. Article 22 says: 

"National Legislation: 

Each member shall ensure not later than the date of 
application of the provisions of this Agreement for it. the 
conformity of its laws. regulations and administrative 
procedures with the provisions of this Agreemen:: 

This obligation is now fulfilled by war of passing this 
Bill. But at the same time. we have got a right to have the 
protection of the domestic industry if there is any injury caused. 
Article VI of GATT says: 

"Unless their effect is to come or threaten material injury 
to an established domestic industry or to 'retard 
materially' the establishment of a domestic Industry, 
'threat' of injury. serious injury .. ." 

These are all qualifications. which can make the 
Government to sit along with other Governments and see that 
our people are protected. 

I would like to know whether the Government of this 
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day has done it or nol. No, they have not done it. They want to 
repeatedly kill the farmers. They want to make them jobless. 
They want to make them as people with less purchasing power. 
They want to make them live on the annadaan which is going 
to be given to only a quarter of the BPL people. Even though 
the fest of the people may be having one acre of land or five 
acres of land or even 20 acres of land, they will not be classified 
uncler BPL, but at the same time, they will be termed as people 
living below the poverty line. Such is the situation of farmers 
and the people living in the rural areas. In such a way, ordinary 
widows, handicapped people, blind people and disabled 
people are living upon dairy lood. They are living upon the 
corns. They are living upon the cattle. What is the customs 
duty that they are going to impose upon the multinational 
companies who are going to dump their milk and cream here? 
They are going to impose only 30 per cent duty upon them. 
The Backward Class, the Scheduled Caste and the Scheduled 
Tribe people are living upon dairy products, birds' eggs, natural 
honey and everything. They are charged only 30 per cent 
duty. But a customs duty of SO per cent is imposed upon 
skimmed milk and milk food for babies because they are 
coming from organised people, from multinational companies, 
They are the products of Nestle. They can lobby the 
Government and bring up the customs duty to SO per cent. 
But the poor people, the farmers, who voted for this Parliament, 
are just suffering with 30 per cent because their milk is not 
going to be sold in the market. The reBlon is, foreign milk 15 
coming here. The customs duty on wholesome bilk and milk 
for babies is 30 per cent because the poor people are 
producing and bringing it. 

In the same way, let us take meat. Let us see how the 
ordinary people. the cattle rearers, that is. the Yad.vas. are 
living upon meat, What is the production of their meat? Meat 
from foreign countries is going to be charged only at the rate 
of 30 per cent. Boneless hands, shoulders and cuts thereof 
are charged 30 per cent because they do not eat these types 
of things with bone. Meat of goats, sheep. tongues, livers and 
all other waste materials from the Westem countries are going 
to be dumped here for 30 per cent. It is 30 per cent on poUltry, 
either fresh or chilled, but not cut in pieces, A duty of 100 per 
cent is imposed on fresh or chilled cuts and offal. A duty of 30 
per cent is imposed on frog legs waste. A duty of 30 per cent 
is imposed on reptiles. including snakes and turtles. These 
818 all banned here under the Wild Life Protection Act. The 
People. who cannot even export it from here, are going to 
import it. They are allowed with a 30 per cent duty. 

In the same way, a 30 per cent duty on the ivory P,OWder 
and its waste is imposed, We call them narikuravas, but they 
are gypsies. Th~se people and the Scheduled Caste people 
live on hooves, claws, nails and beaks of birds. A duty of 30 
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per cent is imposed on them. Again, 30 per cent duty is 
imposed on buffalo horns. The duty on tortoise-shell is 30 per 
cent to 25 per cent. The duty on coral and similar materials 
unworkable is reduced, even in the Budget. to less than 30 
percent. 

The cut flower market of the ordinary people who are 
having gardens is down because only 30 per cent customs 
duty is charged for the imported cut flowers. I can prove each 
and everything. But at the same time, I want to give one 
example to show how the people are killed. Soyabean is one 
of the agricultural products that the people produce. As a bean 
seed, they are charging only 30 to 20 per cent. When they 
are imported here, they are converting it into crude oil, reline 
it. re-pack it and then they are selling it here at the highest 
rate. Now, an excise duty of eight per cent is imposed. Within 
a day, its price has been increased by Rs.SO per tin more. 
The consumers have to pay Rs.SO more. In the same way, I 
can show you that we are depending upon soyabean oil. Our 
consumption is about 10 million tOMes every year. Out 01 
this, 55 per cent of the requirement ISlmet by importing. Why? 
it is because the agriculturists are n~ given the proper .,rice. 
They were asked to go away from sO,wing soyabean. None 01 
the oilseeds are getting the proper price In the market. 

Our agriculturists are committing suicide but we are 
allowing the foreigners to dump all their materials here in our 
markets. Malaysia and other countries are dumping their 
products into India. We are converting it inlo oil and selling to 
our own people who have no purchaSing power. This is the 
situation we are now facing. 

In the same way. our people engaged in fishing activities 
are also harassed. For fish. mola!,5es and other aquatic 
invertebrates. the customs duty is'only 20 per cent. So lar as 
prawns are concerned, it is 30 per cenl. Hero, we are nol 
allowed to have our own prawns because they are prohibited 
for environmental reasons. For Jellyfish and other things also. 
it is only 30 per cent. Our local fishermen are Jobless be~ause 
they do not have any protection in the seashores and offshore 
areas, When they go for fishing. they are thrown away beoause 
multinationals are coming in with their mechanised boats and 
all that. They cannot even go for fishing because they are 
prohibited by the wildlife Act and such other laws. but when il 
comes to imports, they are being allowed with 30 per cent 
customs duty. 

When it comes to Indian cotton, it aUracts a duty of ten 
per cent and thete is a duty of 20 per cent on cotton yam. 
Most of the cotton growers are committing suicide every day. 
We are reading in the newspapers about peasants from 
Punjab. Andhra Pradesh and Tamil Nadu committing suiCide. 
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When import of collon is allowed with ten per cent customs 
duty, how can they survive? This is how ordinary people who 
are dependent upon colton larming lor their livelihood are 
killed. 

By simply allowing the import duty to come down to the 
level of 30 per cent and having a three-tier system, they want 
to show as if everything is done properly. I would like to slale 
that 210 per cent is the duty imposed lor spirits such as 
whiskey, rum and vodka. This is because they are well 
organised and can lobby wilh the bureaucrats, Ministers and 
other people concerned. There is a 170 per cent duty lor other 
alcuholic preparations; 60 percent lor milk and cream, and 
cane sugar and beet sugar; 50 per cenllor bitumen, coal and 
wheat; 45 per cent lor sweet biscuits; and 40 per cent lor 
butter and cheese. The 35 per cent duty is on meat, lish, dairy 
products, flowers. vegetables, dying and tanning substances, 
soyabean. groundnut oil, olive oil, sugar, confectionery, 
tobacco preparations, chemicals, pharmaceuticals, fertilisers, 
cosmetics and soaps. The duty on these items could be 
reduced to 35 per cent because they are lobbying. 

I would like to draw the allention of hon. Members of 
Parliament to the fact that agriculturists do not have a lobby. 
They are not well organised but we the people who have got 
elected by them have to looby for them. We have to see that 
the customs duty for rice and agricultural products and for 
fishing-related products should be upgraded. It should come 
at least to the level of duty on alcohol. It is only then that 
agriculturists can sow their own seeds, come out with their 
produce and sell them in the local market. America is giving 
protection for agriculturists; the UK and the European countries 
are giving pension to agriculturists, but we are allowing our 
people to starve. At the same time, products from America, 
European countries and other countries are being dumped 
here because there is no lobby lor agriculturists. So, about 90 
per cent of the people are now dying. They have lost all their 
purchasing power. 

The poor people engaged in fishing do not have any 
lobby. They can agitate and go on higher strike but nothing 
would happen in this country. Why is the customs duty not 
raised for the benefit of these people? The hon. Minister might 
S'lY that the WTO would not allow it. The WTO would allow it 
if you apply the same clauses that I read earlier. \I you do 
that. you can increase the customs duty and allow people to 
engage properly in agriculture. What hal the Budget given to 
the people engaged in agriculture? They are askea to pay 
four per cent Interest on loans given to them. 

Is any financial help given to the agriculturists? The 
answer IS 'no'. But it is given to the industrialists who are not 
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asking lor any money and who are not worried about the share 
market. They are allowed to have all these things in their 
hands. The interest is reduced on the entire small deposits 
like Savings Bank Accounts etc., and the interest on the poor 
labourers' Provident Fund is also reduced by one per cent. 

Sir, agriculturists are paying 13 per cent to 18 per cent 
lor their agricultural loans, mid-term loans, short-term loans 
and long-term loans. They are indebted. Nobody bothers about 
them. When we are shouting when we are in the debate and 
when we are talking about the agricultural problems. Members 
are hearing about it and going out. But what is the position? 
Why the customs duty is not increased for those materials? 
We are doing injustice to the people. We are doing injustice 
to the common men who have voted for us. People who have 
not voted for us are getting all the benefits by way of -customs 
duty. 

{Translation] 

DR. RAGHUVANSH PRASAD SINGH (VAISHALI): Mr. 
Speaker, Sir, a\l the hon'ble Members have supported the 
Customs Tariff (Amendment) Bill in which there is a proposal 
for 8 digit classification code in place 01 6 digit classification 
code because it will be convenient Irom the point of v;'tw of 
computerization as it will ensure uniformity in internal as well 
as international trade and in a way it is correct also. I haVE! 
seen that the general rate 01 35 per cent has been reduced to 
30 per cent. In the first 9hapter 20 per cent tariff has been 
imposed on 'donkey' (Gadha). 

SHRI PRAKASH PARANJPAPE (THANE): You please 
take hall from Bihar then there will be no need to import. 

MR. DEPUTY SPEAKER: You please address the Chair. 

DR. RAGHUVANSH' PRASAD SINGH: Mr. Deputy 
Speaker, Sir, our country is rich in agricultural products. Thus 
custom duty imposed on agricultural produOCS""'should be 
enhanced so that the imported products are more costly. This 
will serve the twin purpose 01 adding to the state revenue and 
protecting the agriculture industry. Therefore this percentage 
should be raised. The items which are in short supply !.:'ould 
be imported on a lesser duty so that the consumers have to 
pay less. However, sometimes the rate is 01 14 class and 
sometimes it is of 15 class and sometimes it is done from 30 
to 35. I would like to know Irom the hon'ble Minister as to what 
is the target for the year ~002-2003? I know that there is 
expectation of 20 per cent decline in revenue this year. There 
is also corruption in its implementation. What is the reason 
for this 20 per cent loss in revenue? What action is being 
taken by the Government to bring improvement in it? I feel 

~ IMt it has been reduced from 35 per cent to 30 per cent without 
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any consideration to it. There should have been balanced 
rate. 

Mr. Deputy Speaker, Sir, farmers produce milk but they 
do not get remunerative price of milk. If the customs duty on 
imported milk is reduced more milk will come and it will be 
dumped in Indian market. In that condition what will happen 
to the milk producing farmers? The rate that has been fixed 
by the Government is not justified, so it should be made 
rational. The text of the Bill is voluminous and all the items 
are covered in that. It is mentioned there - the chicken leg is 
not eaten in foreign countries because it contains more fat. 
They eat rest of the chicken meat and preserve leg piece in 
freezers. If the custom duty on leg piece of chicken is reduced. 
it will be dumped in Indian market. Then in that condition what 
will happen to poultry farmers? ' 

15.45 hr •. 

(SHRI DEVENORA PRASAO YACAV In the Chair) 

If the rate is increased they will send it here free of cost 
because just keeping them in freezer is of no use then how 
can we compete with them. WTO should provide proper 
protection. That is the only way. The custom duty should be 
higher on the items which are in abundance in the country. 
Under the pressure of WTO the custom duty in foreign 
countries is being reduced. So in competition they have also 
decided to reduce the customs duty. How the domestic 
agricultural products and small scale industries of the country 
will be protected? Therefore, the proposed custom duty does 
not seem rational. The experts should consider this and item 
wise custom duty should be fixed. They propose that it should 
be reduced from 35 percent to 30 percent. Earlier it was 35 
percent and now it has been reduced to 30 percent. On some 
item it is 5 per cent, on the other it is 15 per cent and on 
certain item it is 25 per cent. However, I find that on most of 
the items it is 30 per cent. I am apprehensive that it is due to 
such flexible formula on the pressure of the WTO that the 
products which are already in abundance in the country will 
be dumped in Indian market and it will adversely affect the 
interest of the farmers. So. I feel that in their regime the 
interests of the farmers are not going to be protected. The 
lobby interested in it is also active in 1hfS case. A .hint was 
given at the beginning that the custom duty was gOing to be 

_ .reduced anctdue to that all the traders became cautious. You 
see at Sahara airport. there is rampanl corruption. Whether il 
is airport or the seaport. where foreign goods are imported. 
the post of custom officers in those places has become 
saleable. Those officers who pay maximum bribe are posted 
there. It is on account of that. there is 20 per cent shortfall in 
our targeted revenues. The corruption is the only reason. 
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My first apprehension is that it is not going to protect the 
items which are produced by our farmers. Secondly. there is 
20 per cent loss in our targeted revenue from customs duty. 
Thirdly there is rampant corruption in airports and seaports 
where corrupt officials get posting by way 01 paying bribes. I 
would like to know the reaction of the Government in all Ihe 
above mentioned Issues. The Government should clarify it. 
The Government have reduced the custom duty on imported 
wine. Does the Government have any reply to this. 
... (lnterruptions) The mango will be imported. Why the 
Government are reducing the custom duty on Ihe item wh.ch 
are in abundance in our country and which we export to other 
countries. The wine will be imported - whether tho number 01 
foreigners in our country is more? Why did you reduce tho 
custom on thaI. The Government will also halle to suffer loss 
on account of this. Suppose anyone is a habitual drinker then 
he should purchase it at higher price. The revenue 01 the 
Government will increase thereby. But I would !ike 10 know 35 
to which mathematician's economics has influenced him. 
Though Shri Yashwant Sinhaji has left the Ministry of Finance 
but the Government are still adopting his economic theory. 

Mr. Chairman, Sir, the hon'ble Minister should give 
clarification on all these questions only then we will support it. 
This Bill is so voluminous that it takes much lime in reading. It 
is a very dangerous situation. I agree with Shri Priya Ranjan 
Dasmunsi and other hon'ble Members who have said that 
after proper consideration this Bill should be passed. I"'ould 
also like 10 submit that the ordinance in thiS regard has been 
issued hurriedly. It should have been brought afler analysis 
of every item. This Bill should have been introduced in the 
House after proper consideration of all these questions as to 
what would be in the interest of country and what would be 
harmful for the country. But the government have not done 
like that and promulgated this Ordinance in haste and now 
want to get this Bill passed. 

Mr. Chairman, Sir, the Government should tell us as 10 
what effects this ordinance has lell on the country from 1st 
February, since this ordinance has been implementod. 
Whether the revenue has increased or decreased as a result 
of fluctuation in custom rates or whether thero is any positive 
effect on agriculture and industry, whether the Government 
have reviewed it. if so. the Government should inform the 
House that they are on nght track or not? Tho interests of 
people are not being protected rather it is prOllll'g harmful for 
the country. The people of the country are &pprohensille as 10 
how their '"terests would be protected. I would like 10 know 
as to how the interest 01 the country would be protected by 
the goods produced by small scale .ndustnes Unless and 
untit the Government clearly tell aboul these things we will 
not allow Ihts Bilt 10 be passed and we wilt create obstruction 
in this regard. 
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SHRI SHEESH RAM SINGH AAVI (BIJNOR): Hon'ble 
Chairman, Sir, I rise to support the Bill further to amend Custom 
Tariff (Amendment) Bill, 2003 and Customs Tariff Act, 1975. It 
is a very good Bill. Hon'ble Member Shri Dasmunsiji and 
several other hon'ble Members, who have spoken prior to me, 
have said that this Bill has been introduced in haste and the 
ordinance in this regard has been issued in February. It should 
have not been done. What was the urgency. At the same time 
they have also submitted that this Bill should have been 
referred to the Parliamentary Standing Comm;ttee for 
consideration. 

Sir. I would like to say that it was vury essential. That is 
why. it had to be brought immediately In the form of an 
ordinance. Now, the Bill has been introduced In the House for 
passing. Had it been referred to the Standing Committee it 
would have got delayed because . ... (Interruptionsr The main 
reason for delay in introducing the Bill in the HOUle II that 
Parliamentary Standing Committees take much time in 
considering various sectionl of the Bill. Therefore the main 
purpose of the Govemment II to bring all commodltle In one 
category and compute rise it and in that the Government. 
... (Interruptions) 

{English} 

SHRI K. FRANCIS GEORGE (IDUKKI): Mr. Chairman, 
Sir, the hon'ble Member is saying about the Members of the 
Standing Committees .... (Interruptions) 

MR CHAIRMAN: Please take your seat. 

(TranslatIon) 

SHRI SHEESH RAM SINGH RAVI: Mr. Chairman, Sir, I 
would like to submit that it was very essential to take this 
massacre. Therefore Ordinance had to be Issued In this 
regard. Had It been referred to the Standing Committee, It 
would have laken lot of time in getting it passed. It has been 
brought to feed the date into the computer so that the 
information in this regard can be made available In the entire 
country and world as well and the problems coming in the 
way of contacting one another can be solved. If this Bill is 
passed, it would be rielpful for the new systems which have 
been Introduced and to do away with manipulations in various 
items. Their names have been changed and corrected. 
'" (Interruptions) 

{English} 

MR. CHAIRMAN: I am not allowing you. Please take 
your seats. 

'Nol nor-olded. 
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... (Interruptions) 

MR. CHAIRMAN: Shri Rajo Singh, please take your 
seat. 

[Translation} 

DR. MAHENDRA SINGH PAL (NAINITAL): Mr. 
Chairman, Sir, hon'ble Member . ... (Interruptions) 

{English} 

MR. CHAIRMAN: Dr. Mahendra Sing Pal, please take 
your seat. 

(Translation) 

SHRI RAJO SINGH (BEGUSARAI): Mr. Chairrflan, Sir, 
the hon'ble· Member who is speaking .... (Interruptions) 

{English} 

MR. CHAIRMAN: Nothing should go on record. 

(Interruptions)* 

[Translation} 

SHRI SHEESH RAM SINGH RAVI: Hon'ble Chairman, 
Sir, this Bill has been Introduced in the House for passing to 
amend various new systems and the arrangements in the 
country and if this Bill Is passed it will enhance custom duty 
and .... (Interruptions) 

SHRI RAJO SINGH: Mr. Chairman, Sir . ... (Interruptions) 

MR. CHAIRMAN: What you are saying is not being 
recorded. 

... (Interruptions) 

MR. CHAIRMAN: You stand up without the permission 
of the Chair therefore what you are saying will not be recorded. 

... (Interruptions) 

(English) 

PROF. A. K. PREMAJAM (BADAGARA): That should 
not be the criteria. 

MR. CHAIRMAN: Ple~e take your seat. 

... (Interruptions) 

SHRI K. FRANCIS GEORGE: That Member's remarks 
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should be removed from the records. How can he make such 
a statement? It should be removed from the records. It is a 
shame. A Member of this House is saying that Members are 
not attending the Standing Committee, so the Bills should not 
be sent to the Standing Committees. How can a Member say 
that? How can a Member make such a statement? It should 
be removed from the records. 

(Translation) 

MR. CHAIRMAN: What has been said by the hon'ble 
Member regarding Members of Standing Committee will not 
be recorded. 

... (Interruptions) 

[English] 

PROF. A.K. PREMAJAM: How can a Member say like 
that. ... (Interruptions) 

(Trans/ation1 

MR. CHAIRMAN: That has been expunged, now you 
please sit down. 

... (Interruptions) 

SHRI SHEESH RAM SINGH RAVI: Sir. this Bill has been 
introduced here to cover watches and many other items under 
one category and it has been implemented from ·1 st of 
February. I feel that this Bill is related to all the Departments 
and the country therefore it should be passed. I support this 
Bill. 

[English1 

SHRI BIKRAM KESHARI DEO (KALAHANol). Mr. 
Chairman. Sir. I rise to support the Customs Tariff 
(Amendment) Bill 2003. Sir, India today is in the WTO regime, 
and global trade has to be followed, and today I rise to speak. 
Sir .... (Interruptions) The idea of this Amendment Bill is not to 
deal with the regulation or de-regulation of customs duty to 
be imposed on imports, the main objective of the Bill is that 
six-digit classification code has to be made into eight-digit 
classification code. The reason is to simplify and to do away 
with trade problems which are being faced by this Iix-digit 
classification, and they are, now, made into this Bill which 
.envisages to make it an eight-diglt clalll'lcaIion 10 that the 
import and export procedur .. are further simplified. Besides, 
it also tries to harmonise the system 0' nomenclature of • 
lparticular product. Sir, this has been decided by the 
Department of Revenue and Department of Commerce. They 
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have sat together and they have thought of processes and 
procedures to simplify trade. 

I would like 10 ask the Congress Party here that in 1993 
when the WTO Agreement was signad, what aclion had Ihe 
Congress Government taken then? Sir, alter the NDA 
Government has come to power, we have made trade-related 
legislations like plant varieties, like the Prolection ollntelleclual 
Property Rights. etc. A 101 01 legislations in relevance with 
WTO has been brought. 

SHRI E.M. SUDARSANANATCHIAPPAN: In 1995. WTO 
Agreement made this obligation, but that was not a duty in 
1991 . 

SHRI BIKRAM KESHARI oEO: You did not say. Today. 
the Congress Party also is saying thai Ihe agriculturists are 
committing suicide. II is because of whom? It is because of 
the Congress Party. When the WTO was Signed in 1993, the 
Agreement on agriculture was Ie It blank 'and up till today you 
have not been able to resolve . ... (tnlerruplions) 

SHRI A.C. JOS (TRICHUR): They have been in power 
for the past four years. Now, you are in power for the past tour 
years. They can change this. They can change and amend 
this. Why don't you change it? 

SHRI BIKRAM KESHARI oEO: We have taken a 101 01 
steps to save the agriculturists, We have provided crop loans. 
we have given Kisan Credit Cards. We are trying to prolect 
the interam of the farmers. 

16.00h .... 

If the larmers are committing suicide. il is not because 
of our four-year rule, bul it is because 01 42·year misrule 01 
the Congress Government and the Members sitting on that 
side. 

The main ob!eclive 01 the Bill is expansion ollhe code 
for harmonising the nomenclature: lor example. gold. II you 
take the main product ·gold·. there are so many by-products. 
like gold-dust. gold-ash etc. There has been a unilorm duty 
on all these products. The main point of this Bill is to get 
harmony between the main product and itl by-products. 
Suppose, jewellery work is going on or lapidary work is gOing 
on, there is a 101 01 diamond dUll. and thaI same diamond 
dust hal got a value. However, the CUltoms duty II same on 
both the main product as well al its by-products because (his 
diamond dt)st can be used for making bore-wells and rigs. 
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This Bill does not enhance or the lower the customs 
duty and it mainly tries to harmonise it. It is basically simplifying 
the procedures of trade with other countries because we have 
entered the WTO regime. There was a time when we had to 
mortgage gold, but today, I am proud to say that we have got 
US $ 75 billion in foreign exchange reserves. It is because of 
the progressive trade policy being pursued by the NDA. Thank 
you. 

[Translation] 

SHAI CHANDAAKANT KHAIAE (AUAANGABAD, 
MAHAAASHTAA): Mr. Chairman, Sir, I rise to support this 
Bill. Though I am supporting this Customs Tariff (Amendment) 
Bill. 2003 on behalf of Shivsena, however I would like to say 
that this Bill, infact. does not have any provision to change 
the existing custom duty rates. 

It has been mentioned in the Bill that demands have 
been raised by business and industry that common commodity 
categorisation code based on internationally adopted co-
ordinated system 01 nomenclature to facilitate domestic and 
international trade of all sorts of transactions be adopted. 
Though 8 digit standardization, classification or code has been 
adopted from April I, 2002. earlier this system was six digit. 
The main objective of the expansion of the code is to rationalise 
custom duty and to provide import capacity to the goods 
covered under the above categorisation. 

The hon'ble Members have already put forth thetr views 
with regard to the items to be imported in our country. If milk is 
imported from Norway it will harm the interests of milk 
producing farmers of the country because we presume that it 
will cost As. 7/- per litre and then who would purchase the 
milk of farmers in the country at the rate of As. 12 to As 14 per 
litre and once it happened in Mumbai also. 

SHAI PAIYA AANJAN DASMUNSI: Whether or not 
Custom Duty be imposed? 

SHRI CHANDRAKANT KHAIRE: This is what I am telling 
that custom duty has nol been imposed. If milk is available at 
the rate 01 As. 7/- per litre then our middle class consumer 
would preter to buy that milk only. Then what would happen 
to milk producers of our country. Now he can sell his milk at 
the rate of As.12/- or As.131- per litre but after that who would 
purchase from him. Consequently. the farmers have to sell 
thetr livestock and their condition would deteriorate and their 
problems would increase. 

I would like to tell you that last year. the Government 
prohibited the import 01 old vehicles. At that time our Speaker. 
Shri Manohar Joshi was Minister and import of old vehicles 
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was prohibited during his period. It was prohibited because 
the indigenous auto industries had organised a symposium 
on the issue. If we want to close down our industries then 
only we should allow import of old and new vehicles. All Auto 
Industries of our country for example Bajaj in which 10,000 
people are working are facing closure. If a Japan or China 
made scooter is available at the cost of As. 17,000/- who will 
buy Indian scooter or motorcycle which costs As. 38.000/- to 
As. 48,000/- That is why the industrialists have said that these 
items should not be imported. I want to submit that the 
Govemment should enhance import duty. . 

I would only say that there is rampant corruption in the 
matters of increasing or decreasing the duty at officer level as 
just now Shri Aaghuvanshji has said. Controversy arises while 
making posting at officer level. The Government shoulcl take 
some steps to control it. Through you, I would like to submit to 
the hon'ble Minister that more custom duty should be imposed 
on all foreign materials to be imported in the country so that 
cottage and small scale industries in our country could be 
encouraged. If this is not done. then our domestic industries 
will wind up. 

[English] 

SHAI GINGEE N. AAMACHANDAAN: Mr. Chairman, Sir. 
I am very much thankful to the hon. Members who have 
expressed their concem over the hike in cuslom tariffs of some 
items. the WTO commitment and other related issues. 

The Bill under discussion deals with computerisation 
and coding. The purpose behind bringing this Bill is to have a 
uniform system of coding instead of the present three modes 
being followed by different Departments. That is the only 
reason why we have promulgated this Ordinance. 

I want to bring to the attention of this august House. 
... (Interruptions) 

SHAI PAIYA AANJAN DASMUNSI: Why Ordinance? A 
normal Bill could have been brought. You explain why the 
Ordinance was considered necessary? 

SHAI GINGEE N. RAMACHANDAAN: I want to bring to.. 
your knowledge that the Directorate of Foreign Trade in the 
Commerce Ministry, the Directorate of Aevenue Intelligence. 
the Directorate of Commercial Intelligence and Statistics have 
recommended that there should be an uniform entry cocle for 
computing the actual quantities. of imports. the type of goods 
the heads under which they are imported. This code is issued 
by the Commerce Ministry for imports. They are following eight-
digit codes; in Customs we are having six-digit codes: and 
some other agencies at intemationallevel are having ten-digit 
cqdes. . 
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The main purpose behind this legislation is to bring 
uniformity in the methods 01 assessing the actual quantities 
of imports and the amount 01 money involved. In order to 
ensure that data entry is clear and transparent we are 
introducing computerisation. It is for that purpose only that 
we have issued this Ordinance, after consultation with the 
concerned Ministries that are handling trade, industry, imports 
and exports and related issues. It is in view of the obligations 
of the Commerce Ministry and the benefits that we are going 
to get that we have promulgated this Ordinance, we are 
bringing in a harmonised system of nomenclature also. 

Hon. Member Shri Dasmunsi has already stated thaI 
through this classification in the First Schedule, we have given 
power to Ihe Governmenl to reschedule and give eight-digil 
codes. 

It any new entry comes, it will also come under eig~t
digit code. That is the purpose for which we have brought this 
legislation for the approval of this august House. 

Various hon. Members have expressed their concern 
about "the import duty on the agricultural products and other 
related issues. But those issues are not related to this 
legislation. It is purely bringing about the common number 
code for all items which are covered for import. 

LeI me categorically bring to Ihe knowledge of the hon. 
Members Ihal there is no change in stock notes; there is no 
change in chapter noles; there is no change in sub-head. 
Nothing is changed in the items or classification in the book. 

Sir, this Bill will also control and reduce the transaction 
cost. So far, the Ministry 01 Commerce is doing one Iype of 
code; our revenue people are adopting another type 01 code; 
and other people of various Ministries are following some other 
codes. Therefore, we want to have one code. This will reduce 
the transaclion cost and also bring transparency in all other 

matters. 

Sir, we have also introduced a measurement unit for 
knowing as to how much we are importing; what is the ~tum 
of imported materials, etc. We have integrated all these thingS. 

Everything will come inlo force from 1 sl April. The 
Ordinance was issued on the 1 st February which Is already in 

existence. 

Sir, several hon. MemberS, while participating in the 
debate mentioned aboul WTO, LeI me make it very clear 

• thaI ~ were not at all under any compulsion to bring this 
Ordinance. There is a clear understanding between the 
Ministries about the imported materials and calculating the 
real amount, as to how much we import. 

Bill 

II was recommended by Ihe Ministry 01 Commerce. The 
reputed organisations including the World Customs 
Organisation have also recommended this. So, it is u per 
their recommendation that we "ave introduced this Bill. 

Several han. Members including Dr. Raghuvansh Prasad 
Singh spoke about agriculturists and various other related 
issues, Similarly, Dr. Natchlappan made 8 mention about WTO, 
and some other imported customs items. LeI me reiterate Ihal 
such issues are not directly related to Ihis. It they wanl. Ihey 
can raise such issues, while participating in the debate on the 
General Budget. On Ihe agricultural side, we have nol hiked 
any items. Wherever necessary. the Government will take 
appropriate sleps. 

Sir, I want to categorically bring to Ihe notice 01 the hon. 
Members that Ihis Government is very Iransparent. I am proud 
10 say Ihal we have increased our revenue colleclion by 12 
per cent as compared to whal was in the previous year. So, 
the Governmenl is very vigil and laking all possible sleps 10 
collect revenue without 'ail. 

SHRI PRIYARANJAN DASMUNSI: Sir, he is nol replying 
on the main question. 

SHRI GINGEE N. RAMACHANDRAN: Sir, Shri Pnya 
Ranjan Dasmunsi, Shri Rupchand pal. Shri Anadi Sahu. Shri 
Prakash Mani Tirpathi. Shri S. Nalchiappan, Shri Shcesh Ram 
Singh Ravi, Dr. Raghuvansh Prasad Singh, Shri B.K. Deo and 
Shri Chandrakant Khalre have participated in Ihis debale. They 
have expressed their concern as 10 what was the hurry in 
issuing this Ordinance. In this regard leI me bring to Ihe nollce 0' this august House that this Ordinance was issued on the 
recommendation of several organisations including Trade and 
Commerce Association •. The Minislry of Commerce had 
already recommended 'or the same. There is a need to 
facilitate the trade,. and importers. The World Cusloms 
Organisation had already recommended 10 take this measure 
immediately. Then only the people who are engaged in it Ilport 
business will be faalitated. 

For Ihls purpose we had issued Ihis Ordinance. 

With these words, I would requestlhis augusl House to 
pass this Bill unanimously. 

SHRI PRABODH PANDA (MIDNAPORE): Hon. 
Chairman, Sir. it is quite unfortunate thaI nothing has been 
answered by the han. MinISter regarding the questions raised 
in regard to this Bill. The hen. Members raised many questions. 

Firsdy, what was the hurry in issuing lhe Ordinance when 
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[Shri Prabodh Panda) 

there was no problem or complexity? Why did they not bring 
this Bill to this House afresh? Why was the Ordinance needed, 
that too just a few days before the commencement of the 
Budget Session?: 

Secondly, several han. Members of this House raised 
the point of harmonisation of nomenclature. But all these things 
should have been discussed in the meeting of the Standing 
Committee on Finance. At least the collective wisdom could 
be very useful for this important Bill. But. Sir. it is very 
unfortunate that even the Minister could not respond to this 
Bill properly. 

I hope that in the coming days, the Government would 
think and consider all these important points which have been 
raised here in regard to the strategic customs tariff policy and 
other related issues. 

So, I am not pressing my Resolution. 

MR. CHAIRMAN: Is it the pleasure of the House that 
the Resolution moved by Shri Prabodh Panda be withdrawn? 

The Resolution was, by leave, withdrawn. 

MR. CHAIRMAN: The question is: 

"That the Bill further to amend the Customs Tariff Act 
1975, be taken into consideration." 

The motion was adopted. 

MR. CHAIRMAN: The House will now take up clause· 
by-clause consideration of the Bill. 

Clause-2 Insertion of new •• ction 11 A 

(T ransla tion J 

SHRI RAJO SINGH: Sir, I beg to move: 

Page 2, line 9 . 

For "thirty" 

substitute "sixty" (1 ) 

(English) 

MR. CHAIRMAN: I shall now put the amendment to the 
vote of the House. 

The amendment was put and negatived. 

MR. CHAIRMAN: The question is: 

"That clause 2 stand part 01 the Bill." 

The motion was adopted. 

Clause 2 was added to the Bill. 

Clause· 3 Substitution of new schedule for First 
Schedule. 

[Translation] 

SHRI RAJO SINGH: Sir. I beg to move: 

Page 32. line 28. 

for "10%" 

Substitute "40%" (2) 

{English] 

MR. CHAIRMAN: I shall now put the amendment to the 
vote of the House. 

The amendment was put and negatived 

MR. CHAIRMAN: The question is: 

"That clause 3 stand part of the Bill." 

The motion was adopted. 

Clause 3 was added to the Bi/l. 

Clause 4 was added to the Bi/l. 

Clause 1, the Enacting Formula and the Long Title 
were added to the Bill. 

SHRI GINGEE N. RAMACHANDRAN: Sir, I beg to move: 

"That the Bill be passed," 

MR. CHAIRMAN: The question is: 

"That the Bill be passed . .. 

The motion was adopted. 

16.23 hr •. 

MOTION OF THANKS ON THE PRESIDENT'S 
ADDRESS - Conrd. 

(MR. SPEAKER i" the Chair) 

(English] 

MR. SPEAKER: Now, we can take up Motion 01 Thanks 
on Pr~idQnt's Address. Hon'ble Prime Minister. , . 
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[Translation] 

THE PRIr.,4E MINISTER (SHRI ATAL BIHARI 
VAJPAYEE): Mr. Speaker, Sir, I regrel that I was not present 
in the House while discussion on the Motion of Thanks on 
President's Addr "'5S was going on. I had to go to Kualalumpur 
to attend the summit of the Non-Alignment Movement. But as 
far as possible I have tried to read the speeches of hon'ble 
Members. Over all, the discussion was good. In the beginning 
comments were made on one point that the Address was very 
lengthy. Shri Somnathji has said that it was nol only lengthy 
but it had no depth also. 

SHRI SOMNATH CHATTERJEE (BOLPUR): It was 
lengthy and had no depth at all. 

SHRI ATAL BIHARI VAJPAYEE: Since when you have 
started finding depth in the President's Address? 

[English] 

SHRI SOMNATH CHATTERJEE: This is the 'Vajpayee 
formula', not to answer any question. 

{Translation} 

SHRI ATAL BIHARI VAJPAYEE: I do nol agree to it. The 
address is good and it covers most of the subjects. It calls for 
the country to do hard labour so that our target for increasing 
growth rate can be achieved. I was having a look at the old 
Addresses delivered by former Presidents which were more 
lengthier than the present Address. 

SHRI SOMNATH CHATTERJEE: But the translated 
version was not read. 

SHRI ATAL BIHARI VAJPAYEE: I was also among one 
of them who listening to those speeches. I do agree that all 
subjects should be covered but in brief so that the chairman 
of Rajya Sabha i.e., the Vice President does not face any 
difficulty. I.will try to reply the issues one by one which have 
been raised here however il would nol be possible for me to 
give reply to all the questions. 

During the course of discussion, serious concern has 
been expressed on the drought hit areas of the country and 
this concern is natural. 14 States are affected by drought and 
there is acute scarcity of drinking water. There is no fodder 
for animals. At many places people are leaving their hearth 
and home in search of employment. But we should accept 
that we have been able to control the situation cropped up as 
a result of drought of such a magnitude. Prices have not gone 
up. Full efforts have been made to make grains available to 
the people through 'Antodya Yojna'. Now the Government have 

resolved to extend benefits under 'Antodya Vojns'to 1.5 crote 
families out of approximately 6 crore families living betow 
poverty line. Orders have been issued lor enhancing allocation 
of foodgrains from 25 kgs per month to 35 kgs per month with 
effect from 1 April. Hon. Finance Minister has made an 
announcement to this effect in his speech. 

DR. RAGHUVANSH PRASAD SINGH (VAISHALI): Why 
four and a half crore families have been lell out. 

SHRI ATAL BIHARI VAJPAYEE: For me it Is easy 10 say 
so. Sonia ji has raised an issue and I would like the HOUle to 
ponder over that issue seriously. II is regarding those who art 
separated from their families and who do not get employment. 
And if they get employment they are not able to take it up so 
how can they earn their livelihood? When we talk of lood 
security we should consider them also. I would like to discuss 
this matter with leaders of all the parties. We should find oul 
some way out. Our godowns are full of focdgrains but stlll 
people die of hunger. II means the system is faully somewhere 
but it is not only because of failure of system but the conditions 
are also such. 

The issue at employment was raised at a large scale. 
Before that I would clarify one thing that the Govemment have 
made no discrimination in allocation of foodgrains to the Statts 
nor will it do so. It is a matter of honesty for me. We cannot 
discriminate on Political lines in providing relief to dl",ught 
affected people. Neither the Government can adopt such policy 
nor it has adopted it in past as it would be inhumane to do so. 
We want every hungry person to get food but people level 
allegations against us. 

Soniaji wrote a letter to me regarding Rajasthan which I 
had replied. I have some ligures which I would like to place 
before the House. Rajasthan was allocated 291akh tonnes of 
foodgrains which is the maximum quantity allocated to any 
state and amounls to 44 percent of total allocalton. But we 
have not obliged them in any way. The SItuation is such in 
Rajasthan. Perttaps Rajasthan is the worst hilatate by drought. 
Therefore. I had toured Rajasthan before taking up relief 
measures. There I had announced a relief package of As. 50 
crore. People asked me since the state is yello be declared 
drought affected then why have you announced relief 
package? I said that situation seems to be serious and :: may 
tum more serious in the days to come. Current relief packaoe 
is almost three times more in comparison to package provided 
in 1987. No doubt, the drought is more serious this year. This 
allegation is baseless that the allocation of foodgr.,ns has 
been delayed. The Government try to release second 
instalment only after first one is exhausted and second 
instalment is demanded. Demand for second consignment 



459 Motion of Thanks on the 3 March, 2003 President's Address 460 

from Rajasthan was received even before exhausting the first 
consignment. Second instalment was released before the first 
instalment exhausted. Foodgrains component under Food for 
work programme has not been reduced, only some figures 
were made available. There is a provision of providing 5 kg. 
foodgrains per day under 'Sampurna Rojgar Yojana'. But it 
has been increased to 8 Kgs per day in severely affected 
areas whereas elsewhere it is 6 kgs. Perhaps, this difference 
may have created some misunderstanding. The criteria 
adopted for this purpose is same as envisaged by the State 
Government in their special package. Since we have plenty 
of foodgrains so I do not think It is befitting for the Government 
10 make any sort of discrimination in allocation of foodgrains. 
Moreover, this type of criticism lowers the dignity of the nation. 
Whereas, in fact, Antodya Yojana is most comprehensive food 
security programme in the world. 

Mr. Speaker, Sir, Soniaji had raised the issue of food 
security whereby a question was raised which was placed 
before the House by me. The House will have to find out an 
answer to that. In south, there are certain 'mutths' where 
anybody can have 'ood which are not run by the Government. 
These are run by the society round the clock. It is their tradition 
which they are carrying out. We cannot wipe out hunger 
completely unless there is awakening in our soci.ety that we 
should feel more concerned about our neighbour than 
ourselves. 

SHRI RAMDAS ATHAWALE (PANDHARPUR): Please 
make law. 

SHRI ATAL BIHARI VAJPAYEE: The foodgrains to be 
provided to one fourth of the families, living below poverty 
line would be at the rate of Rs. 2 kg. for wheat and Rs. 3 for 
rice. I would not like to repeat the same question that as to 
what about those who have no money to buy foodgrains even 
at the rate of Rs. 2 per kg. wheat and Rs. 3 kg for rice? Efforts 
have been made at large scale by the Union Government 
and the State Governments as well. 

A remarkable job has been done at many places under 
'Food for work' programme. I would like to make a mention of 
Andhra Pradesh not because they are our ally. This alliance 
is not merely of BJP. But Soniaji says. it is 'BJp led 
Government. ' 

SEVERAL HON. MEMBERS: It is right. 

SHRI ATAL BIHARI VAJPAYEE: All right. but they want 
to break the alliance by defaming the other parties in such a 
manner. It is not as simple as has been said. BJP led 
Government is an alliance Government which is performing 
well and it is going to complete its term . ... (lnterruptions) , 
think as far as foodgrains are concerned. 

(English] 

SHRI S. JAIPAL REDDY (MIRYALGUDA): Sir, I would 
like to submit, with all the emphasis at my command. that his 
impression about the work done in Andhra Pradesh is 
absolutely incorrect and unfounded. 

SHRI K. YERRANNAIDU (SRIKAKULAM): You please 
go and see the works that have been executed in the State of 
Andhra Pradesh . ... (lnterruptions) 

MR. SPEAKER: Shri Yerrannaidu, I have not permitted 
you to speak. 

. .. (Interruptions) 

SHRI K. YERRANNAIDU: The Chief Ministers of even 
Congress ruled States had sent teams to the State of Andhra 
Pradesh to see the works done. It has come in the newspaper 
also. 

MR. SPEAKER: Please sit down. You had your turn. 

[Translation] 

SHRI ATAL BIHARI VAJPAYEE: Mr. Speaker, Sir, my 
friend has different views about Andhra Pradesh. Butl am npt 
surprised over it. His silence over this issue would have gone 
against him. Under "Sampurna Gramin Rozgar Yojana". 
foodgrains to the tune of Rs. 8000 crore have been distributed 
free of cost to the states for Food for Work ProgrAmme. 
Besides, financial assistance of Rs. 5000 crore has also been 
provided. The Government are tackling the situation created 
by drought and suggestions are invited in this regard. It is 
also the responsibility of representatives of people to make 
'Antodya Yojana' a success. If Members of Parliament tour 
their constituencies and monitor implementation of this 
scheme. I think it would be ~reatly beneficial. 

Mr. Speaker, Sir. the health of economy of the nation 
has been reflected in the Budget and Economic Survey. There 
are certain good aspects which cannot be overlonked. It is a 
matter of concern that the growth rate has come down but the 
Govemment are determined to achieve 8 per cent growth rate. 
The continuous drought of last two years has affected 
agriculture sector which has an overall impact on national 
income. However, there are some positive signs also. Our 
foreign exchange reserve has surQed to 75 billion dollars. As 
per economy Magazine of 1 st March it is more that of America, 
Russia. France and Germany. This year it has increased by 
25 billion dollars which is equal to our total foreign exchange 
reserve during 1998. Since. the situation has improved on 
this front.we lire repaying the loan before time. It also indicates 

f 
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that the situation in the country is suitable for investment. The 
foreign investors as well as International Capital Organisations 
have alsOoBccepted this fact. ... (Interruptions) When it is said 
that investors would hesitate in investing in India as our 
relations with Pakistan are tense, I may state that the 
Governmer .. has not so far come across such a situation. 

Though we are a nuclear state, we are a responsible 
nation too and the entire world accepts this fact. No country 
has questioned our intentions. Rather, doubts have been 
raised on the intention of neighbouring nation. But if anyone 
says that it is not good then we did not create tension. If 
America is unable to put pressure on Pakistan it is America's 
weakness. If assurances given to us by Pakistan could not 
be fulfilled then we will bear this fact in mind while framing our 
foreign policy in future. But it is not good to not believe anyone. 
We have always tried to avert war. However, when things 
reached a climax and the was an attack on our Parliament, it 
was felt that the nation would retaliate. Then tremendous 
inHtrnational pressure was put on Pakistan at that time. We 
were also given assurances. There after anti-terrorism 
statement started emanating from Pakistan and it seemed 
that Pakistan will rein in terrorists and would stop cross-border 
terrorism. But utterly confusing picture emerged from there. 
Sometimes it looked as terrorists activities have decreased 
but at the same time we also witnessed spurt in terrorist 
activities. However, we were always on guard. 

SHRI ADHIR CHOWDHARY (BERHAMPUR, WEST 
BENGAL): But no decisive war was fought. 

SHRI ATAl BIHARI VAJPAYEE: I would reply to it also. 
I had said that if there is a war it would be a decisive one. 
Since our purpose was served without war, there was no need 
for it. 

We defeated our enemies at diplomatic levels. We got 
world wide support. Though it was not enough but there were 
some good signs also and keeping that all in view we have 
taken decisions for the future. We would act according to the 
changes in the situations. 

I would also like to make it clear that the issue of terrorism 
was widely discussed during NAM conference. It is a topic of 
discusslon in our country alsO. People ask us is it not fair to 
resort to terrorism if injustiCe is being done 10 you. But, we 
say that terrorism is a bad thing in itself so resorting to it for 
any cause will demean that cause. 

I would like to quote extract from the speech of Dr. 
Mahathir: 

. {English] 

"Truly the world Is In a terrible me .. , a state thai Is worse 
than during the east Weat confrontation, the Cold War. All the 
great hopes following the end of the Cold War have vanished. 
And with the terrorists and the anti-terrorists fumbling blindly 
in their fight against each other, normalcy will not return 'or 
quite a long time. 

Surety, at some stage, we must ask ourselves why this 
is happening to the world. Why is there terrorism? Is it true 
that the Muslims are born terrorists? How do we explain the 
pogroms, the inquiSitions and the holocaust which characterise 
Christian Europe for almost 2000 years? 

The Christians too were terrorised, not by Musli,..s bul 
by fellow Christians who condemned them as heretics. 

So, it Cannot be that Muslims are the sole cause of a/l 
these problems. If they are not, then is it a clash of civilisalion, 
a clash of the Muslim civilisation against the Judea Christian 
civilisation that is responsible? 

Frankly, I do not think so. I think it is because of a revivai 
of the old European trait of wanting to dominate the world. 
And the expression of this trait invariably involves injustice 
and oppression of people of other ethnic origins and colours. " 

[Translation} 

The countrios that assembled in Kuala Lumpur were 
quite concamed about the problem of terrorism. Their presence 
in large numbers and their efforts to solve the buming problems 
give strength to the fear that a unipolar world is going tv take 
shape due to world war. Serious efforts are on for creation of 
a multi-polar world. I think terrorism is a challenge in this 
regard. A resolution on Iraq was al.o passed whereby il was 
hoped that Iraq will implement all provision. of the reSOlution. 
Then only Ihe embargo and sanctions imposed on it would be 
lifted. I ask every foreign dignitary visiting our country as 10 
whether there would be war. No one .ays, 'No·. We have 
prepared ourselves to Ihe face the outbreak of war in Gulf as 
our interests are linked to the situations prevailing in Gulf. 
About 40lakh Indians are working there. I would like this issue 
to be taken up separately. I would like that it is taken up 
separately and I would be very happy if you wish to discus. 
about NAM. 

Mr. Speaker. Sir. if permlned. I would like to lay the copy 
of my speech delivered on the Table of the House. I am laYing 
a copy of my speech delivered al NAM Conference. I ar.: also 
laying a copy of resolution passed there alongwith il. I had a 
discussion with my colleagues before I left for Kuala lumpur 
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but need for a formal meeting was not felt. These are very 
delicate issues which are a litmus test for our diplomacy. Entire 
nation and the House will have to stand united and come 
forward to face the present crisis prevailing the world over. 
'" (Interruptions) 

(English] 

SHRI PRIYA RANJAN DASMUNSI (RAIGANJ): The 
Prime Minister gave an information. After the interaction, you 
are convinced that there is a possible attempt to attack Iraq 
that the Indian people should be ready for any eventuality. 
The life of forty lakhs of Indians is at stake in the Gulf. Where 
do we stand if such a situation arises? Of course, we all stand 
together; there is no problem. But where do you stand? Where 
does the Government stand today? 

{Translation] 

SHRI ATAl BIHAR I VAJPAYEE: The Government have 
made its stand clear and if the need arises again I may call 
them all for consultation. But I do not think we have divergent 
views in this regard. Only the difference is how to express 
them. Now it is said that present situation does not call for 
non-alignment. I was a supporter of the policy of non-alignment 
even when I was in opposition. No doubt, now the world order 
is changing and the cold war has come to an end. Now Miiitarily 
the world is not divided into two groups and all other countries 
will have to come together to ponder over seriously the 
sovereignty of a country under threat. 

(English] 

SHRI SOMNATH CHATTERJEE: Recently, one of the 
leading newspapers in USA, in its editorial said that there are 
two sides. One is the USA and the other is world opinion. 
... (Interruptions) 

MR. SPEAKER: Shri Chatterjee, I am going to take up 
amendments. 

SHRI SOMNATH CHATTERJEE: These are the two 
sides, one is the USA and the other is world opinion. 

Sir, throughout the world, including the USA, huge public 
protests are being made. The definite policy of the other 
countries. like France. Germany and Russia is very well known. 
They are all opposing these threats to I raq and the preparations 
for going to war. What is our stand on this? Do you not hail 
those protests which are being made all over the world? 

[Translation] 

SHRI ATAL BIHARI VAJPAYEE: Mr. Speaker, Sir, I am 

aware of the views of Somnath jl and his party. But he goes 
too far, we are not ready for that. 

SHRI SOMNATH CHATTERJEE: No, we have to go 
into this. 

SHRI ATAl BIHARI VAJPAYEE: We look for a middle 
path to get a way out. This is an old policy . ... (lnterruptions) 

[English} 

SHRI PRIYA RANJAN DASMUNSI: How can it be 
maintaining status quo? ... (Interruptions) You must say it in a 
fortnight manner. You should express our views and concerns. 
In this situation, you cannot simply sit quiet and maintain 
status quo. The voice of one billion people is there. 

[Translation} 

SHRI RUPCHAND PAL (HOOGlY):There is no middle 
path in it. ... (Interruptions) 

SHRI ATAl BIHAR I VAJPAYEE: You can hold 
discussion. No, this is not the question. I am ready to discuss 
it. If we have to call all those people back who have gone to 
foreign countries, we will make arrangements for it. I would 
like to assure you that we will not put them in any problem. A 
lot of discussion has taken place in this regard. Not only in 
the context of Hon. Presidenfs address but also during the 
questions and i.e. about the situation of employment. How 
much job opportunities have been created and how many 
people have got employment. When on that day I submitted 
that as per my knowledge and calculation, about, 70 lakh 
people have got jobs then this was challenged. I am ready to 
hold discussion on it. Employment does not mean govemment 
jobs and this number of 70 lakh, if you want I can tell you 
item-wise that in which field and where people have got 
employment. This includes Government schemes as well as 
non-Govemmental schemes. 

SHRI PRIYA RANJAN DASMUNSI: But you had said 
about providing 1 crore employment opportunities every year. 
.., (Interruptions) 

MR. SPEAKER: Ramdasji, please take you seat. 

SHRI ATAL BIHARI VAJPAYEE: Nine lakh 60 thouti8nd 
opportunities have been created In the field of construction, 
20.30 lakh In trade and hotel Industry and 7.5lakh in the field 
of transport and communications. Though, there is some 
decline but even then our date confirms that approximately 
80 lakh, more than 70 lakh employment opportunities have 
been created, but I believe . ... (Interruptions) 
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(English] 

SHRIMATI SONIA GANDHI (AMETHI): Hon. tpeaker, 
Sir, when we raised the question of Berozgari, that is, 
unemployment or under-employment, we were referring to the 
promise made by the Prime Minister, by the NDA, by the BJP 
coalition. Before they actually formed the Govemment, they 
promised during the elections that they would give one crore 
jobs per year. That was what we said on that day. It means 
that you should have given at least three-and-a-half crore jobs. 
You should have been able to give jobs to that extent. 
... (lnterruptions) If you have to fulfil your promise, you should 
have given three-and-a-crore jobs. That was our point made 
on that day. 

(Translstion] 

SHRI ATAL BIHARI VAJPAYEE: Mr. Speaker, Sir, when 
it was said that we will try to give employment to 1 crore people 
that did not mean that the Govemment would call 1 crore 
people and offer them jobs. Have you taken it like this? 

(English) 

SHRIMATI SONIA GANDHI: Wh.'t does It mean? That 
is the promise made to the people . ... (lr'''rruptlonsj 

MR. SPEAKER: Listen to the Prime Minister. When your 
leader hal put a question, let the Prime Minister reply. 

(Translation) 

SHRI ATAL BIHARI VAJPAYEE: It was said in the context 
of accelerated economic development and that too in such a 
way that it generates job opportunities. We want that people 
should get job and it is an independent process. Again I have 
received same data which confirms my statement. 

(English) 

"The net job creation in 2002-2003 is accordingly nearly 
84lakh." 

17.00 hra. 

Similarly, last year, nearly 9 lakh jobs were created and 
the year before that. more than 75 lakh job8 were created. 

{Translation) 

SHRI RUPCHAND PAL: How do you get Ihne dati? 
... (Interruptions) 

SHRI ATAL BIHARI VAJPAYEE: I do not unde ..... nd that 
when Govemment says that people Ire getting jobI and you 

contradtcllt, whit is the potittcs behind this? .. , (Interruptions) 
What kind of scientific view is this? You oannot challenge the 
Government data . ... (Interruptions) even then I do not think 
that it is satiefactory. If you say that 1 crore is not enough 
because much more people than that are unemployed then 
we are prepared to discuss it with you. We will try to find a 
way out • ... (Interruptions) 

SHRI PRAKASH YASHWANT AMBEDKAR (AKOLA): 
This figure has not decreased, on the contrary it is static. 
... (Interruptlons) 

SHRI ATAL BIHARI VAJPAYEE: I remember that the 
question of employment has been raised in this House time 
and again. What should be the per capita Income but 
everybody will accept the fact that the number of people living 
below poverty line has deere .. ed. These are Government 
data .... (Interruption') 

SHRI PRAKASH YASHWANT AMBEDKAR: Ministry of 
Labour is not prepared to accept that. .. , (Interruptions) 

SHRI RAMDAS ATHAWALE: Poverty is increa.ing in 
the country .... (Interruption,) 

SHRI ATAL BIHARI VAJPAYEE: Mr. Speaker. Sir. I would 
Uke to raiH one more Issue, which i. about the alatement of 
leader of Opposition. 

(English) 

·The Govemment is using terrorism 81 a pretext to 
polarise our society .• 

This sentence is very unfortunate .... (Inttmuption.) One 
has many choices for politics. At last the people will give their 
verdict. Just like they did in Himachal and betor. that in 
Gujarat. ... (Interruption.) who is talking about divialon of the 
country. Where conspiracy Is being hatched for the 
disintegration of the country, who Ia doing this .... (Interruptions) 
this Is wrong. You exaggerate the facts that is why it appears 
that there is a sever. crisis. The Government is Capable of 
fllCing any "uation because, it hal the support of people. 
The country will never leave Its secular nature. Now Soniali 
have objection over It that secularism wa. mentioned In a 
lingle aentence. Whether a sentence is not enough? When 
the constitution was framed for first time secular word was 
not used for once in it. .. . (Interruptlons) 

SHRI S. JAIPAL REDDY: It wu not needed at that time. 
... (lnterruptloM} 
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SHRI ATAL BIHARI VAJPAVEE: Yes it was not needed, 
therefore, whatever we are doing or saying in that also it is 
not needed. It is not correct that we should shout the slogans 
of secularism, organise morcha and gather everybody, break 
our supporting parties and divide our own country . 
... (Interruptions) We should not bring the issue of terrorism in 
it because it will malign our position in world scenario. The 
world community will say that you do not have the problem of 
terrorism in your country it is your mutual tussle which is given 
the colour of terrorism. Do we really want this to happen. 
... (Interruptions) 

[English] 

SHRI SOMNATH CHATIERJEE: Mr. Speaker, Sir, we 
have supported them on all issues relating to terrorism, except 
POTAwhich is being misused now and everybody admits that. 

MR. SPEAKER: Shri Somnath Chatterjee, he is not 
yielding. Please take your seat. 

(Translation] 

SHRI RATIAN LAL KATARIA (AMBALA): Mr. Speaker, 
Sir, please ask them to stop the running commentary. 
... (Interruptions) 

MR. SPEAKER: I have stopped that. 

... (Interruptions) 

SHRI ATAL BIHARI VAJPAVEE: Mr. Speaker, Sir, I think 
I have touched many issues and I would like this vote of thanks 
to the President's Address to be passed unanimously. 

(English] 

MR. SPEAKER: The Prime' Minister'S Statement is taken 
as laid on the Table of the House. 

STATEMENT BY PRIME MINISTER 

Re: Vlalt to Ku.l. Lumpur (Me'.yala) for 13th HAM 
Summit· 24-25 February, 2003 

• THE PRIME MINISTER (SHRI ATAl BIHARI 
VAJPAVEE): lied the Indian delegation to the 13th Summit of 
the Non-Aligned Movement. held in Kuaia Lumpur on February 
24 & 25. 
-----------------------------------------
• Laid on tha T.tda 01 the HouIa along with hil Statement made at the 

Xllt NAM Summit and the declarations made at lhe lummil. (Ptaced in 
the Library, S .. No. L.T 708812003) 

The specific theme of the summit was 'the continuing 
revitaUzation of NAM'. It is widely felt that NAM has to 
rediscover its relevance in the face of a changing international 
environment. India· believes that NAM's salience has always 
been that it provides room for independent judgment and 
autonomous action in international affairs. If this was 
necessary in a bi-polar world, it has become even more 
necessary in a uni-polar world. For NAM to be relevant, it has 
to focus on the current realities and contemporary challenges. 

My statement at the Summit outlined our thlll:.:ng and 
approar;h. A copy of that statement is also being placed on 
the Table of the House. 

We suggested that NAM should focus on key issues of 
common concern to its member statelHssues that unite, rather 
than divide the 116 countries. NAM should not get embroiled 
in bilateral issues between member states. 

In all our interactions, we also stressed that NAM should 
adopt a positive and forward looking agenda with emphasis 
on multilateralism; combating terrorism, reform of the UN 
system, North-South engagement and &outh-!;oufh 
cooperation, It should promote the fundamental values of 
democracy, human rights and multiculturalism. The Movement 
has to adopt an objective and pragmatic pOSition on global 
issues. We should poSition NAM as a major pole in a multi-
polar world. 

- International terrorism was one of the most hotly debated 
issues at the Summit. NAM includes countries which are 
accused of international terrorism, as well as those which are 
victims of it. There were, therefore, attempts to blur the focus 
of the international debate on terrorism by raising diversionary 
issues such as the definition of terrorism, its differentiation 
from freedom struggles and the relevance 01 its root causes. 
As a victim 01 terrorism, we stressed that NAM must tako ~,' 
unequivocal line, avoiding double standards and not offering 
excuses for terrorism by investigating its justifications. It was 
a difficult debate, but I am happy to state that we were &:Jle to 
ensur~ :hat our viewpoint on this subject was adequately 
reflect~ in the NAM Communique. 

Our ideas are largely reflected in the Kuala Lumpur 
Declaration issued at the end of the Summit. The Declaration 
is abundantly clear on the principles that NAM should focus 
on global issues, avoid divisive debates, reject moves for intra-
NAM conflict resolution, strengthen existing mechanisms 
(rather than create new ones) and effectively address 
contemporary challenges. We can derive some satisfaction 
from the fact that we were able to playa major and constructive 
role iljl Ute eventual outcome of the Summit. 
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Apart from the final Communique and the Kuala lumpur 
Declaration, the Summit also issued statements on Iraq and 
the Palestinian issue. It was a significant achievement that 
NAM arrived at a balanced consensus text on Iraq. There 
was unity in the Movement on the need for a continuation of 
multilateral efforts to find a peaceful solution to the Iraq crisis. 
There was also a clear exhortation to Iraq to fully comply with 
its obligations under the Security Council Resolutions. 

As Hon'ble Members are aware, PreSident Musharraf 
included in his statement some totally unwarranted, remarks 
about Jammu & Kashmir. contrary to NAM's long-standing 
and healthy tradition of steering clear of bilateral issues. I 
responded to his unacceptable statements by highlighting the 
irony of his talking about an international humanitarian order, 
while his country encourages and incites the terrorists who 
perpetrate violence every day against innocent civilians in 
Jammu & Kashmir. 

Pakistan got no support for its views from any other 
country at the Summit. It was isolated to the point of even 
being denied a right of reply. We can only hope that Pakistan 
will draw the right conclusions from thiS experience and 
understand the futility of such efforts at multilateral 
conferences. which only vitiate further the atmL sphere of Indo-
Pakistan relations. 

A non-governmental organization in Malaysia organized. 
in association with the Malaysian Government, a NAM 
Business Forum on South-South Cooperation. I addressed 
the Forum at a session, which was also attended by the 
Presidents of South Africa and Indonesia and the Prime 
Minister of Thailand. At this session, we announced the launch 
of a NAM BUSiness Portal. a website, designed and maintained 
by our business and industry, to facilitate closer interaction 
between business and industry of NAM countries through real 
time information exchanges. This would. of course, require 
wide participation from other NAM countries. 

In Kuala Lumpur. I had useful meetings with several 
leaders. including our host. Prime Minister Mahathir Mohamad; 
the Presidents of Cuba. Iran. Mali. Nigeria, Sri lanka, Vietnam 
and Zimbabwe; the Prime MinistArs of Nepal and Mauritius; 
and the first Vice President of Sudan. We discussed a range 
of international and bilateral issues. 

I have come away from these meetings with the 
impression that many world leaders feel that we are today at 
the threshold of a new, uncertain period in international 
relations. The future is fraught with many dangers for 
developing countries, particularly those which are weak and 
vulnerable. There is a search for clarity, but answers are as 

yet not available. We shall have to carefully monitor and assess 
the impact of unfolding developments. 

Stet.ment by the Prime Mlnlst.r of Indl. 
Shrl Atel Bihar! V.jpayee 
At the XIII NAM Summit 

[Kuala Lumpur; February 24, 2003J 

Mr. Chairman. 
Your M.,..t .... 
Your Royal Hlghn ...... 
Excellencl ••• H.ad. of Stat. and Gov.rnm.nt, 
Ladl •• and G.ntl.m.n, 

As a number of distinguished colleagues before me have 
already done. I congratulate Malaysia on its assumption of 
the Chairmanship of the Non-Aligned Movement. We are at a 
critical point in international relations. Perhaps we are also at 
a defining moment in the life of this Movement itself. We are 
seeking to revitalize its agenda in a global environment 
profoundly different from that in which it was created. 

Prime Minister Mahathir Mohamad has presided over 
the destinies of Malaysia, as it transformed itself from 
underdevelopment into an economic powerhouse of South 
East Asia. We hope he will bring the same sure hand and deft 
touch to the transformation of NAM. 

I would also like to warmly compliment South Africa for 
chairing the Movement with such distinction during a period 
of flux in international relations. President Mbeki has Invested 
considerable energy in guiding the Movement towards a new 
equilibrium between the interests of developed and develOping 
countries. 

Mr. Chairman. 

The tectOniC shifts in international relations over the last 
decade have challenged NAM to adapt itself to effectively 
tackle the new contemporary challenges. Even while 
preserving independence of judgement and autonomy of 
action - which are its defining characteristICs - NAM should 
take a close. hard look at the realities of today. 

India has participated In the various deliberations Within 
our Movement on the theme of its revitalisation. We believe 
that certain principles are fundamental to this process: 

an., NAM should have a clear consensus on key issues 
of common concern to all of us. Multilateralism. comba-
ting global terrorism and reform f'f the UN system woutd 
be the political elements of this agenda. Developmental 
issues, democratisation of international finanCial 
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• 

institutions, constructive North-South engagement and 
South-South cooperation would be Its main economic 
planks. 

Two, NAM should concentrate on issues that unite, 
father than divide us. In a Movement of one hundred 
and sixteen members, it is inevitable that U there are 
some differences or even disputes, among us. We would 
be losing time. energy and focus if we involved 
ourselves in these issues. This prinCiple is accepted in 
the Charters and praclice of successful organizations 
like the OIC and ASEAN. NAM's outlook and its agenda 
have to be global. 

• ThlWfl, in projecting our view on global issues. our tone 
has to be objective and pragmatic. We should position 
NAM as a major pole in a multi-polar configuration. 

• 

• 

Four, we should use cooperation between ourselves 
as, an effective tool to promote our national 
development. South-South cooperation hal to move 
from the political lectern to the economic market place. 

Five, NAM Ihould develop a progressive agenda on 
the fundamental values of democracy, human rights and 
multiculturism. The preservation and consolidation of 
democracy throughout our membership Is a major 
challenge. 

Mr. Chairman. 

The threat of global terrorism presents our Movement 
with an immediate test of Its commitment to Its core principles. 
It is imperative that we take a clear and unequivocal stand on 
this scourge. There can be no double standards, no confusion 
between terrorism and freedom struggles. and no impliCit 
condoning of terrorism through an investigation of its 'root 
causes'. There can be no justification for terrorism. No political. 
ideological, religious or ethnic grounds can justify the 
shedding of the blood of innocent people. 

We should finally conclude the negotiations at the UN 
on the Comprehensive Convention on International Terrorism. 
II is a matter of the greatest shame to all of us that while 
terrorism continues to claim its victims with one brutal act 
after another. we cannot conclude an international agreement 
because we cannot find a universally acceptable definition 
of terrorism! 

Mr. Chairman. 

The world's attention - like that of this Summit -Is riveted 

on Iraq. Like every other non-aligned country. India fervently 
wishes for a peaceful resolution. We also support the 
multilateral route of the United Nations to address this issue. 

But objectivity - and not rhetoric - should govern our 
actions. Weapons of mass destruction do need to be 
eliminated. It is essential that Iraq complies fully with the 
obligations it has accepted, including disarmament. and that it 
cooperates fully in implementing Security Council Resolution 
1441. As a fellow member of NAM. this is our sincere advice 
to Iraq. We also expect that if Iraq fully c~mplies. the sanctions 
against that country should be lifted. 

We should also not lose sight of the humanitarian 
dimension of the suffering of the Iraqi people. Apart from the 
immediate consequences of military action, there are 10rlg-
term implications for stability and security in an already volatile 
region. 

Mr. Chairman, 

NAM Is at a historic moment in a new century. We need 
to introspect, take atock of our achievements as well as our 
failures and take concrete steps to revitalise our Movement. 
India Is ready to play its part in this effort. 

Thank you. 

Mr. Chairman, 

I had never intended to mention such matters at this 
forum. but I am constrained to respond to some allegations 
against India. 

President Musharraf has referred to my country a little 
while ago. His strange logic masks Pakiatan's territorial designs 
on an integral part of India. He justifies terrorism against India 
by talking of root causes. 

Does he go into the root causes of sectarian terrorism in 
his country? Or does he take stern action against the 
perpetrators of that terrorism? He talks of the ·oppressed 
people of Kashmir". These same people very recently cast 
their ballots in an election universally recognized as free and 
fair. They defied the bullets of the terrorists. aided and abetted 
by Pakistan. 

Those very terrorists a .. a •• inated candidates and 
political activists in the eleCtIons .-ncs klUed women and children 
because they refused to provide them food and shelter. These 
terrorists continue tei perpetrate violence against Innocent 
civilians every day. Yet General Musharraf talks of an 
inteml'tlon&l humanitarian order. 
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XIII NAM Summit; KL Decla ... tlon 

KUlila Lumpur Declaration on Continuing the 
Revltali.atlon of the Non-Aligned Movement 

Date: 25 February 2003 

We, the Heads of State and Govemment of the Non-
Aligned Movement, gathered in Kuala Lumpur, Malaysia on 
24 - 25 February, 2003 for the XIII Summit Conference, 
reaffirmed our abiding faith in, and strong commitment to, the 
ideals, principles and purposes of the Movement. as laid out 
at the Bandung Conference of 1955. and the Charter of the 
United Nations, in our common and continuing pursuit of 
establishing a peaceful. prosperous, and a more just and 
equitable world order. 

The Movement had played an active, even central role. 
over the years. on the issues of concem and vital importance 
to its members. such as decolonisation, apartheid, the situation 
in Palestine and the Middle East, disarmament, poverty 
eradication and socio-economic development. among others. 
After more than forty years of its founding, and having 
undergone many challenges and vicissitudes, it is timely and 
appropriate to comprehensively review the role structure and 
work methods of our Movement in keeping with the times and 
the new realities. aimed at the further strengthening of our 
Movement. With the end of the Cold War. the emergence of 
unipolarity. the trend towards unilateralism and the rise of new 
challenges and threats. such as international terrorism. it is 
imperative for the Movement to promote multilateralism. better 
delend the interests of developing countries and prevent their 
marginalisation. 

With increased globalisation and the rapid advance of 
science and technology. the world has changed r.ramatically. 
The rich and powerful countries exercisE' an inordinate 
influence in determining the nature and direction of 
international relations. including economic and trade reiations. 
as well as the rules governing these relations. many of which 
are at the expense of the developing countries. It is imperative. 
therefore. that the Movement respond in ways that will ensure 
its continued relevance and usefulness to its members. 

Globalization presents many challenges and 
opportunities to the future and viability of all states. In its 
present lorm, it perpetuates or even increases the. 
marginalisation of developing countries. We must ensure that 
globalisation will be a positive force for change for all peoples 
and will benefit the largest number of countries and not just a 
few. Globalization should lead to the prospering and 
empowering of the developing countries. not their continued 

impoverishment and dependence on the wealthy and 
developed world. 

The revolution in the Information and Communications 
Technology is changing the world at a rapid speed and in a 
fundamental way. and is already creating a vast and widening 
digital divide between the deveioped and developing countries. 
which must be bridged if the latter are to benefit from the 
globalisation process. This new technological innovation must 
be made more easily available to the developing countries in 
their efforts to modernise and revitalise their economies in 
pursuit of their developmental goals. 

The achievement of these deveJ9pmentai goals reqUIres 
an enabling international environment and the honouring 01 
commitments and pledges made by states. including our 
partners in the developed world. 

The future presents as many challenges and 
opportunities as the past and the Movement must continue to 
remain strong. cohesive and resilient. The continued relevance 
of the Movement will depend. in large measure. on the unit~· 
and solidarity of its members as well as its ability to adapt 10 
these changes. In this regard, the process 01 the revitahsation 
of the Movement. begun at its previous Summit Meelings. 
must be given further impetus. 

Consistent with our desire to translate our rhetoric Inlo 
action. and in rededicating ourselves to the fundamental 
principles. purposes and goals of the Movemenl 01 Non· 
Aligned Countries. we resolve to make every eHorllO: 

Enhance our unity. based on our common interests and 
history of shared struggles. and persevere with our efforts to 
ensure that these interests are continuously promoted and 
our concems are fully addressed. 

Uphold and adhere to the fundamental principles of tho 
Movement and the Charter 01 the United Nations In Ihe 
preservation and promotion of world peace through dialogue 
and diplomacy among statel and the avoidance 01 the use 01 
force to resolve conflicts. 

Promote and strengthen the multilateral process as an 
indispensable vehicle in safeguarding the interests of member 
stat" of the Movement as wellaslhose 01 the United Nations. 

Promote the democratisation of Ihe system 01 
international governance in order to increase the partici..,allon 
of developing countries in international decision making. 

Be pro-active. rather than reactive. to international 
developments. especially those ,hat impact on Ihe members 
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of the Movement, so as to ensure that the Movement is not 
sidelined but be at the forefront of the international decision 
making processes. 

Strengthen our national capacities in order to enhance 
our individual and collective resilience. 

Enhance South-South Cooperation in all areas of our 
relations, particularly in the political, social, cultural, economic 
and scientific fields. 

Promote a more dynamic and cooperative relationship 
with the developed and industrialised countries, based on 
constructive engagement, broad partnership and mutuality of 
benefits. 

Promote closer interaction and cooperation with 
organisations of our civil society, the private sector and 
parliamentarians on the recognition that they can play a 
constructive role towards the attainment of our common goals. 

In pursuit of these goals, Member States of the 
Movement shall strive to implement the following concrete 
measures:-

Undertake a sound review and analysis of the positions 
of the Movement on international issues, with a view to 
consolidating the common denominators among 
member states by focusing on issues that unite rather 
than divide us, thereby strengthening the unity and 
cohesion of the Movement. 

Review and redefine the role of the Movement and 
improve its structure and methodology, including the 
need for a more focused and concise documentation, 
in order to make it more effective and efficient. 

Enhance our coordination and cooperation through 
regular meetings of the Coordinating Bureau in New 
York, as well as in Geneva, Vienna, Nairobi and other 
centres, If necessary, with a view to responding, on a 
timely basis, to international developments affecting the 
Movement and its members. 

Utilise fully and effectively all existing mechanisms and 
institutions, such as the Troika, the Coordinating Bureau 
and all existing working groups, committees, the Non-
Aligned Caucus of the Security Council, and establish 
new ones, as appropriate. 

Utilise more «;;ffectively the regular NAM Foreign 
Ministers Meetings through more interactive sessions 
as well as encourage the interaction and involvement 
.f other relevant Ministers towards enhancing the 

effectiveness and profile of the Movement. 

Strengthen the role of the Chair, as spokesman of the 
Movement, through the establishment 01 appropriate 
mechanisms as part of the necessary backup system. 

Strengthen coordination and cooperation, and formulate 
common strategies on socio-economic and develop-
ment-related issues, with the Group of 77 through regular 
and more frequent meetings of the Joint Coordinating 
Committee (JCC). 

Follow up on decisions made at the United Nations 
Millennium Assembly and other international fora, such 
as the Doha Meeting on international trade, the 
Monterrey Conference on Financing for Development 
and the Johannesburg World Summit on Sustainable 
Development as imperatives in addressing the I"gent 
concerns of developing countries, such as poverty 
eradication, debt relief, capacity building and HIV/AIDS. 

Expand, deepen and enrich South-South cooperation 
through enhanced regional and inter-regional 
cooperation, undertaking concrete projects and 
programmes, pooling of resources, and ~apping the 
contributions 01 eminent personalities and institutions 
01 the South. 

Promote and develop mechanisms, including at relevant 
conferences, for international cooperation and solidarity 
in efforts to bridge the digital divide based on a partner-
ship involving states, civil society and the private sector. 

Continue to strongly support international programmes 
for Alrica, particularly through NEPAD, as well as the 
Least Developed Countries, Landlocked Developing 
Countries and Small Island Developing Countries. 

Promote constructive dialogue and interaction with our 
development partners, particularly the G-a, through 
existing and appropriate new mechanisms, including 
institutionalised contacts, so as to bring about greater 
understanding between the North and South and to 
ensure that the views of the Movement are fully taken 
into account before important decisions affecting 
developing countries are made. 

In realiSing our goal of revitalising the Non-Aligned 
Movement, we must exert every effort towards the promotion 
01 a multipolar world through the strengthening 01 the United 
Nations, as an indispensable international organisation lor 
the maintenance of international peace and security, the 
promotion of human rights social and economic develo~:T1ent 
and respect for international law, as enshrined in its 
Charter., ' 
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XIII NAM Summit; Kuala Lumpur 

Statement of the XIII Non-Aligned Movement 
Summit on Palestine 

25 February 2003 

The Members of the Non-Aligned Movement (NAM) 
Committee on Palestine met at the Ministerial level to review 
the situation and to plan future action. They recommended 
the following statement for the consideration and adoption by 
the Summit. 

1. The Heads of State or Government expressed 
grave concern at the continued destruction and devastation 
of Palestinian society and the Palestinian Authority being 
caused by the Israeli occupying forces since 28 September 
2000. They strongly condemned the systematic human rights 
violations and reported war crimes that have been committed 
by the Israeli occupying forces against the Palestinian people 
In this regard, they condemned in particular the wilful killin~ 
of Palestinian civilians, including extra judicial executions; the 
excessive and indiscriminate use of force. resulting in 
extensive loss of life and injury; the wanton destruction of 
homes. infrastructure and agricultural lands; the detention and 
imprisonment of thousands of Palestinians; and the imposition 
01 collective punishments on the entire Palestinian population. 
including severe restrictions on the movement of persons and 
goods. resulting in the socioeconomic. debilitation of the 
Palestinian people. amounting to a dire humanitarian crisis. 

2. The Heads of State or Government also 
expressed their grave concern at the policies and practices 
of the Israeli government that have undermined the Oslo 
agreements and obstructed efforts to end the tragic situation 
on the ground. including the Mitchell recommendations. They 
called for the immediate withdrawal of the Israeli occupying 
forces from Palestinian cities to positions and arrangements 
prior to September 2000. In this regard, they stressed the 
importance of the lull implementation of relevant Security 
Council resolutions. including 1322 (2000).1397 (2002).1403 
(2002) and 1435 (2002). 

3. The Heads of State or Government emphasized 
that the main danger to the realization of the national rights of 
the Palestinian people and the achievement of a peaceful 
solution is the settler cotonialism that has been carried out in 
the Occupied Palestinian Territory. including East Jerusalem. 
since 1967. through land confiscation. settlement building and 
the transfer of Israeli nationals to the Occupied Territory. They 
stressed that this policy of settler colonialism. with all the 
measures that is has entailed must be immediately stopped 
and reversed. 

4. The Heads of Stato or Government 
underscored the legal obligations 01 the Slates Parties III the 
Fourth Geneva Convention as well as Additional ~rotocol 1 to 
ensure respect 01 the two Instruments in all circumstances. 
They stressed the need for the effective enforcement of the 
two instruments in the Occupied Palestinian Territory. including 
East Jerusalem. In this regard. they called lor concrete 
measures and actions against products Irom the illegal Israeli 
settlements and selller violators as well as other actions on 
national. regional and international levels to ensure 
enforcement. They affirmed the importance 01 and called lor 
the application of legal remedies without impunity to war crimes 
commiUed in the Occupied Palestinian Territory. including East 
Jerusalem. In this regard. they noted the role of the 
International Criminal Court. 

5. The Heads of State or Government reiterated 
their commitment to the achievement of a peaceful solution 
to the Palestinian-Israeli conflict. They reaffirmed their support 
for the rights of the Palestinian people to national 
independence and the exercise 01 sovereignty In their Slate. 
Palestine. with East Jerusalem as its capital. They welcomed. 
in this regard. the universally-supported viSion of two Slates. 
Israel and Palestine. living side by side in secure and 
recognized boundaries. 

6. The Heads of State or Government lurther 
stressed the importance of the achievement 01 a just, lasting 
and comprehensive peace in the Middle East and. in this 
regard. welcomed the Arab Peace Initiative adopted by the 
Summit 01 the League of Arab States in Beirut on 28 March 
2002. The Heads of State or Government also expressed their 
support for the efforts of the Quartet and encouraged it to 
proceed speedily with the implementation of its road map. 
which has been repeatedly delayed. In Ihis regard. they 
stressed the need for consultation between the Movement 
and the Quartet. 

7. The Heads 01 State or Government expressed 
regret at the absence of President Yasser Aralat duo to the 
continued obstruction of his freedom 01 movement by Israel. 
the occupying Power. They condemned Israeli policies and 
measures in this regard and expressed their solidarity wilh 
President Arafat as the elected leader and the symbol 01 the 
struggle of the Palestinian people. 

8. The Heads of State or Government underlined 
the necessity lor an internationally promoted solution and 
expressed the determination to exert efforts in that directIon. 
They also expressed support for the necessary international 
presence in the Occupied Palestinian Territory to provide 
protection for the Palestinian Civilian population and to help 
the parties implement agreements reached. The Heads 01 
State or Government emphasized the unique role of the United 
Nations Security Council with regard to the above and called 
upon the Council to fulfil its duties and responsibilities towards 
the Question of Palestine and the situation tn the Middle East. 
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They reiterated that Israeli representation in the work of the 
General Assembly and international conferences must be in, 
conformity with international law and called for ensuring that, 
Israeli credentials do not cover the territories occupied by Israel 
since 1967, including East Jerusalem. 

9. The Heads of State or Government, stressing 
the role of the Movement, expressed appreciation to the 
Committee on Palesiine and to members of NAM delegation 
that visited Palestine last year and encouraged similar visits 
in the future. They also expressed appreciation to the members 
of the NAM Caucus in the Security Council for their effort in 
the Council with regard to the Palestinian question. 

10. The Heads of State or Government, under the 
Chairmanship of the Movement, expressed their determination 
10 follow· up the implementation of this Statement, including 
within the United Nations system and in this regard, instructed 
their Permanent Representatives in New York including 
members of the Committee on Palestine to proceed in that 
direction. 

XIII NAM Summit; Kuala Lumpur 

Statement of the XIII Non-Aligned Movement 
Summit concerning Iraq 

25 February 2003 

We, the Heads of State or Government of the Non-
Aligned Movement, meeting in Kuala Lumpur from 24-25 
February 2003, considered with grave concern the precarious 
and rapidly deteriorating situation arising from the looming 
threat of war against Iraq. 

We are fully cognisant of the concerns expressed by 
millions in our countries. as well as in other parts of the world, 
who reject war and believe, like we do, that war against Iraq 
will be a destabilising factor for the whole region, and that it 
would have far reaching political, economic and humanitarian 
consequences for all countries of the world, particularly the 
States in the region. 

We reiterate our commitment to the fundamental 
principles of the non use of force and respect for the 
sovereignty. territorial integrity. pOlitical independence and 
security of all Member States of the United Nations. 

We reaffirm our commitment to exert our efforts to 
achieve a peaceful solution to the current situation. We 
welcome and support all other efforts exerted to avert war 
against Iraq and call for the persistent continuation of such 
efforts based on multilateral as opposed to unilateral actions, 
and reaffirm the central role of the United Nations and the 
Security Council in mkintalning international peace and 
security. 

We welcome the deCisiOn by Iraq to (acilUate ttle 
unconditional return of. and cooperation with. United Nations 
inspectors in accordance with Security Council Resolution 

1441, which will assure the world in a peaceful way that 
weapons of mass destruction are eliminated in Iraq. 

We call on Iraq to continue to actively co'mply with 
Security Counc;1 Resolution 1441 and all other relevant 
Security Council 19solutions and to remain engaged ;,1 the 
process. We believe this would be an important step opening 
the way to a comprehensive and peaceful resolution of all 
pending issues between Iraq and the United Nations that takes 
into account Ihe concerns of all affected parties, including 
Iraq's neighbours. 

We stress that the current disarmament efforts in Iraq 
should not be an end in itself but should also constitute a step 
towards the lifting of sanctions in accordance with Security 
Council Resolution 687. 

We beIiew that the peaceful resolution of the Iraqi crisis 
would ensure that the Security Council will also be in a position 
to ensure Iraq's sovereignty and the inviolability of its territorial 
integrity, political independence and security, and compliance 
with Paragraph 14 of its Resolution 687 on the establishment 
in the Middle East of a weapons of mass destruction free lone. 
which includes Israel. 

MR. SPEAKER: A number of amendments have been 
moved by Members to the Motion of Thanks. Shall I put all 
the amendments together to the vote of the House? 

SEVERAL HON. MEMBERS: Yes. 

MR. SPEAKER: I shall now put all the amendments 
togetber \0 the vote of the House. 

The amendments were put and negatived. 

MR. SPEAKER: I shall now put the main Motion to the 
vote of the House. 

The question is: 

"That an Address be presented to the President in the 
following terms:- . 

'That the Members of Lok Sabha assembled in this 
Session are deeply grateful to the President ff'r the 
Address which he has been released to deliver to both 
Houses of Parliament assembled together on February 
17,2003,'" 

The motion was adopted. 

MR. SPEAKER: The House stands adjourned to meet 
tomorrow, 4th March. 2003. at 11.0Q a.m. 

17.06 hr •. 
. , 

The Lok Sabha then adjourned till Eleven of the Clock on 
Tuesday, Marth 4, 2003lPhalguna 13, 1924 (Saka). 
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